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I 1

aﬁﬁmﬁaﬁﬂﬁaﬁwaﬂggﬁﬁrl%wemzﬁwﬁqtzﬁmﬁgaﬁﬁﬁmwﬁlmﬁ%wsﬁ?aﬂﬁm
HPprg N wiAe 7, e dfder w a1 Wad wu ¥ g fear w2

3eqTg 2

Jq9T B AE AT

21 fgfda @ mor

241 R H |1 g deem | @ it Fyfeaan g 9ol o wrmm 9 g iy et aor @
T8d UG & SIRY (69 Ia SMANT & I 9R) FMuiRa @ S, St f 91 3ff 7o+ gRT yanfad &1 el
gl

212 WM F Y WAl & AFH F B T3 AT PR uim Gra 9 Afde 3 @ & Y S sMER wR AT

I B IMUR W BT WU | IHS d1e, 3dy Fgad Afd @1 FrRfia fear s dawar &, a1 999 @y (€4) w
TG fHar ST FehdT § AT FA fHAT ST b & |

213 TP RAfEd srgAIfed srgurfi qaI=Ii o1 & T8d U= & Aed 9 Sl (e @ Sl 8, S 9o
IR W fbar e |

2721 Gl/2017 (1)
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22 fFgfea & w7 9

e & @ foIY 45 AT B I BT WrAfebdr & TG, WE @ & oY 32 A ¥ $F 99, T T & oy 27 A1d
A PH IY, SH BT ATheT [I5Mu9 B MR TG I a1 S| S8 H 8 s GROR & Al &

e B8l |

2.3 fgfaa &1 ey

231 W 9l & Aegd § FRgad fHy 70 SR & 99 e HHAIRAT B U foIRad o dy R UReU & AR
fFrRgaa foram I, it 91 3ift Taw g1 FeiRa faar o waar 2 |

2.4 Fafear ey

241 AR H &0 f ug R Fgaa e aafdd, um fRafecdr w@Red &1 J|eT 3 WRdd BT | I8 JHIT U
e 3if Mo g AHifhd fafeear afier gRT swaERa g ARy | swH iR e S @Ry f 9w
I T TRE WA 2 3R U U & AR 1 =il o1 frafe a1 & forg siRe w0 9 @ ave fhe
gl

gieifh dre, gata Sfd ®ren 4, fodl Ry Ame § fifdedr gAor o3 @ A7 3 8 W < 9aar §, afe
HIg RIRT B &, AT 39 IR | 9 {77 S wepar 8

) e @1 e MR e aigeser @ Hamee TRIRG fhead &1 7| 93 e W SRI fear
ST |

2.5 IfR=T IR SITF—ugdar

25.1 ?ﬁﬁﬂ?ﬁzﬁwﬁﬁwﬁﬁ/aﬂzfazﬁwwm@mﬁw e W FgE gdS Afdd Bl TSI
ISR & THTYT U5 IR BT BT {6 6T IRF 3787 & 3MR 98 I o 2 |

2.6 gRd&r

261 UAS Afdd S FRAMT wU | A H (61 ug & forg Fgad fear oman 8, saa! Fgfd, Fgfaa o fafr
A T gy P R @ & forg @ S § | gTelife, Mgfdd wiferl o uRdler o7 /@ & &8 o Al
faeTRa &1 &1 ISR BN | 39S HRYT folRgd wu H ol far S | gRdler s@fdy & Hdrve- e 91 8 &
g% FRYfad & @R AR R gite o Sl | I8 gie |ed WiEeRl gRT SR {6y 7Y g/or o & fafr |
waTdl B |

262 gl URGET WR WAM H BN ug R Afdd oI g B T 8, U uRdEr B @ & SR, AT
afRdier @1 fawaiRa srafdr, S < #rFer 81, S9 gfe 7 Py S a1 gugad Ui o R e wieeny
HH IoT FhdT B —

(@) afe =afed o1 geI=RT W e fovar mam 2, @1 S gRa wa 9 O e a1 @iRe e el

(@) afz o afed & e ot g7 fgaa fear T, a1 99 forRed # ve 7€M &7 999 <R a7 Udh A8 &
TIEATE ThR ARATE H IAD! AR BT A BT |

2.7 quf Sifas dar

271 AR & HHANI DI ISP YR FHI FATT B AT H <1 BN AR I8 TI& AT el wu I Bl 3=y
Wmmﬁmﬁaﬁm, R S9® dde & qof ®U | drer= # arem et 2, afe agf @' fvy
ﬁ?&fﬁﬁﬂ%gﬁ@jﬂﬁ mﬁﬁmmsﬁ?ﬁ@ﬂawmﬁzﬁmﬁmlﬁmmﬁmaﬁ
wepfer @ Rerfay # m@iﬂé’r T AT S M I gRT FeiRa fBar S Fadr 2 |

forf ger=fa arer a1 el 9ol oMHaR TR S U WGl 9T ®F uRdlen wR R, g9 e ug ft 99 ® P
Fgfda mier fash faey aRRefa # fgad fee o fad @1 aRdlen safdr &1 91 9&d 8 TR I8 U@ 91
| s TFg & forg & B8R |

JATT—3
sremfl sHaRat & forv amm=a aRResfaar

3.1 5l Rur HHar o1 dar Fgfad mfder) grT 60 o w9y forRad Aifes <o) |9 @1 ST Al 2 |
o9 A1 1 @ U HEMT BT AT {90 R AR 3R BHaRl gIRT edfa F 1 BIyer fordn ST Hebel € |

32 U Sremft ARl a1 war @1 o wid fgfad o # fagfaa witer grr Afdse & o |t 2|




[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 3

IJEATT 4
aa-

4.1 9P dd- b

411 () 9 & Sidid usl & fafe~ srddaiet @ forw daq (@, 909 9% &R U JF) IHI-9Rg WX 9IS
JHTp TRt g1 iR fBam Smeam &R o R IR 9RA WRGR §RT AMgalsel & foy Mfde & srgaR dafe
el & foy I 999 & ATAR BT |

(ii) IS gRT M 999 Wdl AFMG da9 Whdl g GG | A WAl B AT YRR & fdia deerd d Fgfaa &
A 99 321 da SRS UIC] Wil Fadl & Ws 7.1 & UG A6 & favid ad fhar Sge | gTeifd dre
AT g & f[add & MR R MY f& ff e d AFd IqT4H @1 qol, FHibd da+ & SR W Bl
ST T B |

(o) B fafde Jar (Fenfd 9a= 99 2008) & TET 01.01.2006 H BS HEIF Id AN BT RIBIRYT R By
ARHR §RT SRY G & AR AFSH a9 AN 8 2 |

42 T® PHAN o9 & T8d gIaH dxd 999 <F ddT
421 B IRHR gRT SN ARRIEAT & ATAR AT |
43 ¥l

431 AT BRIGARH & fU G & FHARAI B SFgaIfed AMe WRI & IJAR < da9 & AfIRed
FAI—TI R IS & Ta9 §RT BHAMRAT & AT U & folg T by w1 ol Wit 8 &R R R
ML & HIfIT HHaTRAT & FA TAM W 3R MR WRGR & 98 & AR BN |

4.4 da4 faererT

4441 UH HHAN IF US S da9 BT shar BrT, s forw IS¢ fgad fear man & ok g akie 9 g
fopar ar 2 |

442 ot ff 989 & ddy & da9 79 @ <ifaw e fgw w 7 B

443 @13 W FHER S MR fFy 77 gaR Aifed fy 97 dverd &1 dar 9 Wl <d ©, 99 99 a6
a4 ipTer 81 e SIQn, Sid de b S FRyfad ) arel ISRy & fcer 81 fHefdr |

e, Hafd wHErt B 1 gern I 1 e @ srgafa 8 & 12 2, 9% a9qd AFY ol ghrn iy 4
e & g ARy |

45 da 3fg

451 dU® € & WU ¥ <@ o @1 RIfa &1 BIg < @1, 907 ¥ a1 gfg &= Ara 1 e | TR @ S
=

e 97 gfg el X§ 9a9 d8 H FHl I BT 3 R BN R FRT U I 3FTed 10 oNd & ol T
grft | e 0 & wu # e S arelt fyr @ A T Sre, ofd S @) afy & &R R @ enret 10
[UTleh Teb YRT T ST |

4.5.2 fr=fafga Qar fadl vg @ 9wa wR # da9 gfg afvfa <= @ fag sifi-

(i) T 4 R ug R 9l i 9 99 & UAM WR 909 gig @ forg e S |

Y I & YA WR 3Tl 94 gl @ ARG H Uged & Sexd & (oY 99 9HI b A H Iod gfg @ g
el 21 89 arell W U1 orafeisll 1 gt Sfafe WM 99 dfg &R | Sire fadm g |

(ii) /91 9a91 oF a1t Ug & IfaRad ug R a1 |
(iii) faceh St ordl o rgulRefa & oig +ff srafy |
(i) wTferpd wfRreror @ Srafey |

453 H9$ da- A9

TS DAl Ia9 MART & RIHIRE R SErg ARG Haweli & 3favia (Fenferd da+) 13, 2008 da= Ad
01—01—2006 A YHTdY BT |
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ag dfdar @ fag goamdt 499

da9 4 5200—20200 drdi—1

IS 4 BASIC ol
1800 5200 7000
1900 5830 7730
2000 6460 8460
2400 7510 9910
2800 8560 11360
da9 4 9300—34800 ddi—2

4200 9300 13500
4600 12540 17140
4800 13350 18150
da9 4 15600—39100 didi—3

5400 15600 21000
6600 18750 25350
7600 21900 29500
da9 9 37400—67000 didi—a

8700 37400 46100
8900 40200 49100
10000 43000 53000

4531 T & ¥99 IU INVRER /U 0T ANHNT /e & Iu—RFF & w9 H a9 15600—39100 & I
d5 & U< 9a9 7600 U ® A1 TI fHAT SMUIMT| SU IRVRER /U o 1wy / wie & Su—fizd & wu +
UiE AT Bl HaT YR BRA B 919 9 8700 FUY b US dad b WY 37400—67000 B dad &€ dP Ugd Hhd o |
S dad d8 H O W, S SU INRVRER /Y A< AfeR) / WRelm & Su—f=i=ie & w9 § A1dd fhar SiEr oy
IGT ST | JfiRee IRVRER /IR T BIg-¥ AR /ARRCET BgleR 36 Toied & ug ) Fgfad &
JId JaHE dd9 § 15600—39100 TUA B W 5400 $UY B s U & @y A¥Ea fear w2 e
MR/ IRRce Brg-a SifheiR /iRREe Hgler i WOA-RH @ Ug R Ui A & 999 O 84 &
9IS I8 6600 BUT B IS U B A1 15600—39100 BUJ & dId- € UR S AHd & | 399 S I$ dad TR oH WX
A 7 e ARRER /RS Bre-¥ B /RRCE dheleR AT WO & Ug U= &1 <8 |

4.5.3.2 ASHTEAE U-whet ¥ s Rafea a/ar 9feer  w g =t O w07 399 s g a99-
T 9T T3 T AT FT STAATAT FAT

4.5.3.3 FedT TS AT ATANT F TAHTH STALETSA o LT 9T

4541 IJIEY IR R FEAS WHET

1. IdT W HERId UhaR 39 O ¥ Fafid der ek & 2w 981 g1 39 Wk W g
IIET IR ABH B & R W 8 Gl & dli TSl PR dlel dlfded JaT BIAT bl Tq
Al W gHd BRI B BT Al A T |

2. UAY WR W I= W@ IR—=m afiH gfg ek 000 I ufd wEMT & Ufde I @ Wi
15600—39100 & da+ d€ -3 & @1 ST FhT © |




[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 5

3. Ul & 916 U Wiel & 3g9d & qIg Aged WR I U §9 AP HBERI Pl 7000 BYY Wl
HET & Tolldl # I@T S Fehll 2 |

4542 98T¥® MHER:

1. WY i & fog Gdi—3 # Toidl 8000 TUY U HEMT & W W W H R[ATH d99 30,000 IU T
gl

2. WERIP HHIR & dR W Fgad 89 & forg <afd & o gom ot § qiggst a1 f&ft 8 =nfeg &
iR s9d FAMMKR o8 Afdre Rafe & Ay ars Sl gF =1y ok &8 & &9 9 |1 &
3TNl /2 / iféTe orgva, s UIvas! & SR BIIel fhaT a1 JgHd et =T8i 2 |

3. WA & UM 9 R® 8M W HERd HHER] Bl AeE I 9a4 (Tofdl) 9000 9 & | Iaq I
37400—67000 (Qdi—4) H #oT AT AT SR SHD 91 W I8 S WHER & IS W &l g9 & |

4.5.43 Mg UATIDH

1. e 9l & forg didi—4 (37400—67000 ¥UY) W 9500 ¥UY & Toll & W Fgad & & forg
FFGH I 42800 T AT AT B |

2. WER® WHIR & U8 W Y & forg afed & o wem ol # digeret @1 felt g =ty ar fix
I arw RalE & 1 39 FAFKR DIs el 8F =1fRy iR Rietor /ST /2 # g9 B8
AT BT AT BT A1RY, o | O arat Fergs Mo, aRs dgne affer) a1 ks fesmg
SONfRR & Ug W BT ARy |

454.4 MHU:

1. A ARl & fofg didi—4 (3740067000 TUY) H 10500 FUI & UsiUl & AT Fgad 8 & fofg
JFTH IGT 48000 U T fHAT AT 7 |

2. UHWR P AR W Fga BM & foru afed & 9 gom oofl # qieast o &l a1 o dfee Rafe
® AT 9D FHFICR Bl [SUT B AMBY | 3AD AATAT 10 ATADBI 9T BAT W1 ST o, Forad |
TR AT T FETIH ALATID S UG TR HTI B BT AT BT STl 2 |

3. UoIdl H 10500 TUY HT A€ & B8 A DI AT FdT YU BRA D GG WA D MDA 40
uferd @ @ ug el | Af¥ad 999 W) 67000—-79000 /— TUI & HINIG TAUSH dd9 & sHER
BT | 2T Yo, Giuers! fReTor, 1= ik URTHel Wal sIfe & SR IR S9d U & Ifibel
R I TI BAT |

Bg R I OIivd de-ial SRl (THERTE) & TNIRE e wiffe oid & agaRe iR IRReR 3k fa<
ISR & forg JaraRy &1 SH 62 99 TF @I T T, IT ol §RT FHI—FAT W T B T8 IF! AT AR
T TR SMETRT & | TGl &1 918 g3 99 62 a4 © 3R I8 16 RIdaR 2009 I HATAT BFT |

JEITI—5

ILHIATd BT GHA (ST BT q9Y)

51 39 9Mcl H Al Hefdq aafdd wRd | 21 7, ar W 9l & oy Sasf &1 ' FYea & ada @
TG I A= dR R 9 5ES W SA1eT T8 dedT a1fev SR SR fady # vedr 8, df I8 99y BE deH 3
SgTeT &l BT A1fRy |

(aN

gTctifep Gefd afdd & fded R 9Rd & 8 W afdd @ v fAeere saa sasfa & 999 o8 984 9 §al
FhdT 2 IR e # 8+ el afdd & forv I8 99 U ATel & SITeT §erT ol 9hdT © |

SEITI—6

3T ifa
71 S2¥

7.1.1 AT HHARAT BT 96 AANGD QMR DI GRT BRI, T3 Fhid o BT JTHAR TS H 3R B
) sarfe @ Reafa § a7 o= it ff ave &) M RAGARI &1 &I a4 & foIv |

7.2 Iuggaar

7.2.1 JFEHre AT [T g™ wRe & S 9 HHATRAT R AR 811, S 3ol Sugsl d Ay 1y fdaver &
IR ol TR W IUYad ©U A eI o & EHIR BT |
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7.3 AP BT ITHR

744 JTHETI BT ATHR & TR TR AT A8] (HIT S Fhdl & AR ofd JdT &I Ff~ardard U 717 dRal 8, an
foreft ft R & e & o 791 fhar ST FhdT © A7 bR IGHTI Ue BR dTel TGN AT WIART §RT 39
& fhar &1 gadr 2 |

7.4 JGH1Y HHfa urferavoer

741 FRe® @1 g2l & AU AR o7 Bl PR AheT & UG BN, BTAlfd (awd 304 /Hge & PR W
JMHRAG GET BT M IST Fhd ¢ |

7.4.2 TR & 3 HHARN I TS BT WG o BT SR 2eH & U 81T, BTeAifd FaPBIT T B
UIguT=l & 3favd e gRT forafy wu § o=y Ul A1 IeTh & WAl bl Iah1e A S AdhdT 2 |

7.5 JABTA & UBR

751 WRAM & HHaTRAl & fou 71 TR @ ggl wiert gnf:
) faey W= BE;

M) M Ia ATl Qe

) JUART 3TIDT;

) RINGECEEANP
) AIJT AP,
) [ECR:REEEANA
) AR Bl
E)) STATIRYT BEY;
31) I JADI;
) Y JAADTT,;

3) gl e o & o faere |
7.6 ST 3R ghar]

7.6.1 M gEl

A el AT SR D gRT AfTd el DI Sl 81 39 A8 ®I Yl & Iy el U defex a¥ # oo el
Td AT 2 3R 32 39 ave faar o € & g a Uity &1 o 9T A fod & SareT wE g § |

M Gel Bl Al 3 TBR & 3fadhe & A1 el Siiel Sl Fhdl & | Giedl Pl AGHRT & qHHE el T Sff
qHAT &, SACIY AWM Gel Bl S99 giedl & A1 MR S dadl 8, il Al &9 d@ d AiAd 8, odr b S
AT T B |

7.6.2 fauy W= g

faey M= ggl feee & Feafd & SfguR ARy Seedl A, SHfed § <Iherd § SuReIfd g, |l
feer oF, QIeas! a1 e sl & foly amgar, W & dodl # 2R o ar fell o S @ Ell
S 2| 39 IRE 1 giEAl B oafy 9y AR R US dojex 9y # 15 faT I WA Bkl 2 |

7.6.3 ATY dad arell G

TAF QU a9 B AT B AGIR 20 A B oM I99 gE W B 39 ffeciy swufer @ o Rifeci
TN U JMER WR AT SN A9l & SMUR WR e 7 Aadr €1 AR sl & Way # €, O sige—daell AT
HUIEARYT BT A 2 (19 <) | BTl $9 '8 B Gl S Al &I 81 &l Il 8, e sReg fFygfad & 18
2, 7 AT FRfPei R W Suged fafecia g T o3 & T1eT gEl o 9ad |

7.6.4. ®UTARd gl

SUYA Fafbcda g1 U3 B IR /URG 3adbTer MY 9+ B Gl & oMY F SAET 9 8 W a1 off ¥l o |
9 Reftr #, e da9 &1 ggl & M & Raamh $9 R & P BT QR[AT HIST Il © |




[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 7

7.6.5 3fofa g1

®fec 15 &A1 @ Th T R A & A1 P o1 a3 3R 15 Jells d1 IH w4 H Ue= fBar s (2.5 9@
TN & IR BM W) | Uh AfAd a¥ B @y & IR

JeI WIH & Fa 60 fa @1 Gel o & sPhaR Bd ¢ | 39 Rafd § g2l & R 997 & T Wh qa™ D
SIS TR BT DI ST6RA Bl & | S A TG MY AFAR FGDTE o Dbl Gfem il &

AN & SR SIC! DI Fafe— qui 9a9 IR BEl M & & fog arEar
Hl giea— 30 fe&=

30 faT1 g1 A forg S aret &1 @1 ==
gfgdt & 9T— 30 foT1 g gfedl & 1 @1 d=n

FHARAT & [l Taw & Hise W AR Bl AN FeT & Il 8 AR 5 AfHad 300 AT &Y @y 3 foram
ST |/HAT & | 9 B/ HaTgiy & w8a 31fread 300 oAl & fow | sifsia gt @1 Fadiaxer ff Wierd 2 |

7.6.6 WIYd JAADTL
CIET / JAfdarzd Afgen HHaRl & oIy Aga gel Wer 8—

(@) THiEReT: 180 fad—dad 991 HHARMN & forw Wi € e o <1 & &7 9= € | (Fwm e 43(1)
(THRIRUHANR) AR 11—09—2008 f&=id BT YA <)

(@) U /U (Ffed AT SeN): WYl WaT § {e 45 3T | 9@ @ G ¥ gax A Wierd | I8 3aed IR
RGN TS @ oIy T Uoiihd HiSdhel HfdeeR gRT 3R Siiel 79 43(3) (THIIRUHIR) & foll YUAT
J TEIV UF gRT ARG g7 AR |

AGd STAHI B Bl @ # Sfie 72 far ST g — 99 43(5) (THRIRTSTR)

7.6.7 fUqgca I@adrer

P W P 3T Sif9d =i el JOF TRGR HHAN R AR A g &1 9 & SR 15 37 &7 s@amer o &

BHAR B |

JHd $H ARG ¥ B8 AL Ugel 1 SO B8 Al dd MG &¥ & oy 99 43— (THIIRUHAIR)

7.6.8 IAfSd gl

1. Rl WReR HHER & S9s @ # 397 omeh g2 gy ot gl & o1 e 2

2. BH A PHUS A B WAl 7 b JRAT PHARI ST Sl BB A, dAR AT B ARE JER A G
g, 92 W 3T B2l & S A& € | M 31(1-1) (THIIRTRR) |

3. U WY PEIUUA & ER W AR &l Sgdl | (3ruare: g 4, FrafeiRad), oFR sm@aeer ARl dTfeevol
T e G © & RN AR & SIS W des o T A9Er 2 | 1 31(1) (THITRUHRTR)

4. g T91 WY YHIOIH & HoR B Sl Al & |
(@) HAIG ATDTY TR G- & [y — 99 43(4) (THIARTAJNR) 4 43(4) (THIARTAAR).

(@) T AT WRAN HHART DI TS &7 F HH e & Udh a¥ I 3 A B B el TG o R |
R 43— (THIARTHAR)

5. SGHIE Bl A AT I Gl db ARG B @Y, S {6 WA HHAR) qrg H AT PR Fehdl ©
—frm 31(1) @)

6. IR el Y HaT & IR 3MHad 360 Al d® WA 21— 31(1) (THIRTANR) |

7. IFRId GEI BT AW da9 Bl el & Yadl H fo a1 S1Q, S WReN dHaR) a8 7 ST ded & — g
31(1) () @EHRTHIR) |

8. 39 WAMGRT & TN & fofw &1 S arell Bl & ®U H HoR Aol fdar S |dar| —fFrw 31(1)
(THIARTHIR) |

9. T4 98 RPN HHAN R FINIT gel & Mg ©, WAl ¥ SWIBT odl § 1 SYCl W M| dle f9er

Jargiy & forg orgafa o oar 8, a1 il gEt WISl a1 < 9 & S e | gy At dar fagfa
I IR A g9l B, Sfd 39 ORE B gel Y DI T8 AR G BT dad arudd forr S s 31(2)
() (THMRTHIR) |
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10. S1d B RPN HHARI AT 30 oy oI Bl off 8, SISl WX a199 dledl 8, ofdhd dar | g &1
bl & AT TRIBT <l 8, T X8 $I Gel o 4§ UL, Al g8 9 9P &l el BT daq 9o A d o1y
SRR BN, Sl g2 91 7 Sroifr el @ - e 31(2) () (THITRUHIMR) |

1.  SWRIGd 8 F@r 9 &R 10 & d8d I} BIg HHARI TR WRY, AT $T Af SN G- # 31efHdT,
e 89 iR 99agd Harfaf ofdr 2 a1 98 oW UweTR 56(%) a1 THIR 56(Y d 1 48(1) (), HWRigw
(o), Fm 31(2) & TTaU @ d8d gl &I dad aIil & THaR el 8N |

7.6.9 INATENROT 3[ABTI
STATIROT 3GhTel (fIHT Ia) U IRBNI HHARI BT Tb & Il & ofe: —
() ST BIS AT ATHTY DR &l 2;

(@) STd =T IAHEIY BRI BT 8, oAfhd ARBRI HHANT ATRIRYT BT & fory fIRga § amdes xar 28—
R 32(1) (THIARTHAR)

BT A WATGRT TR S R — 32, SIRMss! (2) (THITRUHINR) TR ANCH Bl @Y & IR FATEROT ABIE BT
TART <TEY far S |dhdr @

HrHT—

1. RN HHARN DI Sl &7 A1l | D BT @y & forw foeft ff axg &) g =81 < W1 Iahall | 9l
3 e Bl foIRed 3 &Sl 8 dTel HRUN & YR UR AMel @ AR Tdb 99 dd AR q1T Sff Fdhdl © | 39
AT & 1, R WRHN FHARI—TIH 12 (THIARTHINR) BT FATTS DI fha=1 1 IR BT FART & S Fehell
=

2. IR AHIRAT & forg, fvll U TR R Ar—
(@) W AHRI—Fafear gaT v & A1 A1 {997 3 78 6 — 1 32 (THRIRUWSTR)

@) & F B UH a9 D FRR Fa1 & JdRal & forv amm fRkal & o fafesar wwmor 93 @
AT 6 AN dF 1 32(2) () (THIARTHIR)

DR, AFARTD dHRI, BERAR quied AT SEYeR I & BIEY, IR & [BAl 4 2Ry &1 dqules
IR B T & oy RAfhcar vamer o= & @rer 18 78 | 1 32(2) (§) (TheRUHaTR)

@M OF a1 e AT @ FRAR [T Tl ATHRI—24 HEH T, STel Adol-d &d # 89 @ oIy yHfora
AT DI G A © folU IAHIET B MaeIHaT Bl & |~ 32(20) €) (THIARTAJNR)

@) oggEd O /AggEd SEeicdl b PR Nl @ W 9RI-aHy W R 32(4)
(THIARYANR) AIHR §RT MRGRIT Dl TR Yd u¥Ie TRl qreeshA § 917 o @ forg 9 w8 9
31fS Pl BT T Fh B |

4. JNETERY BT b al W, Bl o UBR @ I@HER W TWEU B Afdan - 32(5)
(THIARYANR) Bl AN B & Ieed & foly FRaX 799 & w9 H A7 Sem =iy |

5. S3NTS B AT DI &1 Ay dI Fafdd & & forg +ff & o1 |dar g | —F99 32(6) (THIIRTAANR)
7.6.10 JADBIGAD IATIR UR ATHII

7.6.10.1 faQel A9T @ SMER R IJAHII:

(i) gR=TST:

faeelt Jar wal W giedl &1 Aded © b @erer Hel R ¥ AT SRl § 3R R SHaR) ®I {5 3= Hie
H A AdT 21 98 99 B W TS dF © U HHAR Bl I8 AR ST T P 98 9 A HuRenfier
gAY X & QR Bl AP aHRl R 977 9 3R WA H Ia gl 3R AgRT o Bl STRI I I8
D |

(i) TR

WHR M & IFAR AFTEM o7 & oy fa<el Jar odf ) te HHar) &f sf@adrr <1 718 &
7.6.10.1.1 fagef dar vl wR oY s@Pen:

(i) aRwTST:

UHh IR & SR TH A I 3MfF P af & forw P adrer iR Ifdddn  Udh IRer @fy @ forw
JFIURART BT BIg TG Yd AT 3R/ IT dI8 dTell faedIdl 2S JHbTeT Bl ST |
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(ii) ar=dr:
o oifc a1 T ofld 9 a1 SIce # URMS w0 I A 8F & 918 G H a1 91dl [9a1e i anfey |
(iii) e efiv o
I8 ghRea fear S =iy & gd oiRk Sfaa eawen feiRal @ fded & forw & oy 2, o wmaiford
qﬁ?ﬂvﬁmﬁa?aﬁff BIE @ AFAU ST & AN, FHael &1 Rreror anfe |
7.6.10.1.2 facel dar wal w <= @@en
(i) gR#TET:
QT 7 NS FIRE W IS BT [ABIT BT AdT JMABTI HET ST |
(ii) gr=rdr:
UiE el W H fIAr S A1y, radret & WU H M & wU H e 8, WM # e 89 a1 el ofd
BT AT A i | e & a1 ol WY &l & H ¥,

(iii) fraw @i I

I8 gHREd fear S =iy 6 grfsa aRacmRl & v 4, sEl @ o au™ 1 & AFes, daal &l
o anrfe Sifl RorieTiRal & e & fofg gd ok I srawen @1 Sy |

AIS(ET FHr fa9RT & 10 Ufaerd 9§ o1 ARl BT Udh T8 H SATQT GS1el el a9 Fahdll © |

S 3@ AU S aTel AR BT TSI A qIAl & 918 U 99 DI qAT & oY Iee & A1 ¥a1 uae
P b U T duq fAwrfed fhar Srem afe w1 [aarer Ueh 99 d &I 81 df 3R oI ATd @l i & forw
Ife Th 99 | AfId THI qh T AR B | g1 A 10 ARG BUY AT Aol dad ol ¥ HH &I |

7.6.10.1.3 fagsh a1 wal w ufafrgfea:

IR Ig AR & & # 8, A1 APeAd HHAIRAl & W Fa® AR Fe- 1 T W 6™ $ 9Rd
TRGR AT AT Td fIHRT IS AT TS d U LAeAlOres Fer ¥ WRa a7 9ivor & fog Fgaa foam <
HhaT 2 |

THh TS TNl / TSR 98 & AR/ AAi=d &3 & SUPH § Hwid AT 1T AR & [J9RT /
HTed # aRe ug # wfagfea & A # wfafgfea o ftread eafyr uia af &rfl, afy fgfeg ara & 2
I ) Al H g8 1 ATl I A BT |

AT | dled & a1 BH ¥ P U ay Bl Wl JdY Y e dNey AR AWl & Il & AR W

Hedl JAMANT gRT 39 31af bl 3R W HH a1 ST Iohar & IR Jsf do & a9y gRRefadi § ff 9 o= e
ST el B |

fl A fUsel aic & <l & ufafgfad & agem @ foau o1 fdar S =mfeg | 91 &1 ereifs 59 Refd 4
[EREINESECIES GRS

7.6.10.2 Adfed Jadpren:
Adfedhe rgaTer BT Fr=felRad awgall § 9 e AT 31t & (oY Uare A S davar & —

(@) IRT A1 facel # IHe™ A1 I eI A B oIy

(@) d18 ik, AMD BM AR A Ao f@™ & U | $9 TRE & B Pl 3 HEI & HaRTe] TR SHT B DI
AMITIHAT BRI AT WA ST | STANT IR 9% | A FIH FI< 8l 8 d S 99T Bl g3AUa A1 AT
2l

(1) 3oT HEST el H AEING 3Ig9d Uil & foly il RIaRil 3k WRSR & Tb-ild! [a9rT H AT a1 HH
B & forg |

(@) 9RT AR fa<en d feafdererd, ST a1 WREGR] AT YIRS H 9T o AT B B S oY 3R

(S) P AER & AdpIamd e & forg fHe f o=y Sz, ST 5 1€ 3ffh Ta+id g1 Srgeifea faar
2 |

qadfedd B Bl T 7 erdl & el BT, i —

(@) Aadfehe JAAHT & FHI UH a9 3 s 81 & Fadl &, NTaH r@aamre Wi 2, afe &13 81, offea 918
B 120 oAl T el 1 o9 S/@adTeT B < FahaT 2, S A ¥ $H B gU Al 7 Afid fd .
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(@) AAE FHARAT & T AR DI JAGHET I Bl @y & IR, AR 9d9 & dgd ol daq iR W= &T
A far ST =Ry, Wfdd 9 wRa SR et # R ff Imer a1 ar e i aifaRed v & sdaR @l
B |

() I T fI9TT BT I 8 Al U Wb & aRIER SRARY f[dded o7 Rad ug 3 g foar S |ebdn 2|

@) 9Ra # A7 fage #§ 5 ff o Hired & sidva faen off frafaa fgfaa @ ame, afte svaRal & aew
AATAD TaHIET B AT B IRME BRI T8 B, AfhT I BIAIRT AT BANRMY Armard a1 fedl o= fagm=
T ISR & 9T § da9 & (Tl =T 7199 AT BT TN ) Ahd 8 3R

(S) VAfeH SAHTE BT oM ol dTel JPBIGMAD HHARAT & b Fe Bl FiRT Yo H T e uvgd fhar
ST S Hded TR 999 dle & o e &1 |a1 & forg =ga49 qiF aul d& SUeTel SR | I§ U HHan
% forg dieiel g™ &9 far o1 daar &, Rrs N Afedtd ade & Faded Ay & forg Rerr 8M & forw 3
AT | FHH G D g 2 |

() B8 A dd fFRAX Hal, I7 GRH & A1 s 89 & 918 eiOrd HHaRAl & e & oI Aaifedhd
TR DR 2| 39 A0 & AR Io bl W1 Fdl /adrer, 3N MM (TG FTRI Bl BIGHR) BT AT

(®) ux=g et it BT # SradrT T WeW @ YO WAl & aRM 99 9R ¥ 1fde T8 B Aty (S9 faRw
JaTer Afed, Ife AT SradTer ue fhar AT § ),

gD —1 ¥ &I M gie FAwfed fdhar Srgm |
7.6.11 LA ATHIL:

IHICIRT B AP B AR & A1 G &5 H ARer 3R sidexe &l St O Soa srewas / ufderr &
eI @ oy raereT IR If fmT & v/ 3T &1 w90 & & afe a8 Swarh & df 59 favw aRRerfoat
H rfrpaH |7 aut 9@ UeE fHar ST | Ue afdd Bl 9de & 1T eIy B SR, S BH F B ol
AT W § &1 He a1y, Rrad o @ wu § 8 W wifid 8| 9 I1aal, S O & A1 U a1
TR ER HRAT BT & a8 SIEqIT AHTI A (0T I & HF H HH Ui ATl & (ol HRATH DI [aT BT,
B B TR SH QI YA S A DI MaeIhdl BRI Sl S 1Y SgHprer IR 8 U 1ol & A1l Ieqq
AR S AR U YA fBIT S &7 2 |

7.7 A=A I SR Rerfoa:

NerfOrp Iewdl b oIy U #E ¥ S1f¥e &1 Al & forg srgdrer & fFryHl H & g fhdl W geR @ srguierf
gl TS Yb FAIG @ AT Bl o, O b AMHAT 8 Fhal & 3R degar I & JgarR o9 b 3 &
Y /AT GBI DI FoR! B Y 3fawae I HaT & oy |

WHR & FFd & W™ & AR fHl fl UPR B AAH B = YBR DI AP H yRafera fear
FHAT T |

AR BreA @ Se¥d & folg o ISTT O ARy foras forg g9 fam ar € 8k Aol < &) o8 R | R &
Ud 3TgHIGT @ A1 1 URads &I rgAfd © | IgHIeT # facid ST/ RIF Bl 98 Bl HROT T8l B0 |

DS FHTT AW AR TR AT &1 97 o dd b 941 FaiRd siiwarRedd q@f 9 & iR iiueiRe ameer
ST = fey g B

AP o B qIE AMASA 81 dTell U RUIC AMER 21 S bRl 7afd & SR QS &7 a3 e
BFT 12T, 3R U Rrerr, gHu, ydbreH, [Aafad HEiffd), Uce UaM &A1, dob-id] SRRl BT $HRAl
IR |1 &, i el ot e # 9=y a1 Aol ofe & IR H SHeN & S ARy |

A & TS @B & ol U fIRR &1 AFT &1 T8 2, A1 39 o7 Ush 3Mda Ugel B WIdd Il Bl FaI
A PH A BH 5 HEl Ul WA TP Ugd ST @Ry | U Ael d ol sifim # gfea fea smem 59 ae
faR @ fou aig 4ol T8 el €, arded @I Usel ¥ WPpd IJABRN & ATAR A H R 7 eniHet g
g g, ol B e 5 HEH Ugel € AW AT AT 81| Rl & SR Sadre B fAvaR ¥aa i Jfafd @
R B |

AT & 3MAF ST deM | Hal ¥ @R Afed SIS HIRATs 8 Fhdl 2 | eI # i 89 &
AT FHYM U A1l H 9T & A @Ry |

I & U I IR g SR ¥, IR A T8 A1 96 HW T T8 AT Bl B & qhdT & |
qie— 39 WA 4 A T BF dTel s TROR §RT AR g e a9 A arp &8 |
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AT 8
afssar fram
8.1 WHTA B I[aEl = HHARAl & fag AFg

8.1.1 el fRIy Havt & e SR SIIHU™ o & Sfeld], WRAM & HHAIRAT Bl IRsal, G H favy
b} H ID! FRAR HaT Bl @ | FEiRd o1 S |

9T, BTeTi(P Geol T4 & ATH I WY 9l b Aegq ¥ e FHARAl & AWl |, 99 Qffd grisel 95 fey
MY AT & A H IRSAT Pl T BRI H IR T8l {BIT ST | BAifes, A U & dex B IR T3l
fowal # fged aafd S f[fy R wifia 81 9 § O SH@ IdR—d—aRsdr 99 & aRsdr & e FeiRa
DI ST, A1er & g HHAR) BT RS B A1 |

gord % o & IR H fFged <1 sHaiRal @ AWl #§, S99 aRsdr & e iy U @l 9 FeiRa fear
LIRS

o e Wil gRT FIgad Uop FHe oy fhdl g1 Fd fhdll el & aRss ey

o M HHATRAT BT U JFTR—A—aARNSAT §RT UG gRT Fgad fHa1 SIr & S© WA A8l fBa1 Srg |
8.2 vt SR g e & foy @
82.1 WH¥R & Wil # HHrg @ IRSAT IR ITAIT HHI X H AAGE Ul ST gRWIAG =2 faar S |

8.2.2 ATAYT FHI b H UIHIRI 3R AHBET UGl S IfcTal HH1I DI aRSdl, I bex U H G H FReR
HAT DI AT & AR IR AT R FTHT FBRI YSTHA & TP IJANad e D [olQ 37T | FeiRa o
ST |

8.2.3 I TP & < TSR &I TAF § Uh & It § U o 9T P FRIR HaT B8l 2, SHd! faR—aR=ar
gfie ool wafda faforl & grr fufRa @ o 2 ok o9 <1 oo @fad & gfe St fofr w & il &

qRT FfdT DI TR FHM QT |

AT 9
29 B IJABTY (TASRA)
9.1 U=l
1. & HHAN 30 IRIR gRT FRAOR AT & U 9§ & A1 AT G- & UTH &
9 HHEAN) e SiiaT el IRAT Veld / TS TRAed & B9 &) <8 8, Tolerl & forw gy =Ef 2|

2. UBSR 17-U & dgd GINd G AU &1 @y & dar & FRaR s@fy &1 omr & forg dar
HofdRTel & ®U # AT SQIT, 99 a9 & e SN gRT 9 e &1 8 Fel 4 Il |

3. Ife B AfRer fced & arefia 8, a7 RIgd dad SUa IRIR & Gl & forv Wiard 2 |
4. o9 TET UM AR TS DL IRPR P HHAR] o—
@ I T U W ST AT B IS =INd B Fhd &

@ 9 oue uRarl & folu TSRl &1 Q@ &) F&dd g, 3dd, e ufd 3ru Arar—fuar /AErferT
0TS} /981 & foTU TMar B Aobal &, I Tl 30+ HIa—fdr / AErfonT wigal /9841 & v o Sor
Jhdl 2|

&N 31 o Aa-far el ARy e #§ et & forg Ramad &1 <rar R Ao € |
@) ufa/gel, ST ufid /oo & IRIR & G & ®U H TACH W dRd 8, WA B U Wdad wu 9
Trar 8l PR Fhd |
“GRAR’ ST Adeld 2—

(i) RPN FHAN B g AT T AR T Shifad eifdaned a=d A1 gedl B [ RE W WRBRI Al W
R ® 918 9 WA HHARY B 1T XE W B AT ALY

(i) faarfza afear deame < & T, S ufoat &R fawar 9fewt & e B TE AT 3T B T 3R IRBRI
IR & AT T W 2 AR IR Alr R T TRE R 2|

(i) WO &R/ 1 PR AR (@der O iR Al @) @ qwWE T WA AR W R E
e RGN HHAN! & A7l I a7 9 B




12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(iv) rfaarfea AmarfernT wigal & wr—Am Afdarfzd, deepyer, RTFT a1 fagdr 98+ Sl RGN HHaAR TR
T TRE 4§ R 2, 9t S Aran—fuar A a1 Siifad 78 € W W W WReN AR ) R 2
A —
1. 93 [ SNfad g=di a1 dide = a@ Ramgd &1 9 g7 el § arp 78 g (i) 0 SRl )R

20—10—1998 W Ul & W &% I= B g 2 (i) IR d IR H Ud ¥ a1 9= Y31 BF | d=dl B AR a
A AfH B I B

2. UACR Ml & forg uRaR’ ores H dadt Ua uoh Wi Bl B | dfdd, afe Rl IReRI dHErT @1 &1 B
AR W emdiger ufert € ofik qEdl it WReR @ fafne ol 9 g8 2, 1 g ueh & At uRar’ @t ufrer
H et fevar S |

3. Aa—fdr /el Fa—ar /9y /9 /St © I I8 enawae Tl § R 9 RN dHary @ 9T <&, dife 9
Rard & fofg amg a9 72| oifdd I AMall § RAgd, ar<fds g0 &1 A= A1 TWARI ANl & BRI 3R
IqD [ WA /T WIFE, S A A B, B I B g8 ad A Bl

4. TATHYET, URE, 397 Ul | 37T I8 arell AT ferar wanRal & ge IRaR’ wes # enfie e 2

5 URAR B Gow, ae] ol Aidl ¥ Y d=id ARHR gRT FEiRd Aaqd arikaes e (A 3500 U wfd
AE) iR Hews wEd IR A s TE B, TR HHANT UR goidqan M FHSm S € |

frfzar ot Rerfy ufy 3k och w® o 7 @ — ofy ok ool TRl & forw v gor$ oM o § el
gfery fnfzar @ Rerfar amp =&t gl 21
9.2. &I I1d

1. faf= R R, I8 TP 5 Th B <Ah b al bolex dul H, WY MR IRIR & U 1 T—3rerT RIradt &1 o
JoTaT O Hehdl § |

2. URAR TH AT AfdH TRl H A B FhAT &, ofihd IAD g DI AUl ITIAT AT a8 A DI ATAT DI fIer
A BE AEM & VIR U7 Al AR |

3. Rugd @ Ay AR Agher a1 fRde &1 o ISR S Fadl 2 |

4. RIT &7 9 FYIT JTBTI, MBRAD IJTBTT IR A9 MHRad radrer aed f&N ff e & SR ur
BT ST Aepal €, Wb I8 Tl BI Q@R B (1Y T JGHIY S IR WP Tl ¢ |

JEIIATRIR & SR ATBR AR BT
RGN HHANT B A1 I§ dlel IRAR
JIIT WA H € TR Tb, BRI I I W T DI WAl H Wb
HARBN] HHART A R 8 dlel YRaR
AT I8 W Bl AMBR
5. JMIARYT /I & AT el ST FhdT §
6. fa IS s fory, R qEI SfaPpTe & QIR FHBT M 81 SO Sl Heball &
7. el B SN B o T AP B IR AW Tl fordl S e |

AT o ST Wb arell RIId — Tah il & RAT FTel &l & Ugel a¥ § of S 9dhd 8, 3fIid 2010—2011
il H 9IE) AT 31—12—2012 AP B O Fdhell 8| 9 HHART ST &R A W el & oy TaIeR & Afdry
g, T8 e @ A # Rawa &1 o T8 SeT wad ¥

gT—affy «fe A TRAR & B GcWl gRT 7 w&d I RAaga 3R o g1 aRad § &1 " A=
Raraa et 28— IRaIR & Bo TGN T8 W AT $T ™ of Fdd & odid 3= al Al b b § IR
FHE A A FRA B oY ST A ST AR 2 |

T Fgaa HHaRal & 9md 37— $g WER FgHR T FHaIRA 3 R Id S Th <id H O aR 30
URAR & AT AU [T DI AT B DI MR Al IR 9RA H Bl W AT IR DT AN © | SHARAl Bl
g A" TR A S U &l il H & Iy Bl &, IR I8 GAYT Ugell IR WHN AT H M B ARG
WML &1 O 8, HHARI §RT a1 H SRHRI Aled 9ga W A1 39 el 31 fafdr a8l 8l g | olfd Y ¥l 89
HHARAT & foly HaT & Ugel 373 auf H [Tl AHR BRT | RS9 @R 7 1—9—2008 T AaT # 8 a9 T
Tl fpd €, 7 1 59 Rama & o o= 2

9.3 JferpR

AT SIS /¥l /MR gRT ATAT: A1/ IR & A AfTHRUTT AART iR 89 IRIR & Ao
Hacl TSR SfSAT § A IR Fdhd 8 | §ATS AT W FI BT A SHAM Fold gRT AT B & A ¥ 31D
TEl BT, A8 B A1 SIYBRNT BT | UHSNUS faddh— 27—07—2009 31X 09—09—2009 |
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AS® ATEAT STH I/ RIHFIARY & FHE 81 PR U 8T | g T Aol=1d &5 & fbar i a1 g
WEHR I IR Faer gRT Farferd argal § a1 &) R &1 I3 7 JIae War ¢ |

9.4 IA

PR A I T8 WA b DI A BT QI ARB BT G BT TRBR gRT P fbar SR | afe dHam iR
URIR B WA ¥ R 8 8, Al I AT W 3R T8 WA S drd DI ATAT BT [BRAA1, SR R 8
W & Ao & B a& NG 2, R SHSHT qu Jiae fHar SR | TR &g &1 iare b
ST €, Wfebe 3T T/ ATl T3S & AREN & oY Sl Yeob Y AR 8l BIell € |

AR X @1 da918C ¥ X fede / §—fedhe I & oo Y arg 2— 19 13, Siemsel (7)

AT R, e IuFR AR T8 S8l /Feh /N /RIAR §RT ATAT W Y MY 3T U & &g 1 = Irg
g— anvH e 18—07—2007

9.5 fra—
1. fd=1Q @7 90 e & form o waar | AT SR gRT ol T S/@dRr a1 URIR & FEwl BT AT
FFURfT 00 3T & AP & BRIl 8, AT a8} I AR adl, SFI I & ol Wer | 313, A\ dad
e} I BT AT & forg & foram o Havar 2 |
2. SBRI BT AH o B 9 QAT & <R AeH AWPRI BT VoAd Che FaR, YTAAR FeR, QT YT BRAT =1y |

3, R I 3R IRIR & U e T—3rerT forar o Iodr 2 |
<IaT—1 o9 319 foram oirdr 8,

(@) 9T I B ARG H U Fed D AR ST UGG [Ha1 SIH1 =iy | Al 78l fhar w2, ar g
R Thged 9 fhar SO iR VAT SHeT SIQ 6 BIg S woR Tl fhar T or | S STea,
IR FaTer @1 Al | agel &1 IR d6 R IH & SiUvE e W) 2 UiRd SveicAd &Tel avid
foar srgam |

(@) 19 Tar MEiRT 99 & "R T (a1 S &, <fdT 1| &1 SYANT 9 & |l A1 arasd -1e)
fpam ST 8, a1 S9 oW A R AR o @ A F ofeR agelt [ 9% @ o S g

(M) 99 WHN FHARI & R0 F W, FO URER RO A AH H1 Bl FEAT 99 o1ar g, df
TR JAABRY, SR F FIE 8 TR AN H B« AHdT © |

2. I a1 & forg @i 1w 21 foram 1 &, @ a3 @@ B9 @ dF 7 & o qrar w9 A S
IR | e, grar R /4 foram ST |

9.6 Uaididl @ <IRIF SUS &I Thalbrol
P. TS BT o SST TR JMfOTd AT BT Abhalhrol— ffeTRId Tl § WIhrd gRI—

1. TP IR ¥ 10 Al & iRia srarr d& Affa, 341 o1 d& s@amr @1 ugfd R R 781 ok v dRaR H
60 fa=|

2. HagW BM W AHIHRY & oy iffiean WeRIar @1 TOMT SR G Bkl T8l ol SITg |

3. I U Gl a1 sEdEe e oy Aahdiaxvl Suael B, { @S Bl g & 91 of ¥ 30 faAl |
B TE BT A1RY | T 31—T (THITRTWRR)

4. IR Ufy IR Tl TFl WRON HHAN €, QAT & [T ATBIe THaIpRol B Jiaem SR 2, 379 4 udd
BT AfHTH 60 faAi T a5 Flwen A waodr 2

9. gfe fdfl dorvR @l ganT fgad fbar 7 € SR 98 Ul @1 gheR ®, ol S HaThldl @ QR 60 Al
B AT T6 TACRT Adhaiaxe o gfaer fAid Fadl &, 39 faAi 9 I s@er 1 wnfia 8, fS9ar a8 ugd
THIIHRT YT BR IHT & |

qe:— 5 WPR §RI AT 3 Vel 99 S 59 wdel d enfiet el {63 T 8, ) ang 8 |
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JALATT 10
afreiRe <R ) v /Y
OIS /e /98P gRT ATAT &T AWHR (T 3 HaR)

aqq A1 gars PR qsD
TUSH 3R SR | Ao’ /dFeld | T=—C Tl T SR /AR SRl 3ifer Ram / 3o
FATT e / Ae] Agfehd /T 99 |fzd dIs
RICNIBCZCK]
%.8000.10500 THEM TN | T FATd SWRIGIIIAR Tl Cal Bl BISd
%.5400.7600 SHFAM T | Tl fRR 39 | SIRITTER
%.4200.4800 TH—1 Tl SENERIBIN
. 2400 3R SR | ... -1 fer 3ifer R /U1 Fhe /Aiex arsfrd /Tl
Afhd . 4200 & FAT / THT TR TT BT BISHR Plg ATAoI-1h a9
PHH PR
T. 2400 H HH EENERIGIIN 3iTeT R /U1 FThev /AIeR
Arsfret /HIUS / AT 99

Fenfera g arser fEfalad w AR -

(i) S WIFE A W TR S B, S WE B A, G-I R IR S | A dRA & Ui HHAN gl 99
H IR TR HHAN ST’/ TN 99 F B Fhd B |

(iiy Y9 9 I WH & 49 98P I A $ AWl H, B Adeie uRagd & Aemd o A &

Hfc & S 8, 93d ol [T Werd ¢ B A Afd T8l 8|
(i) 1 TR HHATRET BT U ATAT TG STIGa Ao A B SO F AT A BT AR B

(iv) 52 -3 RIR/ QW TR | I - &1 AHR &, 9 -1 feIR gRT I3/ ARl &g A=
PR THhd o, Ale Plg A o WY IRMAP 3R 7T LI g 39 <19 a1 B G Uard Tl dal © |

IS AlSdY B <X

TIUS U SURTad T 99 Ifed fhdl ¥ TR &I Ardoli—ie a9
BT ardfad fhrar | a1 T S @ fAuifRa
X ST AT a<Id H T SRiT 9 fhar
&1 | A7 Sffel R, g o1 whex, Aewwangiehd
S ffe A I & forw sffer Rawm &
feiRa <) W |

. 8000 — 10500 T TR Bl BIsd SWRITd & THMH

3. 5400 — 7600

5. 4200 — 4800

. 2400 3R ST FUR, fbT . 4200 F HH | T 99 B 3fcIdr fhedl Y qRg B AT +~Ih

99 BT IRAfdSD [T A1 3ifer Ra=m, ga &
TheR, Alexwrsiad, Aivs onfe | a3 & forg
aifer Raem @7 fiRa &) W

. 2400 I HH I FTdSi=h a9 I AT BT dRdfdd
fop_Ta | A sifer Reawm, gg @l Wiy,
Hrexdrsfoe, HUs 3Nfe & A= & forg aifer
Raem @1 fHaiRd ¥ w|
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s I & forv Argers W fF=feilRad o)f R 99 el R fafvafia fear smom et et g a1 gl
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(@) 39 91 PrEAH W TR fF 1—1-2004 BT I IFB & YT B dTel BN BEAT & forg 999 [ &

|1y, SR /ARSI UM W § WRBR §RT S BRI S arell T4 IR & I & folg 61 Ud AT
I TR BT |

(1) |AM IR & A 9 & AT aGell JGTAT BT A B (SdT—4 BUT 1) H A BRAT A2 |

() 1-1—2004 & qTE HAT § A fFY T RGN FHATRAT BT 99 {9 UId 8 W, G gRT SHH! A
S B SR R e e Re I far SR | I 8 S SR favga diReT e | Swel gfafte
B O & 9 9@l 9 U sfwee W T Syl &1 v W Mera form SiRem, SR f S,
drdprferes IR SR o IRl & AHel H AT ST 71 SEe 918 S 9l @ IUR dHAN &
R oo T # SR S Bl gfafte o1 S |

@) ERR—1 @R feIR—2 & TEd HHARI © A 3R PR B ANEH DI HHAR] B ook WA B 3Tl
PicH H (ITRU IdT—5 & IAR) 3R dieelic H URe fBar Ser Fmfey 3R @l & afids! | 96T el fhar
ST ARy, ST f SNs & AWel # fhar Siar 2

) 39 @Gl B UG @Al @ G Fal ferr S ey 8k A RS /ooR @A 1-1—2004  Ugel T #
fAe B T HHARAT & folg 9919 7T SIdew @1l 3 31T I o 912y |

(@ dYge A= Sl ¥ U q8 Ao Gl W SUdel SMeGRI B WMAE B iR FEiRa B
(3rgaE—6) @ HFYCdGd Ul SHI ¥ WG HEIH @ 3Tel HENM Bl 12 ARG dP UG okl BRI Bl
ifya

BT | IS JRA I8 TG ofdT BrATAd FR{AET ol Al B 3R 15 ARG dh SHD| geldg (171
Ui Bald U ol Brterd Bl Aol o |

(%) T T ofdl FHRterdl (R—ARE waredl dfed) ¥ ga fid S o) el U SN $l JfueT
BRI & ATIH W AR GIsl S arad woT e SR |

@) 59 HN BT RGN FGHAR Uh HTATd F TR Hraferd § [idRkd g8iar €, arg S o &5 # a1 fah
TR @l &F H, IHD! AY ARRN YISl §RT I <@l BRIl § RIFARG a1 @l SIeHT | Sifd, el gd
faaror AFER gRT HHAN & TordRil # faRne @rar d@n iR 99 A8 &1 Seold ATh—aT% fhar s,
ATE G UM [ # IRGRT HHART BT IS 3R IRBR P ANTEH SRR 8 Gl & |

() ofaR¥ =gaRem & SR BIg ART T8 Farell S Fahdl & | fhdl SHar) @ arle g 8 a1 3fdRA fafe
% IR WRGRI HaT Bl B T H, JART YA I GO Taemi bl Gor JAEaT & ST |

@) TR—1 Y H <7 @ R faga Al guraTa IR fEy Sme |

@) v faq av @ 3fd #, el U HHar & aiffe @rar fdarer Gar e, e uRfe 9y, 71l
Hlfral BT fIaR0T 3R WRBR &1 FH4 ANTe™, AT 1o, Jfe By 81, IR i A9 BT Seold@ BN | ArdIwem
T3 & HegH W U odT AR BT A fIaR0r IO, S Se 3aedd Hridie] & folu SIS &l 99 <7 |

(@®) 7S foxig af & |EOA & 9rs, AUel o 9 9g ol drafedl & Iy AR & @R (dei—a
IgER) @ Rure Wil 8rfl, S frems o & forg &7 faarell & awafad 9ig & o wonm | sl @faddl &
oR @i H & T faaren &1 Aiediel & gRidl ¥ qol sfibs] I fHA BT |

(T) MBIRY 3R BT Uaedhi &1 FYdT & are, I8 dRIed AIRY B A IR & /IR & IR H fORga
e SR & |

|l g7 T RS/ ofkdl FRIFST 3 R a1 I § 1 I oo wared & |l Uivall / Srsisi / Arsriai
d® SWRIaa feenfcen o ugand |

AT gRETA §, 1—1—2004 & AT

I Tl BT BIEIR s IR B T Y JIHI W AN

T WR B — ERR—1 3R feR—2

femR—1 ¥ TRARY HHARAT B 10: (T Ia7 3R Y 1) BT AMA A HAT BN R HH ARBR FHA
I B SRTER AT BRI |

ERR—1 ¥ fuiRa orafd & gd Ry =18t Frarel S wadr 21

fR—2 @& foTu orelT @rar — 398 3§ ¥If3 M@l O Aol 8 — RGN §RT A AN 8 |

TH D Raprs BT woRkly R | 3 U B wdud U, ), A1 811, 1 3 vl # Are el &1 dares o |
Jurfe U we e iR faerd voiil (fivwemen) teM aoiR &f fafafid &R fAafea s
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IROR BN RIR—1 F 60 a9 IT ST b ST & 978 & o1 A d1e) Hdel Thd 2 |
AT 3 PR o7 | gad B W U HURT BT 40: 91T 7 A1 Sifvand |

JeMERG 3R D 3N BT Siia=wR U9 |

60 NIt ® SH I Ul Aol Bre R, Y FuRy &I 80: 9RT faer &=AT arfand |

3raflky g

o WHRN HHARAT gRT fhar M1 3fere™ iR WHR gRT fHar 1§99 AFeM RGN @ (W1l dle g
el ) # @1 S |
o 3dRY e@fy & SR fear—2 uReres ¥ 71 |
s g
9 M Bl DI MR TGRS NI & 918 R fHar S Fawar ©
ABII ABSIDBIOT

PR B A 3T FHAN B ARG W, JATHTY WG & oy Ferd WABRI, HHan! gRT Sffoid @ & &
AR 3 I FaDbre & &A1 B A, Sfferhad AT 300 Al Tb, P IRIER THHIA Aba AHDE Wlhd B |

AR AHT BN HH BT GRT B @ folT M I JAHIR TTh Bl AMAA el BT ST | Tdha qHDGE A
BIg Bl T8I DI Y |

1. GURGAURE A1 a1 Hace &1 Y U1 &R & 18 AaT-ghy o

2. 919 BIS HHARN AT BIEAT B AT YT 3BT H U SRIBT <Al 8, O YHHId Adhal Y ARfd sradrni &
e oy & XIeR BT, g aifdredd W war 99t B @ a3 S1f¥edd 150 feAr @ 2Rt | tadive
T 8T SIS |

Q¥ ARI— vHHRa AR # geer Afy wifad @R (i) srawrer I9ad &R (i) HEs WaT| S omard fawran
AT/ BIC URAR DI UIATd B g Uacd (A=Y I enie el fhar SR |

Prafea @ frem
RS R % orer-29 ¥ st

1. Prafer &) ufpen

1.1 PRI SR = fehd H ARAT HASS U YA SR =9 Ufhdm H FarR SR Y fqaRl & W o
% forw 92 Areanad & |

1.2 I I8 GHAREd ¥ 6 Fgfad ok =9+ ufshar &1 and &9 2 |

1.3 A |1 SFIGARI & A1 I8 ARIAT & AR IR YHAAM [T9e] FIgR BT, AT SAHT AT Aol
B SR HHRIHD V8 D |

2. gql &1 faavor

21 WIE H 29e & ug Bl Bledy Il ReIOd AR IR—IeI0d ug e 3 TR gRT THI—I9T R T
fer U HH AR AR [QIRGENE Tae & Su We10(2) ()] & Iidid a7 fby S| gicnfes, delre
HHATRAT B AT, IRIAT, dadl AR Ul & Ade AR Ul & 801 & q¥a ¥, drs a¥a R vy o9 3
gl Wive @ RIeIRe diear & T [SU @S 8 (15) (SMRamsoiansdier wfd)] i 3R iv |

22 IR AWl H, Fewd & o IgUfd & g4 AR (TReilenguIe] dfedrel & Suws 13 (10) & @I
UGl Pl g9 DI WK ©, S WIPpd UR &I 99 I &P BI AAW T8l 8NN | 920 dbacl U U o oy Faere
Fgfda iRl 2, S @I 39 UhR -1 ST (SRSiegue! AffFH o Su—gs 28) |

23 TRV 3R e HHTd b} H Ual B Yfad, S Gel I¥= H USHl & Ul o AegH I Rad 8, TaR
UT & UG & RIATP YaI~Id I Fed B gite & a1 Wil 3R R 9RY ST |l & |

3. hdod] AN I WIHh & HITSINRAR WHy AR J7gdr

31 G & R0 3R AU AR iR 3 FHAIRAT &1 dex e AR IFIdl, TH—F |, a1 3i1h
A g1, MR Henfia) SR (TR deifiel 6k & AR Aal B 3 W@ g, 9HI—8Ad W)
feiRa fopar SO | STRSMeTEUIET wfey |
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4. B & gl T qffHxor

4.1 MHRAGAR ¥ A fHU T HHARAT & Al H, AR & ARl & T TG Bl RGNS YT
AT BIERT 18 & AR qifTpa fHAT ST

42 9IS, SU-URT 41 & FSWl & TGO & IR, AHI-—FHT W, SUYAd, AT AT HEE & IR
- R IS Fad 2 |

5. Praf afrer

5.1 I # fAf=T UoR & HoR Ual & Raes wwarRal o Fgfad @ fau fFrgfea mideso & ufsbar 59 9eR
g o b fferRaa afdfa faar 2

(i) P [(IRSILEUE ARl & Iugs 12(3)] @1 FYfad & ael 3 ars 31 a9 gRT Ifud @il arfa
D RIBIRY R R WRPR & USITerdd 3R WTpfad 99 F47 |

(i) afe Femd AHER 1 SN e & ug # e e w Fygfad @ S 7 ar 918 oife aes, a1 afg
frgfa IR—Rreror Qe sl & wu # @fipd yal R AT B A Tl a1 ged R o Ual & wu H
FATHd Ul TR BT Sl & IA-HM BT Afhad a9 [oTdd oY U Helid HhAR [RalsIsuIe! JAfSrm ol
SU—RT 28 (q)]a%g?mﬁwmeﬁrz‘u

(i) N Fofd wu 9§ AR Ukl & Reaw Mgfa @ 9ma § e, R su—wds (i) § wifie ©
[mﬁﬁaﬁtﬁé‘ra@qﬁwa%w—wzs()]zﬁwu—wuéﬁzﬁ R R THRRAT 3R HHARAT & Ug
DG IR D D H\ﬂd@aﬁ[&mﬁﬁaﬂﬁﬂﬁéﬁzﬁmm@]ﬁWﬁﬁWﬁwm
% Rgetme aRRerfoar e 21

6. Prafea & Rerfy

6.1 Fae® & Ug &I Bleadr, FRAMT wU I Wipd Afed s & Rgers aafeddl @1 Fgfaa a9 & FuiRa wrR
q'\f?ﬁﬁﬂ?ﬁzﬁwéaﬁmﬁ|ﬁ—ﬁ%ﬁﬁ@ﬁﬁ%mm@%ﬁwﬁnﬁﬁww
[(TRiIeTEUICT Hfediell & Iugs 19(1)] @I RIBIRY W AFANTd HRIR TSIRFE /HRE Haga o & oG
TR UR YRR R & clt 99 a8 |

6.2 WL Wl & AH ¥ YA & wraem=l & diole SuUSsS 6.1 H IUERd B, Fees dsa o iRy W), 3=
3NeAfOre WeHTd 3R URIeR It & Afdd &l bR AT TAINIUE WhaR AT FHGE U8 WIHR Hd & oy A
PR ADHA B | AR H AT FHR ek H U U, Al S8R wal R Wied vl & Radw, S SfEd
[eTRofienSdIcT widmet & Suds 19(1)] R R &=ar 2|

6.3 e Wil & A 9 by Ty 91 Yo wmil S 3 A7 3ey & JAER WR U9 ay 3 3ffde &l @y &
foIw FdNHROT B rafy & oI avdd B Adhal 8 A1 fhl Rl muR R A AlE | oY # erafy ©
forg &1 dad & |

6.4 FRAIMT wU ¥ Wipd Ual & Rgas MYl & dag H SU—oRIIT 6.1, 6.2 3R 6.3 H Alg@ Yalolad SIS
% qardd e, MaeaearaR, Th deef a1 el Fgfad o) | & afe agl Fafa w0 o fgfea =
% forg v 21 & a1 gfed g+ 2 2| ot gfed wie) 91 oife et 2, e g1 Serw W favly
DI ITeAl d% # 9IS 3 Ta=™ BT Gfad far Srgm |

6.5 SU—GRIA 6.1 — 6.4 H gAY AFAR MG wu & Wipd Ul & Rgens Fgfaaal & ramdr, ATbRFhdRll o
Reem fFgfaar 1 @1 S |dd! € | W Pl &1 dged /Rl JER WR AT <fe A & JMER WR b
TG, ST 6 Su—ws 5 (jii) W & Wl e 9 FeiRa afebar & ergar # qarr w2

7. fgfaa ufspar

71 fRos @1 Fgfa

JRSIRMS YIS Rl & IuEs 12 (3) & ATAR

7.2 S a1 Fygfea

JRSTRMSUIE! fafeRl & WS 16 & IFAR

7.3 3= Ual R FRIfaa (Remft / el / wiaeons / dgef ameR W)

7.3.1 GRF H 3 |l Ug 3 dR WR S & WR SN, offed v ded @ Rl R 91 3t e
P U v o @ wfda B8R, S EReE # ff fa9y ug @1 fAEEer 9 w1 evailRal @ Wewil & da 9
R gRT W S | 39 W Aer ® 91 oife Taee ar fewe g, fgfaa afifa @ RwlRet w, g9
It & oy Ifd [STReNeTSUIET |t & Suds 19 (1)] @ fgfaa &rfr |
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7.3.2 ST SIfA, ITgYfId SIefa 3R o1 fUser aff & SRevl & Hdy # WRd AR Bl A ] 8l
STafe e # IR—3eA0w Uel [QIRORmEUIe! At @t Suws 19 (2)] @ forg et ol & Sireefy |

7.3.3 Foat=a A afearr ud et e % o afafgh i o 62 a9 g1 98 989 Fd 980T SFEATT & 9Te
FH H HH GAT gq 5 U i A AT F

7.3.4 fagers F o gaTaia % 9wl  Serfor T Ae-reAforw T | 70 a9 A7 IEA FH A K AW A1 A FEAT A
orfxF Mt U St A= &7 a9 396 g7 (Uae 69 | qaTagi & 07 sMgid 5 97 7@ 999 F 37T
Tt El

7.4 994 afufaar

74.1 fOsmue gRT N 9 © weww I dxer et funT #§ gt o ®e @ o wmm afafaat wfed & s,
ST f = garr T g

(i) 2 ASE / FEEE AHAR & ReTor dex H Ul B AM H AT AFAI AP /IR & e bex H
HHBET Ual H = ARl e gr:

() Fewre ST Afffy & o sezer B

@) H&fd fawg /&= # ar fA9ys, S MR @ g | A A8 8, S H9fed vy | eroe fady s /s @
IR TR e §RT G MY T3 & U9l I Feerd gR1 AT 6= & Jar § 78 ¢ |

() HERT T & TE /de @ WE, T A & FeEeR & w0 § B B, afe e @ O gweT 2

Ferd e, fae aRRefaal 4, e gRT 9IR 6y 10 Wigd 99a 9 o1t 7 Siie 9 © 3R S9! FTell
o ¥ WHe ol guadT RU & dod 2 |

(i) 31 Y usl & A H =ud afafa # A wmfie g
(@) e S Afifa @ g seger 8
() XA B 9EX A BH W BH A faRvs, R W S IR W B

742 AE gRT R By v favy fagwst &1 99« R 81, af eee grT Sudfa fear T 8, o & et
sl @ SuEs 7.4.1 () () H IESR A TE 7, TaEE die $ AR D M BT AR A9 AT B @i &
forg aer grm |

7.43 YT ST/ Sgferd Sionfa /3= fUesl avf & S™iedRl & fory omRfed usi & forg == |ffa &
JfaRad I & wu H Ueh Tl /T /3N ufaf=fey @1 erfeard w9 | enfie fahar s |

744 TH 999 AT & vy I 9vq 9fafd &1 9o 4 wfdd 89 § fAvd 89 R Te 9q afafa &
PBRIATE Bl Y e fhar S| s ORE, U g ARy & SrRIaE @ € T8 fhar S w&ife o
AR & (B AT ug & T =997 Al &7 SIfd §od H |RT T80 ofd |

7.5 fagmu=

75.1 ¥l O PR 7.3.1 § I8 UiauE € 6 SRerE § 9 U omF AR WR SMEeR / J9ise fAsue @ AraH
I T ST | 0 Seey & for fasoe e STMeRy enfie 2

T PN W S DA DI S,

T P WA FT AR —— AT a1 dfaerts a1 sRemll «fde IR k@ @1 |9TET 2, o

&7 o wilt &1 R &

R 3R W H IS I

SHIEIRI & - il Wt sifaRad / afeia g &1 <Aaq araar, afk a8,

ITT B TBR B AT MaWH UG 3,

URT @ 3rafd;

I ST/ Sggfaa St /o= fUsel o /diga /qd AfFel & SHIdRi /Sed g9dl SHIGaRT & ATTel H

fasm Afed foell @ FefRa smg—<dr,;

o T¥ YA AR IFWa I g, AR BIE T (@ad S U% P forg v & fammw @ wfafvar # Rafy wre 7 el
TIRE 1S B AFAIGT & M 2);

o YAV UH, URNIUH 3 & FHEIOR ARl & el WRT AR URT SMAEA BH AR 31 e 31 3ifcd [l (Wemepr &
A DI ol BT ST AT SI); qm

o iR aMdeT g ik ST U1 &7 Are |
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752 S1d TP UG AT ST/ IIGred ST / Al / a—afea /diva sl & IHRaRi & oy R ¢,
qr 59 T=g Pl fasue # fa9y wu « afva fesar Sirer =R |

753 WPR B W1 H IHNGAR IT B ARBN WRBR /RGN JJRIT I Bl fazafdenerd | Aag S
ol 8 f6 I 3rue 3mdeT &l g A9d & JeuH | 99 < AT U4 FRATaT H AR b AHI Uh YHIOT U
TR BN 6 I2 RGNS ERT faaR & & 3MdeAl W HIg Mufy el 2|

754 S UfHAT § U ¥ e UGl BT WRAT 8, UP Gga (IsMu Bl 9 A1 YT Bl AR HIAT ORI fBAT SI1e1
ey |

755 TA9Ue 39 dRE 9 O fam S AT © b <21 & 91 &3 & U 9HeR uA § wfAd foear mar 8 o

I R e gRT JgAIfRd 81 9ad B |

7.56 el IIOTR # A &1 ISPl AR Fie SIS BT -GN HRAT HHTI B oG F ST & Sl HRRIT 310
TR R FHNT F DT & | sHeY Fhr FYfaTal & amel § Su—Ws 751 3§ 90 AR I fagd" w®
fiRar gafd =21 81| SIfRad daRST Yo &R+ &1 SMaeIhdT 8N | s9% favafdenerdl / dieiol IRERT @R
AU |, IS /AR uf¥prei § faqd, wRa &R fa<en # duel &1 e, R &R fagern
feers gRT Baec] @iol @ AT T # o W &R facel # fgmos wfe &) dee & dieih oreae &
wRETet & e g1 Sugad AHT S AT © |

7.6 AT Yob

7.6.1 I H A= Ual & oIy e xR arel IRl | ardes Yo Y9N, AT Big I, I IATSASS] BIAYR
ERT Yo forar SITQ |

7.7 sgqfaa wifa/sgqfaa seenfa /e et aif i faely wu 4 weaw 9 qd—Af e @ fav uar
BT IAREAT

7.7.1 SU—GRT 7.3.2 # 1Y Y FJAR Y&l & JJAR, Ao Sifl /A Siroriad /4 fUwsr af el &
AR & oIy ARA WRBR & AMGS] & AR AT SR & IR—3fPIaHd Ual & foflt ¥ T, 4 ' 3R
I WR H SRR B |

772 59 @rell vl W A wdl g0 B, % 9 W1 SR ¥ AR & dEd o Al & afy eiRafd faar

ST | I SIBIAET FRadl & JJAR Yhda 3ddR, gRefl 3R Yol 9rfial &1 sfffier M 1995 (S
THI—THT TR AR fhar Srar 8) W) miRd 7

7.7.3 A 9ol RfGadl & Rae Ul &I THI—A97 R SN Y 7 4R TRBR & AT & JJAR gd Al
% fog S AT SR S ARl # IRfea faam g

7.8 IATHANT BT A B GBI

7.8.1 JATIEAl BT AARSD WHIFT DI Alhar FfTRId Afhar & JaR Bl e

() FeiRa fafr d@ el & fGog dwerd 3 ura srdes, Hafdd uRmsfe 9T gRT Tahid fhy S &iiR
39 WIeM & oy 9 Y U IRER § Uolipd BT | USNaRT & dTq T fdby Q7 T el &I Heferd
T /B /Dl Qfers Har G/ Jemde rgaRT / Feerd gR1 Fgad fear i &, | Sugad AR &
w0 H T AR/ faRad wier 3R e R / faRiy ug & fory aradia & fog gemar S |

(i) TRveror /e ey Ual & foy, et furT & yqg Wb 3R arded @ [y SHieaRl & oa &
T faumT &) Ferrg o | foamT & Rl 9, Jorg 9wl & forw doit el S e & aHer ) e |

7.9 dftra A 7 gata Seficart @ oy e @R / fafaa adar a1 seaeE @1 g

791 & faoy fasmus & forw ve @R /foaRad wen Mg &x=1 &1 smawsar R vy o & foru
S ER), iR afe emawass &, fORy UeR @ wien &1 i oFr &iR @l Al & e Jfffd @ iR 9,
= IfAfe & sremer & U fAfRd 2

792 Wi & Hag H (o7 o & 918 994 WA & el U faRive (andRe ar aredl) o R Nl b
Iferd e SmfoTa ) iR TuT AfRfd & IHer wRien ¥ SECaRl @ UeIH &I AN © | Uh MdRe A== &
oI I e BT B 7T T 98 Toidl B e R @ ol I 2|

7.9.3 foRaa werm /amasiRe 9Rieor & Rébre R Afdad @9 IRl gRT mAafog AechR, afafaar @
RIwIRe & |er, o7 9 &8 Uh 99 & oI IVRER & dratad § SRféra fear s =nfey a1 wdt wigd o 9919
AT, S WY 919 | L S 3T oY |
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7.94 HHR TIAT & AHA H A1 AY—JAIdg SHIGART Bl Hafdd famT & Fara & 1Y Ta AT IRdd R
% foIg P81 S Wbl &, AT FHams [ iR 99y W GIfSAT SR & dq1em | a1 R awHiel | 9ud 93 &
e GBI & fTaR &R Ry $u 9 Sfdard SHIeaR] R v & Gdffa T & W@ & A ¥ Fees &l
g fear S | e SRRl 31 W) Rietdl & |1 U @ Bl UeT & T Bl Sl Fobell © |

TS I 1800 BT | PR 4200 I Tb dTel UGT UR ALRIHR P DI STxkd ol © |
7.10 994 afafoa 1 dob

7.10.1 WY & e R 999 ARl B 956 I B S | AEHR & Y g U |/ SHIdRl &
fasmoe iR faavor & v ufafer o @ I & Te I B 95b @ A1 e & A1 3FTel a3k
SITE @I fAfdee da & forg 9o S |

7.10.2 T AR 7 IHNEARI B JATdd & 918 9 9 ATl &) 989 @ aR # faar fear =h ue &
foq amdes fhar & 3R /i R fa=R fBar| PR @I 9 Al §RT Gl A7 & I1 3f9ql S9ab Afed ¥
T S A e mideRer Tu AR a)@E AT W Us H BRI 9d9 &7 A Hahd QT |

7.11 USIHI B W drell da- &1 fAerfvor

7111 BRI H S9@ FRfed W e Fyfeaal o aRfe 9dq P wieert grr iR fear soem
(3rerid, T AT BT AR ¥ AU SR Fewd HE: sl & fory, e forg 9 wwen e miverd 8) S\t
fmIRer W T =99 afafa Ry w9 | yae & fo 99 W e @) ]AaH o) [ T fear o1 gaar g1 T8
A B9 sl & Amel # o forg feere Fygfad mieer 2, M @ sifteaq e faar S daar € o
gfg o= g1 W 9 Amal § oW gfg o Ry & @ oo e wu 9 =9+ 9fifa grr s faan
S AR | ETeAifs, FfEd ®U | I BT I IR WRGR @ Aferd 3R qRe Il & 1wy 8T A1 |

7.11.2 NARP SHNTART & A | 3T I & ARIH | AT U INIRS UG AT & dedH | UG & foly
TSI BT S & A1el § AT 99 @ RO & A6y § SRR & W e dR WR o] 81| gTeife, aae
I IRARNT = fFEiRer Jee | Wed dahdl © SR Bl Uy ofaRe SHIedR & A § STk TRMAS
e B FHBIRY BT & RTAPT Uee e IHS! A Jee 3ffber RUie ¥ RIS & JFAR ghrT s
21 U o AWl § ST 9a9 & RIBIRY R & SR 99 9Afa g’ R R W HET A9 iR g HRol
Bl fRy wu 9 T gemate gurT g FYfad Wit & Aifed H o S Sidfe @ a9 &
A @& forg fide ammg e |

7.11.3 99 B INNEAR @1 AT 0 ug & forg faemua gRT Gell IR & Areg| | g1 91 &, a9
BRI /99 T SR G993 FreferRad fdgei wrears 3 3@r Smgm:

(i) = AfAfT I8 Al © 6 g gell 9foifiar | g9 Y SRR & YOIl da- dl FAdH Wk ¥ 3AfdH
T far ST ARy, 98 FEfaRad dRel S H W &R U9 ST ddq @1 ReIRe &A@ fore fasga
PRI DI GOl SO A IIT AT & FAFe I JoRl AR HHuﬁgﬁﬂHHuMUlEﬁﬂlldﬂiﬁ%ﬂqﬁﬁﬁrwﬁ
ST SITQT:

. Emﬁm‘ﬁﬁmdﬁﬁ SR IR &F H anefl gRT U< IRl A1 SHIGART B dic—foe @ forg smueg T8
|

o fHN fRIV 9 /argMa @ fH SHIGaR &1 Swrdell JHI9T & SR S U8 9 8! daal ik ReriRal & forg

EISIRCRE

P B TS FAH I S Aol 7 gWa & a6t |

I99 I8 Ud TRGR AT U& Iy TGN fITT /AReNT, 3nfe | &1 arel @Rl & Ael § &ier |

TF B US/URE H GIM H fTeMH Y_IEeRl §RT (IR 6y MU 909 & |1l Jar |

(i) eTerifp, Suad W fdgall B AHY ®U W T A1 A ST AMRY, Ai@l e & Jaddd daq Bl
iferpad gor faam S anfey aifs 0 Fgfadal @1 Aiser Ul & da\e H§ Us € us § Smide Sl Sl us
H TE g S b |

(iii) SrATERYT AT H, STel guE Al T R e 999 gfg @ 919 U TR W ARMAES da9 o RIwTRe dRar
2, U RYBIRY - & fawga SRUIl &1 el H§ ol Ha1 SIem =12y |

7114 g AT B AeEE G PR & Gdy H, SN {6 e M @) usea dreEr & dgd garfa, S fb
dacl AARe IHIGaRl & o aforgel & AfHd w_ell 8, grflies Ao /| 3 gl & JgaR . Yoar
9o T fhar ST SR A VAT BIg grae™ Tl 7, O 59 4R WRAR B el /qRe FE & AR Y
fan STQT | (@aet IR—TdHTe e HHATRAT & forv)
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7.12 994 afafoa & e
7.12.1 AT &) oo § SuRyd GlRfd @ I It g1 ovq afafy & fiFel R gwRR fhr ST |
7.13 999 At @1 Rl &1 srgaiea

7131 R & @1 fewe MY mier) 8 S forg =oom afafa &1 RawiRerl &1 fdwe grr srgaifed faan
ﬁﬂwﬁrm\ﬂwlf&d BT STQT | Ugell SR SR IS 918 gHHAT & oY 91 3ifh A & A I
SO BTelife, A #Hal, RNFe e == afafy @ Rl wdawa =21 8, fofa & o a1 &ff o+ &1
EHE WS SO | 3 AWl @ fog, gufa et fofa & for a1 daa ergemes & fou o & 9= &t
Aefid dx= & fore ar 981, oroe fadd &1 ST R FHhd &

7.13.2 JILURT GRT SrAIfed = |Afaal &1 RawRer o1 die ol Fafaiad doe H gaqeid & fofg Tamd drs
BT AT fear S &R FAfa SFIGaRl @ 91T 91 @ 916 a6 IR & fdar S|

7.14 FFigfda &1 gy

7.14.1 TR &1 yarE Fgfed oifereRor gRT =0 AT & RWIRE & e iR SR fhar S | i &
TR DI URIHI DI AT I, A B &%, TR B oy ik oy frm iR war @ wat @1 g g | eiRa
fafr o9 gRT WA &1 IFIGIR §RT AR BT WIhid DI Jad fbar S 2, SH@dT W SR &1 SIgdl |

7.14.2 B TR I P GEHIEHT U M & G8Hg § oF dR W) IR @1 aE I O g8 9 a1fde 8 8
Y, 3R 98 9Rd H g W& T 3R BE 7, FR I8 gy # <@ <& ¥ | groify, fgws, Mgfem @& w9,
IRY W, I Fgfeaal & fog <1 af 9% @1 R aR dad 2|

7.143 39 S & oy 91 offh Taw¥l gRT F9MIa Udh AfSdd SRS gR1 fgad & & fog fgaa aafaaar
3 ANIRE e & fou e afeda wWen & Jord &1 de R 1 woar 71 Fygfad &1 s fuiRa
frferear wfdraRer & Haryome Wifte fhe & TET U9 & IRgd 89 IR WR & SR 8N |

7.15 U57a / wcfier A Y dear

7.15.1 = QART &1 RAETRY Werd Frgfaa wieexer gR1 o9 Affd & el & o/gAieT &1 dRIg 9 U a¥ &l
ey @ forg 8 7170 B | 39 @ & IR, PR T4 & forv fasnfud &= ° & foell o &5 # ug S
rar 2, fdf ft eRor & v fd oY SEfear &1 srarfad fRrae a7 FuiRa a’ig a6 Infiel =81 89 & B,
IE YT Ul TR 3Tl SHIGIR &I fadr ST Adhar & | gTelifh, R fHdl SHITaR &I fod ey SHicaR &
Raes rllelm g # @1 S B, A1 godlel g W € 9 IR B T 81 S, i [y IRfieaR dwer
# ofiet 81 a1 U9l Y JudT b TUh ¥ Bl AT & fAdig W, S of ugel B |

7.16 AT FF & gfd e

7.16.1 I, AEADR & oY gAY MU IHGAR DI AT @ BT YA BT, Sl e /IRDRER gRT HeiRa
fopar o | 2|

8 Iqfaa Wi/ sggfaa seenta /3= fisst af & fayu sRewr & fag wdf @ fay «df = fag
feam—fader

8.1 3IAMREOT HT Hferzrd

8.1.1 O f& Iu—wWs 732 # IART AT 8, T IS IR—IHEHS Ul & foIy 9RA IR & Al & AR
e T, A, A IR S TR R UG B AAR UHHT / TAST /ART FYRE & Gewil & oy JIRfdd w8 |

8.1.2 SU—YRISN 8.1.1 # IO 3rReToT 477 UGl & Ul W AN &1 BRI

(i) i gfea & =1 89 &1 IRATg @1 AT |

(i) 45 a1l &1 9 @y & forg e gl |

(iii) 3 A9 e IR ARG TR WP Afd BRI YR dTel HHATRAT o fdedhe emdl ufirssT

8.2 UGl BT HYEHROT

821 W el IR UaIAG ¥ gl S/ Iggferd Soiia /o= el avf Sifodl & forg ofReror <deft
AR I BT Fe—aR Ha1 S 5/ 919 A1 Afdd goId Ual DI AT Al H AHEIPd bl ST,
o yal & forg e, Rfd, Ia1 &R Araar dlear # /a1 S1Qn | AfeTd de” H Bic W& & Ual Bl Q@
8U B U, 91 3R AT S0 & AHE WEl @ "l W WHE, U, 41 IR W UGl & T ST W Gl eI
BT (‘AT iR “wemafad iR 3g) & dgd d9rs oed, o, Rerfd, aaw ik =1 usi & forg fMeiRa
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AFIA] TR S UGl & AW W, BTeliie, W Y&l Bl URINMG AR 7 & WU H afipa A omen | At
Al | 99 9 AfA® UGl BT AT [HAT ST | I8 e ORGR B eeqdl H fFawrd gRT Fgad @l 18 U@
AT §RT IR SO 3R 98 a1S 3ifh Ta+ & S/gAe & e 8[| die §RT AT W, YT g4 il
Rl &1 ve g fewdr BN |

dre: 1 ff R H BT U9 ARRG 200 & IRNGARI §RT WX S dTel HoR Y&l & 50 URed 9 3ffed &
HHAT & 3R 50 TR SR F W B[R SH Us H B dlell dly Rdd AR ARG fig w® R 4 am
S0 B IRNGAR §HD gael ¥ AR AR PR IR & MTel fdg W R arelt R |

8.3 WX

8.3.1 UGl & YD AHE $ foq A Wil A1 yQi & foIg 13 UGl B DS &AdT & A1 AR Ul @ o dlfera
1@ 3R 1@ # D TS Aled IR & AR ARIH @1 RV AT &1 Al & & fog arew fear
ST | A 9l R JaR Ual & f RerT & RS B A1 AFHUAT GHfREd A & forg, drferdr 2 # fag
T 9T & AFAR ISR BT AT UGT /UGl & TRl & folg WY Wil & oy Hafrd gemaies g
ERT 99U IGT ST | AfddTa IOReRT BT 9P Fel & Ugal fod g ey grRT faf= Ul /Ui &
FHEl BT FATET & oY UihaT & SR U fohar g |

8.4 Wdl Y& o1 @ ¥ A Raa usl & Irafds e &1 feivor a1 @ fag afafa

8.4.1 ST SIf, ST™Ifard S 3R o fUwer ot & wfafe @ w7 Refd @ram § w@a gu faf=
WﬁWWﬂWWW%WW@?W@HW@W?WW/W%
S P el H U Il AT BT TS BAT ST | U A9 BT oA A= ual d $e&y, iR 3 RS
O & FYfed & gerR (@, SAaRe a1 aeyl, [y U 9 Rl a1 SRR, siHiRed safer a1 uRdler w®
ST B B FHTa)

8.5 Igyfad i MR AT wonfad @ g Rea gal &) AR—saxor gaar

8.5.1 I T & IFeaR! & forg Rferd ofiR fasfua Rfdqal &1 rgfa Seoa & SReaRi & fog
=g iR s9s AuT & A IfaR—faare =&l fhar S |

8.6 Tl /wud) /et Swficant @ fag se v Ramad

8.6.1 Ay AT A Wil & fory FMuiRa ifderdd smg A ggfaa ST/ JIgfad S & SHIGARI &
A % 5 9§ W B & O Fhdl ¥ 3R MR SHIGIRT & AWl § 3 B 3 99 BT & Fhdl 2|

8.6.2 JAMATA od: AT S /AFGfAd ST /diva 3R Afeell IHIGaR | BIg 3Mded Yo ol forl
ST |

8.6.3 SUZFaal & fay A®: fFN Ry T ug & fou fuiRa <gmFaq draar Rifda 81 81 9ol &, 8aife
R Wl faenfia omferd Rl & w9 & fou 9 AMe & oMuUR W SgygfHd  oifa /gqgfd
ST /3R SR @ gaia T SUaTel Jel ®, 999 affa gR1 MuiRa faemfier o wde 9= @
A1y By RGBT W) & ol =79 ARG & f[A9hrgaR gHd Aes b1 AR QAT S Al © | 8Tdlifd, &
A1 gRReI # P IHEAR BT e AR U & oIy 3R>I UrIT ST 4Ry |

8.6.4 IR—aH-NPI 3R TH-ND! Gz A 3R Iyl & oA 996 & omar g & HB 99 4 GO aI
AR gRT T 6y MU B A IFa gHd AFd BT GRT B dlel TR/ QT / AT SHIGaRT &1 Jiuferd
A A1 g1 &l B WA B U Suerer €l 81 Wehd | U Aol H SRferd Rfdqal # IR—deild! SR dedbeiel
FE W R O usl H RN fRw oot @ form FeiRd =Aaw 9@ dmgdr @ @ oaRA ard
Tl /TS /3R SHIGARI § 9 96 38 SHIGdR &I 8 IiRferd Rfgaai @ i a6 forar s | o9
Ifdfll @1 Usl & oIy smawad <gAdH HHE T AR UL B e b IE-—I@G B o, S gA-—AfdA
TRMET0r <1 =1fEY | U SRNEdRT B gfdd & oy S ufRkdier uR <&@r S |

8.7 Tl /g / i) S=ficarl & foru s wreeeR:

8.7.1 IR Rad uel & forg, vasll /TSt /Rl SR @1 WefehR a9+ Affd & Udb ot feq (ar
do®l) W SmaTd favar SirgEm, 7 6 S fRT (a1 9oal) R, R R M SEICIRT &7 AIEhR HRAT § dTfd
A SHGART B e | GG S/ ST Siolid /3= el v & SHIGdRl & i 8l fhar
T B |

8.8 AR U= A fasmus

8.8.1 Wl will & fory fagmu= # orgfed Snfa/Srferd Sienfa /e fUset avf & Seiear! & foy smefea
Raa ucl @ @ W U | gar & S|
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8.9 yfuder X IAREAT

8.9.1 ART WPR Bl T & FAR M dR W A T8 ‘T, 9, A iR S ual & amel § Wl w1l & oy
IRMET Rad Ual & ARET W ARG &1 & | BTelifh, Th Gorv 3R Ao kR #, S&1 ve fatne @ v
IR /a1 o= faRIy ug \reduiie f2d # @refl 389 & forg orgafd 781 &1 o1 adl, S veR e a1 @ faitre
3rgAeT & 31 S R fawy 8 wehar 2 |

8.10 31T TEdl /vl 3R I fUsst o & Wus It @1 fFrgfaa

8.10.1 WERIH IWWER & ¥ & A/ 8 8F dTel JId FEhR AUS ARBIRAT &1 A1 i
TSI H9d ARTHR 3R 3= el o & fteR & wu # fgad fear s, i fre=ferfReaa
BT

(i) srggfera i/ gl St /o fissl avf & IRedRl & deT H RfGqdl & Reror | |aferd areel 3iiR
ISR & AT S 3T D dBd WIPpd T Ml & A1 uTerd GAREd BT,

(i) TRT WRHR gRT e AT ST/ JAqGFId e /3= fUwel @ & SHiedRl 9 wdfda faf=
Rare /Rest Tdha HRAT 3R SHT BRAT,

(i) TRPR gRT AMaTID BT W1 T ISR Bl MYt & foly R QIR YR WRGR & 91 Hae @+, aeAl
IR Tl & IR < SR 39 AT @ AT AW dTel Al & IR H AIEl DI Tl BT |

8.10.2 T AT SATfT / SR ST 3R Teb 31 fUwel a7 def BT T84 ol WU BRI & 3fcia fbar
ST |

8.11 Yfe ux arReor

8411 WY Al HI UHA & AEA W SRR JER W FYa FEERAl @B gfe & Had R,
T/ TES /AR HHARAT Bl SHB URME Adl b GHI b WU H S9! d¥g IR U fhar e |
TSI | WRT UGl #, BTelifes, uarfadl @) gfic & R W BIS QMRET A&l BN |

8.12 IRfYA usl @ fav =g= afifan v w=ft /ot /s ufafafer &1 ammea

8.12.1 AT S /AT Solfel /g fUweT o & FAgerl &1 U Ao, Jeii, orRfer Rfdd @1 w=+
@ fou fed = Af#fe & wew @ w9 § gHen wife fhar sie |

8.13 Tadl /wadl /adRft @ W v Af¥@RAal @ forg ulRieror o sgazen

8.13.1 ST AT ST/ TG STAIer /37 fUwel avf S7of ¥ Hafdd A8 ‘U AUBRT &I 3q9d AFD Dl
IRM A W 9l & dgd Fgad fbar S 8, 99/ SY U WiFh bl GURT BT U JA¥R WG B [ Uh
SUYerd HRAT H URNET0r I [ORAT BT |

8.14 IqYqfaa St/ Iggfaa seefa /3= fUesT @ & = 4™l @ foag uf¥eror giyemg

8.14.1 AT ST / ST SIS /3= fUwel a7 & IHIGAR, Sl 37U AJHd H AFS BT 3R I i roedi
IS & HAETH ¥ QR $RAT B, S8 Srod UM SR S IS YRITEe WY, AN A1 Afarery giefor
IR TEgH G, A8 facell 3R SHITAR @ HM® WK BRH & folU S8 F&TH HR" & oI AST ST |

8.15 ISy HH=aRAl @) Bl

8.15.1 Ul uRkzerfer # fored b fvft fay U dex & fo AN ARRIY & wU § =ftd fby Od €, S aRksedn
P H SRR ¢, AP BeAl P GIORd HEYH 8 ADAl ©, S9 (AU D} H YWl /UHS /AR sl |
HHATRAT BT BN DI AT § WIHA 1 {HAT SN Sd T 39 Hadl H (e S/ SIgfad STl /3
fUgsr o & HHAIRAl & Fol G JYET S/ JIGEd STaliad /3 Uwel @t iRl & forw wHe:
arReror & FefRa wfoera & &9 2 |
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eqTef— |Iad $EI dd9 AT $I AN HA & 91 91 grafie waes w@a: € Frergar gt
R} Ay wre |

arfersT 1(T)

il AR smaR R Wig Wit o fay uel @ g A ARE 1 Aied WX, GYE T AR
41" & fog s gfoafar @ sifalRaa

1 | PR 41 | PR 81 | IR

2 | IR 42 | PR 82 | 3MEriI—21
3 | WR 43 | THil-7 83 | YR

4 | STETAI—1 44 | JAERAI—11 84 | FaIR

5 | g 45 | gAIR 85 | THAI—14
6 | IR 46 | IR 86 | SNl —22
7 | TEE—1 47 | JAERAI—12 87 | FIR

8 | SIEI—2 48 | IR 88 | FIIR

9 | IR 49 | THHI-8 89 | WIR

10 | JaIR 50 | gIIR 90 | IRII—23
11| YR 51 SICISISE) 91 | THd—15
12 | SIdRI—3 52 | g3IR 92 | g3IR

13 | g2 53 | gaIR 93 | gaIr

14 | THS—1 54 TS I—4 94 JIRIT—24
15 | J3IR 55 | SICIII—14 95 | UACI—7

16 | MERI—4 56 | THHI—9 9% | IR

17 | PR 57 | gAIR 97 | THdI—16
18 | YR 58 | YR 98 | SRII—25
19 | THHI-3 50 | SdRII—15 99 | FWIR

20 | SIEAI—5 60 | YR 100 | PRIR

21 | IR 61 | vAd—10 101 | SMdRI—26
22 | PR 62 | IR 102 | J3IR

23 | IR 63 | IACIII—16 103 | THHI—17
24 | 3dIAI—6 64 | IR 104 | YIAR

25 | UAHI—4 65 | J3R 105 | IMERA—27
26 | 3R 66 | SNEII—17 106 | AR

27 | TACI—2 67 | TAAI—11 107 | Gudl-8
28 | SEAI—7 68 | UACI—5 108 | JRIR

29 | YAR 69 | IR 109 | 3fERI—28
30 | PWIR 70 | STERII—18 110 | THHI—18
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31 | THNI-5
32 | I8
33 | PWIR

34 | IR

35 | SNERA—9
36 | IR

37 | THWI-6
38 | PWIR

39 | JERI—10
40 | TEEI-3

71 3R

72 | gAR

73 TaHI—12

74 | SAERII—19

75 | AR

76 | AR

77 | gIR

78 | STERI—20

79 | THA-13

80 | THII—6
arferet 1(f)

111 | TR

112 | TR

113 | amdRfi—29
114 | TR

115 | THAI—19
116 | T3

117 | dRA—30
118 | THCI-9
119 | THAI—20
120 | 3MdRf—31

gl ARd smaR R el 9<df @ usl & "o A ARAYT $1 Aisa AR YT G- AR S >

forg sy uferenfirar @ (SR 9w vail—219, vudi—1 ufaera &R sndRfi—27 ufowa @ few)

1| ¥R 31 | PR 61 | JIAR 91 | Tad—19
2 | PWIR 32 | YR 62 | THAU—13 92 | YR

3 | WR 33 | YR 63 | 3MaAI—17 |93 | 3MdRAI—25
4 | AR 34 | TER—7 64 | IR 94 | PWIR

5 | TAd—1 35 |3MERi—9 |65 | YR 95 | PR

6 | WX 36 | YR 66 | Y3 9 | TEd—20
7 | IR 37 | IWIR 67 | TERII—14 97 | AEAI—26
8 | aldr—2 38 | oMERi—10 |68 | odRI—18 |98 | gECI—1

9 | WX 39 | Tad-8 69 | YR 99 | THd—21
10 | TEd—2 40 | IR 70 | FIIR 100 | STdRI—27
11 | FIIR 41 | JERAI—11 | 71 | SIEIRAT—19

12 | JMERA—3 42 | PR 72 | gERII—15

13 | gIIR 43 | TEHI-9 73 | gAR

14 | gIIR 44 | JIIR 74 | Y8R

15 | TAA—3 45 | AMRI—12 |75 | SIdRI—20

16 | STdIA—4 46 | J3IR 76 | YIAR

17 | IR 47 | IR 77 | vAd—16

18 | Y3TR 48 | TEAI—10 |78 | S(dRI—21

19 |MEAI—5 |49 |[3M&fi—13 |79 | TR
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20 | vEil—4 50 | YR 80 | YR

21 | IR 51 | YR 81 | TEdl—17
22 | YAR 52 | JERA—14 |82 | SIdRI—22
23 | 3TdRT—6 53 |Tadi—11 |83 | WIR

24 | TERI—5 54 | gIR 84 | IR

25 | YR 55 | garR 85 | IR

26 | sMERN—7 56 | afd—15 |86 | Tl 18

27 | IR 57 | YR 87 | aMdAI—23
28 | IR 58 | uadl—12 |88 | YR
29 | UEdl—6 59 | YR 89 | SIdIAT—24

30 | 3MERI—8 60 JATRIT—16 90 Y3R

edd 2

Iqfaa wfa/ gyqfaa senfa /o= fest aif 4R @ fag araer & fag Jeer—ued o gard
a1 @ fag e a1 Bid

TS AT UiRe &I AYE:
Y 3R deerfas SRl /e wu 9 s=arft ual

feaaea |fMgfms | 3% N B [RECS] Ireor @1 | fUeeh IRk ¥ | wivpa fewfora
foro v amRfea | o =T Iy IR | afed /=fe | ool 3T of AU IfIHRY B
HROT 3R 3fF | & ITAR Y T AR (Te=ft / U IRfErT BATER
e CEINEK] qeH / Tt/
A o PR e | T
T o1 ®g | sERfeNT T TS

SRR P fofr CIEIR

St/ et frgaa

K ENIER] o e

SENINIA

=g fussr

Gl

O H FT/FTATS HT T4

Trofter Tieft EEftege At Yoy Swmiarst uae, 2007 ¥ FF99-31(a) e (d)

1. @&\ § A= [ oo & 97 =9 @i (dre2he), AT 7 SHIAlS (THoTHe), ATee 34 faoree
vetAfAEeem (THETT) ToT St FTIFT g
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1.1 ST T TSI (1.2H.)

*. FEHH srater T AT
1 EIEEE S IIERIE] 4= 60
2 | Ferterm Sfifaafar 4% 60
1.2 e FARAT T T997 I Ts gTRT et iy &0 9¥ HA7ierd Sise Ueq a9 (JEE), veaiee & %
AT I 9 | U I JATS H [ordT STusr|
1.3 .2, FTIFRAT H VAT F Togah STHIGAT ] T¥Ig a9 T Ao Ueq wsrra—es (JEE) & #fte = # 35 %
srfates fArferfera et & @ F2AT gem:

(a) IFEET FT FATH FT 60% 3wt (SC/ST wd PWD #fori % gt & forw 55% siwh) & arar ==
o=t (PCM) § 10+2 13T FHsher TX1eT S0 gIHT AT

1.4 AT FH FE T0-1.2 TF 1.3 H Iootad A1 H1 QT FIA ATl GHT STHIEAT FT ATAGHT [ % AT &
ITLT=T www.rgipt.ac.in T% SIAATST STa&Ed FeAT AT

1.5 f1.2%. FHAFAT § TG F Togd SWHIEATL(A) & = [EE a0 F A8 AreaeT ok F AqarsT sEar

FAT AT
*. ot TSI Lo
1 T UF 7= f9=E a1 (OBCs) 1000.00
(TF BT FeAN)
2 | wqEfa sfar (SCs)/aqaf=a st 500.00
(STs)/frer =7 & Ferw =1f7F (PDs) (et = )

.. A=, &, yag Aif
TSt MY TETierad STt SeT T J¥et TIAferd JTHa S9Tee TaT9 Hid a7 TSHoaq F Sell & S
&t | AR ofter |=Tferd 3 gq §9e % ATAHIH & favd eq1ud g Agd F7 UH Geq=” g| Tg AT TAF
FLIT Y F TIH THEEL H HHEHA TAT TSIATH TSI orarsti § UTH.2ZF. AT T ATHIRA Hiear g| s quar
St & fafersr amarstt & fro=. 3. wreww % oo araise stegae ad & 410 AT & e § AT S g

o TUH.IF. UF TUAI. FAFAT § T & o7 qToaT “STEAT ST §eA1” TAT T & 7 THE G141 6
T sraeTe: areaT % q9T g
o e TMANT & ww.aw. FEFT F oo amaT: Fawe a1 SEretawa SSifaafiar § 4-adt
A /@12 B & warw aoft a7 =maw 60% 3% 31 6.0 CPI (SC/ST Bt % forw 55% i a1 5.5
CPI) =T 9177 GATE #=1¥|
o “UITHHFA TSI H UW.IF. FAFT & o0 qraar: Urferay, USrhfiead, TTeF9d, Hifad),
TATFEHA, HbAHA, TTReIA TS TLHFANT soii=anar, a1 @fEa Shffgiar 8 4-ad
Az A2 =B | worw 2oft a1 =Faw 60% 3 a7 6.0 CPI (SC/ST &= * forw 55% i a1 5.5
CPI) TT 9177 GATE =[]
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T IFHTEaT % o 9170 GATE @& J9ard 981 g ST/ il areTehTT & G877 ITIre®

TS & STATIRY WIS, T a9 F FATH1T AT SAHIEH, FTC THEH & forw foreqor oo o srahfens

I T AT SATHIGT STHT e il ATa9TFHaT g

o= . FEFH F o qrar @ e g

St oo &= § 7 foreft v & Remgar

o  EefAAR/Emmarst § Areed Rt (TH.5./0H.2%.) a7 99l § TIH {1 AT =99 60% i
7T 6.0 CPI (SC/ST =it & o 55% 3% 4T 5.5 CPI) 9T UW.2%, & Ygol AT 918 § ot Tt
GATE 5T § TeraT ThiT Tiard g

o  ESfaatT/EwTetett # d=ert 2 & swouw Aoft a1 =Faw 60% 31 a1 6.0 CPI (SC/ST =i
forT 55% 37 a7 5.5 CPI) 9T 9177 GATE T&hiT

o Tz e & Areed R 7 waw Aoft 71 =Aaw 60% 37 a7 6.0 CPI (SC/ST Bt %
forT 55% 3% 471 5.5 CPI) 2T GATE/CSIR/UGC/NBHM/DBT/GPAT ¥ 9T/ &hie/ITsia
TIT TR B R/A AT ST TR B //DST Y0 LT AT 7T B |

TSI Soft: I IFHIEa JeATH § QUiaTTolah/ S eTaRTel| ST 9% 9Tel FTF Hd & (o[ HeIqr I

TARTHT =T R&D #RTeAT 31T YA o ST 8

ITHTEAT % o eraeT 7 STt 8 T Sve =9 SEAT § QUiRTToreh/STeTaRTel ofe & o =gaaw o= v

(qotrTiorR)/ues a (sterRTete) sater % foro qof Sa= o g B smoem| 3 =1 g & # B

HETAT YT A5l F40| TF R & D TITIAT § F1Ad IFEATT ST IHF TF-H€ATT H 9TeT Fd Fl/AT To5h

BT, &l IHF T35 | IqAe T AT Al FEeqa AT a1 T TAT 7g THIOrIT dT 76 T qieremd

I oY FATTIT FTA o [oIT Jureel NIT| ATEATRTT & HHT ITHIGATT Hl IHeh TFATHT T AT Toqd

FIA T AFLTFAT ZIR(T| FTATHRr oY 3 Iwfiare #r GATE/NET FdT i sTaea=haT 721 3|

o THAT HEATH F JF-ATSe X UH.ZH. UF TU=. . FIAFHAT § T 6 o0 JG0T F G790 gt g| Afoe
wH. & /AU, . FEAEET & O yaer F o weaer F S TS 9 997 990 9ed 8 e
THTATE T3 | 297 F [T &30 & i it § Toh1ae F H1eq & TRIrd 67 S’ 8

o THT FAF ATAHI | TR IFHIGATI] =l HIeTT AT TFG [ATWI ZIT T AT SATAT g

o T gAtag SRR & Ua i ader T & o e Srar g S a1g e 8 9ifas aieT o
STt 2

o IHTEATH HT sifaw Afve Et feslt ofer (@1.2./0w.2%.), GATE w7, forfea = wifes after & wra si=t 1
I ATRAT 989 FT I 6 At g A A0, AT S S, g Sesta Jft, OBC Avft
Tt fe=rir Joft % et % o srerr-ser #fve gieat dare £ S €
o A= ATOmET /AT FrAi/ETAT % T Hed F7 o AT YR F R & dIa gl g

(o]

SC/ST/OBC # IFHIEATII &l 3 1ai & Traed H ATAFATIHR GHI-THT T qLEE g1 qA95

Sfersa STTARTIT GTRT ST THTOIS ST F2 T A9l g
=T SefiEamt & e AfSFer STFed/seaard] gTT Sl [QeATTaT SIHT FTT aTel THIIT 95 STHT
FIA T AATFAT | STHIGATL FH ATH T&TT FIA F Tgol GeATT & JeF Fathcar stfgamr/iwar are

FTT fe=aT=rar & wiaerd i g it ST g

T AT H FATAT ST FT 56 ITFE 6 & H G0 [, THT 35 =i Ta TH7 T=A7 61 T
Tt % A7 USHwew F qErg 9% IURAd g9 i TAAT AS ATt g 39 IFEard 1, s 54w
qEtgAfa 3 dstrereer giram % foro suftad g & e gra €, Frwa & fe ger gom v forar smar
AT a7 Hie AR FHT H AR T THAT A5 SFHIEATE Hl % &F ST &
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ATET A% favmg effAea (TaeEiv)
1. Aede @I T

RGIPT # #vsTHe TeSiol faoIT &1 4 32T HUNe ST Td HoIl & &7 & fafes Fedi § &7 98l & 999 & o0
ATTITF FTAA, STHA [FATAT TAT LATATAT & AT AT HHTE HT a7 (A HT FLAT

T 7 & 2 & O R g

o TS HASTHE (ST ToH)

o TTH{T HeoTHz

o FrEAfIE Aaerie (FA=hr wee)

o TIHF RATE HASTHE (AT FHTYT T4)

AT HeASTHE

AAsTHe TS A9, Teita Tt Grforas §eame 2-aia quisTiersd TR FIHH S9Tod Hedal 8| 39 HaHH &l
AL F aHA, FwaT w2, THFT F39 H§ 988 A AT HASHe & G o [F9usar & &= § F9 A AN HA 9T
ITHT THH T AVATHT KT AASHE T UASH F &4F H AN F4 & forw fwmes Grar @ 8| weas ad & 9
TTATeEe/sataat § forarora BT 3T 8| 59 FTEET § @Al & (o0 35 8§ a9 gl 1 TTSHRTe( T STLreror | amiae g

THATT FTAFHT T AT [AATTAT JUAST AT BT [ THAAT TAT AT (F s o=t § foega 90 yae #3
T FHiexd § ST FATAET HAT F STHATAAT F S| il U faeqa Av{T T&1= FHAT 8

2. THET v giwar

2.1 ya9w:
2.2 TRt HeTT Y A9-ATEe 9T UHATT KA | T 6T FTI0T F qT1 A It g| THAU FTs| § qayer & forg
HTTOT FFOT AT 6 (AT FHME T3 § TR HF SATAT 5

221 T
o IWfiEAT ¥ F4T 10 & F 50% (SC/ST/PH ¥ frw 45%) gt =12 0]

o IFHEAT F FeAT 12 § 1 50% (SC/ST/PH # forw 45%) grar =12 U]

o IFHIEATT & 9T 50% (SC/ST/PH F oIT 45%) & a1 d=ee =3t gt =mfeu St #9e & sffefaaw/arsa
et grer AT AICTE/UGC/Eerm=/fEratasmers g areaarama g1, UGC stferfaas it T 3 % siasta
ERIERIEREICIICEICINECIERIEREa ]

SR ATAAT 6T AALTHRATS B IO FaA AT TAT 3R F THT T TEEAT F AT T 9T STHIGATT SATaa
& T 5. CAT (IIM gr=r &=rtera)/XAT (XLRI 51T §=1ford)/CMAT (AICTE F1=T §=Tr)/GMAT]|

o fRwferfea ot & stefe, zo e o sifaw a1 qdterr 2 w2 IFdieare off sreee 37 % 97 2

a. A FT frafaemes/deamT & TITaFTT 7 g THIrT FEd arar THI07 957 STHT FHIAT g7
Ik

(i) S¥HIEa F FEAaT Uy ISH/SHRT (FATT AT aT F ST/ FT AT Biehe Tt 7) F qe
T 50% 3 IT qHFET UTH 60 & a7
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(ii) STTEATT F Tt sraeFEwary QUi & 8 ue sifaw au/saw e it e/ e & ¢ oY a8
T e sfi/mwerer Fwerar wifa & forg oo sdfifera | U8 sefieam, afe ==9fad 2id 8, 3=
TH HEATH G = ustiaweor fafer ow sifam a6t s g= Ud TH07 I STHY FA |

b. IUAH 9T % TIT T FIA % TOTHEET FJEATAT erer fAeea fopa strom|
21.2 I g
o TTfOrT 1 & yeqq FATHer Wil & & YT F1 ThIH 6 LT T U HIrd AT T 00 STl
JTIIRT 1: ST TAT WA T T4 4 & forg fRg e ey W)

FfeFaw g TR

ST R
I
CAT/XAT/CMAT/GMAT
50% 50
HFTSTHE JTATo** 20% 20
FY ATAT* 5% 5
T ART (A) 75% 75

o HferH FETag SFHIEar &I forfad smar adten/fed ufafedt ave (WAT) 79T S mIa JTeaTehe/TH4ad se3e]
(Pl) % forw DoMS, RGIPT/q@ gt Fwal av srafaa o srar g WAT td Pl &1 fRT S a1 912

qrfersr 2 § weqa w10 2|
qrfereTt 2: Pl wa WAT &Y &1 ST aTad TR
Afgshaw  9TH e
ST
RLAS I
THae gevey (P) 15% 15
e ufaferdy 7= (WAT) 10% 10
% 1 (B) 25% 25

o I #T ifow T Afdwaw 7 § & T ITH ThIT (A+B) F AT T AT & AT 3| qrAT=T 2ofy,
Fgr=a AT Aoft, g Sasr 2oft, OBC Aoft g fasrir 4oft & swieart & o senr-ser afe
gzt dame & ST g

o T AT & grAi/ErETst F forg Hied 7 e 9 G F fRemaeer F FE g 2|
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o SC/ST/OBC % 3¥igari &I 3% T4l & Travd H ATIAFATTATY. THI-THT IT AL ZHT AT95
Ffar SfarhTat ST ST THTITTS STHT F2 1 S eTHdT 2|
o TE=mT SvEart &1 stfaga afesa eiFed/sreaardl grT 36T faearar & #AT Feri arer TH 9

STHT F¥A 6l SAELAFRAT g1 SFHEATT &l ATH TEF F2A T Tgol HeAT9 & g7 =ircar stferardt/ T
TS g feeaivar & widera it I it STt ¢ |

Tafaa ud wferm gEag swiEart & ar § SEarT F7a [ 9w DoMS, RGIPT Fa@TEe uw 3uersd gl

o =srrfaa sdiaaTad &t gaer &1 =T R Srar § 392 s o # fou v Ratha auw 3 Jiae s
TR A ol AALTHAT BIAT o] TAT I FLA o (o7 ST T TR FIA AT SFGATI Al FEATH
T T 9ok T AT F2 T AFTFRAT grat 2| THET J97 FATad T qaiqata & foar =y #:r
IFHTEATT STA9TF Qe STHT el | Taohet gIaT & ar STHAAT a79 of foraT Srar g

Tz s =F v gf a7 3% 9 & forw gl fafer (d@eem g <F oY) 9% 5019 SeieAT (AT anT w7
| AT FAAT/SHA IIT TALT FHT SHAT TTH FHIA T TAEAT AT § HIS[E SFAIGATT T (Hal 6 T AT
T G Fe il AFLTHAT B

gsteReor st Tt ow Switeared & gt go st gt AT THI 95 qigq GeAT # SUTEAd g it aeTTwar
2l

ST IFH IR Q@A & a7 ITRaq 2 | et g 8, 3w FMEaH & geT gall 71+ o St &
Al o 0 IFHTEa 7 ST gt FTA6H 0 g | 98 RGIPT Ja€TEe U2 I I STu|

2.3 SHYHAT g g SHfiEae

2.31

RIECIRC E RIS CERET L
T It THETT FTHH & forg Fvafaat @ oT9= FHATRAT F7 T FiT gl g

T 2.1.1 % FAMq IedA(&d qoA HIAF ATATIIT STHIZATI & [T FHIT g AT 376 CAT/XAT/GMAT/CMAT
g2 T 2

HasTHe Tie A9, RGIPT ® ya9r & T smaee #vd a9 STiear T Tas 697 # 9ad g4 &l
T % forT s o g =R |

FIAHH AT I ater o o Hoet/FRred Trariorg SFEaT &l A1l a9T aa= il [Favar & |

IEHTEETI & Y99 919 F O avag &5 § ustigd wH/ATIA/ST/AATOE U SiTer eI/ Qe /e -
LRI /CALTHT T § AT T2 9% =AaH a1 991 F7 A g1 AT 0|

g FH/FFIAN/SERT AT q7 AT &3 HT TSI AT Tl TFa=sT § Gsfiehd AATad FFa=T a7 foreger a1 aot
F ZO €. 5 FE T AT STAaT T T T AT

graTfora SEfiEaTl i AT w7 srate & orw Rrwrfeft o=, smmatr wwrer o= qur sraewrer @
ATHIET TEIT FLAT ST

2.2.2. g SEfEaRt #5391
Tt AT AT AT GO FLA ATl SFHGATI I =TI TIHIT o6 3T X H AN o & fory et g Sros|

qrferT 3 § yeqq Fgia 9m & 98 Fo ShiE W gvag anEt § sfaw #he g a9 w7 F o ffEw B
STORTT| SFag ATt | A G | T I a7 STHTEET &l Y997 Jearieard R S|
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qriereT 3: W STEEaRi % =139 % forg g Ryiia amr

AT TR FfwaT @i T FhIT
AFTEHE ITATH 30% 30
BRG] 15% 15
fraw ufaferdy == (WAT) 40% 40
AT T2 (Pl) 15% 15
T AN 100% 100
2.2.3. fa=ftwr "graaT
o Ao St w1 RGIPT & freft gty wfea et oft s foefie agraar i armar 7= 2
2.4 AT LF

o IFHIEATY FT AT-qAATIHT TT %.400/- (SC/ST IFHIEaTl & forw &. Rs. 200/-) [ T AT FHIAT 27|

3. FTAHH F FeAT TUT Lo il ATTHT
o T H geA UT el T ATTHT HEATH F AT F AqEe gHM|
Rurdde e AawHe w=diw (DoMS) & fiu=st ue wwefiu Frdww
TSt ATET TSI s ST ReRT SEITT 0T F3el TTferd a1 §9Tee TaT9 Fed 9T Yo d F Ho11 & STHT &3 §
et atrer F=Tord e g €98 & A= & siauid Tiud g Hg<d H UF qe19” g
1. o=t FrdwT

RuTeHz i Aasriic ©Sw, RGIPT # fru=Et wrsw & forg am a9t s it wikar Referferd &at § srrefas av &
FAT e | Ay T 2

FFTSTET TF A (F@TATS U &3, ATehted, AT g v =gaa RA fdsiie (AT a8 Ua
qTE AT ae), oo™ R, siteer e i (9o vd 79), gfeas qifert (e ), qor vasft dasde (s
RER)

2. 97T & AT
o= <Y, Friwa & g3 ¥ oo qrrar sfreae sReae At awets, “sfread iftaare siw Ansie” ¢ wd * o
TG FHETAT o6 oI qraaT 6 qA1 g
TH FTAFA F AR F ure fAeferfed & § v Traar et A
ToH A0t 91 60% 3iF (SC/ST/PH & forw 55%) 4T 6.0 CPI/CGPA ¥ a1 #vag fawa # #reed =3ft aw
qae|
(@)
ToH (T AT 60% 3 (SC/ST/PH & 1w 55%) 3T 6.0 CPI/CGPA  arer Ssfifaafit/zaratst § s=av =3
(@m)
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50% T 3wt (SC/ST/PH % T 45%) @1 faset feslt § =7a% 60% Tt s % a1 CA, ICWA& CS ST
Frg oft sTaETRE T

ST IEfEER ST IEAT AFF QX F g a7 s ara 99 § e o adem: CAT/GRE/GMAT/GATE/NET
(UGC/CSIR) #T AT= ThIT g, ATAE & IT g

AECAUT: STHTAT o T ATEq i Tt off ey =1 wrs7 e & #r g onfae feeatemmer a7 998 % Fra

FIT TATMOG o= Gefors 8619 a7 §69g & arat+ag g [, a7 UGC srfafaam, 1956 #it g 3 & siasia
Frafammes & 9% 92 @iva ¥ seey/areed = T AR 37 I 9T & AAa GEree 7oA g 7141 T3]
TRIET, AT AICTE ZTT WT=IdT STH |19 F q0ehel THIdT giAT AT v

FAATT STHEHE aT § (a7 aT T TEEAT H T ATl ITHIGATT AT SATAGH FT T & ; A0 HIAFHT | TAq T HEATT
g gi=a ot av gvag Rt ara e & asft sraeaenarett i arRaar @ IO I i o o AT TEATAT g

3. fiu=. &Y. f aforai

afaa aoft: == 9ot & fata /=TT Sea F 7w F AT e S S affee g F = g TA
Uit F AT AT o AT AT 1 6-8 =& AT FATE FT TAT T, e T 70 srqare, foveror a7 orver #
TEIIAT T ATR0| sTfEedefaT (TA) & Fiawar fFanT g Ry T #1at § dqrasas Iqated & a1 &t
HATISIA STHTEHE STATSH T 90T 6 AL M|

TS Suft: STHTEaTe JTeaT ST AT 31 R&D #RTeHT 1T 6T | qUishT{ore/siershTefie STeme a¥ ove
FE FIA g AT 67 ST 3| AT T 6 97 {0 51T 39 e & Ioci@ F7 Hahed I [@I7 ST
FATRT| A AU&AT T AT & T STEami i €T | qUl oae & AT QORI ToTah/SeTRTeA I oTer T 9Trer T
T LATH AT AT AT (TUTRTTORR)/ T A o (AT FTeAT) h Tor0 qeh FRaT SITOAT| I TH HEATT # &g
=it sgr=ar T T2t gRft| TF R&D TATIAT § FTAd ITHIGATT ST I Ta-HeqTT § o FA FH1/HT TogF
2T, &1 IEF A5 | Iuredl 9Ny raeret T g ST =1 gRIT T97 T8 T80 9 A7 3 T iaemd 37
9TTer FATTOIT F % o0 ITse giT| ATATHIT F THT ITHIGATT T I HATHT 6 TgATT TEIT e 6l
ATFIAFHAT ZIR(T| TTATHIT 2oft %?rrﬁ'q'arr{a?rCAT/GRE/GMAT/GATE/NET(@/@)ﬁ?g‘c’%’]
ser-wrete Avft: == 9oft F oo sreefas deaEl, arEsE a7 F sweat, o e, e A
TS, AT T ALRTLT {541, TAT R&D FTSAT § F1H2a FHATAT 9¥ fa=me frar Srar g)

TH AV % AT SAAGHT Kl TFTH 2 H Tgol ol AT07q +IATH qT(AT HIAHT T TIT FLeA il ATTITFRAT 5| ATt
T TAL F IS0 F qT FH F FH &1 JUT A1 FF Aq9F g7 10| RGIPT F Hu=st F19%F7 & ¥4 +
Togh “qAAH &1 a9 HAT AT T SFGAT I (AATHT & TH AT AT SAATIRY THIT 957 Tqad FAT R FF
TR 3T XU U T sraeTsd qHT YR RwAT| S, T AT F Saia Faea SEHEATel il HIE R adqT
T TLAT THTH g T HF0H | Tg il SAraeqhdT |

T IFAEAT & oI saeds =[Aad TEaar Qui-FHTied SFHIGAT & JH § «fhd 3= CAT/GRE/GMAT/
GATE/NET (UGC/CSIR) & %z 2|

SOT-TeA I TTU=ST SHIGATT T 26 ST & Fre AT Fgmar 19 984 gl
4, FTATHT FT 99T

> TTERAT HEATT T Ga-H152 I% TU=AST FEHH § T4 1 TT0T F 81 e grat o afvsr fro=st st §
9T T HTTOT TS HHTATE TAT FFYO AT H AT q0r=me o= # warforg 7 St 2
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> ¥t =TT GTHT § HRAQT 9T AT @l Gierd = DoMS RGIPT gRT T3 T STt 3
> Hfer gEag STiEarl #l U forfad a8yeT, Teqaiaor a7 arTew e % fort DoMS, RGIPT FATAT SITaT 2
> SEHEaRl & Sfaw A g1 st TRIar q3rars qor foriea a3, Teqd o Ua STeTehT § 9T 3
T I AT Y& FT T4 AT ST 8| AT A0, S =ra ST AT, Sef=a s=sirra =i, OBC #oft
T feriT Joft % swfiear F forw senr-sremr afve gieat G i o g
> ot afort & gt & forg Sied 1 e 9 9 & fRenfaaent F e g g
o SC/ST/OBC % At I¥Hiaarl #T 39 T4l & Traed § ATAFATTHAT THI-THT TT qLFHT
FTT Gt AT ATt gIr STy oI STHT e AT a9l 2|
o =i swfrear &t afega aftwe staed/seaarat grT a6 fReanmar fiv #imr gaf= arer
STHTOT I STHT &% il AF9THAT g ITHIEAT T AT TS F F T8l 91 % e R
srfararTdY/frfareeT ave g fasrirar 3 witherd & qff i ST 2|
> T AT H FAAq SFEATl il 8% T & &9 H US(H0r (e, T 37 gl U THIor 9= it g Jraai
F AT ISfreReer Y AT 9 SufREd g T FEAT Gt AT 3| $9 SFHiearet &, S fSer q@imty %
gsfrereor g % forg sufeera g & et gra 8, 1w & fi gt gom 7 forar strar g

5. =t ggraT

DoMS # dTu=t F1a%d § Faftaa SEfieanl & 7 § Y397 o ¥ SFHIEar] & §eq19 & =aHl & dqa
st/ &t S ' g

A At (SC), AT AASTAFT TAT ST A 6 SATRAT & ToIT SITTET
Tt Tieft AErferrT wren A e sfafAes, 2007 &mr-31(b)

1. HTAH, ATAHIAT TF StFedd FEAFHAL § TA9 % o0 Fo1 2T A1 50% STHH “IATH TTAT AT Dl G FHLA a1l
39 SEfteart F fore seferg e S s it (SCs), e~ Sawtaat (STs), o+ figE 3wt (OBCs-
F7-3g &) qa7 faewiw =af<rai (PWDs) ® & 2|

2. HTq%, ATAHIAL T St FIARH | HIST HT A T G & FT7F] & AT g1, S Fafated &

(a) s ST (SCs) . 15%

(b) STE=d STt (STs) : 7.5%

(c) e firge = (OBCs- NCL) :27%
(d) 37T 9% & 9| 7w (PDs) : 3%* (&)
*SATEA HHY a9 § Afas =7 7 fTata g

3. Ty FTAFAT # waer F oy #fve g 37 §97-3 # Seofed aretera Soft % sefiaamsi &t et F7 drded w7 Tw
Fe o T qorsh = & THTird T oy

4. SCs/STs/OBCs/PDs % IWHIZATIl &l sl ST Fed a9 Meaiia ey # afvard 5 § sra+1 Joff #7 oo
FIAT G TAT FISHIT & FHT HAH TAFET FRT FG e =i & o Sy go Srta S\@wor 97 95qq

AT ZT|

5. aefera Afort F IFHTEaTay T AT forar TTrEERTT gTeT g = STfa/sa=a s/ fesT a1, fea
IFHTEATT BT, o Ioerd T ol STHTIT T TEJT FLAT M| SATHITST TTFErawTieat i gt #= <7 77 €
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@) e afrgeafat afwgeR sfaFaryafafi o st sereyyas 9ot @
wiorege/fadt wfvege (v 2oft w=erEdst afswege it ¥ & J 72)/ma-REsae afowge/ars afege/ostrgfea
Aiorege/afafT afeede wiew

(T TTTea ATFTE ST AgEARTT o FF < H7 A2l 2l

(1) 39 & % aa-Rfaswa difraw sgi sefigam quan/ar sa% aiamsy arHae 9w @d @

(1) TTTHF/TTTH % Fi=ra/ e sfdrd (e ua At i)

6. srefera AfOrTi/asTt & siavid Jaer A8 18 STHIEATA &l FTSHIORT F THF (09 719 F ST SAra/2ofy w71 sqror o=
AAAT & | TEIT FLAT SRMT| qTeAeni § & Forett oft (FTan/foraT) & 918 9% Sy =17 9 S qgl g |

7. OBC-NCL 9HTOT 957 &t J&rar 1 99 gt (DoPT 31T 31 ¥T=, 2016 T ST Fatad T=), o7d:, =0 A0 F
IFfEamel &1 I =it ¥ # qere SfaEwrT g St OBC-NCL YHT9T 977 S&qd F3AT 1|
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SeeFeH’ Tl STaT g

IH THF HE % [o10, e ST/ dstiahd af, [T sl # I 95ad % 919 UF F507 U TG 6l Al g
1.2 et & H wfeed fer

AT FIE % for L-T-P-C e adieh & R 91 &:

L (FFaE) : T ST | A< 6 el hf 9e&A7|

T (SI2TRAH): I THTE § ST * =l 0l JeAT|

P (ITaeat/araivedl): I HaTe § daivedl & Hei il qeT|

C (Ffezw): #1 ¥ forw wiza]

FISTH T & He| Aigd 39 Hel I 9T 5 [oITh (70 FTA/STAT T T THTE FTH FIAT 21T o8| TdF FHIH I (e
AT | hfeed Rerame af STt &:

TT THTE T * Hel HT ITAN FT [hell HIH & AR 91¢, AL, AT TAT 7 T4 AT 1T &

AL=30XL+10XT+15XP



[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 61

et 19 & srpTafe AT ¥ fAsiy, saht wieew, C, e ad+ & fF=q &t st 8
FFTEE A AL = 5-6 7-8 9-12 13-15
#ezw  C= 2 3 4 5
srferater wrw % forw 4 wfeew grdr €, 9afa C = 4. &t 4 &Rzw 5 w9 5 v sra/zrn =
aradrT 9% afy 7818 12 ¥ 14 "9 39 g AT 8, 78 ARGTT A9ar F AqAqTT AAT-AAT ZI7|
uHere/ U=t % forw, weaw w4 wfRew g A% uwdit F R uwad 7 3 @ g E)

1.3 =3t  forw sraemsard
aTaes T Y =347 i sraemward v f[fE f s €

(i) FSTT FF T A FATT T FiSeHA| T8 TAF AATT IO T AT ATUAT AT AARATT 97
165 & 175 & &= (1|

(iiy frfersr et (Esffaafan, HSS, fasm, s & afSta &t St arelt §o1 wfeew| zaar e g & o
SO, S aefens fore=t & fAsed a0 999 T Aol gl

T AAITFATY FTAFH Kl A AT TATAT &, FI1Th STA/ZTAT ATAT == AT 6 AT 92 AT FET 9 A /aFwar
g, 9 qF T F TR AaTFHAT F T FHLA/FIAT 2|

uHeede Bt F o 72 e it swaewwar g Iafd uwdlw Fomag 122 F#Rea g =9 WoRFraAra
gzdfora & fru 8 Wiy arfue 2

1.4 =agIRs Ifraw & o s a1 : 28 FHRTAT staawrer F e g=rferd fFar Srosm|
e T| s 9w fe= Ssoem|

1.5 wTas @I & g amdRe frewr it stasasar: voaq a7 99T § PE %1 ux faard #1g
BT (AT THET H UF) UF TAT 6l TF HiSe glir| TAH ITATOT/ATAT IS &F SATu]

1.6 Sifse FrHw

ATfSe FIF ag AT ¢ (ST STA/STAT FATH | ITRAT SIAVRIAT &, AAITF TATTHH L FHIAT/FIAT g TAT TLHAT
TAT/AT B AR THRT ST TEgaeT TAT STA/FTAT F S ATTHT THA F radv g

THT FH BT/ AT I offe | Wiz 721 arar ¢ oiv gafon =R & o sraeas wfeew § ot fadt 981 gt 2
1.7 979 (ITAOT) wiee &7 fasew

ST o G0 siighd 0 ST T Rt & & o gm/@meT a8 aar aaau/asdl § 6 98 #1999 wiee s
(PCO) VST & qia g| UHT Forfa & 38 ArE ar9 71 %1 (ST A1 srg=hor) (P/F) I & SITosft| wsh P 3 T
FIA UL Ag AAE a9 % (o0 Heed TH FLAUFAIAT g Al g IS 3T TR qIRIAT a9 (SPI) qoT
FHATET TTRHA T2 (CPl) &1 TNTHEd F8i el g| THNU &g % forg SPI &1 TPI (29 Tehide s349) ¥
TITATOS RAT STOT T

FHET AT W T Al 2T 3rg AT TEqTa § TTd: g1 foraT 7 21|

7% ag FIE | A Zrav/grar g a1 Saeht T2 offe a2 o= I P ot STusft sie 3wt & S weew
H AT SITUTT| FE/ETET a9 P UT gIHS FAT/ECT § S Il IqAted FTHTT TS A (FFeqa auia omr 8) &
FATE ‘'C’ UT F FIA AT I JgaT l| T qg HIE AT hiead & [org [aar § o]




62 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

73 FE Fra/arEn B i # PCO e F siasta aq=iiol grar/zrdt g a1 sadt I oftie § ‘F Iz zais
STUAT S I 6 & T Q1 hieed & (o {A1 ST =i 7 & a8 39 SP| &l Yaraaq H| 39 Afewmaq
wieed afota #ea % forw srfafes et e Y srareahar g1 aadt 2| I otz o2 f5e off ‘P 2 gorfs srusfy

T T F/HT SIA/FTAT G ITH W F1AFH § PCO F q1X 9% forw o1 36 aver srfersmay e 2 (27) &
ST 29 a1 * foro 59 A F Ay 97 Y 98 7 % ag P ar Fouma ) B oft vs fmeee 8, PCO F aR w2
FAT e HIE (AT AT THAT | ATADHAL HAHT § PCO F AT I hael Uah HIE I JIAT 3

2 AfST sorrehy
2.1 Jzg % faofa

Fre gz S we F o W g, sa o R s arer I fow aieeT F oy, & aaee-
T qETeATsH, Toeid, SETaed, daiiedl F1d, TIorFed, TH U0, 8 eeiel qI7 I AaTeaHed, Iutedfad ue el
H AT offe ST T @0 g, 39T SA7a g IT=ias 91 TH a9 &l 9hdl § — ATad 920&T & o 30% to
40%, THET-HET TOAT F o 20% to 30%, ¥ foee, S sHTsaded, AaNedIe, F8 @I, Toded Ud
SEMTd % fory A wTe| e Segaer Tad & FT 3t G0 ST aTe a0 | 91 § Tad 8| AT & foawor
97 Al 3T I FrOm FE SEHET g A o+ AT § Y AT v /a7 w9+ o srwee i
SOTTEAT o T § STAHTLT 21| ST ISH &f ST Tl 8 S 3 GHqed ST 3, A1+ g+ 195 &

2.2 I 3T ST+ THIA TATHF 3T

T 35 ST & ST ITATH T FTAT & 3T I 31 FSTh1 ITFHT SPI/CPI Y 7971 § 2t g

e 3 Fuiv
A+ 10 eI
A 9 I
B+ 8 ER)
B 7 Bk
C+ 6 Rkl
C 5 FHITTE
D 4 =R}
F 2 EER I
o7 I e F1E 3 721 21 37T SPI/CPI Y 7T # St I9=Ir 181 g &, &
P - IO (IArvi/wTRe Ao + form)
S - Tarosta (R o F form)
X - IS (ATEH/TSFe w1 form)

| - ot (Ratha qwa 7 21 ST ATt I%)
e AqATTRT FEFH F RGIPT FTT STATT &< gL FTAHH § HH HiSe HT geaqiaLul

<

w - geAT



[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 63

2.3 g (rfSra) #ieed (EC)

S wrde & freft grvamT 7 D’ a1 Igaw I griee Y 2 It wieed 3HE g oAfrd wieew F w9 §
Y STTusft| =R |TeeY, P U= % |1 PCO |, V' UT ¥ A7 2w f9d, S fARm ad F o 'S e T EC &
foro [iefy srosft @R SPI/CPI 3 sirshere & form =2

24 359 FT v

TeATod ATHATE T HIAF HI(Ha BIAT §; AThT Stede 39 I Fal & AT SN AT AT FHHT T F forg
AT T Tl B

T FTA/FTAT & F FAT F8| g g oeH 39 F I wrw 21| Brft sammasar i sata 981 8| 9 &
FIETT THE a7 3T THEST/EH F HEE AT of THa1/Fawdl § A< [@-FLTd ordqi 7 9T af @l af oy a9 q7oft
T g9 2| o, T o ¥ 9T F U U offe # et w9 § (| At S USRI A @A Srar g oar
SPI/CPI & 0T & forw shaer 95 U9 & [t gRfr| o@:, F & qomaeasy Bt it sraegsarg @ #734 & fow
TEd % gHY (droTwe F T 4 a9, uHerde/mneu F forw 2 o) § FfEy g wedt 8 et fwwew gtv afga R #r o
FA & U srfesrae a9 fegwe F T 6 99, AT THH/THATT % T 3 a9 8| AT TF ST/ A I 997
AT ALFHATAT (= I@) FT T AT T@AT ST w77 T AT F07T IHFT Hrdshd TaTH AT S7 Feha 1 3|

=T It 9T e % forw =gaw CPI 10.0 ® 7 5.0 8, ®vaqahae 3t & forw 10.00 & # 6.5 g sfiv fu=.3%. =3 &
o 10 ® 7 7.0 8| @ifeh Mferfaa &t Rafa & sr=/=mam &1 dtedwe FaHT a9 w2 &FT STuam:

o fHelt AT AWETH SPI<3.5
o  TRITATE aT HHEH § CPI < 5.0 TAT FTEH T SN 15 Fiead o AT af

Tfe foreT ST BTA/STAT F g 1 AAS & T FHT AT 5 7 3T FH SP| ITH S1AT & qT IH FHAHT Fred &
forT gy SITumTT| AT AT 27 J9Ees § SHE CPl 6.5 § FH 21 a7 I8 FTAFH SIS+ & (o0 Fgl Sru|

39 T ATHAT § ST R STA/ETET F FTEAERT B GHIE w7 QAT AT €, g8 G g o = & 7 (7)) T w
ATa7 sfier ¢ YT Afgd @a AFEiiE SUAted & HLO & AHAT/AHRAT §| AT FT [AOAATERA TeAT TTAFHTT
ZTT TRt SO &7 sifam Aot &t ST &7 SITusty| TfE ST/ &1 860, UF a1 9819 g4 & arg, ad 0@
TEL HTA F HTLOT AN [ TETH CRAT ST & A7 RS erdfier s At v oy

(IR 3 TF9, a3 A Aol STATST BT Al F TEN/TRT &l ar Fheft e & g of 7 &1 Foqraar a7 990w &7 &
T I I FHET F ST o AT FATIAT ol ATHHET Id 5| T TFLTT g TLH F THA S AU TAT Aa9TH
THEH S T T4 0 S AT qri SPI/CPI 9gd F7 81 af 90| ATfe? &, et #rd a7 88 ¥ 37 o 7%
HTa a7 % quq § g g Sr))|

---13=

Tg U ‘AYOT I FT HEfT F2am g o R auia & sqar Fafia I # gfiatdd w2 it arasaswar grar g
Tg IS FTA/FTAT 1 T oF ATAT § T a8 ITRATT T sraearsvaraqi &7 q07 ¥ o7 IT SAHTETHE FIATSAET FIIT T HT
o srqEe smaTe afkRafat F w0 A a9t sraerswarst & qfd qgh T arEnarh g sr/ErE w7 "
Fafaa I § afvads & forg Fatha awg 3 asft sravasard o #2347 =312

---PIFI=

T Ig9 PCO #1¥ & &t Tt €, 3w =8 avg afvarfua & st € & o 1 gm/smn o= ((P)/F (F)
ATYTT 9% Toree FY; 3 9¢ SPI a1 CPI &Y 1o & forw o= /gt foha srar g




64 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

.--Sie

S U< NfE| F71 7 FET FT SAFLTFAT T AATTSIAF qUIAT T2 &F AT 8| Tg R&D-srifeatarT wree uv off
AN AT (SIS T & forT |J1ere U2 gioft| i srqeifaa srfeshas it ord & “iae U Seree PCO A & siasia
o ST =T 2)|

RV

Tg UT T & SATAT § T HEE T G819 § qarge=® are 9% ¥ &0 sra & (s a1 RGIPT &7 =9
T & MOU &1 3w wars gma/amET & forw fafirs sraesm &t RGIPT & qd AT 99 21) i RGIPT &
BT T S g
---WiR

g UT q9 & AT @ S Fis gra/EEn HEr Fw & g2 Sransd 2|

--- X Grade

g U< srEarass HEe/R&D srifeatora wrda w1 ¥ forw &t St 8| 78 ot % J9eed § v+ ‘S’ Iz 9y
2 o forw fafR ree o it 711 Scas Fedt 8| i i 12 X IS F71 Ioorg T2 offe a2 Iy 7=ar 2|

2.5 IuAfe FT AFeAT

aTeEterar & foa # forers sifaw =8 3= & g IrAi/arEned & sifaw aher i 3w qieasrd fTarw| 39w gRasrt
forerent EIET (AT ATELT et AAT ATHAT Fohol o AT H STRTGTHES T GTLT) TLAT THTT B4 F 9T FF F FH
: WeldT & forT qeierg TEt STTustr

TRt Fr/EmaT it Suafsy T A aT Seread (FHET) % a1 9% fhar o, stafa Sfves qemrHe Sa
(SPI) ToT FgRerfea Tvwiae 2o (CPI)|
VAT TCEHY 3 (SPI): BTA/STAT FT SPI UF THEST F T ST AHTR0F STATSH HT h1T T 2ram g
STA/TAT FT SP| 3IHH FTRT THEET | ITH USH & (hid THqed F 91q ofed grar g, SeH 9 dafea s g &
FIAITET FHieed BId g| oa: Tt Fhelt Sr/Emr &1 vt I et g S 5T # 0 § ci wfeed & o &
THT gi BT A1 ITHT SPI T qTE 2T 2

2.6
SPI =
2.6
STET FTAA IH SR/ Z10 JHEeT § oy 70 e Fwra & forg foram strar g

FIART TREIRT §o7 (CP)): STA/BTAT F1 CP I 8T aF TAT freger T0F 30 10 Ffwey § 39 31T vhoreev fFFu
TU FHE H SHAT AR HF STATeE HT 1T T SaT 2|

CPI & 94T SPI % |19, TH I¥E gl &

Do
CP| =

STET o, TR, 3 g9 % forg o srar § e g /e fwer e  of 29 9% e 2



[9mT HI-Tvs 4] RA ohT TSAS ¢ STHTYROT 65

ST AT FTA/STAT T ATS FIH LT T TATATT FHF T STATT &F FATAT g, CPI #FY TorET % forw Faer 72 I
T SITAT &, Wl of ag Tosett I | FA g1| At (gt 3 o I ofte a7 F9s S|

2.6 TSN Ity it e

TEATT F TAF STA/BTAT AT AFTEHEF ITATH T THEAT TIF AHATT F 3 § THeiHT w3t (AC) g
#T SATAT 3| =8 FHEAT T ITATHF IL9T FAVBIATAT AT I AHGIHE AAT 0l T[T H TEE HLAT 8| TH THIAT F
TRUTAEAET Te® SHEET & 3 | @1qF &L 6 STA1/GTATHA H1 607 (F85 TR T gram &

(a) CPI> 5.0TaSPI>8.0 A w2 a1l FTA/TAT, AT FIE THATT A28,

(b) CPIl> 5.0U455<S P < 8.0 3fSq F27 a1l I/, 3T FTS THATT LT
(c) CPIl> 50TaSPI> 5.0 1 Fa are ST/, T THANT;

(d) CPIl> 5.0TdSPI <5.0, sq FTF aTel FA/FTAT, FHART TZT AT ITF AR,
(e) CPI1<50TWaSPI> 50, Aq A AT FTH/STAT, SHANT Ted AT 3% (2,

(f) CPI1<50TaSPI<5.0, A Fa aTel FTA/ZTAT, SHANT Tgd AT I Aled;

TE HHEET % A0d § FrA/GET § UF [iHa qeay § weew Ao we o oqver it i g 5w % aedaw
FroTdhe FIIAHH il HLAAT ([ALAATHRA o TefI) T TTAT AT | TAF HHEEL % q § GIA/STAT FT THANT AT TF &
THET HHEeH | 396 51T IF ‘F’ IS F FL07 9 hiced H HHT AT Fg qHee(T) F 396 51T o 10 7 972 &
i Fear g

Y (a) ® FA/FTAT A IuaAte Fr ‘AT AT AT g AC F T FIT FIA/TTAT T TF qeTe T AL
T SITaT 8 3T I9eht Ue s Arar-foar/darers S Gt STt g

it (b) § A/ T ST AT HATISAE AET SAAT g Ff (@) T (b) F BTAI/ETETE F U s
AFHTEHE TqC Fgl SAT4T &

Y (c), (d), (e) TH (f) & FTA/TTAT it ITATY FT ‘SATATH’ HIAT STAT 8| TE T AT AT ‘STFTHF qIC 9T
FHT T FTA/FETE FT a7 g AC a1 e arae, < F#4H1 F w7 ux A= #72q €, asft #4716 srei/EeEat i
T | T T 7@ T I THTH Fd T qe7g & o $oeh g & 7% S Taq & aqafa & s g, ar
ST TEe f ordt Ay, Uy S oft werrg frfera § < STy g wear UR/AH Sr/EmET F 1 FE R qUTE w a6l 8
ST T T F forn it sraemsard o w3 & freer gt 2
2.6.1 3 (397 74T SF7= 0% 91T

STRTET A1 I FHT 6 BT T A(S FEFT TR Ta 6T STAfT <7 STt 8 97 Svg 39Tl a8 §
A T I AT FRTEHE AT & TF AT &7 AT 77 ol 739 (o0 Fgl Sar g| 78 Aot ge/emr & w65 5
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95 F1 GFar: TEHT ST/ S U8 F A FT00 & T 1 G967 &, UH F8 TR0 & SE/EE0 & @
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2. 8. |TAH T ATH FLA = T sreregshamd
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I BT ATRT| STAEH T AFTEHF FISASHT F AT FH T FH UH GHEEL Tgol T T AT 20|

#Fleeq #7 eyrara<or: AC TF ¥t weaTat U fa= FE TAT AT TEATET FT ATHIET FA7| FiEH FE/BTAT T
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U g e, e forg ge < ATt 8, I ofie § “V7 1 oo gt g
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FETTT RIFFT Frd#7: 2= /zrEat % fafas v faearfa #07 F o g, geerarg Bt wrdwa ff w2
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AC it Rfaftaadt W (srqemaaras afafd) (DC) 39 BT(3)/EBTAT(AT) & ATHA(AT) FT G0 F437 ST CCS
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T SReElE dAF8ed ATHAT || Trg ST & 0T TEqd HAT ANQU| qTed ad Af S[F T90 9 3 & 99
STASTAT FT (Ul AHET § FIE THMAT Al a1 AT JAHT HHET % forw T8 At o700 TTfer F/7 <F 27
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TR T8l 8) THAT AT ATRT| TEATT T Fhrar e § adATT FHEeT A7 {AA7 oo, v SErar & 97 gf
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3.5 o fit oY wieew ¥ forw fAeett qom oy i
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3.7 fodifag Howeem

If% TS TTASBTAT IHF (AT o6 I fheat O F T I I¥ ITTRAT g1 g1 TTaT/aTet & AT AfSshed T0T07 O
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3.8B ®IEH & geAT
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4 EIEEREEERERIEDILY
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4.2
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4.7  HEH-AT (FHT T F) i arer & forg seqia
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o foeft Sererior 3 8.0 o7 3|H SfarT CPI 9ITH 3 arel FrA1 %1 3d YA€ F 3iq # A9 § §99 qa19 &
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Ti- B
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Frtgul At T IE/ETET F BEg AqaTEATHE FaTe! dtad g af SHel ANiET sifaw
TITE FAT Z U SAATEATHE FH T T TATg ITH g aF U &F S0

TFETH gTT sraora g ST arer srfafsr o= & se/amaT &1 100% sufeafa 1 e

AT AR IufRafy ferre & w41, o =7 & sfafy/sienties s & saRafy @ o,
TEITH T TSR Tgraar | U % € F7 F07 a9 Tl g

SUYh AT 6 STATAT A ATAT HFITAAT H¥TE TA1/Zee] & [oIT STAi/STATeA i o9 AT
T A o o0 S (9 G137 A9 TG T 2

Taw FFIE | aiwaT

T AT GIA/STAT 61 I0AaT (63 1 ST JAT FAAT Z17 15 8l 10, TT a8 FFTH e A
F AAAL AT ATH IST THAT/THRAT g1 SAFEL T TATIT § “TF TS T T8l | 3 &<

TH 9 qAEE gMT| TR & forw, afs Gt gm/amET &1 wgw ’fug wer/aTE
FAT/37ee] S Tohet | 37T T3S o ol 1 A 9 4647 1Al § a7 39 &0 T0 67 6 &7
¥ =T STom

7% g Fr/aTT T e gres] TRt 3 o |Tee o Fan/ET § AT aTe | uE v
srfer a1 frft oft s 3 oo sufRaa a2f ST 8, a1 98 T 21 SITusm/_Tuatt s
38 afaey & e it TR v e qaret w1 AT o Y aEta a8 ot $iw s
I AAATEATHE FTAAT! HT ol ST Tl 2|

T /AT T sfaw s gimar F S Bt v st 3 oo area o 98 #9 (ge
FT arf<F) 3 STTErTE T AT FT TGHRAT/EARAT 31 TF q1¢ i3 IS FrA/SEAT g2 it o< a7
TINT & o 7 I IEF Three | feer=edt v arelt fft off seaet i woff shrar & 9o
ST T

T UF FE/FET T T Teesd a1 599 ahnar & TR off anr § e s seeE 9
STAT & AT FRET "33 % forT 9729 1T 3 % 98 Y19 8 TeR HAT 917 Srav g, af $9
wfaer # weqme Y $HT UF wmHe FaTet w1 AT o9 AT SIET ol S SO S S
I AAATEATHE FIAAT! HT 6l ST et T g

T2 T FEA/BIAT TF TEATG T FT AAT/AAT § AT IHH TeaTe T adT/adt g T S FFae
TIEHE TIRAT § ST &I HIaT Agi (QFT SATUIT| 9 T&aTd § THT ThTT e 3T STuT s
I FHAAT HT FIE THAT AT 8 37T THAT G5 STHIEAT 19 il T FT ofd g1 et
T TEATE | TERT A | Tl A AT ST /BTATA T ToATHE T2 H TATg oA il FSTe o
IEREEE IR

U fod § uF F Aferew gearat F W U SrA/FGET A wrs o7 UF TT5 T TR FA B
sifaw fAofr, f39 & oiq T 97 9 of T ST 1T a7 FHI-EHAT & {ae o1 g

‘TS AgeT o Hem” &7 Zeqr g9 19 &t a1q g1 zafery Bl f e fermmn(e),
e F FHaT a7 R dafeaa srfesrdy & Bl gmvamr g =, feaer, o=t
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TRATrTT % ATeqw & T TATT STAAT AT HOh FHAT T TORAT F T STATT FIA AT ST
BT TAT AATEATHSE FTAATRT % (o7 ITLart T F=TIm
9.2.4. TS F YTAAT HTAH
T TS GTET AAT/FAT % T A I9T0 SATT g1 g6 Uk TS il F4= TOHRIT 7 T T o6 T
ITEr & oY Tatery gaeht TRt oft wiraT & geaed et 3 81 Sr/arATsH F Gaiead @S & 9Tt
STELT FIA T STAEAT T SATAT B

9.2.5. TEATASIHLI T AT

. FE Tea] THRAT 3 AT I HEATH F TgaT9 T &l 1 T@T A=ar 2l

. o grA/ErET 7 T fiw e, B Gl 5w & o ag sufera 21 @ €, o W 6
EREETINIERIEISIEETEEEIE TR R

. FOIT T TTHAT F ForT areaie e it F7-9-F0 39 e A @ (=T aali #)

. FOAT FAT 10 H AT FIEAKH % FLAAT 6 FOT GHT TA THOT 9, AT ofied, I FTE TATR
ATy of JT0 3 ey o7 T9T FrErwidt F F 9 7 w79 A4 9777 @

. ‘srefera Sroft iy Rl & arar w3 AT gt i g F o getaa sttt g ssrast
F ST T T g THIOS (ATES T A F SURAT & WA § AT g) TT FIA H AT gAr
=Tfew, e e S 9% ST=/ETEel FT Tl TihaT § T A T TAATd qgl &l S Gl gl

. FH T YRAT F T T STA/STATS T ST=TE a6 TgadT ATeUl FosTd T8 Tga+
T BTAT/STATAT T AT A T STTHIT Al & ST Tl g

. TeIT® FIA/STAT HeAT F T&PC & 39+ =fRerd faawor S S a1, "= &7 94T, "ianea

ez, 2Ad, snte § BT ot o 1 srmae w3 F forg arer 2

o (R HEATH A WAl FATAT FATAFT F A # A Y o7 T AT worHHS - i ATaT 6 AT2 AT FAqATAT
FATAIT T TATT S 6 q12 T ST T &
o ueRAT 2 AT T ot HH i #e (H3s) o T AT ot o6 ey e A A
o Tt Y TReET AT TTH WEEAT & AT AT AT TOHAT 3 20 AT 3T F T off Fret off &7 aga 5!
¥
o T & ATl HTSA & TheT T T&T (AEAT) T ARG AAT AT ToiS | T T FHE

10. 3 FIE

Srerforsr wfiEe & gerafRaaar a9 v F forw 3w RGIPT €t afe gfar it gz * forw grii/ar=rsi #r
ST T ([ o A7) H HEATH S il AAITFHAT gl SH IS F Jocd=ae STTATHA FT T Ieed o
HTAT STTURT 3% T g2 &7 90 5497 JhaT 5l

10. RUTEA= aiftw AAsic =<iw

11. RGIPT # fSuréswe A% #sTHe TSIo FT A 35T FANE ST U o0l * &7 & (aiee el § 47 94l %
Tarer o forT srarearsh Yerer, STHA (HOrT=rar a7 AHarel ¥ o qAa SH1eH H7 a9 (A Hd HAr g

TrITT T &1 =9 &1 % FHiead

. TS AASTHE (ST T94)

. ATHIET HasTHe

. wEA T Aaste (e yae)

. =LA RE At (A9 9919 Taw)

. AT FAsTHE
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Rurdaee oiF fastiic TSI, TSa T TErfer SRSt Geam 2-adia quisTers THeiT FTawT JaTierd FaT gl
TH FTAHT AT ST H G0, FwAq T2, THFa F0 § 73T FT 97 Goo¥e & g 9 [FATSar & & =0 § 09 F
AN ¥ qAT ST THE T AITHL T G F TAST % & H AW F & {or7 feores B @ 81 v a9 #7 i
Tt /satat ® fAaartora Bram =T 81 =0 F1Rd § Sl O oe & 9 gual 7 ATl ATSHERTA Sroreqor off
AT 2

THATT FTAFT FT 79 TAATAT) TASH  ATRTET [ FIeAe U= JAT Ataeerd (F =i e § fega gud ya= w2
T Hiead g Y FATaET FIT F 3THAAT F sra|e £ U fAeqa Avit g7 FAT 2

12. THST ya9r gfHar

211 TR HeaTE it A9-AT8E 9¥ UHSTU FTAHH | TA9T T =TT 3 |1 AET gl gl UHATT FIAHT § Ta9T 6
oI =TT SFqeT AT ® TS FHE O+ § W i AT )

2.11.1 94t
o  IFHIEAT % FT 10 § 1 50% (SC/ST/PH F forw 45%) gHT AT R U

o ITHIEAT & F&T 12 H T 50% (SC/ST/PH ¥ T 45%) gt AT Ul

o IFHIEAW &F U™ 50% 3 (SC/ST/PH & T 45%) F ATH d=5ax =Bt gHT A1Z0 ST #9g *
starfaw/asT et g AfTa AICTE/UGC/Awama/frsafE=me grr aramme g1, UGC sfarfew &t
T 3 o Siaiq (e fa=Tad AT ST aTaT faataamad g

o IUITH TTAAT T AALAFATA FT Q0T FLA AT qAT TAH 7 ToRdT AT 93087 % 977 T g SFEar
AT 3 9T & CAT (IIM 1T S=Tfara)/XAT (XLRI §RT E=Tfr)/CMAT (AICTE gT=T §=fera)/GMAT!

o TAwforfea orat & orefis, =0 FrdaA & Sifaw a9 it TeAT T Ty ST | saad 3 & 9T &

a. UH WA & fErafEmmaa/aesT & IfeerTr &1 g THTOrT FHLd araT THIT T STHT
FEAT g T3
(iy Sofrear T TEAaw SUerey A/ (rata ST aF F IgH/ sw F Frew ady
) F SATTT 9T 50% 37 AT THheT ITH 6 & o

b.  IFHIEA 7 FHT SELTFHATT QUT T & U sifaw Fu/san =7 it airare/smtes sfe &
g o =g & s=ee Rfamser Tngar aife & foro afioms gdiferg 81 ve Swiea,
TfT 9T gId &, I 36 HEAT gIT gi=ra horeger fafar av sifqw a #1 st =1 va
STHTOT 97 STHT 3 i

c.  ITUT Al F T T FIA b TROTHETRT FEATAT gaer e foham srom)

211.2 =99 AT
o T 1 | QA AT AWM & & ITH T Th1E 6 AT T TF SIeTH FAT TAT 6l ATl
JTHT 28 : AT AT HTr| gt A FeA & (g /Y S a1 7

- e AfgHAA  TTH T
ThIT
CAT/XAT/CMAT/GMAT &hIT* 50% 50
THSTHE ITATeT™* 20% 20
FY AAT 5% 5

T ART (A) 75% 75
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o Hferm Wetag starl w1 forfea aar adem/fes ufaferdt ex= (WAT) qur safera arearerre/ae=«
Ze7=g (Pl) % fow DoMS, RGIPT/q@ e swat 9 sistara farar srar g1 WAT ua Pl & U e a1 A1

qrieraT 2 7 S %1 T g
. ferT 29 : Pl wd WAT &t €F ST a1 ST
- gfteqw WA

T T @

THaT geve (PI) 15% 15

fam ufafordy o=
10% 10

(WAT)

T TR (B) 25% 25

o IFHTEATN # sifaw AR T srfeshad |7 § ¥ Fof 9T FhiT (A+B) F LT 9 AT il ATAT g1 ATHT
oft, srqg =T ST AT, g ea SEStTd 9ft, OBC Avft o fE=i ooft & swfigari # o srer-sremt
Afve gat T i JT 2

o TATH= fOrat o Fr=i/am=ett % forw Hed &7 e 9 avFTe & fRerfaaer & T grar gl

o SC/ST/OBC % 3¥Hgami &l I a1l & araeel H AqTFATIATT THT-H9T IT qLHRE G
gHaE ATIFT ATEHRTRAT T SATLT THTOTTS STHT 3 il A@LTHAT R
o =T SeHEarl T afesa AfeHd Siaed/seaaral g Al [QeATar & SHT 90 are
THT 95 ST FA 6 ATTHAT gl ITHIEA F AT T&F Fd F Tgd e % qeF =iher
arferRTLr/FartereaT AT g faehrar & siaerd &t qfe &t e 2
T U "o TEag SFEar & a ¥ SEEeT Faa [t v DoMS, RGIPT Ja€TEe q% 3use
g
5 =afFa SefEard &1 ga9r # daEE 3T St § 3% w9 § R v Fuita awvy F faw
AT TATHIT FXA T AFLTHAT Il gl TAL FLIET FLA 3 [0 SATHA T T FIA a7 SFHGATI Fl

TEITT ZTT Giod o FT AT w3 il AaeTHaT gl gl THE T T4 FITAT & QATAIT & 571 i3 Fs
IFHTEATT STA9TF oo STHT el | faohet SIaT & T STHAA 799 of {3 St &l

Tfe F1E N =19 & a7 v w3 & forw gi=a fafer (S grr & ) a7 Seam Jover g=0(F7) a9 F:7
T AT GAAT/ZHA G TAL HT AR TTH FIA T T AT AT § AR SFHIEATT Hl a9l 6 ATa IaHT
9T I T T SATAITHAT 3l

Thoregem &t fafyr v swlieamt &1 947 & s giat aur o 9= qiEgd @ § suttad g A
ATITFHAT B
o S IFHIEATE TATTHTT % AT IUTEAT &I H et BT &, Svg FAFHH F geT g3l /I fordT ST gl
o T oy U IFHEAT ol S{TaH AT FTAHT AFET 219 H Tgl RGIPT J@€Tse 97 TS il ATUIAN
2.12 FHAT BT FTEoa SRfiEa

2121  9TAT TE A7 AELAHATY
¥ Steaterd THeT Fwre % e wvataat off srae FH=ErtEt w1 s w7 awdr E)
gTT 2.1.1 F Sqq Sedtad Jo T AT SFEarl & o J979 § ofshd 378 CAT/XAT/GMAT/
CMAT & gz wTH 2|
o HdwHe wEH AT, RGIPT # Waer & ol sfTaae Fivd a0 ITHIGATA 1 TTATSIa T31e7 # qad ~IAa9 a1
ot % o e R g =R
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FIHFH AT LT AT & o HO/FRTA TTAord SFEaTe &l Al a7 aae il [=Hadr

o  ITHIEATN F TANA I % o7 A¥ag & § UGS FH/HFIAT/STT/AeATOF Ta omver FeqTe/amaehig/are -
LRI /EFLTHT TiTe § FoHaT 92 % <A &7 a9 F7 A9 g7 A8

g FH/FFIAT/ITRT T qT ATASF &5 HT TAY AT Tl Ta=sl § dstihd gaifad Fe=r a1 oo a7
T F Z €. 5 FE & ATeF aTaArae 6T HEIeT gl AT

o TTHITSIG SV{TEaT<l T fAahT & Frdww Fir erafer F foro Rerfeft o=, samafcr s\mor o= qur araehrer v
FHTET QT HLAT T

2.2.2. S SEfial #1999
Tft AT TTFRT AT GO FLA ATl SFHTGATI T AT TRAT o ST 1 § TN o & o0 = 3 srosm)

it 3 § yeqa Raifia 9t & w Fo =" 9 qvag At # sifow 7w g=1 G9w w9 F fow fFEw G
STTUATT| F¥arg ATt | Wi T | T I a7l SFHIQATI &l 99T Teariad Fohar o

Tt 30 : ST SHEEaRl F 999 % e wreges MeiiRa |

AT T FfFaT =R T &K
: 0,
o 30% 30
RG] 15% 15
e ufaferdy .
- (WAT) 40% 40
TEHAA TaT
15% 15
(P
W?ﬁ'ﬂ 100% 100

2.2.3. fa<fts agraar
o YA IWHIEATT &1 RGIPT & et gregfxr afgd fet ot st=r fa=itar agrar &t ar=rar 7=1 2

213 AT o
e SHHIEAN & -qHATTHT T7T %.400/- (SC/ST 3¥figami & forw %, Rs. 200/-) [ & FATT HIAT g
13. FETH o AT TAT [ T TR0
. A H e T Q! Al aTqeT HeATe o i % qame gl
et sR=ge T (TA) (freror agraar)
=9 it % FrA/ZTAT MHRD dT9a & ST faeiar sgmar & 91 1.
i) TH.ZH./TH.2. 7 q9qed AT =3 arar grai/memst & oo syt & syram £ srfesray safer 4

g A7 A" T T T, S A wger g, ) Aoy £ Arfiw 3% uger 2 aut ¥ o €025,000/- gt
3Y 9 srafer 3 forw €028,000/- 90 FT 9T g2 3¢ g

i) T2 /AT, T FAged AFar =B F /ST TAT UH . UHHT /U U/UH R, I GHqed angar =2
& GIAT/FTATSAT, TS 99 AT GATE T&hIT 21 AT ’ieg 1= Wi #a< & <& UGC/CSIR/NBHM/DBT JRF fara
H OTAAT I AT g7 AT ek T DST SEITIT FATTAT JT, Il ATEESIAT F TRTaT AT SATereha s srater 4
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FY AT NTEE ST F2 T, S ¥ T2 I, g1 ATHECAAT T AT T T8t 2 qWT & o7 25,000/~ R
S o st & forw 228,000/ F0T it TE g2 7T gRM

iii) SSTAARIT/ERIATST IO aTel THeATewe Araar =T & ST/ w1 ATEE AT & qraE 6l
ATERaw Aty 4 a9 37 8T THT FL T, AT 7 Tgof 21, g1 AT fqT hiT JIHF € Iger 2 FuT & oy
%025,000/- R fT oW srafer % forw %028,000/- ®0U A SET g2 I RN ARA/AEE TN 9T
STAT/ZTAATA Fl ATHEEAAT o AT o0l ATIRAH ratd 5 a9 AT HTRE THT FA TF, AT A T8 2, 2
FfeEeaforT i 97T 3% 9g 2 FuT & {0 025,000/~ R &Y a9 wafdr & forw %028,000/- 00 it @t
g% TN

iv) E=T srfaedeforT uTe F2e o forw, |etea /st i, ST & getda aeafoer Twre g e G
AT BT, ST TATE 8 we shi THT Tk ET=T AT 9178 | HETaT T HTH FHLAT AU

v) et it MEawar Use s Shedl T S99 T0 HqaA] & Saiaeda (MO & 91 gl darasi=H
reAforeR Iuerfesr F el M

B) &= stfRreeefarT of Wisiae (TAP) (S99 % HTeaH & freqor dgraram)

=H At 3 AT/ &7 et ATt & orefie STasra Trorred & A=t Sgrar ST FT it 97T 2|

i. AT B & T 9T uHedEme/uHege AT TR dTVE STA/GTATY 4 FUT & o0 SATHEeeiqT & I gH/gi|

ii. d.TF/EAL, AT FEGeT TrRFar T F SEA/EETE a9T UH.OHH /U9, /UHAE,. T 98Hged argar = F
AT /TATS, Sk o AT GATE &1 21 a7 g ie 18T &a¥ & 2¥¢ UGC/CSIR/NBHM/DBT JRF fara & ar=rar
ST T g1 AT 5 918 DST 813 WeATtaT g1, 5 a6t o forw sfaedafard & a1 i

iii. SSATAARAT/ERTATST quf aTer THedT-Te TRIqr 9 STA/STEAT 4 9T & foIT SAEEeefaT & 91 /R &Y
ATEH/FAE TG arer Fra/zrm off 4 aut F o st % o givgnm

iv. Fae T fere/fAerasrarst & forw TAP Hieq gt gl

v. TAP 9T FT Hafead THhefH® Tahs NI &F [T FTATT =T 7 oe § AT o hl raedahal gl o 9T
ru=eSTe T FTF VAT TIoTae F & H AT Hatead Fehed ! THg & THAeAT H HIq/FAT|

vi. TRt ot TR % T U AN FHART (AT died AT ARd) =7 HHT F A T F 91 T8l gl
C) TIE FEIeeq (SW) (T SHHIaT)

T ITHTEATE ATIAT 9T R&D HTaHT 51T §ATH # 9rer s e o forg yranfora fohw sty 81 swfieamt &1 i ot $ir
IATH AT F T GeATT H qUiTior 9Te T g 936 e il STUeAT i STl gl o §eqm & e =it agraar ura
Tl 4

Hieq f geaT: Tt ff Frdwa # d9a yael f e q9T-a97 07 e g a7 S S

Hieq &t s fafsre sefera Sfori % forg Sieq &7 e 7 93 % a1 & Sqa1e ghl

TFI JIFIT — AT T8T

AT ATeex % & FEAFHAT & 7T ToAeT FF SATLET HAA FIATRIEA TLAT (FAL Jocl1dd) § ITAToe TAT I
Teft IFHEaml F 19 SFIEaRT & A7 GATE T&hIT & A9 9 6 ST 9l g ovg GATE ® Faa
FIICTRTET 3% YT gU &1 T8 STATaT, PGC i AT U 94 AIH{aaT g7 foferd adeT sie/ar arereh < if
U ATAh aedehar ot ofier # ST ghdT g1 greith, i aoft & semar st it & yerer & o,
GATE T STaeadT &l | AT ST T 2
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AT AT | Soead FEFHT H TAIT FICRET TUHAT (ST H219q) H ITaAteg qoT orfed 93067 7 3ee] # 92901 #
LT T AT T ST HHAT 2

Ay RRET w3 & oo sefem ooft % swfieard #1 Tenfed #39 3q \Tasras #Rd § 39 Ja9r it
AFITFATT TTT TLFHTT F (2o [HAZem F ameme u< 9= it S

T T TEaTa a9 off aroe o /T ST st fI9 9 F I 19 F R F arer/ardt seeare e i

sifaw fafer e Frry & TRy #31 § e wan/edr €l

[ERIREHEEL

HEATT |TARIAL FTAT T TRT AT AT Afeeeetoren (G $fReage dfaweefag #gr ST 8) & =7 #

o=t Igr AT e T 9T g AT iU AT a¥ AU UH.IF. A1 /GrEATen & o =T oot aF &

saty % o qom o= .21 SE/EEEt & U 9w a0 3% & o & S gl afaeeeem & oo g &

AT ATHIET 220 92 FFAT 7T 81 U /BT F1T 39 &F T F1I1 & (o0 399 Ifd 99718 oOre 5 %

T qHT < il TTAT 0 SATAT 5| AT T AAHLIT ThSTHE HIAFH | SIA/STAT 1l FATTSTF STA TG

AT ATEEE=fT e & Matg 1% e 2

2. &f=R/enrg AT 9% STA/STAT THI-HHT 97 ATAG T ST aATAT SATAIRT &t a TRt & T Fl T
SrRTERE @t & forw afaqfd & STt 81 TH.F F/HT /T & o gtagfd a1 aw arfies g 97 i S g,
A TU=ET FEA/FTAT F o0 ITF FIAFRA % Tgol AT UL 6 (o0, ATS T8 TEATH AR (AT 92 2l

3. oy AfEreeefe & &9 # Fw foxiia afaedafors yrair e Sorded o ff Iqesg g1 ashdl gl
TG, HATT, At % &9 § syfafish sffedaform av gareat S a=ries i s ey ahus
(CSIR), TZHTI AT fr9TT (DAE) TS & HTeTH F I gl dahcil gl

5. e Toreger

5.1 TRege

TEITT o THSTHE FoAUeT & FTAE qHEeT T, T 38 d STA/STAT & IAEa 2Tl fAdtad doreeed &
[ERE RGNS EIE R E R P ED e

7 giaterd we % foru fr et foeer § sfra sraitam & gfies dore & v €, a3 sm/gmEm, =g T
ot Soft & 2, F=-FfY Sreii/amnstt A1 Gese, 77 39 0w #i grede Sad Jea ¥ AfFa s a7 8, FTaw i
AT T FHT THeed & forg TRy #3 #it sraegshar g

ST LT 92 ST 3cda srqaTe it Rty ®, #i=e = srewer Rt sm=/=men 1 et doweas 6 [fy a6
ffer v Yo Fa &t Sqafa @ g9 ¢ UHT At #, Sr/EmET i wad 8T w1 3q wieed & o Torees wied 6
FA T & ST

Tz g/, Sk g ST e wiweem i sifaw fat & < aae % faw s97 F33 it gareET g1 ar 59 39
AT | Toee FiTd FiT aeTshdr dgl gl

HTARTL FHTARH H TIT TA oA ATAT/ATAT GIH/STAT, ST ATAT FIAERTSAT TLEAT % TROMH F o sefterrea g1, &1
SFETHT T 7 TREeT A AT AT &1 SATUIHT IS a8 99 HEATH § T THIOHT 2 HT THAGS STHT FL 6 3T
SATAH FTATRTT qLreAT <F ¢ o forfera, TR, Siere, wifas snfw ot 21

e FHEET § T it sraeasharelt & qf qf a1t STt § STafah Sra/aman 1
d. fiffe aftg vaF s 9 F FH TFEH, TEeed U Hieed H (Gai IH THSHE
TRrEeer ®IF gearerted T STHT 36T 2r,
e. AT IEATASH THTOTAA AT AT 81 T Seey 19 Ud 99 6F F7 qaar 61 ST 967 g &7
T e, afy # gy, 1 g R g
f. e F TEEET T U § w9 gearew o gh
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5.2. fR<ifaa Toweem

Tfe ST 9 T [aerdr F F T wE ST/ e A [t a7 IR #39 § |9y g1 a1 39 [Aetad
e & o (ST 3 Tforeeem #it [t & aurewT us "61g 18 grar g) ToreeT FI & SAAid & ST Fetaa
Tioreser e At fReft off grrmeT @i [t et dSegaw e g 2nf

ATATE FET TIHAL §, THSHF Hlsfiiede? Hi AqeHT 97 PGC fEefag owees #7 [t & arg thmweew 7 o=
T TEHAT g1 UH ATHA §, A/ F Faer N0 gfvew F forg wfomer w27 f squfy s

5.3. AT AN T AF9TFaTd
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RAJIV GANDHI INSTITUTE OF PETROLEUM TECHNOLOGY
NOTIFICATION
Raebareli, the 11th April, 2017
No. J-25021/3/2015-Gen.—The following is published for general information :—
GENERAL SERVICE RULES FOR EMPLOYEES UNDER SECTION- 29 of RGIPT Act
(Including the teaching & research faculty)
CHAPTER 1
SHORT TITLE AND APPLICABILITY

1.1 These rules shall be called the “RGIPT General Service Rules” and shall be applicable to all regular employees or
contract employees those who are appointed against the permanent post of the Institute, including the teaching &
research faculty, appointed on substantive or contract basis.

CHAPTER 2
GENERAL CONDITIONS OF SERVICE
2.1 Types of Appointment

2.1.1 All regular appointments at the Institute shall be made either through Direct Recruitment or through promotion
under a Departmental Promotion Scheme (as per 6™ pay commission) that may be prescribed by the Board of
Governors.

2.1.2 Regular appointments at the Institute that are made through direct recruitment shall be made either on a substantive
basis or on a contract basis for a period not exceeding five years. Thereafter, the contract appointee may be regularized,
or renewed on similar term(s) or terminated.

2.1.3 Appointments that are made through promotion under a duly approved Departmental Promotion Scheme shall be
made on a substantive basis

2.2 Age at Appointment

For group ‘A’ post preferably below 45 years, Group ‘B’ below 32 years and Group ‘C’ below 27 years and the age will
be calculated on the closing date of advertisement. Relaxation in age will be admissible as per Central Government
Rules.

2.3 Contract of Appointment

2.3.1 All contract employees of the Institute that are appointed through direct recruitment shall be appointed on a written
contract as per format that may be prescribed by the Board of Governors.

2.4 Medical Fitness

2.4.1 Every person appointed to a post at the Institute shall furnish a certificate of medical fitness, signed by a medical
authority nominated by the Board of Governors for this purpose, certifying that he/she is of sound health and physically
fit to carry out the duties of the post to which he/she has been appointed.

Provided, however, that the Board may, for sufficient reasons, relax the medical requirements in any particular case or
class of cases, subject to such conditions, if any, as it may lay down.

(if) The offer of appointment shall become operative on production of a certificate of satisfactory physical fitness from
the prescribed Medical Authority.

2.5 Character and Antecedents

2.5.1 Every person appointed to any post in the Institute on a regular/contract basis through direct recruitment shall
submit a certificate from a gazetted officer certifying that he/she possesses good moral character and antecedents.

2.6 Probation

2.6.1 Every person who is appointed to a post in the Institute on a regular basis, the appointment is made for probation
period of two years from the date of joining of the appointee. However, the appointing authority shall have the power to
reduce or extend the period of probation, the reasons thereof to be recorded in writing. The appointment will be
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confirmed on permanent basis, after satisfactory completion of the probation period. The confirmation will be effective
from the date a letter to that effect is issued by the competent authority.

2.6.2 Where the person appointed to a post in the Institute on probation is, during the period of probation, or the extended
period of probation, as the case may be, not confirmed or is found unsuitable for holding the post to which he/she has
been appointed, the appointing authority may :

(@) in the case of a person appointed by promotion, revert him/her to the post held by him/her immediately before such
appointment; and

(b) in the case of a person appointed by direct recruitment, terminate his/her services at the Institute giving one month’s
notice in writing or on payment of two month’s salary in lieu thereof.

2.7 Whole time Service

2.7.1 An employee of the Institute shall devote his/her whole time to the service of the Institute and shall not engage,
directly or indirectly, in any trade or business or any other work which may interfere with the proper discharge of his/her
duties, but the prohibition herein contained shall not apply to academic work and consultative practice undertaken with
the prior permission of the Director, which may be given subject to such conditions as regards the acceptance of
remuneration as may be laid down by the Board of Governors.

Departmental promotion scheme or by direct recruitment, shall ordinarily be on probation on that post for a period of two
year, provided that the appointing authority may, in any individual case, extend the period of probation for a further
period not exceeding one year.

CHAPTER 3
GENERAL CONDITIONS OF SERVICE FOR TEMPORARY EMPLOYEES

3.1 The service of a temporary employee shall be liable to termination at any time by notice, in writing, given either by
the employee to the appointing authority, or by the appointing authority to the employee. The period of such notice shall
be one month, unless otherwise agreed to by the Institute and the employee.

3.2 The other terms and conditions of service of such temporary employees shall be such as may be specified by the
appointing authority in the letter of appointment.

CHAPTER 4
PAY
4.1 Standard Pay Scales

4.1.1 (i) The pay scales (i.e., the pay band and grade pay) for different cadres of posts under the Institute shall be as may
be laid down from time to time by the Board of Governors and shall generally be in line with the pay band/grade pay for
corresponding posts as specified for the 11Ts by the Government of India.

(i) The pay scales as specified by the Board shall be called ‘standard pay scales’ and fixation of pay on appointment at
the Institute under either direct recruitment or under promotion shall be made in these pay scales in accordance with
provisions of clause 7.11 of the RGIPT Recruitment Rules. Provided, however, that at the discretion of the Board of
Governors appointments may be made on a standard consolidated pay instead of in a standard pay scale in any given
cadre of posts.

(iii) The standard pay scales applicable as per the notification issued by the Central Government on the recommendation
of 6™ Central Pay Commission w.e.f. 01.01.2006 under the Central Civil Services (Revised pay rules 2008).

4.2 Pay payable while an employee is under suspension
4.2.1 Applicable as per the notification issued by the Central Government.
4.3 Allowances

4.3.1 In addition to the pay payable to Institute employees in accordance with the approved standard scales of pay for
individual cadres, the allowances as may be specified, from time to time, by the Board of Governors for individual sets of
employees shall also be admissible and shall generally be on the same scale as applicable to corresponding employees of
the 11Ts and in accordance with rules of the Government of India.

4.4 Drawl of Pay

4.4.1 An employee shall be entitled to the pay of the post to which he/she is appointed as fixed in his/her specific case
from the date on which he/she assumes charge of the post.
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4.4.2 Pay in respect to any month shall become payable on the last working day of the month.

4.4.3 An employee who resigns from service of the Institute without giving the quantum of notice as prescribed, shall
not, unless the Appointing Authority directs otherwise, be allowed to draw the pay due by him/her but not drawn.

Provided, however, the pay not allowed to be so drawn shall not exceed the total dues recoverable from the concerned
employee.

4.5 Increments

4.5.1 The annual increase in pay is drawn as matter of course from the 1% July every year, except when it is withheld as a
statutory punishment.

The annual increment will be 3% of total of pay in the running pay band and corresponding grade pay rounded off to next
multiple of 10. While rounding off, paisa should be ignored but any amount of rupee or more should be rounded off to
next multiple of 10.

4.5.2 The following service shall count for earning increments in the time-scale of a post:
(i) All duty in a post on a time-scale shall count for grant of increment in that time-scale.

Provided that for the purpose of arriving at the date of the next increment in that time-scale the total of all such periods as
do not count for increment in that time-scale shall be added to the normal date of increment.

(ii) Service in another post other than a post carrying lower pay.
(i) Any period of absence on Foreign Service terms.

(iv) Periods of authorized Training.

4.5.3 Standard Pay scales

On the recommendation of the Sixth Central Pay Commission, the Scales of applicable with effect from 01-01-2006
under the Central Civil Services (Revised Pay) Rules, 2008.

ENTRY PAY FOR NEW RECRUITMENTS

PAY BAND 5200-20200 PB-1

GRADE PAY BASIC TOTAL
1800 5200 7000
1900 5830 7730
2000 6460 8460
2400 7510 9910
2800 8560 11360
PAY BAND 9300-34800 PB-2

4200 9300 13500
4600 12540 17140
4800 13350 18150
PAY BAND 15600-39100 PB-3

5400 15600 21000
6600 18750 25350
7600 21900 29500
PAY BAND 37400-67000 PB-4

8700 37400 46100
8900 40200 49100
10000 43000 53000
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4.5.3.1 On appointment as Deputy Registrar/Deputy Finance Officer/Deputy Controller of Examination, pay shall be
fixed in the Pay Band of Rs. 15600-39100 with a Grade Pay of Rs. 7600. They shall move to the Pay Band of Rs. 37400-
67000 with Grade Pay of Rs. 8700, after completing 5 years of service as Deputy Registrar/Deputy Finance
Officer/Deputy Controller of Examination. On moving to the higher Pay Band, they shall continue to be designated as
Deputy Registrar/Deputy Finance Officer/Deputy Controller of Examination. On appointment as Assistant
Registrar/Assistant Finance Officer/Assistant Controller of Examination, pay shall be fixed in the Pay Band of
Rs. 15600-39100 with a Grade Pay of Rs. 5400. They shall move to the Pay Band of Rs. 15600-39100 with Grade Pay of
Rs. 6600, after completing 5 years of service as Assistant Registrar/Assistant Finance Officer/Assistant Controller of
Examination. On moving to the higher grade pay, they shall continue to be designated as Assistant Registrar/Assistant
Finance Officer/Assistant Controller of Examination.

4.5.3.2 RGIPT will follow the Central Pay Commission recommendations made from time to time the purposes of all
regular and/or contract teaching and non-teaching employee on scale of pay.

4.5.3.3 As per existing Central 6" Pay Commission recommendation.
4.5.4.1 Assistant Professor on Contract Basis:

1. Assistant Professors on contract are not part of the regular faculty cadre in this Institute. Appointment at this
level may be made as Assistant Professor on contract basis to enable bright young Ph.D. to teach and earn
experience in premier Institutions.

2. At the entry level they may be placed in Pay Band PB-3 of Rs. 15600-39100 with Academic Grade Pay
(AGP) of Rs. 6000/- p.m. with seven non-compounded advance increments.

3. After one year of post Ph.D. experience these Assistant Professor on Contract Basis shall be placed in the
AGP of Rs. 7000/- p.m.

4.5.4.2 Assistant Professor:

1. To be appointed in PB-3 with AGP of Rs. 8000/p.m. for direct recruits, minimum pay in the Pay Band to be
fixed at Rs. 30000/-

2. For appointment as Assistant Professor, one should have a Ph.D. with first class or equivalent in the
appropriate  branch with a wvery good academic record throughout and at least three years
industrial/research/teaching experience, excluding however, the experience gained while pursuing Ph.D.

3. Assistant Professor on completion of 3 years of service shall move to Pay Band of Rs. 37400-67000 (PB-4)
with an Academic Grade Pay (AGP) of Rs. 9000 and will, however, continue to be designated as Assistant
Professor.

4.5.4.3 Associate Professor:

1. To be appointed in PB-4 (Rs. 37400-67000) with AGP of Rs. 9500/- p.m. for direct recruits, minimum pay in
PB-4 to be fixed at Rs. 42800/-

2. For appointment as Associate Professor, one should have a Ph.D. with first class at the preceding degree or
equivalent in the appropriate branch with a very good academic record throughout and a minimum of six years
Teaching/Industry/Research experience, of which at least three years should be at the level of Assistant
Professor, Senior Scientific Officer/Senior Design Engineer.

4.5.4.4 Professors:

1. To be appointed in PB-4 (Rs. 37400-67000) with AGP of Rs. 10500/-p.m. for direct recruits, minimum pay
in the Pay Band to be fixed at Rs. 48000/-

2. For appointment as Professor, one should have a PhD with first class or equivalent with a very good academic
record and a minimum of 10 years experience of which at least 4 years should be at the level of Associate
Professor.

3. Up to a maximum of 40% of the posts of Professors at any given point of time will be eligible for HAG Pay

of Rs. 67000-79000/- p.m. after 6 years of regular service in AGP of Rs. 10500/- p.m. subject to performance
evaluation based on research publications, PhD supervision, teaching and consultancy service etc.

The age of superannuation of Librarians, the cadre of Physical Education Personnel of Centrally Funded Technical
Institutions (CFTIs); and Registrar and Finance Officer is fixed at 62 years, subject to their possessing the qualifications
and experience as prescribed by UGC from time to time. The enhanced age of superannuation of 62 year will take effect
from 16 September 20009.

CHAPTER 5
JOINING TIME

5.1 Joining time in the case of a direct appointee shall normally not exceed three months from the date of the offer of
appointment if the concerned appointee is residing in India and six months if he/she is residing abroad.
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Provided, however, the Director may, on the request of an appointee, extend his/her joining time up to a period of six
months in the case of those appointees who are residing in India and up to one year in the case of those appointees who
are residing abroad.

CHAPTER 6
LEAVE POLICY
7.1 Objective

7.1.1 To provide an opportunity to individual employees to fulfil their social obligations, to take off from work to
recharge themselves and to take care of any exigencies like sickness.

7.2 Applicability

7.2.1 The provisions contained in the Leave Policy shall apply to all employees of the Institute who shall be entitled to
avail leave as appropriate to them as individuals as per details given in the ensuing sub-clauses.

7.3 Right of Leave

7.4.1 Leave cannot be claimed as a matter of right and when exigencies of service so demand leave of any description
may be refused or revoked by the leave sanctioning authority.

7.4 Leave Sanctioning Authority

7.4.1 The President shall be the sanctioning authority to sanction leave to the Director except that the Director can avail
casual leave on his/her own authority.

7.4.2 The Director shall be the sanctioning authority to sanction leave in the case of all other employees of the Institute
except as may specifically delegated in writing by the Director to any other member or members of the staff or as may be
provided under provisions of the Leave Policy for any specific kind of leave.

7.5 Kinds of Leave

7.5.1 The following kinds of leave shall be admissible to members of the Institute staff:

a) Casual Leave;

b) Special Casual Leave;
c) Half Pay Leave;

d) Commuted Leave;
e) Earned Leave;

f) Maternity Leave;

9) Paternity Leave;

h) Leave not due

i) Extraordinary Leave.
) Sabbatical Leave

k) Study Leave

)} Child adoption leave

7.6 Credit and Entitlement
7.6.1 Casual Leave

Casual Leave is not earned by duty. The period of such leave will be limited to 8 days in a calendar year and is granted in
such a manner that the total period of absence including holidays (prefixed or suffixed) does not ordinarily exceed nine
days.

Casual leave cannot be combined with any other kind of leave. Vacation will not be treated as leave and, therefore,
casual leave can be combined with vacation which should, however, be limited to nine days absence as stated above.

7.6.2 Special Casual Leave

Special Casual Leave is granted for purposes like appearance in a court of law in public interests, participation in
conferences/scientific gatherings, viva of Ph.D/M.Tech thesis, selection committee meetings, or any other purpose which
the director may think fit. The period of such leave is normally limited to 15 days in a calendar year.

7.6.3 Half Pay Leave

Half pay leave is admissible in respect of each completed year of service is 20 days. This may be granted either on
medical ground on production of valid medical certificate or for private affairs. While on medical treatment, there is
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provision for commutation (see below). However, this leave is not granted for those holding a temporary appointment
except on medical grounds with a valid medical certificate.

7.6.4. Commuted Leave

Commuted leave not exceeding half the amount of half pay leave can be granted on production of a valid medical
certificate. In such a case, twice the amount of such leave is deducted against half pay leave rule.

7.6.5 Earned Leave

Credit will be afforded in advance at a uniform rate of 15 days on the 1% January and 1% July every year (2.5 per
completed month). During the period of one academic year, members of the vacation staff are entitled to vacation for 60
days. In case such a staff member is required to remain on duty during the whole or part of the vacation, he/she will be
eligible to earned leave as indicated below:

Duration of duty during vacation - Eligibility to earned leave on full pay
Entire vacation - 30 days

No. of days vacation not availed

Parts of vacation - 30 days X
No. of days of entire vacation

Earned leave at the credit of a member of staff is carried forward and can be accumulated up to a maximum of 300 days.
Encashment of accumulated Earned leave subject to a maximum of 300 days at the time of death/retirement is also
admissible.

7.6.6 Maternity Leave
Maternity leave is admissible to married/unmarried female employee during-

(@  Pregnancy: 180 days-admissible only to employees with less than two surviving children-(Please refer to Rule
43 (1) (FRSR) and OM dated 11-09-2008)

(b)  Miscarriage/abortion (including or otherwise): Total of 45 days in the entire service. Admissible irrespective
of number of surviving children. Application should be supported by a certificate from a Registered Medical
Practitioner for NGOs and from AMA for GOs Rule 43(3) (FRSR)

Maternity leave is not debited to the leave account-Rule 43 (5) (FRSR)
7.6.7 Paternity Leave

Male Government servant with less than two surviving children, apprentices are also eligible for 15 days during wife’s
confinement.

To be applied up to fifteen days before or up to six month from the date of delivery-Rules 43-A (FRSR)
7.6.8 Leave not due

1. Leave Not Due may be granted to permanent Government servant with no half pay leave at credit.

2. Temporary officials with minimum of one year’s service and suffering from TB, Leprosy, Cancer or Mental
illness may also be granted LND if the post from with the official proceeds on leave is likely to last till his
return. Rule 31(1-A) (FRSR).

3. It is granted on medical certificate (Exception: 4 below) if the leave sanctioning authority is satisfied that
there is a reasonable prospect of the Government servant returning to duty on its expiry-Rule 31(1) (FRSR).
4. It may be granted without medical certificate-

(@) in continuation of maternity leave-Rule 43 (4) (FRSR).

(b) to a female Government servant with less than two living children on adoption of child less than a year old.
Rule 43-B (FRSR).

5. The amount of leave should be limited to the half pay leve that the Government servant is likely to earn
subsequently-Rule 31(1) (b).
6. LND during the entire service is limited to a maximum of 360 days.- Rule 31 (1) (FRSR)

7. LND will be debited against the half pay leave that the Government servant earns subsequently. —Rule 31 (1)
(c) (FRSR).

8. It cannot be granted in the case of ‘Leave Preparatory to Retirement’.-Rule 31 (1) (FRSR)

9. When a Government servant granted leave not due resigns from service or is permitted to retire voluntarily

without returning to duty, the leave not due should be cancelled. The resignation or retirement will take effect
from the date on which such leave had commenced and the leave salary should be recovered.-Rule 31 (2) (a)
(FRSR).
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10.  Where a Government servant, who having availed himself of Leave Not Due, returns to duty but resigns or
retires from service before he has earned such leave, he shall be liable to refund the leave salary to the extent the
leave has not been earned subsequently.-Rule 31 (2) (b) (FRSR).

11. In cases of 9 and 10 above, leave salary will not be recovered if the retirement is due to ill-health, incapacitating
the Government servant for further service or in the event of death or is retired prematurely under FR 56 (j) or FR 56
(I) or Rule 48 (1) (b), CCS (Pension) Rules.- Proviso to Rule 31 (2).

7.6.9 Extraordinary Leave
Extraordinary leave (without pay) is granted to a Government Servant-
(@  When no other leave is admissible;

(b)  When other leave is admissible, but the Government servant applies in writing for extraordinary leave —Rule
32 (1)(FRSR)

Extraordinary leave cannot be availed concurrently during the notice period, when going on voluntary retirement- Rule
32, GID (2) (FRSR)

Limit-
1. No leave of any kind can be granted to a Government servant for a continuous period exceeding two years. Board

of Governors may relax it by up to one year on a case by case basis with reasons to be recorded in writing. Subject to
this limitation, any amount of EOL may be sanctioned to a permanent Government servant-Rule 12 (FRSR).

2. For temporary officials, the limit on any one occasion is-
(@  All officials-Up to 3 months with or without medical certificate-Rule 32(FRSR)

(b)  Officials with a minimum of one year continuous service. Up to 6 months with medical certificate for
common ailments. Rule 32 (2) (b) (FRSR).

Up to 18 months with medical certificate for cancer, mental illness, pulmonary tuberculosis or pleurisy of
tubercular origin, tuberculosis of any part of the body and leprosy.- Rule 32 (2) (e) (FRSR)

(c)  Officials with three or more years’ continuous service.-Up to 24 months, where the leave is required for
the purpose of persecuting studies certified to be in public interest. —Rule 32 (20) (e) (FRSR).

(d) Officials belonging to Scheduled Castes/Scheduled Tribes.-Heads of Departments may grant leave
exceeding three months for attending the pre-examination training course at the centres notified by the
Government from time to time-Rule 32 (4) (FRSR).

4. Two spells of extraordinary leave, intervened by any other kind of leave, should be treated as on continuous
spell for the purpose of applying the maximum limit- Rule 32 (5) (FRSR).

5. EOL may also be granted to regularize period of absence without leave retrospectively. - Rule 32 (6) (FRSR).
7.6.10 LEAVE ON ACADEMIC GROUNDS
7.6.10.1 LEAVE ON FOREIGN SERVICE TERMS:

0] Definition:

Leave on Foreign Service terms means leave granted to serve elsewhere in which the employee receives pay from
another organization. This is basically a mechanism to permit an employee to take up a remunerative position elsewhere
while maintaining lien at the Institute and continuing to draw increments and retirement benefits at the institute.

(i)  Contributions:
An employee granted leave on Foreign Service terms is required to pay contributions as per the Government rules.
7.6.10.1.1 Short Leave on Foreign Service Terms:

Q) Definition:

Any leave of absence for a duration exceeding a month during a semester and up to maximum period of one semester
with the provision of prefixing and/or suffixing vacation periods will be called SHORT LEAVE.

(i)  Eligibility:
Two years should have been spent at the Institute after returning from last Short or Long Leave or after initial joining of
the institute.
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(ili)  Terms and conditions:

It must be ensured that prior and proper arrangements are made for the discharge of responsibilities, such as those
concerning sponsored projects, guidance of research work of students, teaching duties, etc.

7.6.10.1.2 Long Leave on Foreign Service Terms:

(i) Definition:
Any leave of absence overlapping two or more semesters shall be called LONG LEAVE.
(i)  Eligibility:

Five years should have been spent at the Institute, including leave as due availed, after joining the Institute or return from
the previous long leave or Sabbatical Leave whichever is most recent.

(iii)  Terms and conditions:

It must be ensured that prior and proper arrangements are made for the discharge of responsibilities such as those
concerning sponsored projects, guidance of research work of students, teaching duties etc.

Not more than 10% (rounded off to the next whole number) of the existing faculty of department can be given Long
Leave at any given time.

The person granted Long Leave will execute a bond to serve the Institute for a period of one year on return from the
leave if the Long Leave is up to one year and for a period of three years if the Long Leave is for more than one year. The
bond will be for a sum of Rs. 10 Lacs or one gross salary at the time of availing leave, whichever is less.

7.6.10.1.3 Deputation on Foreign Service terms:

A permanent member of the academic staff may be deputed to Government organization or an autonomous body drawing
major funding from the Government of India or an industrial enterprise, R&D Organization or an academic institution of
repute, if this is in the interest of the Institute.

In the case of deputation to higher position in a national laboratory/institution of national importance/public sector
undertaking or a senior position in a central or state government department/organization, the maximum period of
deputation will be five years provided the appointment is in India. In all other cases it shall be restricted to two years, and
maybe extended by the board for good and sufficient reasons.

There should be at least one year service period left after return from deputation. This period could be reduced further
and even waived under special circumstances by the board of governors depending on the merits of individual cases.

The obligation of any previous bond must be fulfilled for grant of deputation. The board may however relax this
condition in special cases.

7.6.10.2 Sabbatical leave:
Sabbatical Leave may be granted for one or more of the following objects namely-
(@  To conduct research or advanced studies in India or abroad.

(b)  To write text book, standard works and other literature. Such work will need to be submitted at 3 monthly
interval to Institute to judge if the sabbatical is being properly utilized. Institute can cancel sabbatical leave if
not satisfied and treat the time as EOL.

(c)  To visit or work in industrial concerns and technical department of Government to gain practical experience
in their respective fields.

(d)  To visit or work in a University, industry or Government research laboratories in India and abroad, and

()  Any other purpose for the academic development of the faculty member, as approved by the Board of
Governors.

The grant of sabbatical leave shall be subject to the following conditions, namely:-

(&) The period of sabbatical leave shall not exceed one year at a time including vacation, if any, but the board
may grant in addition any other leave up to a maximum of 120 days which the member might have earned
during the service at the Institute.

(b) A member of the academic staff shall, during the period of sabbatical leave, be paid full salary and allowances
as admissible under the normal rules but he shall not be entitled to any travelling allowances or any extra
allowances in India and abroad.

(c) A temporary substitute equivalent to a faculty may be appointed in the vacancy if the department feels the
need.

(d) A member of the academic staff shall not undertake during the period of sabbatical leave, any regular
appointment under any other organization in India or abroad, he shall, however, be free to receive a
scholarship or fellowship or bursary or any other ad-hoc honorarium other than salary as a regular
employment and
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(e) A member of the academic staff availing sabbatical leave shall furnish a bond in the prescribed from to serve
the Institute for a minimum period of three years on return to duty. This may be reduced by the BOG for a staff
member who has less than 3 years left to retire to equivalent length of sabbatical leave.

(f) Sabbatical leave is admissible to a member of the academic staff after the completion of six years continuous
service, or more with the Institute. He should not have availed of any long leave, EOL etc (except short leave)
during this period.

(g) But in any case leave shall not exceed three times (inclusive of special leave in case such leave has been
granted) during the entire service of such member.

A bond as given in Annexure-1 should be executed.
7.6.11 Study Leave:

Study leave for pursuing higher studies/training like Master’s and Doctoral degree in the relevant discipline in line with
candidates job profile and if the Head of Department/Section feels it would be of use shall be granted for a maximum of
two years under special circumstances by the Board. While granting of the study leave with pay to a person, he/she
should have at least spent two years at the Institute, including leave as due availed. In addition he/she must sign a bond
with the Institute that he/she will serve the Institute for at least five year after his/her return from the study leave, failing
which he/she will be required to deposit the entire amount of salary paid to him/her during the study leave with 8%
interest calculated annually.

7.7 General Terms and Conditions:

Leave of absence of any kind given in the leave rules or a combination thereof during the semester(s) for a period of
more than a month for academic purposes will be treated as Short or Long Leave as the case may be and will accordingly
count as such for qualifying service required for the sanction of any further Short/Long Leave.

Leave of any kind can be converted into another kind of leave as per provisions of the Government rules.

Leave sanctioned must be availed for the purpose for which it is granted and at the place approved. Changes are
permissible only with prior approval of the Institute. Delay in approval will not be cause to change the purpose/location.

No faculty member shall proceed on leave unless all the prescribed formalities have been completed and formal orders
have been issued.

A joining report after availing leave is mandatory. This should include a statement of activities during the leave period,
and should give information on teaching, research, publication, technology developed, patents granted, technology
transfer achieved, etc. as also future plans in the same areas, if any.

If an extension to the leave granted is sought, an application for the same should reach the Institute at least 5 months
before the expiry of leave already sanctioned. In such cases decision will be communicated in advance. Unless a sanction
for extension is received, the applicant is obliged to rejoin the institute as per leave already sanctioned even if the
application had been moved 5 month in advance. Extension of leave will automatically extend bond period as per rules.

Overstaying beyond the sanctioned leave may attract disciplinary action including dismissal from service. Permission to
join the Institute has to be invariably obtained in such cased.

The Institute may, for good and sufficient reasons to be recorded, grant relaxation of the conditions given above to the
extent considered reasonable.

Note-Any other leave rule not covered in this document and approved by Central Government shall also be applicable.
CHAPTER 8
SENIORITY RULES
8.1 Applicable to Employees other than Faculty

8.1.1 The seniority of Institute employees, other than teaching and research faculty, in a particular cadre shall be
determined by the length of their continuous service in the particular cadre in the Institute.

Provided, however, in the case of employees appointed through direct recruitment by open selection the order of merit in
which they are ranked by the Selection Committee shall not be disturbed in fixing the seniority. However, if persons
appointed in different subjects within the same cadre join on the same date their inter-se-seniority will be determined
according to their seniority in age with the elder employee being senior to the younger employee.

Provided further that in the case of two employees appointed on the same date, their seniority shall be determined in the
manner indicated hereunder:

. An employee appointed by direct recruitment shall be senior to an employee appointed otherwise;

. Employees who are appointed by promotion their inter-se-seniority shall not be disturbed.
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8.2 Applicable to Teaching & Research Faculty

8.2.1 The seniority of faculty in the cadre of Professor and equivalent positions in the research faculty cadre shall not be
defined.

8.2.2 The seniority of faculty, other than that of Professors and equivalent positions in the research faculty cadre, shall be
determined separately for each approved cadre of the teaching and research faculty hierarchy based on the length of
continuos service in that cadre post in the Institute.

8.2.3 In the event two members of the faculty have the same length of continuous service with in a cadre in the Institute
their inter- seniority shall be determined by their respective dates of confirmation and when two such persons are
confirmed on the same date, the older person will be deemed to be senior.

CHAPTER 9
LEAVE TRAVEL CONCESSION (LTC)

9.1. Eligibility
1. Any employee with one year of continuous service on the date of journey performed by him/his family is
eligible

Employees whose spouses are working in Indian Railways/National Airlines are not eligible for LTC.

2. Period of unauthorized absence, declared so under FR 17-A, will be treated as break in service for calculating
the continuous period of service, unless the break is condoned by the Competent Authority.
3. If an official is under suspension, the concession is admissible only to his family members.
4. When both husband and wife are Central Government servants-
(a) They can declare separate Home towns independently
(b) They can claim LTC for their respective families, viz, while the husband can claim for his parents/minor
brothers/sisters, the wife can avail for her parents/minor brothers/sisters;
(c) Either of the parents can claim the concession for the children in a particular block.
(d) The husband/wife, who avails LTC as member of the family of the spouse, cannot claim independently
for SELF.

‘Family’ means-

(i) The Government servant’s wife or husband and two surviving unmarried children or step children wholly
dependent on the Government servant, irrespective of whether they are residing with the Government servant or
not

(ii) Married daughters divorced, abandoned or separated from their husbands and widowed daughters and are
residing with the Government servant and wholly dependent on the Government servant.

(iii) Parents and/or step parents (stepfather and stepmother) wholly dependent on the Government servant,
whether residing with the Government servant or not

(iv)Unmarried minor brothers as well as unmarried, divorced, abandoned separated from their husbands or
widowed sisters residing with and wholly dependent on the Government servant, provided their parents are
either not alive or are themselves wholly dependent on the Government servant.

Explanations-

1. The restriction of the concession to only two surviving children or stepchildren shall not be applicable in respect
(i) those employees who already have more than two children prior to 20-10-1998 (ii) where the number of
children exceeds two as a result of second child birth resulting in multiple births.

2. Only one wife is included in the term “Family” for LTC Rules. However, if a Government servant has two
legally wedded wives and the second marriage is with the specific permission of the Government, the second
wife shall also be included in the definition of “Family”.

3. Itis not necessary for the parent/step-parents/spouse/children to reside with the Government servant so as to be
eligible for the concession. The concession in their cases shall, however, be restricted to the actual distance
travelled or the distance between the headquarters of the Government servant and the Home town/place of visit,
whichever is less.

4. Children of sisters who are divorced, abandoned, separated from their husbands or widowed are not included in
the term “Family”

5. A member of the family whose income from all sources does not exceed the amount of minimum family
pension prescribed in Central Government (i.e. Rs. 3500 p.m.) and Dearness Relief thereon is deemed to be
wholly dependent on the Government servant.
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Condition of dependency not applicable on the husband and wife: - Husband and wife is one unit for purpose of
LTC and hence the condition of dependency is not applicable.

9.2. Salient Points

1. Concession can be availed of for self and family separately on different occasions, even in different calendar
years of the same block.
2. Family can travel in one or more groups; but each group should complete its return journey within six month

from the date of its outward journey.

Circular tour ticket can be availed of in conjunction with the concession.

4. Can be availed of during any leave including study leave, casual leave and special casual leave but not

admissible during child care leave.

While on study leave, the entitlement will be as under;

Family staying with Government servant

From place of study to Home town limited to admissibility from headquarters to Home town.

Family staying away from Government servant

Normal Home town entitlement.

Can be combined with transfer/tour

Cannot be availed of during closed holidays only, without taking any leave.

7. Cannot be availed during Child Care Leave.
Carry forward- Concession for one block can be carried forward to the first year of the next block, i.e. the
outward journey for 2010-2011 blocks can be performed up to 31-12-2012. Employees entitled to LTC to
Home town for self alone every year cannot carry forward the concession.

@

oo

Home town concession by some members of the family and “anywhere in India” by others in the same two-year
block permissible- Some members of family may avail the concession to Home town while others may avail the same for
“anywhere in India” in same two-year block.

In case of fresh recruits- Fresh recruits to Central Government are allowed to travel to their home town along with their
families on three occasions in a block of four years and to any place in India on the fourth occasion. This facility is
available to the employees only for the first two blocks of four years will apply with reference to the initial date of
joining the Government even though the employee changes the job within Government subsequently. The existing blocks
will remain the same but the entitlements of the new recruit will be different in the first eight year of service. Those who
have not completed 8 year of services as on 01-09-2008 are also eligible for the concession.

9.3. Entitlements
Journey by Air/Rail/Steamer: Same as on Tour/Transfer

Entitled officers and their families may travel, only by Air India. The reimbursement of the expense on air travel has to
be restricted to the cost of travel by economy class irrespective of entitlement.-OMs dated- 27-07-2009 and 09-09-2009

Journey by Road: Entitlement will be the same as for tour/transfer. Reimbursement admissible only in respect of journey
performed in vehicles operated by Government or any Corporation in public sector run by the Central or State
Government or a local body.

9.4. Reimbursement

Fares for journeys between duty station and Home town, both ways, will be reimbursed by Government if full. If the
employee and family reside away from the duty station, fares for journeys between place of residence and Home town,
both ways, restricted to that from duty station to Home town and back will be reimbursed in full. Reservation charges are
reimbursable, but telegram charges for reservation of onward/return journeys etc. are not reimbursable.

Charges incurred for booking of rail tickets through Internet/e-ticketing through the website of India Railways are
reimbursable-Rule 13, GID (7)

Service Tax, Education Cess and other similar levies charged on travel by Air/Road/Rail/Steamer are also reimbursable-
OM dated 18-07-2007

9.5. Advance-

1. Up to 90% of the fare can be taken. Advance admissible for both outward and return journeys if the leave
taken by the official or the anticipated absence of members of family does not exceed 90 days. Otherwise,
advance may be drawn for the outward journey only.

2. The official should furnish Railway ticket number, PNR no. etc. to the Competent Authority within ten days
of drawls of the advance.

3. Advance can be drawn separately for self and family.

Claim-1. When advance is taken,
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(@) the claim should be submitted within one month from the date of return journey. If not, outstanding advance
will be recovered in one lump sum and the claim will be treated as one where no advance is sanctioned. Further,
penal interest at 2% over GPF interest on the entire advance from the date of drawl to the date of recovery will

be charged.

(b) When claim submitted within stipulated time but unutilized portion of advance not refunded, interest is

chargeable on that amount from the date of drawl to the date of recovery.

(c) When a part of the advance becomes excess drawl due to genuine reasons beyond the control of the
Government servant, the Administrative Authority may, if satisfied, exempt charging of interest.

2. When no advance is taken, claim should be submitted within three months form the completion of return

journey. Otherwise, the claim will be forfeited.
9.6 Encashment of EL during LTC

A Encashment of earned leave while availing LTC- will be admissible subject to the following conditions-
1. Limited to 10 days of earned leave on one occasion without linkage to the number of days and nature of leave

availed and 60 days in the entire career.

2. Will not be deducted while computing the maximum admissible for encashment at the time of quitting

service.

3. The balance at credit should be not less than 30 days after deducting the total of leave, if any availed plus

leave for which encashment was availed-Rule 31-A (FRSR)

4. Where both husbhand and wife are Government servants, encashment of leave will continue to be available to

both, subject to maximum limit of 60 days to each of them.

B. A re-employed pensioner, if he is entitled to LTC, can avail encashment of leave up to the limit of 60 days
including the number of days already availed for encashment for LTC while in service.

Note-Any other LTC rule not covered in this document and approved by Central Government shall also be applicable.
CHAPTER 10
TA/DA ON OFFICIAL TOUR
Entitlement for travel by Air/Rail/Road (within the Country)

Grade Pay Air Rail Road

HAG & Above Business/Club Class AC-I Class AC Taxi/Ordinary Taxi Auto
rickshaw/own
Scooter/Motorcycle/any public bus
including AC Bus

Rs. 8000-10500 Economy class AC-I Class Same as above except AC Taxi

Rs. 5400-7600 Economy class AC-II Tier Class -DO-

Rs. 4200-4800 AC-I11 Class -DO-

Rs. 2400 and above but
less than Rs. 4200

AC-III Tier Class/AC
Chair Car

Auto rickshaw/own
scooter/motorcycle/any public bus
except AC bus

Below Rs.2400 ---

Same as above

Auto rickshaw/own
scooter/motorcycle/moped/ordinary
public bus

The revised travel entitlements are subject to following-

Q) In case of places not connected by rail, travel by AC bus for all those entitled to travel by AC-1I-Tier and
above by train and by Deluxe/ordinary bus for other is allowed

(i)  In case of road travel between places connected by rail, travel by any means of public transport is allowed,
provided the total fare does not exceed the train fare by the entitled class.

(iii)  All Government servants are allowed to travel below their entitled class of travel.

(iv)  Those entitled to travel by AC-3-tier/AC chair may travel on tour/transfer by AC-2-tier, if any of the trains
connection the originating and destination stations by the direct shortest route do not provide for any of the

three class.
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Rate of Road Mileage

HAG & Above Actual fare by any type of public bus including AC bus.
Or the prescribed rates of AC taxi when the journey is
actually performed by AC taxi. Or at prescribed rate for
auto rickshaw for journeys by auto rickshaw, own
scooter, motorcycle, moped etc.

Rs. 8000-10500 Same as above except AC taxi

Rs. 5400-7600 -DO-

Rs. 4200-4800 -DO-

Rs. 2400 and above but less than Rs. 4200 Actual fare by any type of public bus other than AC bus.

Or at prescribed rate for auto rickshaw for journey by
auto rickshaw, own scooter, motorcycle, moped

Below Rs.2400 Actual fare by ordinary public bus. Or at prescribed rate
for auto rickshaw for journeys b auto rickshaw, own
scooter, motorcycle, moped

Mileage allowance for road journeys shall be regulated at the following rates in places where no specific rate have been
prescribed either by the Director of Transport of the concerned State or of the neighbouring States-

0] For journeys performed in own car/taxi : Rs. 16/- per Km
(i) For journeys performed by auto rickshaw scooter etc : Rs. 8/- per Km

Reimbursement Rates of Daily Allowance on Tour against bill

HAG & Above Reimbursement for Hotel accommodation/guest house of up to Rs. 5000/- per day,
reimbursement of AC taxi Charge of up to 50 k.ms for travel within the city and
reimbursement of food bill not exceeding Rs. 500/-day

Rs. 8000-10500 Reimbursement for Hotel accommodation/guest house of up to Rs. 3000/- per day,
reimbursement of Non-Ac Taxi charge of up to 50 kms per diem for travel within the
city and reimbursement of food bills not exceeding Rs. 300/- day

Rs. 5400-7600 Reimbursement for Hotel accommodation/guest house of up to Rs. 1500/- per day
reimbursement travel charge of up to Rs. 150/- per diem for travel within the city and
reimbursement of food bill not exceeding Rs. 200/-

Rs. 4200-4800 Reimbursement for Hotel accommodation/guest house of up to Rs. 500/- per day
reimbursement travel charge of up to Rs. 100/- per diem for travel within the city and
reimbursement of food bill not exceeding Rs. 150/-

Officers drawing grade Reimbursement for Hotel accommodation/guest house of up to Rs. 300/- per day
pay of below Rs. 4200 reimbursement travel charge of up to Rs. 50/- per diem for travel within the city and
reimbursement of food bill not exceeding Rs. 100/-

Further it is also advised to all concerned that the approval of the competent authority for performing the journey on tour
may be obtained prior to start journey as it is statutory requirement.

CHAPTER 11
CONDUCT RULES
11.1. Application
The provisions contained in this Schedule shall apply to all employee of the Institute.
11.2. Definitions
In this Schedule unless the context otherwise requires:
(a) “Competent authority” means:-

(1) “The Board of Governors” in the case of the Director.
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(1) “The Director” in case of all other employees.
(b) “Members of the family” in relation to an employee includes

(i) the wife, child or step-child of such employee residing with the dependent on him and in relation to an
employee who is a woman, the husband residing with her and dependent on her, and

(i1) any other person related, whether by blood or by marriage to the employee or to such employee’s wife or
husband and wholly dependent on such Institute employee, but does not include a wife or husband legally
separated from the employee or child or step-child who is no longer in any way dependent upon him or her, or
whose custody the employee has been deprived of by law.

(c) “Service” means service under the Institute.
11.3. General

(a) Every employee shall at all times maintain absolute integrity and devotion to duty, and also be strictly honest and
impartial in his official dealings.

(b) An employee should at all times be courteous in his dealings with other members of the staff, students and members
of the public.

(c) Unless otherwise stated specifically in the terms of appointment, every employee is a whole-time employee of the
Institute, and may be called upon to perform such duties, as may be assigned to him by competent authority, beyond
scheduled working hours and on closed holidays and Sunday. These duties shall inter alia include attendance at meetings
of committees to which he may be appointed by the Institute.

(d) An employee shall be required to observe the scheduled hours of work, during which he must be present at the place
of his duty.

(e) Except for valid reasons and/or unforeseen contingencies no employee shall be absent from duty without prior
permission.

(f) No employee shall leave station except with the previous permission of proper authority, even during leave or
vacation.

(g) Whenever leaving the station, an employee shall inform the Head of the Department to which he is attached, or
Director if he is himself the Head of a Department, the address where he would be available during the period of his
absence from station.

11.4. Taking part in Politics and Election

(i) No employee shall take part in politics or be associated with any party or organization which takes part in political
activity, nor shall he subscribe in aid or assist in any manner any political movement or activity.

(if) No employee shall canvass or otherwise interfere or use his influence in connection with or take part in any election
to legislative body or local authority.

Provided that an employee of the Institute qualified to vote at such election may exercise his right to vote but where he
does so, he shall give no indication of the manner in which he proposed to vote or has voted.

11.5. Connection with Press or Radio or Patents

(1) No employee shall, except with the previous sanction of the competent authority, own wholly or in part, or conduct or
participate in the editing or managing of any newspaper or other periodical publications.

(2) No employee shall, except with the previous sanction of the competent authority or any other authority empowered
by it in this behalf, or in the bona fide discharge of his duties, participate in a radio broadcast or contribute any article or
write any letter either anonymously or in his own name or in the name of any other person to any newspaper or
periodical.

Provided that no such sanction shall be required, if such broadcast or such contribution is of a purely literary, artistic or
scientific character.

Note: - Subject to the restrictions noted below, members of the staff are at liberty, without any sanction as contemplated
in paragraph 11.5(2) above, to publish their original scientific works in journals of repute in India and abroad. If,
however they wish to indicate their official designations in the articles they want to publish, previous sanction of the
competent authority will be necessary.

Such articles must be strictly confined to purely scientific subjects and should not touch upon administrative matters.
They shall be free from all political tinge.
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Publications of articles relating to India’s boundary areas and the tribal population in such areas in prohibited without
previous permission of the competent authority.

11.6. Criticism of the Institute

No employee shall, in any radio broadcast or in any document published anonymously or in his own name or in the name
of any other person or in any communication to any authority, to press or in any public utterance, make any statement of
fact or opinion:

(i) Which has the effect of an adverse criticism of any current or recent policy or action of the
Institute; or

(if) Which is capable of embarrassing the relations between the Institute and of the Central
Government or any State Government or any other institute or organization or members of the
public.

Provided that nothing in this paragraph shall apply to any statements made or views expressed by an employee in his
official capacity or in the due performance of the duties assigned to him.

11.7. Evidence before Committee or any other Authority

(1) Save as provided in sub-paragraph (3) below, no employee shall, except with the previous sanction of the competent
authority give evidence in connection with any inquiry conducted by any person, committee or authority.

(2) Where any sanction has been accorded under sub-paragraph (1) no employee giving such evidence shall criticise the
policy or any action of the Institute or the Central Government or any State Government.

(3) Nothing in this paragraph shall apply to-

(a) evidence given at any inquiry before any authority appointed by the Institute, by Parliament or by a State Legislature;
or

(b) evidence given in any judicial inquiry; or
(c) evidence given in any departmental inquiry ordered by the Institute authorities.
11.8. Unauthorised Communication of information

No employee shall, except in accordance with any general or special order of the competent authority or in the
performance in good faith of the duties assigned to him, communicate, directly or indirectly, any official document or
information to any person to whom he is not authorised to communicate such document or information.

11.9. Gifts

No employee shall, except with the previous sanction of the competent authority, accept or permit his wife or any other
member of his family to accept from any person other than relations any gift of more than trifling value. The
interpretation of the term ‘triffing value’ shall be the same as laid down in Government servants Conduct Rules.

11.10. Private Trade or Employment

No employee shall, except with the previous permission of the competent authority, engage directly or indirectly in any
trade or business or any private tuition or undertake any employment outside his official assignments.

Provided that the above restrictions shall not apply to academic work and consultative practice undertaken with the prior
permission of the competent authority which may be given subject to such conditions as regards acceptance of
remuneration as may be laid down by the Board.

11.11. Investments, lending and borrowing

(1) No employee shall speculate in any business nor shall he make or permit his wife or any member of his family to
make any investment likely to embarrass or influence him in the discharge of his official duties.

(2) No employee shall lend money at interest to any person nor shall he borrow money from any person with whom he is
likely to have official dealings.

11.12. Insolvency, Habitual Indebtedness and Criminal Proceeding

(1) An employee shall so manage his private affairs as to avoid habitual indebtedness or insolvency. When an employee
is found liable to arrest for debt or has recourse to insolvency or when it is found that a moiety of his salary is
continuously being attached, he may be liable to dismissal. An employee who becomes the subject of legal proceeding
for insolvency shall forthwith report full facts to the Institute.
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(2) An employee who gets involved in some criminal proceeding shall immediately inform the competent authority
through the Head of the Department to which he is attached, irrespective of the fact whether he has been released on bail
or not.

An employee who is detained in police custody whether on criminal charge or otherwise for a period longer than 48
hours shall not join his duties in the Institute unless he has obtained written permission to that effect from the Head of the
Institute.

11.13. Movable, Immovable and Valuable Property

Every member of the staff shall, on first appointment in the Institute service and thereafter at such intervals as may be
prescribed by general or special orders of the competent authority submit return in such form as the Institute may
prescribe in this behalf of all immovable property owned, acquired or inherited by him or held by him on lease or
mortgage, either in his own name or in the name of any member of his family or in the name of any other person.

11.14. No employee shall, except with the previous sanction of the competent authority, have recourse to any court of
law or to the press for the vindication of any official act which has been the subject matter of adverse criticism or an
attack of defamatory character.

Provided nothing in this rule shall be deemed to prohibit an employee from vindicating his private character or any act
done by him in his private capacity.

11.15. Marriage etc.

An employee intending to marry a person who holds a citizenship of another foreign country shall seek prior permission
of the competent authority.

No employee who has wife living shall contract another marriage without first obtaining the permission of the Board
notwithstanding that a subsequent marriage is permissible under the personal law applicable to his/her religion and
violation of these rules lead to immediate dismissal from the Institute service.

11.16. Representations

(a) Whenever an employee wishes to put forth any claim, or seeks redress of any grievance or of any wrong done to him,
he must forward his case through higher authority, and shall not forward such advance copies of his application to any
higher authority, unless the lower authority has rejected the claim, or refused relief, or the disposal of the matter is
delayed by more than three months.

(b) No employee shall be signatory to any joint representation addressed to the authorities for redress of any grievance or
for any other matter.

11.17. Punishment, Appeals, etc.

An employee shall be governed by the provisions of the relevant rules regarding imposition of penalties for breach of any
of these rules and preference of appeals against any such action taken against him.

11.18. Interpretation
he decision of the Board on all questions relating to the interpretation of these provisions shall be final.
CHAPTER 12
MEDICAL ATTENDANCE AND TREATMENT POLICY
1. General Scope

Employees and their family members are entitled to reimbursement for medical attendance and treatment. The
reimbursement is for the following medical facilities:-

In India only

Avitaminosis and Hypovitaminosis

Correction of squint (eye)

Disease(s) causing general debility and secondary anaemia

Treatment for immunizing and prophylactic purpose-in the case of communicable diseases only
Venereal diseases and Delirium Tremens.

Treatment of sterility

Operation for sterilization

Medical termination of pregnancy performed at Government hospital/recognized institution
Confinement including at residence if attended by Child Welfare and Maternity Centres staff, Pre-natal
and post natal treatment

10. Testing of eyesight for glasses (once in three years)-for employees only

©CoOoNoGORA~WDNE
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11. Blood and blood transfusion charges

12. Dental treatment-(only in Government hospitals, private recognized hospitals) Surgical operations
needed for removal of Odontomes and impacted wisdom-tooth, Treatment of gum boils, extraction
Scaling and gum treatment including Pyorrhoea and Gingivitis, filling of teeth (cost of denture
reimbursable), Root canal treatment.

13. Anti-rabies treatment

14. Cost of Hepatitis Vaccine B,C & D

Outside India also-

Cardio vascular surgery

Kidney transplant

Other organ transplant

Joint replacement and surgery

Bone-marrow transplant

Certain types of medical and oncological disorder, such as Leukaemia and neoplastic conditions.
Micro vascular surgery and neuro surgery

Treatment with Laser which obviates the need of open surgery

Treatment with Argon, Krypton and Yag Laser in Ophthalmic cases

10 Extra corporeal stone disintegration by ultrasonic shock waves.

©CoNo R~ E

Medical treatment abroad requires a certificate from the Standing Committee established for the purpose- Rules 8 & 11
1. Definition- ‘Family’ means employee’s-

(i) Husband/Wife including more than one wife and also judicially separated wife.

(ii) Parents and Stepmother

In the case of adoption, only the adoptive and not the real parents. If the adoptive father has more than one wife, the first
wife only.

A female employee has a choice to include either her parents or parents-in-law, option exercised can be changed only
once during service.

(iii) Children including legally adopted children, stepchildren and children taken as wards subject to the following
conditions-

Unmarried Son- Till he starts earning, or attains the age of 25 years, whichever is earlier
Daughter- Till she starts earning or gets married whichever is earlier, irrespective of age-limit
Son suffering from permanent disability of any kind (physical or mental) - No age-limit

2. Dependency- The income limit for dependency of the family members (other than spouse) is Rs. 3500 plus the
amount of Dearness Relief admissible on Rs. 3500 on the date of consideration of the claim. O.M., dated 10-12-2008

Parents residing with either the Government servant or the rest of the family members in a station other than the
employee’s headquarters are eligible for reimbursement.

If a staff member has gone on deputation/leave to another Institute/Organization but his/her family members have
been staying in the Institute Campus, his/her family members shall be eligible to avail medical facilities such as (i)
consultation, (ii) issuing of medicines available in the Health Centre/Institute as well as those obtained through
Supply Order and (iii) reimbursement towards Medical Treatment at RGIPT Health Centre as well as the hospitals
recognized by the Institute. In such a case, the concerned employee, however, will be required to give an
undertaking that he/she shall not claim any Medical benefits for his/her family members from the Institute/organization
where he/she is presently working on deputation/leave. He/she would be required to furnish a certificate to this effect
from the Institute/organization of work during deputation/leave.

3. When both husband and wife are employed- If both, husband as well as wife are employed in the Institute, either
of they can choose to prefer the claim of medical facilities on behalf of self and the family, by declaring the fact,
through a joint declaration.

If the spouse of a staff member isemployed ina State/Central Government/another Autonomous/Corporate
body, he/she can choose to claim the medical facilities either from the Institute or from the spouse's employer by
declaring the same through a joint declaration.

When the spouse is employed in a private organization where the medical facility is not available or when it is available
for self only, a letter to this effect should be produced from the employer of the spouse.
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4. Guidelines

1. The treatment at the consulting room of AMA is limited to ten days with a maximum of four consultations and
normally ten injections. The number of injections may go up to fifteen depending on patient’s ailment.

2. The limit of ten day’s treatment at the consulting room of AMA may be increased to forty days if the treatment is had
in Indian system on Medicines and in Homeopathy. The total number of consultations will, however, remain four at an
interval of ten days.

3.The limit of four consultation within ten days is applicable for attendance with a Specialist/other Medical Officer and
will count from the date from which Specialist/other Medical Officer, is consulted.

4. Cases of medical treatment requiring hospitalization have to be referred to Government/recognized hospital.

5. If, for want of accommodation, admission to a hospital is not possible, reimbursement of expenses incurred on
treatment is permissible to the extent otherwise admissible.

6. Separate claim is to be preferred for each spell of illness or an entirely new disease.

7. To justify a claim for a second time, for the recurrence of the same disease, there should be a reasonable gap between
the closing of the first spell and the recurrence of the second spell.

8. Purchase of Allopathic medicines and drugs can be made from any chemist/druggist licensed under the Drugs and
Cosmetics Act and rules framed thereunder.

9. The claim for reimbursement should be received within 3 months. However, subject to certain conditions, the
competent authority may condone the delay beyond 3 months.

10. Government servants who have subscribed to Medical Insurance Policies can claim reimbursement from both
Insurance Company and department subject to condition that the reimbursement should not exceed the total expenditure
on the treatment. - O.M., dated 19-02-2009

11.The maximum permissible duration for stay in the recognized hospital/diagnostic centre will be as given below:
= 12 days for specialized procedure;

- 7-8 days for other non-specialized procedures;

< 3 days for laparoscopic surgery;

< 1 day for day care/minor procedures (OPD).

In case the beneficiary has to stay in the hospital for his/her recovery for more than the period covered in the package
rate, the additional reimbursement shall be limited to room rent as per entitlement, cost of the prescribed medicines
and investigations and doctors visits (not more than 2 times a day) for the duration of the additional stay.

12. The entitlement for indoor treatment would be as per the basic pay given under and amended by Central
Government from time to time:-

i. Pay Drawn in Pay Band up to Rs 13950/-: General Ward;
ii. Pay Drawn in Pay Band Rs13960/- to 19530/-: Semi-Private Ward;
iii. Pay Drawn in Pay Band Rs 19540/- and above: Private Ward.

13. Package rate offered as per IIT Kanpur package rate for treatment in Semi-Private Ward is mentioned and
indicated in the rate list at Annexure-3. And where rates are not available the charges as levied by the All India
Medical Sciences. New Delhi will be payable.

14. Hospitals empanelled with RGIPT are as follows-
1. All State and Central Government Hospitals all over India,
2 SGPGI’s Lucknow
3 Vivekanand Polyclinic, Lucknow
4. Sahara Hospital, Gomati Nagar, Lucknow
5 Regency Hospital, Kanpur
6. All Hospitals/Nursing homes , Rae Bareli
Others may be added to the list in time.

15. The rates for indoor treatment mentioned in attached Annexure are for Semi-Private Category. For private ward
there will be an increase of 15% and for general ward there will be a decrease of 10%.

The maximum room rent for different categories would be as given below till further amended:
i. General Rs 1000/- per day
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ii. Semi-private Rs. 1800/- per day
iii. Private Rs. 2400/- per day
iv. D ay Care (6-8 hours admission) Rs 700/- per day (same for all categories)
2. Medical Advance-
1. Admissibility-
1. Admissible to all Government servants irrespective of pay limit
2. An advance may be paid for in-patient treatment in a recognized hospital

3. May also be paid for treatment of TB, Cancer, Acute Myeloid Leukemia and Chronic Active Hepatitis ‘B’,
‘C’ & ‘D’ at the consulting room of the Medical Officer, at the residence of the Government servant or as an
out-patient.

4. For purchase/replacement, repair and adjustment of admissible artificial appliances.

5. Application for advance should be accompanied by necessary certificate from the Medical Officer/Specialist
indicating the duration of treatment and the anticipated cost thereof, under the rules.

2. Amount of advance-

1(a). For indoor treatment in hospital and for out-patient treatment for cancer, etc.- up to Rs. 5,00,000 (Rs. Five
Lakh) or the amount recommended by the physician, whichever is less. The amount will be released in
instalments. Earlier advance will need to be accounted for before the next instalment is released.

(b). For major illness of Bypass Surgery, Kidney Transplant, etc.-90% of the package deal or the amount
demanded by the hospital concerned in other cases

(c). For TB where the duration of treatment is more than 3 months.-80% of the estimated cost or Rs. 36000,
whichever is less on the certificate of the hospital authority as to the duration and const of treatment. - O.M.,
dated- 15-05-1996

2. The advance may be paid in one or more instalments for the same illness or injury, subject to the limit
prescribed.

3. There is no limit for the number of advances payable to an official with reference to himself and to each
member of his family and for each case of illness.

3. Adjustment of advance- Advance paid to the official is to be adjusted against the relevant claim and balance, if any
recovered from pay in four instalments. In cases of prolonged treatment, reimbursement may continue to be allowed on
the basis of necessary certificate in this regard, the advance being adjusted in the final claim.

When advance is paid direct to the hospital, the employee should submit the adjustment bills for final settlement within
one month from the date of his discharge from hospital.

4. T.A. for medical attendance and treatment- Employees and members of their families are entitled to T.A. for their
journey to obtain appropriate medical attendance and treatment if it is certified by the AMA/Specialist/Medical Officer
attached to the Hospital to whom the patient was referred, that the journey was unavoidably necessary to obtain
treatment.

Advance of T.A. to the extent admissible may be granted, adjustable against the subsequent claim for T.A. on completion
of journey or on 31* March, whichever is earlier.

3. Medical Reimbursement Rules
1. Medical expenses which are not reimbursable

* Medicines and other items which are declared by the Government of India as inadmissible and published
in the CSMA Rules will not be reimbursed.

« Cost of spectacles is not reimbursable.
= Cost of dentures as well as treatment for Orthodontia is disallowed.

e The Institute will not reimburse expenditure on medical attendance availed in an unrecognized hospital
except in emergency based on the recommendations of the Medical Board.

2 Reimbursable Medical Expenses against the OPD Treatment

- The cost of radiological, pathological investigations, medicines purchased from the market against the
referral for the OPD treatment may be referred in the Medical Claim Form for the OPD Treatment only. In such a
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situation, the reimbursement claim as well as the cash memos should be necessarily countersigned by the institute
CMO affixing

* The RGIPT Health Centre stamp.

< Proper break up of charges for various investigations, minor procedures etc must be provided along with the
claim.

= For the reimbursement of eligible expenses, the claim form duly completed by the concerned staff member
and counter-signed by the Institute CMO may be forwarded to Accounts Section.

« On the referral of the Authorized Medical Attendant/CMO of the Institute a patient should be referred to the Out-
Patient Department (OPD) of Government/recognized hospitals/dispensary unless reference to a specialist is considered
necessary and charges levied at OPD shall be reimbursable. Such medical claim should be countersigned by the Medical
officer of the Institute.

< When treatment of specialist Doctor is considered necessary it will be restricted to two consultations only within 5
days for single treatment. The medical claims should be countersigned by the Medical officer of the Institute.

(a) Prolonged medical attendance and treatment be obtained from very beginning on the specific advice of Medical
officer of the Institute.

(b) In case of prolonged treatment not requiring hospitalization may be defined as a case of single and continuous
spell of illness will be allowed maximum of 4 consultations within 15 days from specialist Doctor/OPD as the case may
be.

- After completion of treatment from Institute's AMO/CMO, OPD, Specialist Doctor medical reimbursement bill
should be submitted to the Institute for reimburse meant within 60 days and for indoor patient it should be submitted
within 120 days otherwise it will be time barred.

CHAPTER 13
RETIREMENT BENEFITS
New Pension Scheme

This scheme is applicable to all Central Government servants who are appointed on or after 01-01-2004. Government
servants have to contribute 10% of their (Basic Pay plus DA) through recovery from their salary bills. Recovery will
commence from the month following the month of joining the Government service. Government will make equal
matching contribution.

During suspension, the subscriber need not pay any contribution. On exoneration or otherwise, the subscription will be
based on emoluments to which he was entitled on the first day after his return to duty. If he elects to pay for the period
suspension, the subscription will be based on emoluments allowed for the period of suspension.

During HPL, the subscription will be based on leave salary.

During EOL including on medical grounds, no contribution either from Government servants or from Government.
A unique 16 digit Permanent Pension Account Number (PPAN) will be allotted by the PAOs.

No withdrawal is admissible.

Exit from the Scheme will be on attaining 60 years of age. It is mandatory to invest forty percentage of pension wealth in
an annuity (from an IRDA regulated Life Insurance Company) to provide pension for lifetime of the employee and his
dependent parents/spoue. In cases where the employees leave the scheme before 60 year of age, 80% of pension wealth
mandatory for investment.

G.I., M.F., F. No.1 (7) (2)/2003/TA/11, dated 7-1-2004 read with O.M. No.1 (7) (2)/2003/TA/67-74, dated 4-2-2004

Salient features of New Pension Scheme.--Government of India have introduced a new Defined Contribution
Pension Scheme replacing the existing system of Defined Benefit Pension System vide Government of India, Ministry of
Finance, Department of Economic Affairs Notification, dated 22-12-2003. The New Pension Scheme comes into
operation with effect from 1-1-2004 and is applicable to all new entrants to Central Government service, except to
Armed Forces, joining Government service on or after 1-1-2004.

The salient features of the New Pension Scheme are as follows:-

e The New Pension Scheme will work on defined contribution basis and will have two tiers- Tiers-1 and II.
Contribution to Tier-1 is mandatory for all Government servants joining Government service on or after 1-1-
2004, whereas Tier-11 will be optional and at the discretion of Government servants.
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In Tier-1, Government servants will have to make a contribution of 10% of his basic pay plus DA, which will be
deducted from his salary bill every month by the PAO concerned. The Government will make an equal
matching contribution.

Tier-l contributions (and the investment returns) will be kept in a non-withdraw able Pension Tier-1 Account.
Tier-11 contributions will be kept in a separate account that will be withdraw able at the option of the
Government servant. Government will not make any contribution to Tier-11 account.

The existing provisions of Defined Benefit Pension and GPF would not be available to new Government
servants joining Government service on or after 1-1-2004.

In order to implement the Scheme, there will be a Central Record Keeping Agency and several Pension Fund
Managers to offer three categories of Schemes to Government servants, viz., options A, B and C based on the
ratio of investment in fixed income instruments and equities. An independent Pension Fund Regulatory and
Development Authority (PFRDA) will regulate and develop the pension market.

As an interim arrangement, till such time the Statutory PFRDA is set up, an interim PFRDA has been appointed
by issuing an executive order by M/o Finance (DEA).

Till the regular Central Record Keeping Agency and Pension Fund Managers are appointed and the accumulated
balances under each individual account are transferred to them, it has been decided that such amounts
representing the contributions made by the Government servants and the matching contribution made by the
Government will be kept in the Public Account of India. This will be purely a temporary arrangement as
announced by the Government.

It has also been decided that Tier-11 will not be made operative during the interim period.

A Government servant can exit at or after the age of 60 years from the Tier-I of the scheme. At exit, it would be
mandatory for him to invest 40 per cent of pension wealth to purchase an annuity (from an IRDA, regulated Life
Insurance Company), which will provide for pension for the lifetime of the employee and his dependent
parents/spouse. In the case of Government servants who leave the Scheme before attaining the age of 60, the
mandatory annuitization would be 80% of the pension wealth.

The following guidelines are issued for the implementation of the New Pension Scheme during the interim
arrangement for the guidance of the PAOs/DDOs:-

The new pension scheme becomes operational with effect from 1-1-2004.

Contributions payable by the Government servants towards the Scheme under Tier-I, i.e., 10% of the (Basic
Pay plus DA), will be recovered from the salary bills every month.

The scheme of voluntary contributions under Tier-II will not be made operative during the period of interim
arrangement and therefore no recoveries will be made from the salaries of the employees on this account.

Recoveries towards Tier-1 contribution will start from the salary of the month following the month in
which the Government servant has joined service. Therefore, no recovery will be effected for the month
of joining. For example, for employees joining service in the month of January 2004, deductions
towards Tier-1 contribution will start from the salary bill of February 2004. No deduction will be made
for his salary earned in January 2004.

Similarly, deductions for those joining service in the month of February 2004 will start from the salary bill of
March 2004 and so on.

No deductions will be made towards GPF contribution from the Government servants joining the service on
or after 1-1-2004 as the GPF scheme is not applicable to them.

It has been decided that pending formation of a regular Central Record Keeping Agency, Central Pension
Accounting Office will function as the Central Record Keeping Agency for the above scheme.

Immediately on joining Government service, the Government servant will be required to provide
particulars such as his name, designation, scale of pay, date of birth, nominee(s) for the fund,
relationship of the nominee, etc., in the prescribed form (Annexure-l1). The DDO concerned will be
responsible for obtaining this information from all Government servants covered under the new Pension
Scheme. Consolidated information for all those who have joined service during the month shall be
submitted by the DDO concerned in the prescribed format (Annexure- Il) to his Pay and Accounts
Officer by 7th of the following month. Annexure-I will be retained by DDOs.

On receipt of Annexure-Il from the DDOs, PAO will allot a unique 16 digit Permanent Pension Account
Number (PPAN). The first four digits of this number will indicate the calendar year of joining Government
service, the next digit indicates whether it is a Civil or a Non-Civil Ministry (for all Civil Ministries this digit
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will be "1 "), the next six digits would represent the PAO code (which is used for the purpose of compiling
monthly accounts), the last five digits will be the running serial number of the individual Government servant
which will be allotted by the PAO concerned. PAO will allot the serial number pertaining to individual
Government servant from '0001' running from January to December of a calendar year. The following
illustration may be followed:-

The first Government servant joining service under Ministry of Civil Aviation under the accounting control of PAO
(Sectt.), New Delhi in 2004, shall be allotted the following PPAN:-

Calendar Year Civil PAO Code Serial Number
Min.

2 0 0 4 1 0 4 0 8 6 6 0 0 0 0 1

(i)  The Pay and Accounts Officer will maintain an Index Register for the purpose of allotment of PPAN to
new entrants to Government service. Format of the index register is given in Annexure- VII (not printed).

() The PAO will return to the DDO concerned, a copy of the statement duly indicating therein the Account
numbers allotted to each individual by 10th instant. DDO in turn will intimate the account number to the
individuals concerned and also note in the Pay Bill Register.

(k) The particulars of the Government servants received from the various DDOs will be consolidated by the PAO in
the format (Annexure-11-A) and sent to the Principal Accounts Office by the 12th of every month.

() The Principal Accounts Office in turn will consolidate the particulars in the prescribed format (Annexure-11-B) and
forward the same to Central Pension Accounting Office by 15th instant. The CPAO will feed this information in
their computer database.

(m) The DDOs/CDDOs will prepare separate Pay Bill Registers in respect of the Government servants joining
Government service on or after 1-1-2004. The DDOs/CDDOs will have to prepare separate pay bills in respect of
these Government servants and will send the same with all the schedules to the PAO on or before 20th of the
month to which the bills relate. Cheque Drawing DDOs may note that hereafter in respect of Government servants
joining service on or 1-1-2004, they will only prepare pay bills and not make payment. Such bills will be sent by
them to the Pay and Accounts Offices for pre-check and payment.

(n) The DDO/CDDO will prepare a recovery schedule in duplicate in the prescribed form (Annexure-1ll - not printed)
for the contributions under Tier-I and attach them with the pay bills. The amount of the Contributions under Tier-
I should tally with the total amount of recoveries shown under the corresponding column in the pay bill.

(o) The accounting procedure for these deductions is being finalized and shall be notified shortly.

(p) It may be noted that along with the salary bill for the Government servants who join service on or after 1-1-2004,
the DDO/CDDO shall also prepare a separate bill for drawal of matching contributions to be paid by the
Government and creditable to Pension account.

(@ The bill for drawl of matching contribution should also be supported by schedules of recoveries in form
(Annexure-1V not printed).

(r)  On receipt of the salary bills in respect of Government servants joining service after 1-1-2004, PAO will exercise
usual checks and pass the bill and make the payments. After the payment is made and posting done in the Detailed
Posting Register, one set of schedules relating to Pension contributions will be detached from the bills as done in
the case of other schedules such as GPF, Long-term advances. The schedules will then be utilized for posting the
credits of contributions in the Detailed Ledger Account of the individual.

(s)  The employee's contributions under Tier-I and Tier-11 and Government's contribution should be posted in different
columns of the individual ledger account (to be maintained in the format in Annexure- V) and Broadsheet and
tallied with the accounts figures as being done in the case of GPF.

()  These accounts should not be mixed with GPF accounts and these records/ledger accounts should be independent
of GPF accounts maintained in the case of pre-1-1-2004 entrants.

(u) The PAO will consolidate the information available in the New Scheme schedules received from the various
DDOs and forward the same in a floppy in the prescribed form (Annexure- VI) to Principal Accounts Office by
12th of the month following the month to which the credit pertains. Principal Accounts Office in turn will
consolidate the information and send the same in electronic form to the Central Pension Accounting Office by
15th.
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CPAO on receipt of this information from all the Pr. AOs (including the Non-Civil Ministries) will update its
database and generate exception reports for missing credits, mismatches, etc., which will be sent back to the PAOs
concerned through the Pr. AQs for further action.

Whenever any Government servant is transferred from one office to another either within the same accounting
circle or to another accounting circle, balances will not be transferred by the PAO to the other Accounts Office.
However, the Drawing and Disbursing Officer should clearly indicate in the LPC of the individual the unique
account number, the month up to which Government servant's contribution and Government's contribution have
been transferred to the Pension Fund.

No withdrawal of any amount will be allowed during the interim arrangement. Provisions regarding terminal
payments in the event of untimely death of an employee or in the event of his leaving the Government service
during the interim period shall be notified in due course.

Detailed instructions on the interest payable on Tier-I balances shall be issued in due course.

At the end of each financial year, the CPAO will prepare annual account statements for each employee showing
the opening balance, details of monthly deductions and Government's matching contributions, interest earned, if
any, and the closing balance. CPAO will send these statements to the Pr. A.O. for onward transmission to the
DDO through the PAO.

After the close of each financial year, CPAO will have to report the details of the balances (PAO-wise) to each
Principal Accounts Offices, who will forward the information to each PAO for the purpose of reconciliation. The
PAO will reconcile the figures of contributions posted in the ledger account of the individuals as per their ledger
with figures as per the books of CPAO.

After the appointment of CRA and Fund Managers, this office will issue detailed instructions on transfer of
balances to CRA.

All Chief Controller of Accounts I Controller of Accounts are requested to circulate the above guidelines to all the

PAOs/DDQOs/CDDOs of their Ministry.

. Comes into operation with effect from 1-1-2004.
. Applicable to all new entrants to Central Government service except Armed Forces.
. Will have two tiers - Tier-I and Tier-1I.

. In Tier-I, Government servants have to make mandatory contribution of 10% of (Basic Pay plus
D.A)), and Government will make an equal matching contribution.

o Tier-I is non-withdraw able.
o Separate Account for Tier-11 — Withdraw able - No matching contribution by Government.

. There will be Central Recordkeeping Agency. Several Pension Fund Managers to offer 3 categories of
Schemes A, B, C.

. Statutory Pension Fund Regulatory and Development (PFRDA) to regulate and develop the pension
market.

. Government servant can exit at or after 60 years of age from Tier-1.

. 40% of pension wealth mandatory for investment at exit.

o This will provide for pension for lifetime and his/her dependant. *

. To leave the scheme before 60 years of age, 80% of pension wealth mandatory for investment.

INTERIM ARRANGEMENT

o Contribution by Government servants and matching contribution by Government will be kept in Public
Account (Account Code list attached).

. Tier-11 not operational during interim period.

Gratuity Scheme

This

benefit of gratuity will be extended to all employees (Faculty/Staff) on completion of five years of regular service.

Other terms and conditions will be as per NPS/Govt. of India norms in vogue and 7" Pay commission recommendations
and amendments from time to time.
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Encashment of Leave

The authority competent to sanction leave should automatically grant lump sum cash equivalent of leave salary
admissible for the number of days of earned leave and half pay leave at the credit of the employee on the last day of his
service, subject to overall limit of 300 days.

The half pay leave component will not be commuted to make up for the shortfall in earned leave. No deduction will be
made from the cash equivalent.

1. On retirement after attaining the age of superannuation

2. When an employee resigns or quits service on his own accord, the lump sum cash payment will be only to the extent of
half of the earned leave at his credit subject to maximum of 150 days, on the date of cessation form service. HPL will
lapse.

Amount payable- The lump sum will consist of (i) leave salary and (ii) DA only. It will not include HRA/Special
Increment granted for promoting small family norm.

CHAPTER 14
RETIREMENT, RESIGNATION AND TERMINATION OF SERVICE
14.1 Age of Retirement

14.1.1 Every employee of the Institute covered under the provisions of these Rules shall retire from service, except as
may be otherwise provided in these Rules, on the afternoon of the last day of the month in which he/she attains the age of
superannuation as may be prescribed, from time to time, by the Board of Governors which presently is 65 years for
faculty members, 62 years for Registrar and equivalent post and 60 years for all other staff of the Institute.

Provided that an employee of the Institute whose date of birth is the first of a month shall retire from service of the
Institute on the afternoon of the last day of the preceding month on attaining the age of superannuation.

14.2 Resignation

14.2.1(i) A permanent/temporary employee of the Institute may resign from the service of the Institute by giving a
written notice of at least three (03) months/one (01) month addressed to the Appointing Authority or salary in lieu of.

The academic staff will not be permitted leave in between the semester.
Provided, that the resignation is clear and unconditional.

Provided further that if the concerned employee makes a request, in writing to the Appointing Authority, for the
acceptance of notice of less than three months/one month, the Appointing Authority may, considering the circumstances
of such request, permit the employee concerned to resign from the service of the Institute by a notice of less than the
prescribed period.

Provided further, a resignation submitted by an employee who is on suspension shall ordinarily not be accepted as
normally an employee is placed under suspension only in cases of grave misconduct.

(ii) A resignation will become effective only when it is accepted and the employee is relieved of his/her duties.

(iii) If an employee who has submitted his/her resignation sends a written intimation to the Appointing Authority
withdrawing his/her letter of resignation before its acceptance by the said authority, the resignation will be deemed to
have been automatically withdrawn. If, however, the request for withdrawal of resignation is to be refused, the grounds
for the rejection of the request shall be duly recorded by the Appointing Authority and suitably intimated to the employee
concerned.

(iv) As a mandatory measure prior vigilance clearance shall be taken before a decision is taken by the Appointing
Authority on the request of resignation.

14.3 Power to Terminate the Services of Employees

14.3.1 (i) The services of a temporary member of the staff may be terminated by the Appointing Authority without any
cause being assigned, by a notice of one month, given in writing, or forthwith on payment to him/her of pay and
allowances drawn at that time in lieu thereof in the case of temporary employees, for the period by which such notice
falls short of one month.

(i) Without prejudice to the provisions hereinabove, the services of a temporary employee shall be terminable:
. during the period of probation following the first appointment at the Institute, at any time, without notice; or

. if the appointment is for a specified period on the expiry of such period; or
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o if the appointment is made against a temporary post, on the abolition of the post or on the expiry of the period
for which the post was created.

14.3.2 (i) The services of a permanent employee may be terminated at any time by the Appointing Authority, by giving a
notice of three months, in writing, or on payment of pay and allowances for such period as the notice falls short of three
months, or without notice on payment of three months pay and allowances, if the post to which the employee is
substantively appointed is abolished. Such cases of termination, in which the Board of Governors is not the Appointing
Authority, shall be reported to the Board of Governors for information.

(if)An employee, who is given notice of termination of service hereinabove, may be granted, during the period of notice,
such earned leave as may be admissible including any accumulation of earned leave thereof and, where the leave so
admissible and granted is more than three months, his/her services shall be terminated on the expiry of such leave.

14.3.3 Without prejudice to the provisions hereinabove, the Appointing Authority shall also have the power to terminate
the services of any member of the staff of the Institute on the following grounds:

(a) if he/she is of unsound mind or if on some other medical grounds it is certified by a medical authority, nominated by
the Board of Governors, that his/her retention in service is undesirable; or

(b) if he/she is declared as an un-discharged insolvent; or

(c) if he has been convicted by a court of law of any offence and sentenced in respect thereof to imprisonment for not less
than six months; or

(d) if he/she is otherwise guilty of misconduct or of violating any clause of the Institute’s code of conduct including
disloyalty and indulgence in acts involving moral turpitude, or

(e) Inefficiency or lower performance as compared to other employees functioning in a similar capacity.

Provided that no employee shall be removed from the service of the Institute under any provision hereinabove unless a
resolution to that effect is passed by the Board of Governors by a majority of two-thirds of its members present and
voting.

Provided further, no employee of the Institute shall be removed from the service of the Institute under any provision of
this sub-clause until he/she has been given a reasonable opportunity of showing cause against the action proposed to be
taken in regards to him/her.

Provided further that when termination of the employment of such employee is for the reason specified under (a) and (b)
hereinabove, he/she shall be given three months’ notice in writing or paid three months’ salary in lieu thereof.

14.3.4 The Board of Governors shall also have the power to terminate the services of any member of the staff on grounds
of retrenchment or economy by giving to the person concerned six months’ notice in writing or on payment of six
months’ salary in lieu thereof.

CHAPTER 15
FINANCIAL RESPONSIBILITY
As per RGIPT Authority manual approved by board in its meeting held on 8" June 2011.

(Enclosed as Annexure-2)

CHAPTER 16
OTHER SERVICE MATTERS
16.1 Forwarding of Applications for Other Employment

16.1.1 During their period of service at the Institute, employees may seek employment outside the Institute only after
obtaining prior permission of the Competent Authority in writing about the same and forwarding their applications for
such employment through the Institute. They can apply once per year and the Institute has right to forward or not to
forward.

16.2 Working Hours and Attendance

16.2.1 The Institute shall normally work on five days a week with the minimum number of working hours being 40 hours
per week. Provided, however, the actual timings shall be regulated to suit the specific duties entrusted to an employee.



[9FT H1-E78 4] YR T TSI : STHTEROT 127

16.2.2 In the case of the faculty, however, the direct teaching hours shall be dictated by the time table as may be notified
by the Office of Academic Affairs. Since the Institute promotes a 24x7 learning culture, the teaching faculty and the
academic support staff may, if required, have to make available their services on specific off days/holidays as per needs
of the Institute. Furthermore, no extra compensation or alternate leave will be given in lieu thereof.

16.2.3 Lunch time will be fixed in accordance with the teaching schedule.

16.2.4 All employees of the Institute are expected to maintain punctuality in attendance. Habitual late attendance shall
render an employee liable to disciplinary action.

16.2.5 Employees are expected not to absent themselves from their work place during working hours unless their work
assignment requires otherwise.

16.2.6 Employees shall keep their supervisors informed of their whereabouts if they go off-campus during non-working
hours in case they need to be contacted in view of any exigencies of work.

16.2.7 Employees shall record their daily attendance (arrival and departure) by signing in register or biometrically as
provided for by the administration.

16.2.8 A system of recording leave and absence shall be maintained through a leave management system for record
purposes.

16.3 Holidays

16.3.1 Holidays on account of National Holidays and Festivals shall be observed at the Institute as notified by the
Institute Administration based on the annual list of holidays notified by the Government of India for each calendar year.
In addition, each employee may avail of admissible restricted holidays subject to prior sanction from the leave granting
authority.

16.4 Maximum Period of Absence from Duty

16.4.1 Unless the Appointing Authority, in view of the special circumstances of the case, otherwise determines, an
employee of the Institute, who remains absent from duty for a continuous period exceeding five years, other than on
foreign service, whether with or without leave, shall be deemed to have resigned from the service of the Institute.

16.5 Service Book
16.5.1 The Institute shall maintain a Service Book for each employee in such form as may be prescribed by the Institute

16.5.2 Every entry in the Service Book of an employee shall be authenticated by an officer of the Institute authorized in
this behalf by the Institute.

16.6 Personal Records

16.6.1 It is important that the personal records of all Institute employees are accurate and updated at all times. The
Institute expects that employees will promptly notify the appropriate representative of the concerned HR Section of any
changes in name, home address, telephone number, marital status, number of dependents, or any other pertinent
information which has changed. The address as confirmed by an employee shall be deemed to be the correct address for
sending any communication and every communication addressed to the employee at that address shall be deemed to have
been served upon the concerned employee.

16.7 Maintenance of Essential Service

16.7.1 Notwithstanding anything contained in these Rules, the Director, if he/she is satisfied that there exists an
extraordinary situation, can notify certain category and number of employees as he/she may deem necessary, as essential
to perform certain duties for maintaining services considered indispensible for a period of up to 90 days. An employee
who has been declared as being essential as provided hereinabove who refuses to attend to such duties will render
himself/herself liable for imposition of a major penalty including dismissal from service. Provided, however, imposition
of any such penalty is subject to due process in this regards as provided in the Employee Code of Conduct.

16.8 Date of Birth and Subsequent Alteration

16.8.1 Every individual newly appointed to a post in the Institute shall, at the time of his/her initial appointment, declare
his/her date of birth by the Christian era supported by, as far as possible, confirmatory documentary evidence such as a
Matriculation Certificate, Municipal Birth Certificate, and so on. If an exact date is not known, an approximate date to be
used for all official purposes at the Institute shall be determined in the following manner:
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(i) If an employee is able to state the year or the year and month of his birth but not the exact date of birth then 1% July or
the 16™ of the month, respectively shall be treated as the date of his/her birth.

(ii) If an employee is only able to state his approximate age, his/her date of birth shall be assumed to be the
corresponding date after deducting the number of years representing his/her age from his/her date of appointment.

(iii) The date of birth for purpose of civil employment of a person who first served in the military and subsequently
enters civilian service shall be the date stated by him/her at the time of attestation in military service or, if at the time of
attestation he/she only stated his/her age, the date of birth shall be deduced with reference to that stage according to the
provision of sub-clause (ii) hereinabove.

16.8.2 Each employee’s actual date of birth or the assumed date of birth, as determined in the manner indicated
hereinabove, shall be recorded in his/her Service Book maintained by the Institute. Once the date of birth is entered in the
Service Book it can only be altered on the express approval of the Board of Governors, if

(i) An employee makes a request in this regard within five (05) years of his/her entry in to the service of the Institute;
(ii) It is clearly established that a genuine bona fide mistake had occurred; and

(iii) The date of birth so altered would not make the employee ineligible to appear in any school or university
examination or the examination in which he/she had appeared for entry in to service on the date on which he/she first
appeared at such an examination or on the date on which he/she entered in to Institute service.

Provided, however, the record of the date of birth in the Service Book may be altered in the case of a clerical error on a
specific order of the Director.

16.9 Affirmation of Allegiance to the Indian Constitution

16.9.1 All full-time employees of the Institute, both Indian and Foreign Nationals, on first joining Institute service shall
make a solemn affirmation of allegiance to the Constitution of India in the prescribed forms --- Form 1 for Indian
Nationals and Form 2 for Foreign Nationals --- as given hereunder.

16.9.2 The affirmation shall be signed before an officer not below the rank of a Deputy Registrar who may be authorized
in this behalf by the Director.

16.9.3 The requirement of making an affirmation of allegiance to the Indian Constitution shall be included in the terms of
appointment of persons appointed to Institute service.

16.9.4 A record shall be maintained of full-time employees of the Institute who have made the prescribed affirmation.
Such a record shall be maintained in a separate register for each grade of employee. The cover and first page of the
register shall show the grade of employees in respect of whom the record of affirmations is kept in that particular
register. A copy of the affirmation form shall be pasted on the next page and thereafter entries shall be made in the
register as per the format given in Table 1

CHAPTER 17
MISCELLANEOUS MATTERS
17.1 Power to Interpret Rules

18.1.1 Where a doubt arises as to the interpretation or application of any of the provisions of these General Service
Rules, the said matter shall be referred to the Board of Governors and its decision in respect to the same shall be final.

17.2 Residuary Conditions of Service

17.2.1 Any matter relating to the conditions of service of an employee of the Institute for which no provision is made in
these General Service Rules shall be determined by the Board of Governors.

17.2.2 Every employee holding a post under the Institute after the commencement of these General Service Rules but
appointed prior to the notification of these rules shall be deemed to have been appointed under the provisions of these
rules.

17.3 Power to Relax Rules in Individual Cases of Hardship

17.3.1 Notwithstanding anything contained in these General Service Rules, the Board of Governors may, in the case of
an individual employee, relax any of the provisions of these Rules to relieve him/her of any hardship arising from the
operation of such provisions, or in the interest of the Institute, unless such hardship can be relieved on the application of
Government of India rules or instructions.

17.4 Power to Amend Rules

17.4.1 The Board of Governors may, at any time amend, alter, delete, add or modify any of the provisions contained in
these General Service Rules in public interest or in the interest of the Institute.
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17.5 Right of Appeal

17.5.1 Every employee of the Institute shall, notwithstanding anything contained in these General Service Rules, have a
right to appeal to the Board of Governors against any decision taken under these Rules by any officer or authority of the
Institute, as the case may be, and there-upon the Board of Governors may confirm, modify or reverse the decision
appealed against. Provided, however, such appeal shall be made within three months of the order appealed against.

17.6 Repeal of Previous Rules

17.6.1 The General Service Rules or any part thereof, which are in existence and any orders/instructions etc. issued there
under, in so far as they are inconsistent with these Rules, are hereby repealed with effect from the date that these Rules
become operational provided that:

(i) Such repeal shall not affect the previous operation of the said rules or instructions or any order made or anything done
or action taken there under.

(if) Any proceedings under the said Rules, pending at the commencement of these Rules, shall be continued and disposed
of, as far as may be, in accordance with the provisions of these Rules, as if such proceedings were processed under these
Rules.

(iii) Nothing in these Rules shall be construed as depriving any person to whom these Rules apply of any right of appeal,
which had accrued to him/her under the rules or orders in force before the commencement of these Rules.

(iv) An appeal pending at the commencement of these Rules against an order made or instructions issued before such
commencement, shall be considered and orders thereon shall be made in accordance with these rules as if such orders
were made/instructions issued and the appeals were preferred under these Rules.

(v) As from the commencement of these Rules, any appeal or applications for review against any orders
made/instructions issued before such commencement, shall be preferred or made under these Rules as if the orders were
made/instructions issued under these Rules.

Provided, however, nothing in these Rules shall be construed as reducing any period of limitation for an appeal or review
provided by any rule that may be in force before the commencement of these Rules.

17.7 Jurisdiction

17.7.1 In case of any dispute arising out or relating to the Service Agreement between an employee and the Institute, Rae
Bareli shall be considered as the place where the cause of action has arisen, and the appropriate court in Rae Bareli shall
alone have the jurisdiction.

New Pension Scheme

This scheme is applicable to all Central Government servants who are appointed on or after 01-01-2004. Government
servants have to contribute 10% of their (Basic Pay plus DA) through recovery from their salary bills. Recovery will
commence from the month following the month of joining the Government service. Government will make equal
matching contribution.

During suspension, the subscriber need not pay any contribution. On exoneration or otherwise, the subscription will be
based on emoluments to which he was entitled on the first day after his return to duty. If he elects to pay for the period
suspension, the subscription will be based on emoluments allowed for the period of suspension.

During HPL, the subscription will be based on leave salary.

During EOL including on medical grounds, no contribution either from Government servants or from Government.
A unique 16 digit Permanent Pension Account Number (PPAN) will be allotted by the PAOs.

No withdrawal is admissible.

Exit from the Scheme will be on attaining 60 years of age. It is mandatory to invest forty percentage of pension wealth in
an annuity (from an IRDA regulated Life Insurance Company) to provide pension for lifetime of the employee and his
dependent parents/spoue. In cases where the employees leave the scheme before 60 year of age, 80% of pension wealth
mandatory for investment.

G.I., M.F., F. No.1 (7) (2)/2003/TA/11, dated 7-1-2004 read with O.M. No.1 (7) (2)/2003/TA/67-74, dated 4-2-2004

Salient features of New Pension Scheme.--Government of India have introduced a new Defined Contribution
Pension Scheme replacing the existing system of Defined Benefit Pension System vide Government of India, Ministry of
Finance, Department of Economic Affairs Notification, dated 22-12-2003. The New Pension Scheme comes into
operation with effect from 1-1-2004 and is applicable to all new entrants to Central Government service, except to
Armed Forces, joining Government service on or after 1-1-2004.
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The salient features of the New Pension Scheme are as follows:-

(@)
(b)

(©)

(d)

()

(f)

(9)

The New Pension Scheme will work on defined contribution basis and will have two tiers- Tiers-1 and II.
Contribution to Tier-1 is mandatory for all Government servants joining Government service on or after 1-1-
2004, whereas Tier-11 will be optional and at the discretion of Government servants.

In Tier-1, Government servants will have to make a contribution of 10% of his basic pay plus DA, which will
be deducted from his salary bill every month by the PAO concerned. The Government will make an equal
matching contribution.

Tier-I contributions (and the investment returns) will be kept in a non-withdraw able Pension Tier-I Account.
Tier-11 contributions will be kept in a separate account that will be withdraw able at the option of the
Government servant. Government will not make any contribution to Tier-I1 account.

The existing provisions of Defined Benefit Pension and GPF would not be available to new Government
servants joining Government service on or after 1-1-2004.

In order to implement the Scheme, there will be a Central Record Keeping Agency and several Pension Fund
Managers to offer three categories of Schemes to Government servants, viz., options A, B and C based on the
ratio of investment in fixed income instruments and equities. An independent Pension Fund Regulatory and
Development Authority (PFRDA) will regulate and develop the pension market.

As an interim arrangement, till such time the Statutory PFRDA is set up, an interim PFRDA has been
appointed by issuing an executive order by M/o Finance (DEA).

Till the regular Central Record Keeping Agency and Pension Fund Managers are appointed and the
accumulated balances under each individual account are transferred to them, it has been decided that such
amounts representing the contributions made by the Government servants and the matching contribution made
by the Government will be kept in the Public Account of India. This will be purely a temporary arrangement as
announced by the Government.

It has also been decided that Tier-11 will not be made operative during the interim period.

A Government servant can exit at or after the age of 60 years from the Tier-1 of the scheme. At exit, it would
be mandatory for him to invest 40 per cent of pension wealth to purchase an annuity (from an IRDA, regulated
Life Insurance Company), which will provide for pension for the lifetime of the employee and his dependent
parents/spouse. In the case of Government servants who leave the Scheme before attaining the age of 60, the
mandatory annuitization would be 80% of the pension wealth.

The following guidelines are issued for the implementation of the New Pension Scheme during the interim
arrangement for the guidance of the PAOs/DDOs:-

The new pension scheme becomes operational with effect from 1-1-2004.

Contributions payable by the Government servants towards the Scheme under Tier-I, i.e., 10% of the (Basic
Pay plus DA), will be recovered from the salary bills every month.

The scheme of voluntary contributions under Tier-11 will not be made operative during the period of interim
arrangement and therefore no recoveries will be made from the salaries of the employees on this account.

Recoveries towards Tier-1 contribution will start from the salary of the month following the month in
which the Government servant has joined service. Therefore, no recovery will be effected for the month
of joining. For example, for employees joining service in the month of January 2004, deductions
towards Tier-I contribution will start from the salary bill of February 2004. No deduction will be made
for his salary earned in January 2004.

Similarly, deductions for those joining service in the month of February 2004 will start from the salary bill of
March 2004 and so on.

No deductions will be made towards GPF contribution from the Government servants joining the service on
or after 1-1-2004 as the GPF scheme is not applicable to them.

It has been decided that pending formation of a regular Central Record Keeping Agency, Central Pension
Accounting Office will function as the Central Record Keeping Agency for the above scheme.

Immediately on joining Government service, the Government servant will be required to provide
particulars such as his name, designation, scale of pay, date of birth, nominee(s) for the fund,
relationship of the nominee, etc., in the prescribed form (Annexure-1). The DDO concerned will be
responsible for obtaining this information from all Government servants covered under the new Pension
Scheme. Consolidated information for all those who have joined service during the month shall be
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submitted by the DDO concerned in the prescribed format (Annexure- 1) to his Pay and Accounts
Officer by 7th of the following month. Annexure-I will be retained by DDOs.

(h)  On receipt of Annexure-11 from the DDOs, PAO will allot a unique 16 digit Permanent Pension Account
Number (PPAN). The first four digits of this number will indicate the calendar year of joining Government
service, the next digit indicates whether it is a Civil or a Non-Civil Ministry (for all Civil Ministries this digit
will be "1 "), the next six digits would represent the PAO code (which is used for the purpose of compiling
monthly accounts), the last five digits will be the running serial number of the individual Government servant
which will be allotted by the PAO concerned. PAO will allot the serial number pertaining to individual
Government servant from '0001' running from January to December of a calendar year. The following
illustration may be followed:-

The first Government servant joining service under Ministry of Civil Aviation under the accounting control of PAO
(Sectt.), New Delhi in 2004, shall be allotted the following PPAN:-

Calendar Year Civil PAO Code Serial Number
Min.

2 0 0 4 1 0 4 0 8 6 6 0 0 0 0 1

(i) The Pay and Accounts Officer will maintain an Index Register for the purpose of allotment of PPAN to
new entrants to Government service. Format of the index register is given in Annexure- VII (not printed).

()) The PAO will return to the DDO concerned, a copy of the statement duly indicating therein the Account
numbers allotted to each individual by 10th instant. DDO in turn will intimate the account number to the
individuals concerned and also note in the Pay Bill Register.

(k) The particulars of the Government servants received from the various DDOs will be consolidated by the PAO in
the format (Annexure-I1-A) and sent to the Principal Accounts Office by the 12th of every month.

() The Principal Accounts Office in turn will consolidate the particulars in the prescribed format (Annexure-I1-B) and
forward the same to Central Pension Accounting Office by 15th instant. The CPAO will feed this information in
their computer database.

(m) The DDOs/CDDOs will prepare separate Pay Bill Registers in respect of the Government servants joining
Government service on or after 1-1-2004. The DDOs/CDDOs will have to prepare separate pay bills in respect of
these Government servants and will send the same with all the schedules to the PAO on or before 20th of the
month to which the bills relate. Cheque Drawing DDOs may note that hereafter in respect of Government servants
joining service on or 1-1-2004, they will only prepare pay bills and not make payment. Such bills will be sent by
them to the Pay and Accounts Offices for pre-check and payment.

(n) The DDO/CDDO will prepare a recovery schedule in duplicate in the prescribed form (Annexure-1II - not printed)
for the contributions under Tier-1 and attach them with the pay bills. The amount of the Contributions under Tier-
I should tally with the total amount of recoveries shown under the corresponding column in the pay bill.

(0) The accounting procedure for these deductions is being finalized and shall be notified shortly.

(p) It may be noted that along with the salary bill for the Government servants who join service on or after 1-1-2004,
the DDO/CDDO shall also prepare a separate bill for drawal of matching contributions to be paid by the
Government and creditable to Pension account.

(@ The bill for drawl of matching contribution should also be supported by schedules of recoveries in form
(Annexure-1V not printed).

(r)  On receipt of the salary bills in respect of Government servants joining service after 1-1-2004, PAO will exercise
usual checks and pass the bill and make the payments. After the payment is made and posting done in the Detailed
Posting Register, one set of schedules relating to Pension contributions will be detached from the bills as done in
the case of other schedules such as GPF, Long-term advances. The schedules will then be utilized for posting the
credits of contributions in the Detailed Ledger Account of the individual.

(s)  The employee's contributions under Tier-I and Tier-11 and Government's contribution should be posted in different
columns of the individual ledger account (to be maintained in the format in Annexure- V) and Broadsheet and
tallied with the accounts figures as being done in the case of GPF.

()  These accounts should not be mixed with GPF accounts and these records/ledger accounts should be independent
of GPF accounts maintained in the case of pre-1-1-2004 entrants.
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(u) The PAO will consolidate the information available in the New Scheme schedules received from the various
DDOs and forward the same in a floppy in the prescribed form (Annexure- VI) to Principal Accounts Office by
12th of the month following the month to which the credit pertains. Principal Accounts Office in turn will
consolidate the information and send the same in electronic form to the Central Pension Accounting Office by
15th.

(v)  CPAO on receipt of this information from all the Pr. AOs (including the Non-Civil Ministries) will update its
database and generate exception reports for missing credits, mismatches, etc., which will be sent back to the PAOs
concerned through the Pr. AQs for further action.

(w) Whenever any Government servant is transferred from one office to another either within the same accounting
circle or to another accounting circle, balances will not be transferred by the PAO to the other Accounts Office.
However, the Drawing and Disbursing Officer should clearly indicate in the LPC of the individual the unique
account number, the month up to which Government servant's contribution and Government's contribution have
been transferred to the Pension Fund.

(X)  No withdrawal of any amount will be allowed during the interim arrangement. Provisions regarding terminal
payments in the event of untimely death of an employee or in the event of his leaving the Government service
during the interim period shall be notified in due course.

(y) Detailed instructions on the interest payable on Tier-I balances shall be issued in due course.

(z)  Atthe end of each financial year, the CPAO will prepare annual account statements for each employee showing
the opening balance, details of monthly deductions and Government's matching contributions, interest earned, if
any, and the closing balance. CPAO will send these statements to the Pr. A.O. for onward transmission to the
DDO through the PAO.

(aa) After the close of each financial year, CPAQO will have to report the details of the balances (PAO-wise) to each
Principal Accounts Offices, who will forward the information to each PAQ for the purpose of reconciliation. The
PAO will reconcile the figures of contributions posted in the ledger account of the individuals as per their ledger
with figures as per the books of CPAO.

(bb)  After the appointment of CRA and Fund Managers, this office will issue detailed instructions on transfer of
balances to CRA.

All Chief Controller of Accounts | Controller of Accounts are requested to circulate the above guidelines to all the
PAOs/DDOs/CDDOs of their Ministry.

e  Comes into operation with effect from 1-1-2004.
e  Applicable to all new entrants to Central Government service except Armed Forces.
e Will have two tiers - Tier-1 and Tier-Il.

. In Tier-1, Government servants have to make mandatory contribution of 10% of (Basic Pay plus D.A.),
and Government will make an equal matching contribution.

. Tier-1 is non-withdraw able.
. Separate Account for Tier-11 — Withdraw able - No matching contribution by Government.

e  There will be Central Recordkeeping Agency. Several Pension Fund Managers to offer 3 categories of
Schemes A, B, C.

e  Statutory Pension Fund Regulatory and Development (PFRDA) to regulate and develop the pension
market.

e  Government servant can exit at or after 60 years of age from Tier-I.

e 40% of pension wealth mandatory for investment at exit.

e  This will provide for pension for lifetime and his/her dependant. *

e  To leave the scheme before 60 years of age, 80% of pension wealth mandatory for investment.
INTERIM ARRANGEMENT

e  Contribution by Government servants and matching contribution by Government will be kept in Public
Account (Account Code list attached).

e  Tier-ll not operational during interim period.
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Gratuity Scheme
This benefit may be notified only after announcement of Government of India
Encashment of Leave

The authority competent to sanction leave should automatically grant lump sum cash equivalent of leave salary
admissible for the number of days of earned leave and half pay leave at the credit of the employee on the last day of his
service, subject to overall limit of 300 days.

The half pay leave component will not be commuted to make up for the shortfall in earned leave. No deduction will be
made from the cash equivalent.

1. On retirement after attaining the age of superannuation

2. When an employee resigns or quits service on his own accord, the lump sum cash payment will be only to the extent of
half of the earned leave at his credit subject to maximum of 150 days, on the date of cessation form service. HPL will
lapse.

Amount payable- The lump sum will consist of (i) leave salary and (ii) DA only. It will not include HRA/Special
Increment granted for promoting small family norm.

Note: After implementation of 7" Central Pay Commission all relevant provisions will be revised automatically
accordingly.

RECRUITMENT RULES as per Section- 29 of RGIPT Act
1. RECRUITMENT PHILOSOPHY

1.1 The Institute will promote best practices in recruitment and selection and will endeavour to continuously develop its
recruitment and selection practices to allow innovation and new approaches.

1.2 The Institute will ensure that its recruitment and selection process is cost effective.

1.3 The Institute will treat all candidates fairly, equitably and efficiently, and with respect and courtesy, aiming to ensure
that the candidates experience is positive, irrespective of the outcome.

2. CREATION OF POSTS

2.1 All posts in the Institute, academic as well as non-academic with the exception of the post of the Director, shall be
created by the Board of Governors in such grades and categories and with such qualifications as may be specified by it
from time to time (sub-clause 10(2) (d) of the RGIPT Act). Provided, however, in the matter of the creation of posts in
respect to the number, qualifications, duties and emoluments of the academic staff, the Board shall take into account the
recommendations of the Senate before deciding upon the matter (sub-clauses 8(15)(iii & iv) of the RGIPT Statutes).

2.2 The Director shall in exceptional cases, subject to the availability of funds, have the power to create posts with the
prior approval of the President (sub-clause 13(10) of the RGIPT Statutes) of not more than two years’ duration on
approved scales of pay, provided that only such posts for which the Director is the appointing authority shall be so
created (sub-clause 28 of the RGIPT Act).

2.3 Appointments to posts in the teaching and research faculty cadres that are vacated through promotions of
incumbents in open selections can be filled on permanent basis without waiting for the promoted staff members to be
confirmed against the promotional posts.

3. CADRE STRUCTURE AND QUALIFICATIONS OF FACULTY AND OTHER STAFF

3.1 The cadre structure and qualifications of the teaching and research faculty and other staff of the Institute as may be
prescribed, from time to time, by the Board of Governors taking into account the standards followed by the Indian
Institutes of Technologies (clause 17 of the RGIPT Statute)

4. CLASSIFICATION OF MEMBERS OF THE STAFF

4.1 Except in the case of employees paid from contingencies, all members of the staff of the Institute shall be classified
as per clause 18 of the RGIPT Statutes

4.2 The Board may, from time to time, make additions, alterations or modifications as considered appropriate, to the
classification of members of the staff sub-clause 4.1 herein as above.

5. APPOINTING AUTHORITY

5.1 The Appointing Authority for appointment of staff against various types of sanctioned posts at the Institute shall be as
indicated hereunder:
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(i) The Minister of Petroleum & Natural Gas of the Government of India on the recommendation of a Search Committee
set-up by the Board of Governors in the case of appointment of the Director (sub-clause 12(3) of the RGIPT Statutes).

(ii) The Board of Governors, if the appointment is made on the teaching faculty in the post of Assistant Professor in
AGP-8000/- or above or if the appointment is made to posts classified as non-teaching academic posts or to those
classified as technical or administrative & other posts in any cadre the maximum of the pay-scale for which is the same
or higher than that of an Assistant Professor (sub-clause 28(a) of the RGIPT Act).

(iii) The Director, in the case of appointment against all regular sanctioned posts other than those included in sub-clause

(iv) herein as above (sub-clause 28(b) of the RGIPT Act) as well as posts of technicians and workers appointed on daily
wages against contingency at rates not exceeding the Central Government daily wage rates (sub-clause 13(6) of the
RGIPT Statutes).

6. MODE OF APPOINTMENT

6.1 Appointment of persons against a regular sanctioned academic post in prescribed scales of pay, except for the post of
the Director, shall be made through direct recruitment. The non-academic posts apart from direct recruitment or on
promotion against an approved Career Advancement/Merit Promotion Scheme on the recommendation of duly
constituted Selection Committees (sub-clause 19(1) of the RGIPT Statutes) in accordance with the procedure
prescribed in the Recruitment Rules of the Institute.

6.2 Notwithstanding the provisions for appointment through direct recruitment indicated hereinabove in sub-clause 6.1,
the Board of Governors may, on the recommendation of the Director, invite a person of high academic distinction and
professional attainment to accept a post of Professor or Associate Professor or equivalent posts in the Research Faculty
cadre in the Institute, against a sanctioned position, on such terms and conditions it deems fit (sub-clause 19(1) of the
RGIPT Statutes).

6.3 All appointments made through direct recruitment may be either on a permanent basis or on a contract basis for a
period not exceeding five years with a proviso for renewal for further periods as may be necessary or on a temporary
basis for a period not exceeding twenty four months.

6.4 Notwithstanding anything contained in sub-clauses 6.1, 6.2 and 6.3 hereinabove with respect to appointments against
regular sanctioned posts, the Director may, where he considers it necessary, make an ad hoc or temporary appointment if
it is not possible or desirable to make a regular appointment. Where the appointing authority is the Board of Governors
the decision taken by the Director shall be reported to the Board of Governors in its next meeting.

6.5 Besides appointments against regular sanctioned posts as indicated hereinabove in sub-clauses 6.1 — 6.4,
appointments may also be made against contingency. Such appointments shall be made either on ad hoc/temporary basis
or on daily wage basis as provided hereinabove in sub-clause 5 (iii) in accordance with the procedure prescribed in the
Recruitment Rules of the Institute.

7. RECRUITMENT PROCEDURE
7.1  Appointment of the Director
As per sub-clause 12(3) of the RGIPT Statutes.
7.2 Appointment of the Deans
As per clause 16 of the RGIPT Statutes.
7.3 Appointment to other posts (on permanent/temporary/contractual/ad-hoc basis)

7.3.1 All other posts at the Institute shall normally be filled by advertisement, but the Director shall have the power to
create temporary posts on contract with the approval of the President on approved pay by invitation or by promotion
from amongst the members of the staff of the Institute. In all these cases, appointments shall be made by the Board of
Governors or the Director as the case may be, on the recommendations of Selection Committees, constituted for the
purpose (sub-clause 19(1) of the RGIPT Statutes).

7.3.2 Government of India policies with respect to reservations for the Scheduled Castes, the Scheduled Tribes and other
Backward Classes shall apply while making direct recruitment for non-academic posts at the Institute (sub-clause 19(2)
of the RGIPT Statutes).

7.3.3 For the posts of Registrar, Finance Officer and Controller of Examination the age of superannuation is 62 years. At
the entry level, the incumbent should have at least a minimum 5 years remaining service after joining the posts.

7.3.4 The Director shall have the power to appoint teaching/non-teaching staff not exceeding age of 70 years on adhoc
basis in consultation with the President. However, the salary of such adhoc employee will be fixed not exceeding his/her
last salary drawn at the time of superannuation in the previous organization.
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7.4 Selection Committees

7.4.1  Selection Committees for filling up posts in the Institute teaching departments through direct recruitment by
advertisement shall be constituted as indicated hereunder.

(i) In the case of posts in the teaching cadres of Professor/Associate Professor/Assistant Professor or equivalent posts in
the research cadres of Research Scientist/Engineer the Selection Committee shall consist of:

(a) The Director who shall be the ex-officio Chairperson of the Committee;

(b) Four experts in the concerned subject/field, not below the rank of Professor who are not in the service of the Institute
nominated by the Director from a panel of names recommended by the Senate and BOG on the basis of their special
knowledge/interest in the concerned subject/field.

(c) The Head of the concerned department/centre will act as Advisor to the Selection Committee if so desired by the
Director;

Provided that the Director may, under special circumstances, add more names to the approved panel drawn-up by the
Senate and report these to the Senate at its next meeting.

(if) In the case of all other posts the Selection Committee shall consist of:

(a) The Director who shall be the ex-officio Chairperson of the Committee;

(b) Three experts at least two of who must be from outside the institute

7.4.2 The panel of subject experts drawn-up by the Senate and the additions, if any, made thereto by the Director, as
provided under sub-clause 7.4.1 (i) (c) of the Recruitment Rules, shall be subject to the approval of the Board of
Governors and shall be valid for period of three years.

7.4.3 A SC/ST/OBC representative shall mandatorily be included as an additional member of the Selection Committee
for posts reserved for SC/ST/OBC candidates.

7.4.4 The proceedings of a Selection Committee shall not be invalidated in case an expert member of a Selection
Committee fails to attend the meeting of the Selection Committee after accepting the invitation to attend the same.
Likewise, the proceedings of a Selection Committee shall not be invalidated in case any of the ex-officio members of a
Selection Committee fail to attend a scheduled meeting of the Selection Committee.

7.5 Advertisement

7.5.1 Clause 7.3.1 of the Recruitment Rules provides that all posts in the Institute shall normally be filled through
newspaper/website advertisement. Advertisements for such purpose shall include the following information:

. Designation of the post sought to be filled;

. The basis for filling the post --- regular or contractual or temporary but likely to continue, etc.;

. Area in which recruitment is contemplated;

. Pay scale attached to the post and allowances;

) Minimum qualifications expected of candidates as well as any additional/desirable qualifications,
if any;

. Previous experience required along with the type of experience;

. Duration of the post;

) Prescribed age including relaxation, if any, in the case of SC/ST/OBC/PWD/ex-servicemen

candidates/highly experienced candidates;

. Relaxation of age, qualifications and experience, if any (only in the event response to an earlier
advertisement for the same post is poor and subject to approval of the Board of Governors);

. Last date for the receipt at the Institute of filled and completed applications form along with
attested copies of certificates, testimonials, etc. (originals to be produced only at time of the
interviews); and

. The prescribed application fee and the mode of its remittance.

7.5.2 When a post is reserved for candidates belonging to the Scheduled Castes/Scheduled Tribes/OBC/EX-
Servicemen/PWD categories, this fact should be specifically mentioned in the advertisement.
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7.5.3Candidates in the service of the Government or a Quasi Government/Government aided Institution including a
University may be advised to send their applications through proper channel or furnish a certificate at the time of their
interview from their employer that they have no objection to their applications being considered by RGIPT.

7.5.4 In the event more than one post is to be filled a joint advertisement should be issued covering all such posts.

7.5.5 The advertisement may be released in such a way that all the regions of the country are covered in such newspapers
that may be approved by the Director from time to time.

7.5.6 Nurturing of excellence and the brand equity of the Institute in the education marketplace is criticality linked to the
quality of faculty that the Institute can attract to its folds. Therefore in the case of faculty appointments reliance on press
advertisements alone as indicated in sub-clause 7.5.1 hereinabove will not suffice. Additional coverage would need to be
provided. This may include amongst others advertisement, both locally and abroad, in university/college campuses and
research institutes, advertisement in scientific/trade journals, recommendation of contacts in India and abroad, faculty
search visit by the Director within India and abroad, etc. as may be considered appropriate by the Director in consultation
with the President, BOG of the Institute.

7.6 Application Fee

7.6.1 The application fee chargeable, if any, from candidates applying for various posts at the Institute shall be as
charged by I.1.T. Kanpur. No fee will be charged from female candidates for any positions.

7.7 Reservation of Posts for SC/ST/OBC and for Persons with Disability and Ex-Servicemen

7.7.1 As indicated in sub-clause 7.3.2 hereinabove posts shall be reserved for members of the SC/ST/OBC communities
as per Government of India norms for all categories of hon-academic posts at the Group ‘A’, ‘B’, ‘C” and ‘D’ levels

7.7.2 Posts against direct recruitment vacancies shall be reserved in Group ‘C’ and ‘D’ categories for persons with
disability in terms of the Equal Opportunities, Protection of Right & Full Participation Act, 1995 (as amended from time
to time) as per DoPT rules in vogue.

7.7.3 Posts against direct recruitment vacancies shall be reserved in Group ‘C’ and ‘D’ categories for ex-Servicemen in
accordance with Government of India orders issued from time to time.

7.8 In-House Screening of Applications
7.8.1 The processing of in-house screening of applications shall be done in accordance with the following procedure:

(i) Applications that are received in the Institute against advertisements by the prescribed date shall be collated by the
concerned Administrative Section and registered in a register kept for the purpose. After registration all applications
received shall be forwarded to the concerned Head of the Department/Centre/Central Academic Service
Facility/Administrative Section/Official designated by the Director for scrutiny and screening for being called for a
trade/written test and interview/interaction as appropriate for the particular post.

(if) For teaching/research faculty posts, the concerned Head of Department will seek the advice of the Department
regarding candidates to be shortlisted for interview and interaction. The recommendations of the Department shall be
forwarded to the Dean, Faculty Affairs who shall place the same before the Director.

7.9 Arranging a Trade/Written Test or Interaction for Shortlisted Candidates

7.9.1 The onus for taking a decision on the need to conduct a trade/written test for a particular advertised post, and if
considered necessary, deciding on the particular type of test to be conducted and its content shall vest with the
Chairperson of the Selection Committee on behalf of the Selection Committee.

7.9.2 After a decision is taken with regards the test the Chairman of the Selection Committee shall request an expert
(internal or external) to conduct the appropriate test and to place the result of the performance of the candidates in the test
before the Selection Committee. For an internal advertisement it is desirable to arrange for an external agency to conduct
the test.

7.9.3 Records of the written test/practical test and the interview conducted by individual Selection Committees, along
with the recommendations of the Committees, should be preserved in the office of Registrar for at least a period of one
year or till the recruitment file is retained, whichever is later.

7.9.4 In the case of faculty selections all short-listed candidates may be asked to make a seminar presentation before the
faculty of the concerned Department either face to face or through video conferencing on a mutually convenient date and
time. After the interaction session the views of the faculty and in particular that of the Department on individual
candidates shall be communicated to the Director through the concerned Head of Department. All candidates may also be
asked to teach a class with faculty members also attending.

There is no requirement of interview for positions with Grade Pay starting from Rs. 1800 and up to Rs. 4200/-
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7.10 Meetings of the Selection Committees

7.10.1 Meetings of Selection Committees shall be fixed by the Chairperson of the Committee. A copy of the
advertisement and particulars of all the candidates called for interview shall be forwarded to each member of the
Selection Committee along with the notice convening the meeting and specifying the date time and place for the same.

7.10.2 The Selection Committee after interviewing the candidates called therefore and considering the credentials of all
persons who have applied for the post and considering names, if any, suggested by members or otherwise brought to its
notice shall make its recommendations to the Appointing Authority. The Selection Committee shall also indicate the
starting salary in the grade in each case.

7.11 Fixation of the Salary to be offered

7.11.1 The starting pay of appointees on their appointment at the Institute shall be fixed by the Appointing Authority
(i.e., the President on behalf of the Board of Governors and the Director respectively for posts for which they
respectively are the appointing authority) on the recommendation of the concerned Selection Committee. The pay so
fixed can be higher than the minimum of the pay scale for the particular post. Whereas in the case of posts for which the
Board of Governors is the appointing authority there shall be no limit to the number of advance increments that can be
granted but in the case of posts for which the Director is the appointing authority the maximum number of advance
increments that can be given is five. In all such cases the justification for recommending advance increments should be
clearly stated by the Selection Committee. However, invariably pay fixation should be in accordance with the
Fundamental & Supplementary Rules of the Government of India.

7.11.2 In the case of internal candidates promoted to a higher post either through open selection or through an internal
promotion scheme Government rules with regards fixation of salary shall normally be applicable. However, the Selection
Committee may deviate from Government salary fixation norms and recommend a higher starting salary in the case of
any particular internal candidate whose performance appraisal is judged to be outstanding as reported in his annual
performance assessment report. In all such cases the reasons for recommending a higher salary shall be fully stated by the
Selection Committee and these reasons shall be specifically brought to the notice of the appointing authority by the
concerned administrative section while putting up the minutes of the Selection Committee for approval.

7.11.3 When a candidate is selected for any post from outside through open competition by advertisement the following
points shall be taken into consideration while fixing his/her initial salary/pay:

(i) Where the Selection Committee considers that the starting pay of a candidate selected in an open competition should
be fixed at a stage higher than the minimum it shall take into consideration the following factors and shall record detailed
reasons for recommending such higher pay which shall be specifically brought to the notice of the Appointing Authority
while seeking approval to the minutes of the Selection Committee:

) The qualification possessed by the candidate in the relevant field over and above those prescribed for the post
or those adopted for short-listing the candidates;

) Any specialized knowledge/experience of which the candidate has documentary evidence and which would
be relevant to the duties and responsibilities attached to the post;

. Years of experience in a similar or higher category of work;

. Salary last drawn in the case of those coming from a Government or a Semi-Government
Department/Institution, etc.

. Comparison with the pay drawn by existing incumbents in the Institute in the same grade/post.

(if) While all the above points should be considered together as a whole, maximum weight should be given to the
comparative salary of existing incumbents so that new appointments do not create an imbalance in the salary structure of
the existing incumbents in the same post and in the same grade.

(iii) In exceptional cases, where the Selection Committee recommends a starting pay at a stage beyond five increments
in the scale, detailed reasons for making such a recommendation should be recorded in the minutes.

7.11.4 As regards appointments through other channels, such as promotion under a department promotion scheme which
limits competition to only amongst internal candidates, the starting pay shall be fixed as per provisions in the relevant
scheme/rule and if no such provision exists it shall be fixed as per the Fundamental/Supplementary Rules of the
Government of India (only for non-academic staff).
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7.12 Minutes of Selection Committees

7.12.1 The minutes of the Selection Committee shall be signed by all members of the Committee present at the meeting
of the Committee.

7.13 Approval of Recommendations of Selection Committees

7.13.1 Recommendations of a Selection Committee for posts of which the Director is the appointing authority shall be
approved by the Director whilst recommendations of Selection Committees for posts of which the Board of Governors is
the appointing authority, the recommendations shall normally be approved by the President in the first instance and
subsequently placed before the Board of Governors for ratification. However, all cases for which the recommendation of
the Selection Committee is not unanimous shall invariably be referred to the Board of Governors for a decision. For other
cases, the President may exercise his/her discretion as to whether or not to refer the same to the Board of Governors for a
decision or only for ratification

7.13.2 Recommendations of Selection Committees approved by the President shall be submitted to the Board of
Governors for ratification in the following meeting of the Board and not deferred till after the selected candidates have
joined.

7.14 Offers of Appointment

7.14.1 Offers of appointment shall be issued on approval of the recommendations of the Selection Committee by the
Appointing Authority. The offer of appointment shall indicate the salary offered, the rates of allowances, the duration of
the appointment and other terms and conditions of service. The prescribed date by which acceptance of offer is to be
communicated by the candidate to the Institute shall also be indicated.

7.14.2 The joining time given to an appointee should normally not exceed three months from the date of the offer if
he/she is residing in India and six months if he/she is residing abroad. However, the Director may extend the joining
time, on request, up to two years for all appointees.

7.14.3 Appointees may be directed to undergo a medical examination for physical fitness by a Medical Authority
nominated by the Board of Governors for this purpose. The offer of appointment shall become operative on production of
a certificate of satisfactory physical fitness from the prescribed Medical Authority.

7.15 Validity of Panel/Waitlist

7.15.1 The recommendations of a Selection Committee will remain valid only for a period of one year from the date of
approval of the minutes of the Selection Committee by the competent Appointing Authority. During this period, if a
vacancy arises in one of the areas advertised for selection, for any reason including a selected candidate declining the
offer or not joining by the prescribed date, the offer may be made to the next candidate on the panel. However, if a
candidate is placed on the waiting list against a particular candidate, the waiting list shall automatically lapse on the date
the particular candidate joins the Institute, or on the lapse of the one year period of validity of the panel, whichever is
earlier.

7.16 Contribution towards Travel Expenses

7.16.1 Institute shall pay travel expenses to the candidate called for interview as may be prescribed by the
Director/Registrar.

8 GUIDELINES FOR RECRUITMENT AGAINST VACANCIES RESERVED FOR SC/ST/OBC
8.1 Percentage of Reservations

8.1.1 As indicated in sub-clause 7.3.2 hereinabove posts shall be reserved for members of the SC/ST/OBC communities
as per Government of India norms for all categories of non-academic posts at the Group ‘A’, ‘B’, ‘C” and ‘D’ levels

8.1.2 Reservation as indicated in sub-clauses 8.1.1 will not be applicable to the following categories of posts:

(i) Vacancies proposed to be filled by deputation;

(if) Temporary appointments for less than 45 days duration;

(iii) Purely temporary establishments such as work charged staff including the daily wage staff and monthly rate staff.
8.2 Grouping of Posts

8.2.1 The Institute policy on reservations for SC/ST/OBC categories in direct recruitment and promotions shall be done
group-wise wherein twenty or more isolated posts shall be grouped into separate groups taking into account the class,
status, salary and qualifications for the posts in view of the small numbers of posts in individual cadres. In the case of
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Group A, B and C categories of posts groups shall be formed under two separate classifications ("Technical" and
"Administrative & Others") separately for Group A, B and C posts based on the class, status, salary and qualifications
prescribed for various posts. In the case of Group D posts, however, all posts shall be considered to be classified as
“administrative & others”. Cadres consisting of more than twenty posts shall be formed into individual groups. The
groupings shall be made by a Committee appointed by the Director under the chairmanship of the Registrar and shall be
subject to the approval of the Board of Governors. On approval by the Board the grouping shall be a constituent part of
these Recruitment Rules.

Note: No post in any Group may have more than 50% of the sanctioned posts filled by reserved category candidates and
that any vacancy occurring in that post beyond the 50% upper-limit and falling on a reserved point shall be filled
up with a general category candidate by reserving in lieu thereof the vacancy falling on the next point of the
roster.

8.3 Rosters

8.3.1 In the case of direct recruitment for each grouping of posts or for individual posts with a cadre strength of 13 the
roster system as per the model roster given at Tables 1(a) & 1(b) shall be followed to regulate the Institute’s reservation
policy. In order to ensure conformance with the rosters of reservation for direct recruitment and promotional posts,
registers as per the format given in Table 2 shall be maintained by the concerned administrative sections for individual
posts/groups of posts separately for direct recruitment. The individual registers shall be upgraded on the first day of every
month by the Administrative Officer handling different posts/groups of posts as the case may be.

8.4 Committee to Decide Actual Reservation of Vacancies at the Time of Initiating Recruitment

8.4.1 A Standing Committee comprising the Registrar and the concerned Administrative Officers under the chairmanship
of the Deputy Director/Dean of Administration shall be constituted to decide the actual reservations in various
vacancies taking into account the overall position of representation of Scheduled Castes, Scheduled Tribes and Other
Backward Classes in various posts constituting a group, as also other factors such as type of appointment to be made (i.e.,
internal or external, purely temporary or temporary, likely to continue for an indefinite period or on probation).

8.5 Non-Interchange ability of vacancies amongst SC and ST

8.5.1 Vacancies reserved and advertised for Scheduled Caste candidates will not be interchanged with those advertised
for Scheduled Tribe candidates and vice-versa.

8.6 Relaxation and Concessions for SC/ST/OBC Candidates

8.6.1 Age Limit: The maximum age limit prescribed for direct recruitment can be relaxed by 5 years in the case of
SC/ST candidates and 3 years in the case of OBC candidates.

8.6.2 Application Fee: No application fee shall be charged from SC/ST/PWD and female candidates.

8.6.3 Standard for suitability: The prescribed minimum qualification for a given post may not be relaxed, however, if
sufficient number of SC/ST/OBC candidates are not available on the basis of the general standard to fill all the advertised
reserved vacancies, the experience criteria may be relaxed at the discretion of the Selection Committee with a view to fill
up the remaining vacancies with the exact quantum of relaxation being decided by the Selection Committee. However,
under no circumstance should a candidate found unfit for a reserved post be recruited.

8.6.4 Further relaxation of standards for non-technical and technical Group C and D posts: In certain cases the
requisite number of SC/ST/OBC candidates fulfilling even the relaxed experience standard, as decided by the concerned
Selection Committee, may not be available to fill the vacancies reserved for them. In such cases the best among the
SC/ST/OBC candidates who fulfil the minimum educational qualifications prescribed for a particular category in non-
technical and technical Group C and D posts be filled to the extent of the vacancies reserved for them. In order to bring
such candidates up to the minimum standard necessary for the posts and for the maintenance of efficiency of the
administration, they should be given in-service training. Such candidates will on their appointment be placed on
probation.

8.7 Separate Interview for SC/ST/OBC Candidates:

8.7.1 For reserved vacancies, the interview of SC/ST/OBC candidates shall be held on a separate day (or sitting) of the
Selection Committee and not on the same day (or sitting) on which the general candidates are to be interviewed so that
the SC/ST/OBC candidates are not judged in comparison with the general candidates.

8.8 Advertisement in Newspapers

8.8.1 In the advertisement for direct recruitment, the number of vacancies reserved for SC/ST/OBC candidates shall be
clearly indicated.
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8.9 Ban on De-reservation

8.9.1 As per Government of India policy there is generally a ban on de-reservation of reserved vacancies for direct
recruitment in the case of all group 'A’, 'B', 'C' and 'D' posts. However, under a rare and exceptional circumstance where a
specific group 'A' and/or other specialized post cannot be allowed to remain vacant in public interest the same may be de-
reserved subject to specific approval of the Board of Governors.

8.10 Appointment of Separate SC/ST and an OBC Liaison Officer

8.10.1 Separate Liaison Officers not below the rank of an Assistant Registrar shall be named by the Director as the
SC/ST Liaison Officer and the OBC Liaison Officer to discharge the following functions:

(i) Ensuring due compliance with the orders and instructions pertaining to the reservation of vacancies in favour of
SC/ST/OBC candidates and other benefits admissible to them under these instructions;

(if) Compilation and submission of various reports/returns relating to SC/ST/OBC candidates required by the
Government of India;

(iii) Liaising between the Institute and the Government of India for the supply of any other information required by the
Government, answering questions and queries and clearing doubts in regard to matters covered by these orders.

8.10.2 A SC/ST and an OBC cell shall be constituted under each of the two Liaison Officers
8.11 Reservation on Confirmation

8.11.1 While considering the question of confirmation of employees initially appointed on a temporary basis through the
process of direct recruitment, SC/ST/OBC employees shall be provided reservation in the same manner as at the time of
their initial recruitment. In posts filled by promotion, however, there shall be no reservation at the stage of confirmation
of the promotees.

8.12 Nomination of a SC/ST/OBC representative on Selection Committees for reserved posts

8.12.1 A member from the SC/ST/OBC communities, as appropriate, shall invariably be included as a member on a
Selection Committee constituted for filling a reserved vacancy.

8.13 Training arrangements for Group ‘A’ Officers of SC/ST/OBC

8.13.1 Where a Group ‘A’ Officer belonging to the SC/ST/OBC category is appointed under direct recruitment by
relaxing the experience standard, he/she shall be sent to undergo training at a suitable Institute in order to afford him/her
an opportunity to improve his/her standard.

8.14 Training facilities for other categories of SC/ST/OBC

8.14.1 SC/ST/OBC candidates who are selected through a competitive examination by relaxing the experience standard
should be deputed for training to an appropriate training establishment like the National Academy of Administration,
Mussoorie or the Institute of Secretariat Training & Management, New Delhi to enable them to attain the standard of
other candidates

8.15 Retrenchment of Surplus Staff

8.15.1 In an eventuality that some staff in a given cadre are declared as being surplus necessitating retrenchment of staff
who are junior in seniority, the SC/ST/OBC category of employees in that particular cadre shall not be included in the list
of retrenchment as long as the total number of SC/ST/OBC employees in that cadre is lower than the prescribed
percentage of reservation for the SC/ST/OBC categories, respectively.

Note: After implementation of 7" Central Pay Commission all relevant provisions will be revised automatically
accordingly.

Table 1(a)

Model Roster of Reservation with reference to posts for Direct Recruitment on all India Basis Otherwise Than by
Open Competition for Group A’ and 'B'
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1] UR 41 | UR 81 | UR
2 | UR 42 | UR 82 | OBC-21
3| UR 43 | SC-7 83 | UR
4| OBC-1 44 | OBC-11 84 | UR
5| UR 45 | UR 85 | SC-14
6 | UR 46 | UR 86 | OBC-22
7| SC-1 47 | OBC-12 87 | UR
8 | OBC-2 48 | UR 88 | UR
9| UR 49 | SC-8 89 | UR
10 | UR 50 | UR 90 | OBC-23
11 | UR 51 | OBC-13 91 | SC-15
12 | OBC-3 52 | UR 92 | UR
13 | SC-2 53 | UR 93 | UR
14 | ST-1 54 | ST-4 94 | OBC-24
15 | UR 55 | OBC-14 95 | ST-7
16 | OBC-4 56 | SC-9 96 | UR
17 | UR 57 | UR 97 | SC-16
18 | UR 58 | UR 98 | OBC-25
19 | SC-3 59 | OBC-15 99 | UR
20 | OBC-5 60 | UR 100 | UR
21 | UR 61 | SC-10 101 | OBC-26
22 | UR 62 | UR 102 | UR
23 | UR 63 | OBC-16 103 | SC-17
24 | OBC-6 64 | UR 104 | UR
25 | SC-4 65 | UR 105 | OBC-27
26 | UR 66 | OBC-17 106 | UR
27 | ST-2 67 | SC-11 107 | ST-8
28 | OBC-7 68 | ST-5 108 | UR
29 | UR 69 | UR 109 | OBC-28
30 | UR 70 | OBC-18 110 | SC-18
31 | SC-5 71 | UR 111 | UR
32 | OBC-8 72 | UR 112 | UR
33 | UR 73 | SC-12 113 | OBC-29
34 | UR 74 | OBC-19 114 | UR
35 | OBC-9 75| UR 115 | SC-19
36 | UR 76 | UR 116 | UR
37 | SC-6 77 | UR 117 | OBC-30
38 | UR 78 | OBC-20 118 | ST-9
39 | OBC-10 79 | SC-13 119 | SC-20
40 | ST-3 80 | ST-6 120 | OBC-31
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Model Roster of Reservation with reference to posts for Direct Recruitment on all India Basis Otherwise Than by
Open Competition for Group —C and D ( for UP SC-21%, ST-1% and OBC-27%)

Table 1(b)

1] UR 31 | UR 61 | UR 91 | SC-19
2 | UR 32 | UR 62 | SC-13 92 | UR

3| UR 33 | UR 63 | OBC-17 93 | OBC-25
4|1 OBC-1 34 | SC-7 64 | UR 94 | UR

51 SC-1 35 | OBC-9 65 | UR 95 | UR

6 [ UR 36 | UR 66 | UR 96 | SC-20
7| UR 37 | UR 67 | SC-14 97 | OBC-26
8 | OBC-2 38 | OBC-10 68 | OBC-18 98 | ST-1
9] UR 39 | SC-8 69 | UR 99 | SC-21
10 [ SC-2 40 | UR 70 [ UR 100 | OBC-27
11 | UR 41 | OBC-11 71 | OBC-19

12 | OBC-3 42 [ UR 72 | SC-15

13 | UR 43 | SC-9 73 | UR

14 | UR 44 | UR 74 | UR

15| SC-3 45 | OBC-12 75 | OBC-20

16 | OBC-4 46 [ UR 76 | UR

17 | UR 47 [ UR 77 | SC-16

18 | UR 48 | SC-10 78 | OBC-21

19 | OBC-5 49 [ OBC-13 79 | UR

20 | SC-4 50 | UR 80 | UR

21 [ UR 51 | UR 81 | SC-17

22 | UR 52 | OBC-14 82 | OBC-22

23 | OBC-6 53 | SC-11 83 | UR

24 | SC-5 54 | UR 84 | UR

25 [ UR 55 | UR 85 | UR

26 | OBC-7 56 | OBC-15 86 | SC18

27 | UR 57 | UR 87 | OBC-23

28 | UR 58 | SC-12 88 | UR

29 | SC-6 59 | UR 89 | OBC-24

30 | OBC-8 60 | OBC-16 90 [ UR
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Table 2

FORM OF REGISTER TO BE MAINTAINED TO GIVE EFFECT TO THE ROSTER-SYSTEM FOR
RESERVATIONS FOR SC/ST/OBC CATEGORIES

Grade or Group of Posts:
PERMANENT AND LONG-TERM TEMPORARY/PURELY TEMPORARY POSTS

Reservations
Brought

Previous Year

SC ST OBC

Recruitment | Cycle Unreserved Name & designation of | Category of | Reservations | Signature Remarks
No. & the person | Reservation Carried of
Forward from Point or appointed/Date of | (SC/ST/OBC) | Forward Authorized
No. Reserved for | Appointment/Department | or Officer
. . SC ST
SCs/STs/OBCs | or Centre in  which | Unreserved OBC
according to | appointed
the roster
applicable

The Admission of the Students to the Institute
Section-31(a) & (d) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

1. The Institute shall have Bachelor in Technology (B. Tech.), Master in Technology (M. Tech.), Master in
Business Administration (MBA) and Doctoral programmes in the areas specified as under:

1.1 Bachelor in Technology (B. Tech.)
S. No. Programmes Duration Total Intake
1 Chemical Engineering 4-year 60
2 Petroleum Engineering 4-year 60
1.2 The admission to B. Tech. Programmes shall be made once a year in July through Joint Entrance Examination

(JEE) Advanced Ranking, conducted on an All India level by IITs.

1.3 The candidates, seeking admission in B. Tech. programmes, shall fulfill following criteria additionally along

with rank in the merit list of Joint Entrance Examination (JEE) Advanced of respective year:

(b) Candidates should have passed Intermediate with Science Subjects or 10+2 (PCM) or equivalent
examination with minimum 60% marks in aggregate (55% marks in case of students SC/ST & PWD
categories)

1.4 How to apply: All candidates fulfilling criteria as mentioned in Para-1.2 & 1.3 shall apply online at

www.rgipt.ac.in after making payment of Application Fee.

1.5 The candidate(s) of seeking admission in B. Tech. programmes shall pay Application Fee online at the rate as

specified below:

S. No. Categories Registration Fee
1000.00

(One Thousand Only)

1 General & Other Backward Classes (OBCs)

2 Scheduled Castes (SCs)/Scheduled Tribes 500.00

(STs)/Differently Abled Persons (PDs) Five Hundred Only)
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M. Tech./Ph.D. Admission

Rajiv Gandhi Institute of Petroleum Technology Rae Bareli is an “Institute of National Importance” established
under the Act of Parliament to roll out trained man power and pursue cutting edge research in the domain areas of
Petroleum and energy. The institute enrolls M.Tech. students in the branches of Chemical and Petroleum Engineering in
the first semester of each academic year. The enrollment for Ph.D. programme into various branches of Sciences and
Engineering is carried out at the beginning of both the semesters in an academic year.

e  The eligibility for admission into the M.Tech. and Ph.D. programmes is similar to that of the “Indian Institute of
Technology” and other premier institutions in India.

Eligibility for M.Tech. programme in “Chemical Engineering: A 4-year B.Tech./B.E. degree in
Chemical or Petrochemical Engineering with a first class or minimum 60% marks or 6.0 CPI (55%
marks or 5.5 CPI for SC/ST students) in the qualifying exam and a valid GATE score.

Eligibility for M.Tech. programme in “Petroleum Engineering:A 4-year B.Tech./B.E. degree in
Petroleum, Petrochemical, Production, Chemical, Electrical, Mechanical, Industrial and Manufacturing
Engineering, or Civil Engineering with a first class or minimum 60% marks or 6.0 CPI (55% marks or
5.5 CPI for SC/ST students) in the qualifying exam and a valid GATE score.

For sponsored candidates, valid GATE score is not necessary. The student need to submit a no-
objection certificate, leave approval for one year, financial approval of tution fee and contingency for
four semesters from the sponsoring organization at the time of interview.

The eligibility criteria for Ph.D. programme is as follows:

One out of the following in appropriate subject areas:

o First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 in Master’s Degree in
Engineering/Technology (M.E./M.Tech.) or equivalent and qualified score of GATE exam,
taken before or after M. Tech is acceptable

o First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 Bachelor’s Degree in
Engineering/Technology and valid GATE score.

o First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 in Master’s degree in
relevant discipline and valid score of GATE/CSIR/UGC/NBHM/DBT/GPAT/Rajiv Gandhi
National Fellowship/Maulana Azad National Fellowship/DST Inspire Award or any similar
Fellowship.

Sponsored Category: These candidates are sponsored by recognized corporations or R&D
organizations for doing research work at the Institute on a full time/part time basis. Candidates are
expected to be released for full time/part time research work at the Institute with full pay for a
minimum period of three years (full time)/one year (part time). They will not receive any financial
support from the Institute. A candidate working in an R & D establishment and desiring to do
research at his/her parent institution must also provide detailed information about the research
facilities present at his/her organization and a certificate that these would be available to him/her for
carrying out research. The candidate will be required to furnish his/her employer’s consent at the
time of interview. The candidate under a sponsorship category is not required to have GATE/NET
qualification.

The process starts with the announcement of admission into M.Tech. and Ph.D. programmes on
institute web-site. The Admission Announcement for admission to various M.Tech./Ph.D.
programmes is published in Employment News & various newspapers all over India
throughpublication in national dailies and leading newspapers of different regions ofthe country.

A shortlist of applicants qualifying all the selection criteria is prepared by the respective departments
The shortlisted candidates are called for a written test followed by Viva-Voce at the institute

A final merit list of the candidates is prepared by providing suitable weightage to the previous
qualifying examination (B.Tech./M.Tech.), GATE score, marks obtained in the written test and
Viva-Voce. Separate merit lists are prepared for the for candidates belonging to theGeneral Category,
Scheduled Caste Category, Scheduled TribeCategory, OBC Category and Physically Handicapped
Category.
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. Reservation of seats for the students of various categories is as per the Government of India
guidelines.

o All SC/ST/OBC candidates are required to submit certificate in respectof their claims from the
authorized officers as notified by theGovernment for the purpose from time to time.

o The Physically Handicapped candidates are required to submit acertificate from authorized
Medical Doctors/Hospitals indicating theextent of physical disability. The percentage of
disability is duly verifiedby the Chief Medical Officer/Medical Board of the institute before
thebenefit is extended to the candidate.

e An intimation is sent to the selected candidates in each category to be present on the date of registration
at the institute with registration fee in form of a bank draft, originals of all mark sheets and certificates.
The candidates, who fail to appear for the registration process without prior approval are considered to
have withdrawn from the programme and the seat is awarded to the next waitlisted candidate in the merit
list.

Master of Business Administration (MBA)
1. DEPARTMENT OF MANAGEMENT STUDIES

The primary objective of Department of Management Studies in RGIPT is to create a cadre of human resource with
necessary skills, domain expertise, and competencies to manage the key positions in various segments of corporate world
and energy sector.

The areas of focus of the department are:

. Energy Management

. Marketing Management

° Financial Management

. Human Resource Management
. Operations Management

Department of Management Studies, Rajiv Gandhi Institute of Petroleum Technology offers a 2-year full-time MBA
programme. The programme is designed to facilitate students in understanding, developing, integrating and applying
knowledge of both core and specialized areas of management and their concepts and practices in the field of management
and energy domain. Each year is divided into three trimesters/terms. The programme also includes eight to ten weeks of
compulsory summer training for the students.

The focus of the MBA programme is to impart extensive exposure in various areas of specialization (Energy,
Marketing, Finance, HR, and Operations) through electives, thereby providing a wide array of career and
entrepreneurship opportunities.

2. MBA ADMISSION PROCESS

2.1 Admission: The process starts with the announcement of admission into MBA programme on institute web-
site. The Admission Announcement for MBA programme is published in various newspapers all over India.

2.11 Eligibility
e A candidate must hold a minimum 50% in aggregate (45% for SC/ST/PH) in Class 10.
e A candidate must hold a minimum 50% in aggregate (45% for SC/ST/PH) in Class 12.

. Candidates must hold a Bachelor’s degree recognized by the AICTE/UGC/Institute/University incorporated
by Act of Parliament/State legislature, university declared to be deemed as a University under section 3 of
UGC Act, 1956, with 50% marks (45% for SC/ST/PH).

. Candidates meeting the above eligibility criteria and have a valid score of any of these examinations: CAT
(conducted by 1IMs)/XAT (conducted by XLRI)/CMAT (conducted by AICTE)/GMAT are eligible to
apply.

. Candidate appearing for final year examination of programme are also eligible to apply based on the
following conditions:

a. Such candidate must produce a certificate from the authority of the university/institution certifying that:

(i) The candidate has obtained 50% marks or equivalent based on latest available grades/marks (i.e.
all the years’ grade/marks except the final year grade/marks),and


http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
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(i)  The candidate has completed all the requirements and has appeared for the examinations/practical
etc. for the final year/final term and that the result is awaited for obtaining the bachelor's
degree/equivalent qualification. Such candidates, if selected, should submit the final year mark sheet
and certificate on the registration date notified by the Institute.

b. Non-fulfillment of the above conditions will result in the cancellation of the provisional
admission.

2.1.2 Selection Procedure
e Ashortlist is prepared based on the total scores obtained from various components presented in Table 1.

Table 1 : Components and Weights Assigned for Short listing

Component Weights Max. Score Scores Obtained
CAT/XAT/ICMAT/GMAT Score* 50% 50
Academic Performance** 20% 20
Work Experience** 5% 5
Total (A) 75% 75

. Shortlisted candidates are called for a Written Ability Test (WAT) and Personal Interview (PI) at DoMS,
RGIPT/pre-decided centres. Weightage assigned to WAT & Pl is presented in Table 2.

Table 2 : Weightage Assigned to PI & WAT

Component Weights Max. Score chtt;;e q
Personal Interview (PI) 15% 15
Written Ability Test (WAT) 10% 10
Total (B) 25% 25

A final merit list of the candidates is prepared based on total score obtained (A+B) from a maximum out of one
hundred.Separate merit lists are prepared for the candidates belonging to the General Category, Scheduled Caste
Category, Scheduled Tribe Category, OBC Category, and Physically Handicapped Category.

Reservations of seats for the students of various categories are as per the Government of India guideline.

o All SC/ST/OBC candidates are required to submit certificate in respect of their claims from the
authorized officers as notified by the Government for the purpose from time to time.

o The Physically Handicapped candidates are required to submit a certificate from authorized
Medical Doctors/Hospitals indicating the extent of physical disability. The percentage of disability
is duly verified by the Chief Medical Officer/Medical Board of the institute before the benefit is
extended to the candidate.

. The information about the selected and waitlisted candidates will be available on the DoMS, RGIPT website
on the scheduled date.

e  Selected students offered admission are required accept the offer within the stipulated time period mentioned
in the offer letter. Candidates accepting offer letter are required to make payment of fees as notified by
Institute to secure the admission. Without prior permission from the MBA admission office, in case any
candidate fails to deposit required fee within the stipulated time the offer stands withdrawn.

e  The Institute will activate waitlist(s) on a notified date (given by the Institute) to fill the vacant seats, if any.
On receiving the intimation of the offer of admission by web notice/email, the waitlist candidate is required to
secure his/her admission as per instructions.
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2.2
221

The candidates will have to be present on the date of registration at the institute with originals of all mark
sheets and certificates.

The candidates, who fail to appear for the registration process without prior approval, are considered to have
withdrawn from the programmed.

The final list of admitted candidates will be uploaded on the RGIPT website before the commencement of the
programmed.

Company Sponsored Candidates
Eligibility and other Requirements

Companies may also sponsor their employees for the above mentioned MBA programmed.

The basic eligibility criteria mentioned under Section2.1.1 are same for sponsored candidates but they are
exempt from CAT/XAT/GMAT/CMAT.

Sponsored candidates should have worked full-time continuously for at least two years in the sponsoring
organization at the time of applying for admission at Dooms, RGIPT.

The company/organization will offer continuity of job and salary to the sponsored candidate for entire
duration of the programme.

The candidates must have a minimum of two years of full-time work experience in responsible capacity in a
Registered Firm/Company/Industry/Educational and Research Institution/Govt./Quasi Govt./Autonomous
Organization in the relevant field in which admission is being sought.

The Firm/Company/Industry shall either be a public sector undertaking or a public limited company registered
in a stock exchange or a private concern whose annual turnover during the past two years exceeds Rs. 5
crores.

Sponsored candidates should produce recommendation letter and no-objection certificate and leave approval
for the duration of the programme from the employer.

2.2.2. Selection of Sponsored Candidates

Sponsored candidates meeting all the eligibility criteria will be called to participate in the next round of selection process.

Total scores obtained from assigned components presented in Table 3 will be considered for preparing final merit list in
the respective categories. Candidates making to the merit list in their respective categories will be offered admission.

Table 3 : Weightage Assigned Components for Selection of Sponsored Candidates

Components Weights Max. Score Score Obtained
Academic performance 30% 30
Work Experience 15% 15
Written Ability Test (WAT) 40% 40
Personal Interview (PI) 15% 15
Total 100% 100

2.2.3. Financial Assistance

2.3

Sponsored candidates are not entitled for any financial assistance including any scholarship from RGIPT.
Application Fee

A non-refundable application fee of Rs. 400/- (Rs. 200/- for SC/ST candidates) to be paid by the applicant.
Withdrawal from the Programme and Refund of Fees

Refunds for withdrawal of admission will be as per Institute rules.
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PhD Programme at Department of Management Studies (DoMS)
Rajiv Gandhi Institute of Petroleum Technology Rae Bareli is an “Institute of National Importance” established under the
Act of Parliament to roll out trained man power and pursue cutting edge research in the domain areas of Petroleum and
Energy.
1. PhD Programme
The enrollment for Ph.D. programme in Department of Management Studies, RGIPT is carried out at the beginning of
both the semesters in an academic year in following areas:
Accounting & Finance, Marketing, Organization Behavior & Human Resource Management, Operations Research, Oil &
Gas, Public Policy, and Energy Management
2. Eligibility Criteria:
The eligibility for admission into the Ph.D. programme is similar to that of the “Indian Institute of Technology”, “Indian
Institute of Management” and other premier institutions in India.
The candidates for the programme should have one of the following qualifications:
A Master’s degree or its equivalent in the relevant discipline with first class or 60% marks (55% for SC/ST/PH)
or CPI/CGPA of 6.0.
(or)
A Bachelor’s degree in Engineering/Technology with first class or 60% marks(55% for SC/ST/PH) or
CPI/CGPA of 6.0.
(or)
Any professional qualifications such as CA, ICWA& CS with minimum 50% aggregate marks (45% for
SC/ST/PH) and minimum of 60% aggregate marks in the preceding degree.

Candidates who fulfill the above mentioned eligibility criteria and have a valid score of any of these examinations:
CAT/GRE/GMAT/GATE/NET(UGC/CSIR) are eligible to apply.

Important: The candidates must hold a Bachelor’s/Master’s degree of any of the universities incorporated by an Act of
the Central or State Legislature in India or other educational institutions established by an act of parliament or declared to
be deemed as a university under section 3 of UGC Act, 1956, or possess an equivalent qualification recognized by the
Ministry of HRD, Government of India, or possess an equivalent qualification from an institution approved by AICTE.

Candidates appearing for their final year examination in the current academic year may also apply; however, their
admission to the program will be provisional subject to their successful completion of all requirements for obtaining the
relevant degree by the date notified by Institute.

3. Categories of Ph.D.

Regular Category: Students under this category are entitled for Institute Teaching Assistantship as per
institute norms. Students joining under TA category must assist in teaching or research, as assigned by the
Institute, to the extent of 6-8 hours of work per week. The continuation of the assistantship (TA) will be
subjected to satisfactory performance of the duties assigned by the Department as well as satisfactory academic
performance.

Sponsored Category: These candidates are sponsored by recognized corporations or R&D organizations for
doing research work in the Institute on a full time/part time basis. An undertaking from the employer stating the
same should be furnished along with the application form. Candidates are expected to be released for full
time/part time research work at the Institute with full pay for a minimum period of three years (full time)/up-to
one year (part time). They will not receive any financial support from the Institute. A candidate working inan R
& D establishment and desiring to do research at his/her parent institution must also provide detailed
information about the research facilities present at his/her organization and a certificate that these would be
available to him/her for carrying out research. The candidate will be required to furnish their employers consent
letter at the time of interview. The candidates under sponsorship category are exempted from
CAT/GRE/IGMAT/GATE/NET(UGC/CSIR).

Part-time Category: Candidates serving in recognized academic institutions, Public Sector Undertaking
(PSUs), government departments, reputed private organizations, reputed NGOs, and R & D organizations are
considered for this category.

Applicants under this category should meet the minimum eligibility criteria for the degree as already mentioned
in Section 2. The applicants should have at least two years of work experience at the time of registration for
admission. Employee seeking admission to the PhD programme of RGIPT with minimum of two years’ service
shall have to submit ‘No Objection Certificate’ from the employer to the effect that the duties allotted by the
employer will allow the required time. Further, candidates selected under this category will be required to stay
on campus till completion of coursework and comprehensive examination.



http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
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Minimum qualification for these candidates is the same as for full-time candidates but they are exempt from
CAT/GRE/IGMAT/GATE/NET(UGC/CSIR).

Part-time PhD candidates will not receive any financial support from the Institute.

4. Selection of the Applicants

> The process starts with the announcement of admission into Ph.D. programmes on institute web-site. The
Admission Announcement for various Ph.D. programmes is published in Employment News & various
newspapers all over India.

> A shortlist of applicants qualifying all the selection criteria is prepared by the DoMS RGIPT.
> Shortlisted candidates will be called at DoMS, RGIPT for a written test, presentation and interview.
> A final merit list of the candidates is prepared by providing suitable weightage to previous qualifying

examinations and marks obtained in the written test, presentation and interview. Separate merit list is prepared
for the candidates belonging to the General Category, Scheduled Caste Category, Scheduled Tribe Category,
OBC Category and Physically Handicapped Category.

> Reservations of seats for the students of various categories are as per the Government of India guideline.

o All SC/ST/OBC candidates are required to submit certificate in respect of their claims from the
authorized officers as notified by the Government for the purpose from time to time.

o The Physically Handicapped candidates are required to submit a certificate from authorized
Medical Doctors/Hospitals indicating the extent of physical disability. The percentage of disability
is duly verified by the Chief Medical Officer/Medical Board of the institute before the benefit is
extended to the candidate.

»  Intimation is sent to the selected candidates in each category to be present on the date of registration at the
institute with registration fee in form of a bank draft, originals of all mark sheets and certificates. The
candidates, who fail to appear for the registration process without prior approval, are considered to have
withdrawn from the programme.

5. Financial Assistance

Students joining the Ph.D. programme of DoMS as regular candidates may be provided
assistantship/fellowship as per the Institute rules.

The Reservation for the Scheduled Castes (SC),
Scheduled Tribes (ST) & Other Categories of Persons
Section-31(b) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

1. In admission to Undergraduate, Postgraduate and Doctoral programmes, 50% of total seats shall be reserved for
the candidates of Scheduled Castes (SCs), Scheduled Tribes (STs), Other Backward Classes (OBCs-
Non Creamy Layer) and Persons with Disabilities (PWDs), who fulfill the minimum eligibility criteria as
stated above.

2. The seats in Undergraduate, Postgraduate and Doctoral programmes shall be reserved as per Government of
India norms, which is as under:

(a) Scheduled Castes (SCs) : 15%

(b) Scheduled Tribes (STs) : 7.5%

(c) Other Backward Classes (OBCs- NCL) : 27%

(d) Differently Abled Persons (PDs) : 3%* (Horizontal)

*The reservation is distributed horizontally in overall category

3. The merit list for admission to all programmes shall be published separately for each branch by
allocating seats to the candidates of reserved categories as mentioned in para-2 above.

4. The candidate of SCs/STs/OBCs/PDs shall mandatorily mention their category at the time of application
submission in prescribed format and produce the original Caste Certificate of the respective reserved category
issued by the competent authority at the time of counselling.

5. The candidates of reserved categories shall provide certificate in original issued from an approved district
authority stating the Scheduled Caste/Scheduled Tribe/Other Backward Class, to which the candidate belongs. A
list of approved authorities is given below:


http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
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@ District ~ Magistrate/Additional ~ Magistrate/Deputy

Commissioner/Collector/Additional ~ Deputy

Commissioner/ Deputy Collector /1st Class Stipendiary Magistrate / City Magistrate (not below the rank of
1st Class Stipendiary Magistrate), Sub-Divisional Magistrate/Taluka Magistrate/ Executive Magistrate/ Extra
Assistant Commissioner.

(b) Revenue Officer not below the rank of Tehsildar

(c) Sub-Divisional Officer of the area where the candidates and/or his/her family normally resides

(d) Administrator/SecretarytoAdministration/Development Officer (Laccadive & Minicoy Islands)

6. The candidate seeking admission under reserved categories/classes shall mandatorily produce the caste/category
certificate in his/her name at the time of counselling. The certificate in name of either of the parents (Mother/Father)
shall not be acceptable.

7. The validity of OBC-NCL certificate would be 1 year (Office Memorandum dated 31st March 2016 issued by
DoPT), hence, candidates belong to this category shall produce OBC-NCL certificate, issued by competent
authority in same financial year.

8. A certificate of Differently Abled Persons

(PD) shall

be issued by a duly notified Medical Board of a

District/Government Hospital set up for examining the physically challenged candidates under the provision of the
Persons with Disability (equal opportunities, protection of rights and full participation) Act 1995.

9. The certificate of PDs shall indicate the extent of (i.e. percentage) of the physical handicap, it should bear the

photograph of the

should counter sign it.

candidate concerned, and one of the Doctors constituting the Board issuing the certificates

10. The 3% reservation to Differently Abled Persons (PwD) is distributed horizontally over all category and shall not be
consider for less than 40% disabled person.

31 (C) The Courses of Study for undergraduate, Post Graduate & Doctoral Programmes

Course:- B.Tech

Discipline: Petroleum Engineering

Year &
Semester

Course Title

Semester- 1st

Chemistry-I

Computer Programming
Introduction to Geosciences
Mathematics-I

Physics-I

Professional Communication-I

Physical Education

Semester- 2nd

Physics-I1

Introduction to Petroleum Engineering
Chemistry-11

Professional Communication-I1
Mathematics-I1

Engg. Graphics & Workshop Practice

Semester- 3rd

Mathematics-I11
Thermodynamics

Fluid Mechanics
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Material Science
Introduction to Petroleum Refining & Gas Processing

Heat & Mass Transfer

Semester-4th

Behavioral Sciences

Mechanics of Solids

Numerical & Statistical Methods
Reservoir Engineering-I
Sedimentology & Structural Geology
Drilling Technology

Semester-5th

Reservoir Engineering-I1

Formation Evaluation

Petroleum Exploration & Prospecting
Prime Mover, Pumps and Compressors
Surveying

Electrical Engineering & Electronics

Reservoir Engineering Laboratory

Semester-6th

Artificial Lifts and Design
Process Dynamics & Control
Work-Over and Well Stimulation
Natural Gas Engineering
Pipeline Engineering

Drilling Fluid & Cement Testing Laboratory

Semester-7th

Well Test Analysis

Health, Safety & Environment
EOR/IOR Techniques

Offshore Qil and Gas Technology
B. Tech Project Work

Reservoir Simulation Software

Semester-8th

Numerical Reservoir Simulation

Petroleum Economics

Alternative Energy Sources

CBM and Other Unconventional Resources

Elective HSS*




152

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART I11—SEC. 4]

Programme: B.Tech Chemical Engineering

Year & .
Course Title
Semester
Chemistry-I
Computer Programming
2012-13 Introduction to Geosciences
Semester- | Mathematics-I
1st .
S Physics-I
Professional Communication-I
Physical Education
Physics-I1
Introduction to Petroleum Engineering
2012-13 Chemistry-II
Semester-
ond Professional Communication-I1
Mathematics-I1
Engg. Graphics & Workshop Practice
Mathematics-I11
Thermodynamics
2013-14 | Fyid Mechanics
Semester-
3rd Material Science
Introduction to Petroleum Refining & Gas Processing
Heat & Mass Transfer
Behavioral Sciences
Mechanics of Solids
2013-14 | Numerical & Statistical Methods
Semester-
4th Petroleum Chemistry
Petroleum Refining-I
Unit Operation - |
Electrical Engineering & Electronics
Economics
2014-15 | petroleum Refining-11
Semester-
5th Estimation of Physical Properties
Mass & Energy Balances
Chemical Reaction Engineering
2014-15 Hydrocarbons Thermodynamics
Semester- | Process Dynamics & Control
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6th Unit Operation-3 (Heat Exchangers, Boiler & Furnances)
Unit Operations-2 (Separation Processes)
Natural Gas Processing

Unit Operations Laboratory- |

Health, Safety & Environment

Polymer and Chemical Technology

2015-16 Plant Design
Semester- | Heterogeneous Catalyst Reactor Design
7th B. Tech Project
Unit Operations-11 Laboratory
Chemical Process Technology
Modeling, Simulation & Optimization
2015-16 Crude Oil & Gas Transportation and Storage
Semester- | Fluidization Engineering and New Seperation Process
8th

Alternative Energy Sources

Elective-HSS*

Department: M.Tech Petroleum Engineering

Year &

Course Title
Semester

Advanced Numerical Methods and Applied Statistics
Formation Evaluation

Semester-1 | Reservoir Engineering-I

Introduction to Petroleum Geology and Geophysics

Petroleum Exploration and Prospecting

Artificial Lift & Design
Drilling Technology

Work-Over & Well Stimulation
Semester-

I Environmental Technology in the Petroleum Industry

Drilling Fluid & Cement Testing Lab
Numerical Reservoir Simulation

Educational Excursion

Well Test Analysis
Semester- | EOR/IOR Techniques

i Offshore QOil and Gas Technology
M.Tech. Thesis (Part-A)

Semester-

v M.Tech. Thesis (Part-B)
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Department: M.Tech Chemical Engineering

SZ?r?erstiLr Course Title
Advanced Numerical Methods and Applied Statistics
Semester- | Advanced Transport Phenomena
! Chemical Process Modelling and Simulation
Advance Thermodynamics
Semester- | Fluidization Engineering and New Sepration Process
I Petroleum Refining Engineering
Environmental Technology in Petroleum Industry
Sen:t:lster— M.Tech. Thesis (Part-A)
Sen:s/ster- M.Tech. Thesis (Part-B)

RULES, REGULATIONS AND PROCEDURES RELATING TO THE UG & PG PROGRAMMES
1 Credit System

11
1.2
1.3
1.4
1.5
1.6
1.7

Introduction

Number of Credits in a Course
Degree Requirements

Practical Training Requirement
Physical Education Requirement
Audit Courses

Pass Credit Option

2 Grading System

2.1  Award of Grades
2.2 Grade and Their Equivalent Numerical Points
2.3 Earned Credits (EC)
2.4  Description of Grades
2.5 Evaluation of Performance
2.6 Review of Academic Performance
2.7  Declaration of Results
2.8 Graduation Requirement
2.9 Permission to Study in other Institutions
2.10 Code of Conduct of Students (CCS)
3 Registration Procedure
3.1 Pre-registration
3.2 Date and Venue of Registration
3.3 Clearance of Dues

3.4

Advice on Courses
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3.5 Lower and Upper Limits for Credits Registered
3.6 Minimum Student Registration in a Course
3.7 Late Registration
3.8 Addition, Deletion and Withdrawal from Courses
4 Miscellaneous Regulations and Procedures
4.1  Attendance Requirement
4.2 Continuous Absence
4.3  Semester Withdrawal
4.4 Absence during the Semester and Award of 'W' Grade
4,5  Absence during the Semester Tests & Final Examination
4.6 Makeup Examination for the Absentees in Final Examination on Medical
Grounds
4.7  Submission for Makeup Examination
4.8 Normal & Maximum Duration of Stay at the Institute and the Applicable Tuition
Fees, Hostel Availability, etc.
4.9 Branch change option
5.0 Normal and Maximum Duration
6.0 Amendments

The rules, regulations and procedures given in this document will be applicable to all the academic
programmes at RGIPT.

1 CREDIT SYSTEM
1.1 Introduction
The prominent features of the credit system involve:
(a) The process of continuous evaluation of a student's performance,
(b) Flexibility to allow the students to progress at a pace suited to individual ability and convenience,
(c) Subject to the regulations of credit requirements and pre-requisite of courses.

Each course has a certain number of credits assigned. This depends on lecture, tutorial and laboratory
contact hours in a week, plus the time expected to be spent by the student outside the formal contact hours in a week.
Each course is coordinated by a faculty member, called the

‘Course Instructor’ (also called ‘Instructor-in-charge’). He/She has the full responsibility for

conducting of the course, coordinating the work of the other members of the faculty involved in that course, holding
the test and awarding the grades. In case of any difficulty the student is expected to approach the course instructor
for advice and clarification. Sometimes, more than one faculty member can be jointly responsible for the course,
in this case they are jointly the

‘Course Instructors’.
A letter grade, with a specified number of grade points, is awarded in each course for which a student is registered.
1.2 Number of Credits in a Course

For each course L-T-P-C are shown as follows:

L (Lectures): Number of lecture hours per week.

T (Tutorials): Number of tutorial hours per week.

P (Practical/Laboratory): Number of laboratory hours per week.

C (Credits): Credits for the course.

Credits reflect the number of hours a student has to work per week, inclusive of contact hours. Each course is
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assigned a certain number of Credits as follows:
The Academic Load, AL, of a given course is calculated using the number of contact hours per week as:
AL=30XL+10XT+15XP

Depending on the academic load of a course, its credits, C, are assigned as follows:

Academic Load AL = 5-6 7-8 9-12 13-15
Credits C = 2 3 4 5

The majority of courses have 4 credits, i.e. C = 4. For a course with 4 credits, generally a student
would have to put in approximately 12 to 14 hours of work per week. Ofcourse it would vary with the individual’s
ability.

For M. Tech/PhD, each course will have 4 credits. For MBA, each course will have 3 credits since MBA
has 3 terms in an year.

1.3 Degree Requirements
The degree requirements for undergraduates are specified in terms of:

(i) Minimum total credits to be earned. These will be fixed by each department and will generally be
between 165 and 175.

(ii) Minimum credits to be earned in different areas (Engineering, HSS, Sciences, others). Details of these
will be given later, and will be important while giving options for electives.

These requirements make the programme flexible, as the students can choose courses depending on their different
interests, as long as they satisfy the minimum requirement.

The degree requirement for M. Tech is 72 credits while that for MBA is 122 credits. These include 8
credits for the summer internship.

1.4 Practical Training Requirement: This will be carried out during the summer vacations.
Details will be provided in due course

1.5  Physical Education Requirement for UG: In the first two semesters, there will be one compulsory courses of
PE (one in each semester) carrying one credit each. Pass/Fail grade will be awarded in these.

1.6 Audit Courses

An audit course is one in which the student attends classes, does the necessary assignments, takes
exams. However, the arrangement is between the instructor and the student.

Such a course does not appear in his/her grade sheet and hence does not count towards credits required for the
degree

1.7 Pass Credit Option

A student may declare at registration time that a course, for which he/she is registering, is under the Pass Credit Option
(PCO) scheme. In such a case, he/she is only given a pass or a fail grade (P/F grade). He/She earns credits towards
graduation for earning a P grade; however, the grade does not affect his/her Semester Performance Index (SPI) and
Cumulative Performance Index (CPI). For MBA courses, the SPI will be replaced by TPl (Term Performance Index)
and

‘semester’ by ‘term’ even if these are not explicitly mentioned in the rest of this document.

If he/she passes the course, the pass grade 'P' appears on his/her grade sheet and the course counts towards
earned credits. A student gets grade ‘P when the student has performance equal to ‘C’ grade and above in the normal
grading policy (details follow). Then the course will count towards earned credits.

In case a student fails in a course under PCO option the ‘F’ grade will appear in his/her grade sheet and the course
would not count towards credits nor will it affect his/her SP1. He/She might have to take extra courses to earn the
minimum credits. The ‘F’ grade will be retained on the grade sheet.

The maximum number of courses that a UG student can take as PCO in his/her degree programme is 2 (two)
regardless of the results of that course, whether he/she gets a P or an F. In any one semester, only one course can be
taken as PCO. In the PG programme only one course is allowed as a PCO.
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2 GRADING SYSTEM
2.1 Award of Grades

The grade awarded to a student in a course, for which he/she is registered, will be based on his/her performance in
final semester/term examination, two mid-semester exams, quizzes, tutorials, laboratory work, projects, term papers,
case studies and home assignments, attendance and attentiveness in class, etc. as applicable. Typical weightages
might be 30% to 40% for the final exam, 20% to 30% for the mid-semester exam, and suitable weightages for
quizzes, home assignments, laboratories, case studies, projects and tutorials. However, the instructor is free to
assign the weightages in the manner he/she deems fit. The distribution of weightages would be decided and
announced by the course instructor, in the beginning of the course, so that the students are aware of the evaluation
mechanism to be followed in the course. The grades that can be awarded, and their equivalent numerical points, are
listed below.

2.2 Grades and Their Equivalent Numerical Points
There are eight grades that reflect performance and carry points that are used in the computation of SPI/CPI.

Grade Points Description

A+ 10 Excellent
A 9 Very good
B+ 8 Good
B 7 Fair
C+ 6 Pass
C 5 Deficient
D 4 Poor
F 2 Fail

The other grades that do not carry points and are not used in computation of SPI/CPI are:

P - Pass (for pass/credit option)
S - Satisfactory (for thesis research)
X - Unsatisfactory (for thesis/project work)

I - Incomplete (grade to be assigned within the stipulated time)
V - Transfer of course credit from an approved programme in another
institution undertaken with RGIPT approval.
W - Withdrawal
2.3 Earned Credits (EC)

The credits for the courses in which a student has obtained a ‘D’ or a higher grade will be counted as credits
earned by him/her. In addition, PCO courses with 'P' grade, transfer courses with ‘V’ grade and thesis research ‘S’
grade will also count towards EC but not for the evaluation of SPI/CPI.

2.4 Description of Grades

The evaluation is generally ‘Norm Referenced’; however, the instructor may modify it for very good or very
bad overall performance by the class as a whole.

A student is required to repeat all the courses in which he/she obtains an F grade. No substitution is allowed.
While repeating a course, he/she can also take courses of the next semester/term provided the prerequisite conditions
are satisfied and the timetable permits this to happen. Further, the F grade secured in any course will stay permanently
on the grade sheet. However, when such a course is repeated, only the new grades will count towards the calculation
of the SPI/CPI. Thus, F grade may result in an increased period of stay for completing the degree requirements (4
years for B. Tech., 2 years for M. Tech/MBA). The maximum time allowed for completing the degree including any
semester drop is 6 years for B. Tech, and 3 years for M.Tech. and MBA. However, a student must continue to satisfy
the minimum requirements (see below) all through, else his/her programme may be terminated any time.

The minimum CPI required to get a UG degree is 5.0 out of 10.0, a P.G. degree is 6.5 out of 10.0 and a Ph.D.
degree is 7.0 out of 10. However, in case of the following the B.Tech. programme of the student will be terminated;
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. the SPI < 3.5 at any semester
. the CPI < 5.0 for 2 consecutive semesters and the backlog of courses exceeds 15 credits

If a PG student gets SPI 5 or less anytime during his/her stay, he/she will be asked to leave the programme. If
the CPI is below 6.5 for 2 consecutive semesters, he/she will be asked to leave the programme.

In all cases where a student’s programme is terminated, he/she may appeal within 7 (seven) days of being
notified of the termination the first time termination occurs and site reasons for poor academic performance with proof
thereof. The appeal will be reviewed by competent authority and a final decision conveyed. No appeal will be
accepted if the student, once reinstated, is subsequently terminated for not fulfilling the condition(s) of reinstatement.

(Later sections inform about the possibility of dropping a course if one is not faring well or of dropping a
semester if one is seriously ill. These provisions should be well understood and utilized if felt necessary so that the
SPI/CPI does not fall too low. Of course the time for graduation would increase if a course or semester is dropped.)

---1Grade

This refers to an “incomplete' grade which is required to be converted to a regular grade as described later.
This grade is awarded to a student if he/she has not fulfilled all the requirements for the course on account of
extraordinary circumstances, as accepted by the Academic Coordinator, subject to having fulfilled attendance
requirements. Student must complete the requirements within stipulated time to convert ‘I’ to a regular grade.

- - - P/F Grade

These grades are awarded in a PCO course, defined as one in which a student may register on a pass (P)/fail
(F) basis; these are not considered in the calculation of SPI or CPI.

---S Grade

S grade is awarded on the satisfactory completion of the requirements of courses like the thesis work. This
will also apply to R&D-apprenticeship courses. (Project work will have normal letter grades. However, a project can
be taken under PCO subject to the prescribed maximum).

---V Grade

This grade is given when courses are satisfactorily completed at another institution (with which RGIPT has
an MOU on this matter and the specific arrangement for each student has prior approval from RGIPT) are transferred
to RGIPT.

---W Grade
This grade is given when a student withdraws from a course.
--- X Grade

This grade is awarded for unsatisfactory thesis/R&D Apprentice courses work. This entails taking extra
courses in later semesters to get an ‘S’ grade. The ‘X’ grade earned continues on the grade sheet.

2.5 Evaluation of Performance

In the interest of transparency, the teachers will show the final exam answer sheets to the students before
finalizing the grades. The answer papers should be preserved by the teacher (or by the Academic Section, in case of
external faculty or guest faculty) for at least six months after the exam is over.

The performance of a student will be evaluated in terms of two indices, viz. Semester Performance Index
(SPI) and Cumulative Performance Index (CPI).

Semester Performance Index (SPI): The SPI of a student is a numerical indicator of his/her academic performance
during a semester. The SPI of a student is the weighted average of the numerical equivalents of the grades earned by
the student in a semester, the weights being the approved credits of the respective courses. Thus, if a student obtains a
grade whose numerical equivalent is gi in a course, with ci credits, then the SPI of the student is given by:

D¢,
SPI =

where the summation is taken over all the courses taken by the student in that semester.

Cumulative Performance Index (CPI): The CPI of a student is a numerical indicator of his/her academic performance,
in all the courses that he/she has registered till then and including the last
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completed semester. The computation of CPI is similar to that of SPI, and is given as:

Do,
CPI =

where the summation, now, is taken over all the courses that the student has registered till the
completion of the last semester.

Whenever a student is permitted to repeat or substitute a course, only the new grade is
used in the computation of CPI, even if it is lower than the earlier grade. However, the earlier
grade also stays on the grade sheet.

2.6 Review of Academic Performance

The academic performance of every student of the Institute is reviewed by the Academic Council (AC) at the
end of each semester. The primary purpose of this review is to help the students in their academic pursuits. This
review results in categorizing the U.G. students, at the end of each regular semester, as follows:

@) Students withCP 1> 5.0and SP1>8.0, and no backlog;

(b) Students with CP I > 5.0 and 5.5 <SP 1<8.0, and no backlog;
(c) Students with CP I > 5.0and SP | > 5.0, with backlog;

(d) Students with CP I > 5.0 and SP | <5.0, with or without backlog;
(e) Students with CP I <5.0and SP | > 5.0, with or without backlog;
4] Students with CP I <5.0and S P I < 5.0, with or without backlog .

At the end of each semester, a student is expected to earn a certain number of credits, as shown in the
structure of the curriculum of each B Tech Programme (under review). At the end of each semester, the backlog of a
student refers to the shortfall in these credits due to ‘F’ grade obtained by the student in all semesters thus far and the
reduced load taken by the student in some semester(s).

The performance of students in category (a) is considered ‘exceptional’. A letter, of congratulations is issued
by the Chairman AC to the student and a copy sent to parent/guardian.

The performance of students in category (b) is considered ‘satisfactory’. The students, in categories (a) and
(b), are called students with ‘good academic standing’.

The performance of students in categories (¢), (d), (¢) and (f) is considered ‘inadequate’. All such students are
called ‘academically deficient students’. The norms, prescribed by the AC, which take into consideration the level of
deficiency, are used to advise all deficient students for the purpose of continuation in the Institute or termination of the
programme. Any such advice is given in writing, along with the conditions for continuation, if continuation is
permitted. The Institute may terminate the programme of a student who fails to meet the stipulated requirements for
continuation.

2.6.1 Reduced Academic Load

Academically deficient students, if allowed to continue in the programme, are generally asked to register for
one or two courses less than the normal academic load, in the subsequent semester. This decision depends upon the
level of deficiency of the student. The deficient students with reduced academic load are expected to perform better
in the subsequent semester. However, reduced academic load also implies that such students will take longer time to
complete the programme.

2.7 Declaration of Results

After the end of each semester and before the beginning of the next semester, a copy of the ‘Grade Sheet” is
issued to each student. The Grade Sheet incorporates the list of all the courses taken up to the last completed
semester, along with the grades obtained in each course. The SPI/CPI calculations are also shown in the Grade Sheet.
A duplicate copy of the Grade Sheet can be obtained on payment of the prescribed fee.

Whenever a student repeats or substitutes another course for some course, both the grades (original grade and
the new grade after repetition/substitution) appear on the Grade Sheet. However, only the grade obtained on
repetition/substitution of the course is considered for the calculation of the CPI.
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Withholding of Grades: The Grade Sheet of a student may be withheld for various reasons, some such reasons are:
case of indiscipline pending against a student or the student fails to clear the dues pending against him/her. Reasons
for withholding the grades will be conveyed in writing.

2. 8. Graduation Requirements
A student is deemed to have completed the graduation requirements if he/she:

(a) has registered in the Institute for at least eight semesters for B. Tech; ten semesters for an integrated
Master’s degree after 10+2, four semesters for Master’s after his/her B. Tech degree, 6 terms for MBA,
and 6 semesters after B. Tech degree and 4 semesters after M.Tech Degree for Ph.D. (For MBA, there are
three terms in one academic year.)

(b) has obtained grade ‘D’ or better in each of the courses prescribed in his/her
programmes.
(c) hasaCPI [15.0 (6.5for PG)
(d) has paid all the dues to the Institute and the Hall of Residence; and
(e) has no case of indiscipline pending against him/her.
2.8.1 Award of Degrees

A student, who has completed all the graduation requirements, is recommended by the AC to the Board of
Governors (BOG) of the Institute, for the award of the degree in the ensuing Convocation. The degree is awarded
only after the BOG accords its approval.

2.8.2 Withdrawal of the Degree

In extremely exceptional cases, when a gross violation of the graduation requirements is detected at a later stage
or the graduate’s Professional/Societal conduct leaves a lot to be desired and brings ill-repute to the Institute, the AC
may recommend withdrawal of a degree already awarded, to the BOG.

2.9 Permission to Study in other Institutions

This is an effort to broaden the horizon of students. Some bright students may be permitted to pursue courses in
other academic institutions of repute in India or even abroad, as non-degree students. The following guidelines and
procedures are used for this purpose:

Eligibility: The student who has scored grade ‘B’ or better in the first attempt in all the courses taken thus far, does
not have any backlog and his/her CPI 18.0. A U.G. student would be eligible to go to another institution between 5th
and 7th semester. For a PG student, the timing will be decided on a case to case basis.

Procedure: An eligible student himself identifies the Institution and the semester in which he/she wants to avail this
facility. Only those Institutions should be considered which admit such non-degree students. It must be ensured that
there are adequate relevant courses being run in that semester in the chosen Institution. After finalizing the Institution
and the courses intended to be taken there during a semester, a request should be made to the Dean Academic, in the
form of a complete proposal. The expected gains should be specified in the application. The application should be filed
with the Academic Coordinator at least a semester in advance.

Transfer of Credits: The AC shall consider all such proposals, and approve the deserving ones. The credits can be
transferred only after the concerned student submits the grades that he/she has obtained duly certified by the other
institute. It must be a satisfactory grade as per the norms of the other institute.

Against each course for which a waiver is granted, a “V” appears on the Grade Sheet. All

such courses carry zero weightage for SPI/CPI calculations, but, otherwise, count towards the academic load
requirements of the Institute. An explanatory note will be added to the Grade Sheet, explaining this procedure.

Institutional Exchange Programme: In order to broaden the horizon of students, the Institute may also have an
Institutional Exchange Programme. Under such a programme, some students

are selected by the Institute to pursue a few courses in other Institutions, as non-degree students. Such students are also
governed by the rules given above.
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2.10 Code of Conduct of Students (CCS)

Each student is expected to behave according to the following CCS:

o conduct yourself, at all times, in a manner befitting your association with an Institute of national
importance;

o show due respect and courtesy to the teachers, administrators, officers and employees of the
Institute;

. pay due attention and courtesy to the visitors of the Institute and residents of the
campus;

. show good neighborly behavior to fellow students;

. be logical and lucid in expressing your own opinions;

o show due respect to the opinion of others even if it differs from your own opinion;

. do not make any attempt to breach the rules and regulations of the Institute;

o do not use unfair means during examinations [If any student caught first time in practicing

UFM, then he/she will have to repeat all the courses of that particular semester and If any student
caught Second time in practicing UFM, then he/she will be terminate from RGIPT and no mercy
appeal in this regard will be accepted];

. do not pinch or damage the Institute property, or belongings of fellow students;

. do not disturb other fellow students while they are studying;

. do not exhibit noisy and unseemly behavior;

. do not indulge in ragging in any form, whatsoever;

. do not indulge in any activity which can possibly tarnish the image of the Institute;
o any other similar undesirable activity must be avoided.

Any violation of the CCS shall invite disciplinary action, which includes even expulsion from the Institute.

The Instructor/Tutor is authorized take appropriate action against a student who misbehaves in the class. The details of
the incident will immediately be communicated to the Academic Coordinator by the instructor concerned.

The Chief Warden has the authority to reprimand, impose fine or take any other suitable measure against a resident
who violates either the CCS or rules and regulations pertaining to the Halls of Residences.

Involvement of a student in ragging, in any form, may lead to his/her expulsion from the Institute. The orders of the
Hon’ble Supreme Court of India in this regard will be duly followed.

The Disciplinary Committee (DC) of the AC will examine the case(s) of students who violate or attempt to
violate the CCS. After establishing that the CCS has been violated, DC will recommend the punishment, consistent
with the degree of violation of the CCS to the Chairperson AC. The following is a sample of the kinds of punishments:

o Reprimanding a student;

) Putting the student on Disciplinary Probation;

) Imposing a fine (monetary or otherwise) on the student;

) Debarring the student from appearing in the examination of some course/s;

. Canceling the registration of the student in the semester in which the CCS is violated;
. Debarring the student from using the placement services of the Institute;

. Suspending the student from attending the Institute for a specified period;

. Terminating the academic programme of the student on disciplinary grounds.

Any action that amounts to terminating the academic programme of a student on disciplinary grounds
requires approval of the AC.

The AC may not recommend a student, who is found guilty of some major offence, to the Board of Governors
of the Institute, for the award of a Degree even though the student has successfully completed all the academic
requirements.
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3 REGISTRATION PROCEDURE
3.1 Pre-registration

Pre-registration for courses to be taken by the students in a particular semester will be done as per a
specified schedule, given before the end of the previous semester. All students are required to complete the pre-
registration formalities in consultation with their Faculty Advisers/Academic coordinator, failing which a significant
fine will have to be paid before registration in the next semester. Further, a student who fails to pre-register for the
course might not be able to get the courses which have a limit on registration.

3.2  Dates and Venue of Registration

The academic record of a student is maintained in terms of the courses for which he/she registers in any
semester, and the grades he/she obtains in those courses. Final registration for courses is done in the beginning of
each semester. The date, time and venue of registration are announced in advance. Since registration is a very
important procedural part of the credit system, it is absolutely essential that all students present themselves at the
registration desk on the specified day. In case of illness or emergent circumstances of a student on the registration
day,

he/she must intimate the Academic coordinator, of the same with documentary proof. Late registration in such
cases will be allowed for up to 3 days after the start of the semester.

3.3 Clearance of Dues

At the time of admission, the student must pay the fees and make other specified payments before
he/she can be registered for courses. In subsequent semesters, the student should obtain two 'No Dues
Certificate', before he/she can be registered for the courses of a semester, one from the ‘Hostel Warden’ and the other
from the ‘Institute Accounts Officer’. These should be produced at the time of registration. The Warden gives the
‘No Dues Certificate’ when the student has no mess arrears in the previous semester and has paid the mess advance
for the current semester.

The second clearance is for Institute dues that should be paid at the Accounts Desk’ in the registration
hall, by cash, or by bank drafts (bank cheques are not accepted). The Institute dues will include the current
semester's tuition fees, other dues as well as the previous semester's arrears, if any. The drafts should be drawn in the
name of RGIPT, Rae Bareli.

3.4 Advice on Courses

All students have to consult their Faculty Advisers/Academic Coordinators and get their registration slips
signed by them. One Faculty Adviser is normally appointed for a batch of students in a particular discipline, who will
chalk out the complete programme of study of each student, and advice on the courses to be taken by a student.

3.5  Lowerand Upper Limits for Credits Registered

A U.G. student should register for a minimum of 16 credits in a semester, if he/she has at least that many
credits to be completed for the degree he/she is in. No U.G. student should register for more than 26 credits in a
semester. For M.Tech/PhD the lower and upper limits are

12 and 20, while those for MBA are 18 and 24.
3.6 Minimum Student Registration in a Course
UG- A course will normally run only if there is a minimum registration of 10 students.
PG- A course will normally run only if there is a minimum registration of 4 students.
3.7 Late Registration

For reasons beyond his/her control, if a student is not able to appear at the registration desk or unable to
send an authorized representative with medical certificate, he/she may apply to the Academic Coordinator for late
registration. The Academic Coordinator will consider and may approve late registration in genuine cases on
payment of an extra fee of Rs. 500. This extra fee will not be waived, whatever be the reason for the late
registration. Late registration would end three days after the start of the semester.

3.8A Addition, Deletion of Courses:

A student would have the option to add or delete courses from his/her her registration list in the first one-week
of the semester. The Academic Section will then issue a final registration sheet, which becomes the official record.

3.8B  Withdrawal from Courses

A student can withdraw from a course after the first week and up to 4 weeks before the final exams are due
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to begin in case he/she feels that his/her performance is not good enough. The student should discus this with the
course instructor/counselor. He/She should apply on the prescribed form within the time as prescribed above. A
withdrawal grade (W) will be awarded in such cases. This will not count towards the credit or towards the SP1/CPI.
This may however affect registration in other courses in subsequent semesters, where the dropped course is a pre-
requisite. This option is available only when the number of remaining credits for which a student is registered satisfies
Section 3.5.

4 MISCELLANEOUS REGULATIONS AND PROCEDURES
4.1  Attendance Requirement:

Attendance is compulsory in all courses. For any absence, a hand written application listing the reason
should be given to the instructor before hand. In case of an emergency, the student may send a message to
the instructor through a friend or e-mail and subsequently apply in writing. The instructor will pass this to
the Academic coordinator/Director for decision. No more than 3 such abstentions will be permitted in a
semester/term.

4.2 Minimum 75% attendance is necessary to appear in Mid Sem & End Sem examinations. If

attendance falls below 75%, the candidate will be debarred from exams (Mid Sem/End Sem). Only in case of sever
medical emergency, a possible relaxation to the above rule may be considered with prior approval from the
Chairman, Senate.

4.3 Semester Withdrawal

In case, the valid period of absence (on medical grounds) is more than 2 weeks during the semester, the student may
apply for withdrawal from the entire semester. The Academic Coordinator will examine each application for
semester withdrawal and depending on the merit of the case an appropriate recommendation will be made to the
Chairman Academic Council. No partial withdrawal from courses registered in a semester will be considered. The
Grade Sheet will carry ‘Semester Drop’ on it for the specific semester.

4.4 Absence during the Semester

A student who has been absent due to illness for a short period, up to a maximum of two weeks, should approach the
Instructor or the Course Coordinator for make-up test or assignment immediately on returning to the class. A medical
certificate from the Institute approved Medical Officer should support this request. The certificate issued by some
other registered medical practitioner (with the registration number shown explicitly on the certificate) will also
be acceptable in those cases where the student has valid reasons for absence from the Institute hostel. The
certificate should mention the illness, the treatment and the fitness to undertake the studies.

4.5  Absence during the Semester Tests and Final Examination

In case of absence on medical ground or other extraordinary reasons during the Major Test period (typically the
final or end- semester exam), an application for ‘I’ grade may be made by the student on the prescribed form to the
Coordinator Academics. The case will be processed based on medical reasons and attendance record in the course.

4.6  Makeup Examination for the Absentees in Final Examination on Medical Grounds

Students who are absent on medical ground have to submit a certificate from the panel doctor of the Institute. On
verification with the doctor, a makeup exam shall be conducted on a pre-announced date; which will be within one
week of the end of the end-semester exams. If a student is ill while he/she is out of station, the student has to submit a
medical certificate from an appropriate doctor/hospital. The conduct of makeup exam will be decided case by case,
after verifying the genuineness of the certificate.

4.7  Submission for Make-up Examination

If the application by the student for taking a make-up exam in lieu of the end-semester examination is accepted, this
would be informed to the course instructor. In such a case, the instructor will conduct a makeup examination on the
date announced by the Academic Coordinator. The instructor will send the results to the Academic Section.

(For a missed mid-semester exam. the instructor is free to give a make-up exam/test or to pro-rate the student based on
his/her performance in other exams. The discretion rests with the instructor.)

4.8 Provision for Improvement of CPI

Those students opting for a possible improvement in CPI, may submit the request during their 8" Semester. The
candidate will be offered a maximum of 4 additional courses in the subsiquent (9™) semester.

The candidate will have to register for the semester and spend one additional semester at the institute. The
degree will be awarded at the end of 9" Semester.
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4.9 Branch Change Option

The students possessing CP1 of 8.0 or above without backlog are allowed to apply for a possible change of branch at the
end of 3" Semester. However, the change of branch application is only considered, if a seat is vacant in the desired
branch for that particular category.

5.0 Normal and Maximum Duration of Stay at the Institute and Applicable Tuition Fee,
Hostel Availability, etc.

For B.Tech:

The normal duration for the completion of the requirements is 4 years, and the maximum is 6 years.

6.0 Amendments

Notwithstanding anything contained in this manual, the RGIPT Academic Council reserves its right to
add/cancel/modify without notice, the curricula, procedures, requirements, and rules pertaining to its programmes.

RULES, REGULATIONS AND PROCEDURES RELATING TO
Postgraduate Programmes
(Master of Technology & Doctor of Philosophy -PhD)

4. POST GRADUATE PROGRAMMES
4.1. Postgraduate Programmes
Rajiv Gandhi Institute of Petroleum Technology hereafter referred to as the Institute, offers:

5. M.Tech./Ph.D. Admission Policy (Engineering & Sciences)

6. MBA & PhD Programme at Department of Management Studies (DoMS)
5. M.TECH./PH.D. ADMISSION POLICY (ENGINEERING & SCIENCEYS)

Rajiv Gandhi Institute of Petroleum Technology Rae Bareli is an “Institute of National Importance” established
under the Act of Parliament to roll out trained man power and pursue cutting edge research in the domain areas of
Petroleum and energy. The institute enrolls M.Tech. students in the branches of Chemical and Petroleum Engineering in
the first semester of each academic year. The enrollment for Ph.D. programme into various branches of Sciences and
Engineering is carried out at the beginning of both the semesters in an academic year.

. The eligibility for admission into the M.Tech. and Ph.D. programmes is similar to that of the “Indian Institute
of Technology” and other premier institutions in India.

Eligibility for M. Tech :-
Category - A

e  Eligibility for M.Tech. programme in “Chemical Engineering: A 4-year B.Tech./B.E. degree in Chemical or
Petrochemical Engineering with a first class or minimum 60% marks or 6.0 CPI (55% marks or 5.5 CPI for
SC/ST students) in the qualifying exam and a valid GATE score.

e Eligibility for M.Tech. programme in ‘“Petroleum Engineering: A 4-year B.Tech./B.E. degree in Petroleum
Engineering with a first class or minimum 60% marks or 6.0 CPI (55% marks or 5.5 CPI for SC/ST students)
in the qualifying exam and a valid GATE score.

Category - B

e For sponsored candidates, valid GATE score is not necessary. The student need to submit a no-objection
certificate, leave approval for one year, financial approval of tution fee and contingency for four semesters
from the sponsoring organization at the time of interview.

Eligibility for Ph.D.:-
e The eligibility criteria for Ph.D. programme is as follows;
e  One out of the following in appropriate subject areas:
Category - A

e First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 in Master’s Degree in
Engineering/Technology (M.E./M.Tech.) or equivalent and qualified score of GATE exam, taken before or after
M.Tech is acceptable

. First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 Bachelor’s Degree in
Engineering/Technology and valid GATE score.
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e  First class or 60% marks (55% marks for SC/ST/PH)/CGPA or CPI of 6.0 in Master’s degree in relevant
discipline and valid score of GATE/CSIR/UGC/NBHM/DBT/GPAT/Rajiv.  Gandhi  National
Fellowship/Maulana Azad National Fellowship/DST Inspire Award or any similar Fellowship.

e For Candidates joining through project, and getting stipend from outside funding agency, GATE score is not
compulsory.

e Woman scientists with funds from DST, India/other government agencies for research and stipend will also
be considered for Ph.D. programme. Tuition fee will be waived for the PhD candidates in this category.

Category - B

e Sponsored Category: These candidates are sponsored by recognized corporations or R&D organizations for
doing research work at the Institute on a full time/part time basis. Candidates are expected to be released for full
time/part time research work at the Institute with full pay for a minimum period of three years (full time)/one
year (part time). They will not receive any financial support from the Institute. A candidate working in an R &
D establishment and desiring to do research at his/her parent institution must also provide detailed information
about the research facilities present at his/her organization and a certificate that these would be available to
him/her for carrying out research. The candidate will be required to furnish his/her employer’s consent at the
time of interview. The candidate under a sponsorship category is not required to have GATE/NET qualification.
The process starts with the announcement of admission into M.Tech. and Ph.D. programmes on institute web-
site. The Admission Announcement for admission to various M.Tech./Ph.D. programmes is published in
Employment News & various newspapers all over India through publication in national dailies and leading
newspapers of different regions of the country.

A shortlist of applicants qualifying all the selection criteria is prepared by the respective departments

The shortlisted candidates are called for a written test followed by Viva-Voce at the institute

A final merit list of the candidates is prepared by providing suitable weightage to the previous qualifying
examination (Academic (B.Tech./M.Tech.) (25%)), GATE score (50%), marks obtained in the written test
(10%) and Viva-Voce (15%). Separate merit lists are prepared for the for candidates belonging to the General
Category, Scheduled Caste Category, Scheduled Tribe Category, OBC Category and Physically Handicapped
Category.

e Reservation of seats for the students of various categories is as per the Government of India guidelines.

o All SC/ST/OBC candidates are required to submit certificate in respect of their claims from the
authorized officers as notified by the Government for the purpose from time to time.

o The Physically Handicapped candidates are required to submit a certificate from authorized Medical
Doctors/Hospitals indicating the extent of physical disability. The percentage of disability is duly
verified by the Chief Medical Officer/Medical Board of the institute before the benefit is extended to
the candidate.

An intimation is sent to the selected candidates in each category to be present on the date of registration at
the institute with registration fee in form of a bank draft, originals of all mark sheets and certificates. The
candidates, who fail to appear for the registration process without prior approval are considered to have
withdrawn from the programme and the seat is awarded to the next waitlisted candidate in the merit list.

PhD Programme at Department of Management Studies (DoMS)

Rajiv Gandhi Institute of Petroleum Technology Rae Bareli is an “Institute of National Importance” established under the
Act of Parliament to roll out trained man power and pursue cutting edge research in the domain areas of Petroleum and
Energy.

1. PhD Programme

The enrollment for Ph.D. programme in Department of Management Studies, RGIPT is carried out at the beginning of
both the semesters in an academic year in following areas:

Accounting & Finance, Marketing, Organization Behavior & Human Resource Management, Operations Research, Oil &
Gas, Public Policy, and Energy Management

2. Eligibility Criteria:

The eligibility for admission into the Ph.D. programme is similar to that of the “Indian Institute of Technology”, “Indian
Institute of Management” and other premier institutions in India.

The candidates for the programme should have one of the following qualifications:

A Master’s degree or its equivalent in the relevant discipline with first class or 60% marks (55% for SC/ST/PH)
or CPI/CGPA of 6.0.

(or)
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A Bachelor’s degree in Engineering/Technology with first class or 60% marks(55% for SC/ST/PH) or
CPI/CGPA of 6.0.

(or)

Any professional qualifications such as CA, ICWA& CS with minimum 50% aggregate marks (45% for
SC/ST/PH) and minimum of 60% aggregate marks in the preceding degree.

Candidates who fulfill the above mentioned eligibility criteria and have a valid score of any of these examinations:
CAT/GRE/GMAT/GATE/NET(UGC/CSIR) are eligible to apply.

Important: The candidates must hold a Bachelor’s/Master’s degree of any of the universities incorporated by an Act of
the Central or State Legislature in India or other educational institutions established by an act of parliament or declared to
be deemed as a university under section 3 of UGC Act, 1956, or possess an equivalent qualification recognized by the
Ministry of HRD, Government of India, or possess an equivalent qualification from an institution approved by AICTE.

Candidates appearing for their final year examination in the current academic year may also apply; however, their
admission to the program will be provisional subject to their successful completion of all requirements for obtaining the
relevant degree by the date notified by Institute.

3. Categories of Ph.D.

Regular Category: Students under this category are entitled for Institute Teaching Assistantship as per
institute norms. Students joining under TA category must assist in teaching or research, as assigned by the
Institute, to the extent of 6-8 hours of work per week. The continuation of the assistantship (TA) will be
subjected to satisfactory performance of the duties assigned by the Department as well as satisfactory academic
performance.

Sponsored Category: These candidates are sponsored by recognized corporations or R&D organizations for
doing research work in the Institute on a full time/part time basis. An undertaking from the employer stating the
same should be furnished along with the application form. Candidates are expected to be released for full
time/part time research work at the Institute with full pay for a minimum period of three years (full time)/up-to
one year (part time). They will not receive any financial support from the Institute. A candidate working in an R
& D establishment and desiring to do research at his/her parent institution must also provide detailed
information about the research facilities present at his/her organization and a certificate that these would be
available to him/her for carrying out research. The candidate will be required to furnish their employers consent
letter at the time of interview. The candidates under sponsorship category are exempted from
CAT/GRE/GMAT/GATE/NET(UGC/CSIR).

Part-time Category: Candidates serving in recognized academic institutions, Public Sector Undertaking
(PSUs), government departments, reputed private organizations, reputed NGOs, and R & D organizations are
considered for this category.

Applicants under this category should meet the minimum eligibility criteria for the degree as already mentioned
in Section 2. The applicants should have at least two years of work experience at the time of registration for
admission. Employee seeking admission to the PhD programme of RGIPT with minimum of two years’ service
shall have to submit ‘No Objection Certificate’ from the employer to the effect that the duties allotted by the
employer will allow the required time. Further, candidates selected under this category will be required to stay
on campus till completion of coursework and comprehensive examination.

Minimum qualification for these candidates is the same as for full-time candidates but they are exempt from
CAT/GRE/GMAT/GATE/NET(UGC/CSIR).

Part-time PhD candidates will not receive any financial support from the Institute.

4. Selection of the Applicants

>
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The process starts with the announcement of admission into Ph.D. programmes on institute web-site. The
Admission Announcement for various Ph.D. programmes is published in Employment News & various
newspapers all over India.

A shortlist of applicants qualifying all the selection criteria is prepared by the DoMS RGIPT.

Shortlisted candidates will be called at DoMS, RGIPT for a written test, presentation and interview.

A final merit list of the candidates is prepared by providing suitable weightage to previous qualifying
examinations and marks obtained in the written test, presentation and interview. Separate merit list is prepared
for the candidates belonging to the General Category, Scheduled Caste Category, Scheduled Tribe Category,
OBC Category and Physically Handicapped Category.

Reservations of seats for the students of various categories are as per the Government of India guideline.

o All SC/ST/OBC candidates are required to submit certificate in respect of their claims from the
authorized officers as notified by the Government for the purpose from time to time.


http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
http://www.successcds.net/engineeringentranceexam/GATE/Graduate-Aptitude-Test-in-Engineering.htm
http://www.successcds.net/Entrance-Exam/UGC-NET-National-Eligibility-Test-JRF.html
http://www.successcds.net/Entrance-Exam/CSIR-UGC-NET-National-Eligibility-Test-JRF.html
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o The Physically Handicapped candidates are required to submit a certificate from authorized
Medical Doctors/Hospitals indicating the extent of physical disability. The percentage of disability
is duly verified by the Chief Medical Officer/Medical Board of the institute before the benefit is
extended to the candidate.

» Intimation is sent to the selected candidates in each category to be present on the date of registration at the
institute with registration fee in form of a bank draft, originals of all mark sheets and certificates. The
candidates, who fail to appear for the registration process without prior approval, are considered to have
withdrawn from the programme.

5. Financial Assistance

1.

Students joining the Ph.D. programme of DoMS as regular candidates may be provided
assistantship/fellowship as per the Institute rules.

1.2

1.3.

ACADEMIC RULES FOR MASTER OF BUSINESS ADMINISTRATION (MBA)

CURRICULUM
1.1.

The programme has been divided into six terms of 10-12 weeks each. The core courses are spread over all
terms with the bulk of it covered during the first three terms and some of them are sector specific in nature.
These core courses are designed to enhance and hone the ability of students to analyse situations and take
appropriate decisions using tools and techniques, develop a holistic view of cross-functional areas and the
business environment, understand organizational culture and values. During the first year students register for
coursesinthe field of petroleum and energy management, general management and major functional areas,
such as finance and accounting, marketing, operations, business communication, organizational behaviour,
human resources, information technology, economics, and strategic management. The core courses covered in
the first year are 18and the total credits for these courses are 54.

After three terms, students are required to undergo summer (industry) internship with various organizations.
The internship period is normally about 8-10 weeks. The Summer Internship is a mandatory requirement for
the successful completion of the programme and is designed to enhance exposure to various industries
including petroleum and energy industry. Such exposures are expected to help the interns to develop an
understanding of organizational issues, challenges, practical problems and apply management knowledge to
manage them scientifically. Summer Internship is assigned03 credits and summer internship performance will
be evaluated as per academic rules defined in this document.

During the second year the students are provided some compulsory courses and a basket of relevant electives.
These compulsory courses are designed to complement the core courses offered in the first year. Most of the
compulsory courses in the second year are designed to enrich learning experience of the students. The
electives are designed to give in-depth knowledge in various functional areas. The total credit requirement in
the second year is 54.

ATTENDANCE
2.1.

The attendance policy of the Institute is based on the basic principle of collaborative and participatory learning
where presence of students in the class room interaction is not only desirable but also mandatory. In order to
achieve desirable and meaningful learning outcome the Institute insists on punctual and regular attendance in
all classes. The learning process is student centric and facilitated by the faculty/instructor in-charge. A
significant amount of emphasis is being given to student contribution to create healthy learning atmosphere
and enrich knowledge creation and absorption. During the learning process analyses, discussions,
presentations, and thought sharing that take place cannot be completely replicated outside the classroom or
substituted later. Learning and overall development of a student would be considered incomplete if a student is
not part of this classroom learning and development process. In case of unavoidable circumstances students
are instructed to apply for leave in the prescribed form available at academic office. Punctuality is highly
appreciated and latecomers will not be given attendance for the day on which they arrive late in the class.
Absence without prior permission of the Programme Coordinator/HoDand the course faculty will be
considered a serious breach of discipline. The Programme Office or the course faculty will not be
responsible for the student losing any segment of evaluation because of absence with or without prior
permission. The course faculty may agree to give substitute tests/assignments only to those students who
were absent with prior permission for convincing reasons supported with authenticate documents. Giving
substitute assignments is purely the discretion of the concerned faculty. In case of missing quiz (es) no

Out of the total 20 sessions/30 hours in a full course (i.e. of three credits) if a student is absent for
less than or equal to 2 sessions there is no reduction in grade; if a student is absent for 3- 4 classes the
final grade he/she has obtained will be reduced by one lower grade (example: A— to B+); if he/she is
absent for 5-6 classes, the final grade will be lowered by two letter grades(example : A— to B) and if
he/she is absent for 7-8 classes in case of 20 sessions, the grade will be lowered by three letter grades
(example: A- to B-).After docking if the finally awarded grade becomes F the course has to be
repeated whenever offered.
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substitute quiz (es) will be conducted. The instructor will be free to adopt any measure to regulate
attendance, penalize absence, and ensure smooth and undisturbed learning in his/her class.

2.2. Irrespective of whether absence is with prior permission or not, the final course grade given by the course
faculty maybe adjusted for attendance using the following rule:

2.3. The Institute encourages students to participate in events organized by prestigious institutions like 11Ms, I1Ts,
FMS, ISB, MDI, IMI etc. Total absence for participation in the events shouldn’t exceed 4 working days per
academic year.In the institute’s events attendance of students is compulsory. The Programme
Coordinator/Head of the Department (HoD) may waive attendance for participation in such events.Such
approved leave for representing the Institute will not be usedfor grade reduction. During scheduled
examination period leave for participating in events outside the institute will not be granted.

2.4. However, application for regularization of absence due to above reasons is to be duly supported by desirable
relevant documents like identity card and participation certificate issued by the organizer.

2.5. Students require a minimum of 60% attendance to be eligible for appearing in various examinations.

3. GRADING SYSTEM

3.1. Grading Objective: The evaluation system in the MBAprogramme has been designed to achieve the
following objectives:

3.1.1. To help the instructor/faculty to evaluate continuous academic progress of each student in each subject.
3.1.2. To establish certain acceptable and uniform standard of measurement or benchmark.

3.1.3. To create a healthy and competitive learning environment among the students and give academic rewards
through suitable grades to all deserving students.

3.1.4. To promote learning habit and appropriately reward the same.

3.2. The course instructor/faculty will have the discretion to assign weightages to various components of
evaluation in a course. The components of evaluation and their weightages will be communicated to the student
in the course outline for each course.

Department of Management Studies, RGIPT believes continuous evaluation is essential for rewarding consistent
performers and promote healthy intellectual learning. A continuous evaluation system is adopted throughout
each term to test the student on his/her ability to understand and comprehend concepts, theories, learn
tool/techniques and apply them to resolve real-time managerial/social problems in the real world.

3.3. The grading system* that will be used is a 10—point scale. Details of letter grade, grade point and description
are given in Table 1.

Table 4: Letter Grade, Grade Point, and Grade Description

Letter Grade Grade Point Description
A+ 10 Exceptional
A 9 Excellent
A- 8 Proficient
B+ 7 Very Good
B 6 Good
B- 5 Fair
C+ 4 Satisfactory
C 3 Low Pass
Cc- 2 Poor
D 1 Very Poor
F 0 Fail
I - Incomplete

Grade T signifies Incomplete, which would be awarded if:

a) astudent's attendance is less than 60% in a course

*Based on the grading system in place in various mainstream national label B-schools like IML, MDI and 11MI.
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or

b) a student fails to comply with the course requirements like writing quiz and examinations, assignment
submission, project submission or any other components set by the instructor in the course outline. In case of
genuine reasons on the serious medical ground the absence may be condoned as approved by Programme
Coordinator/HoD, the student may get substitute assignments/examination which has to be completed within 15
days of getting approval.

3.4. In case of serious medical ground the concerned student may submit the following documents:

3.4.1. Prescription from a government hospital/CGHS recognized hospital.

3.4.2.  Photo copy of medical bills as per prescription.

3.4.3. Medical advice from a government hospital/CGHS recognized hospital stating the student is unfit
for writing examination and attending classes.

3.4.4. Later fitness certificate to resume rigorous academic activities.

Along with the above mentioned documents the concerned student may apply for make-up
assignment/examination, if approved the make-up assignment/examination should be completed within two
weeks from the date of approval.

3.5. If the student is awarded "I' Grade in any subject(s) s’/he would not be eligible for award of MBA degree,
until he/she has cleared “I”. Assigned due to illness as mentioned in para 3.3 (b) and 3.4 above the highest
marks/grade that can be awarded on clearing 'I' will be 60% of maximum marks assigned to the specific
component/grade 'B".

3.6. For each component of evaluation, the faculty member will communicate the performance of students
through marks only. Appropriate final marks/grade should be submitted to the programme office within 7
days from date of final examination.Programme Grade Moderation Committee headed by the programme
coordinator will meet and decide the final grade to be assigned to a student in each course.

3.7. In each course, a student is awarded a letter grade only as defined in para 3.3 above. The weighted average for
all courses taken by a student in the Programme is called the Cumulative Performance Index (CPI). The
weights used to compute CPI are the number of credit hours for a course.

3.8. A student must score a minimum CPI of 4.0 to be eligible for promotion to next term during the first year. In
case a student fails to achieve the required CPI but the CPI is >=3.90, conditional promotion may be granted.
In all cases of CPI less than 4.0 a warning letter to be issued to the concerned student with a copy to his/her
parents/guardian.

3.9. Extra academic assistance (through tutorial/extra class/interaction) will be provided at the request of the
concerned student; by the concerned faculty to the students scoring less than 40 per cent marks in the mid-
term examination of any course. Whenever such interactions are scheduled concerned student’s 100 percent
attendance is mandatory, failing which the facility will be withdrawn.

3.10. Having complied with the above criteria, a student must satisfy the following conditions at the end of the third
term of the first year to be eligible for promotion to second year:

a) A minimum CPI of 4.0

b) Not more than 4-Ds equivalent (cumulative). For this purpose 1-F would be treated as equivalent to 2 Ds for
full course (3 credits).

c) Any student getting more than 4 Ds equivalents (cumulative) would be informed at that stage itself with
due intimation to his/her parents/guardian and will not be allowed to attend further classes in the first year.

3.11. A student not satisfying any one or more of the following criteria during the second year will be asked to
repeat the second year along with the next batch subject to payment of full fee as applicable to that batch:

a) A minimum CPI of 4.5 at the end of any Academic Term during the second year.

b)  Not more than 5-Ds equivalent (cumulative).For this purpose 1-F would be treated as equivalent to 2 Ds
for full course (3 credits).

c) Any student getting more than 5-Ds equivalents (cumulative) would be informed at that stage itself with
due intimation to his/her parents/guardian and will not be allowed to attend further classes in the second
year.

3.12. A student receiving ‘F’ grade will have to repeat the course whenever offered and clear ‘F’ grade.
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4. COURSES OFFERED?
4.1. First Year Courses

All first year courses are compulsory in nature and carry 03 credits each.
Table 2 gives term wise list of course with course credits generally offered during the first year of the programme,
which may be subjected to modifications at the beginning of the programme.

Table 5: Compulsory Courses in the First Year

Term-I Credits Term-I11 Credits Term-111 Credits

Global Energy Scenario Information Technology

(GES) 3 for Managers (ITM) 3 Corporate Finance (CF) 3
Organization Behaviour 3 Human Resource 3 Legal Aspects of Business 3
(0B) Management (HRM) (LAB)
Management Accounting — 3 Financial Management 3 Marketing Management — 3
I (MANAC-I) (FM) I (MM-I1)
Managerial Economics 3 Marketing Management — 3 Operations Management 3
(ME) I (MM-) (OM)
Business Statistics (BS) 3 Operations Research (OR) 3 Business Analytics (BA) 3
Managerial 3 Management Accounting — 3 Macro-Economic Theory 3
Communications (MC) I (MANAC-II) & Policy (METP)

Total Credits 18 Total Credits 18 Total Credits 18

On completion of the first three terms eligible students go for industry internship, which is, allotted 03 credits (see

Table 3).
Table 6: Internship
Internship Credit
Summer Internship 3

4.2. Second Year Courses
4.2.1. Compulsory Courses: In order to enrich knowledge in specific areas,

Some sector specific courses along with some important general management courses are
made compulsory (see Table 4) for all students registering for the second year of the
MBA programme.

2 The institute reserves theright to add or remove/modify any course offered in any term/year.
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Table 7: Compulsory Courses in the Second Year

Term-1V Credits Term-V Credits Term-VI Credits

Business Planning Strategy Implementation and Corporate Governance and

and Strategy 3 Control 3 Social Responsibility of 3

Formulation Business (CGSR)

Energy Policy 3 International Business (IB) 3 Entrepreneurship 3
Independent Course of Study 3

Compulsory Total 6 Compulsory Total 6 Compulsory Total 9

Elective Courses in the Second Year

Elect.lves (4 12 Electives (4 electives) 12 Electives ( 3 electives) 9

electives)

Total Credits 18 Total Credits 18 Total Credits 18

4.2.2. Elective Courses: Elective courses are offered to give students choices to select desirable courses in
various areas for building competency and capability. List of area wise electives (see Table 5-9) are

given for reference and the Institute reserves right to add/delete/modify any elective course.

Table 8: Marketing Area Electives

Name of the Course Credits
Consumer Behavior 3
Managing Retail Business 3
Advertising and Sales Promotion Management 3
Product and Brand Management 3
Sales and Distribution Management 3
Marketing Research 3
B2B Marketing 3
Services Marketing 3
Digital and Social Media Marketing 3
Table 9: Finance Area Electives
Name of the Course Credits
Financial Derivatives 3
Security Analysis and Portfolio Management 3
Project Finance 3
Mergers and Acquisitions 3
International Finance 3
Management of Financial Services 3
Behavioural Finance 3
Banking and Insurance 3
Financial Risk Management 3
Corporate Taxation 3
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Table 10: HR and Strategy Electives

Name of the Course Credits

Leadership 3

Negotiations and Conflict Management

Performance Management

Game Theory

Change Management

Business Consulting

wW| W W W w w

Personnel Management and Industrial Law

Table 11: Operation Management Electives

Name of the Course Credits

Supply Chain Management 3

Project Management

Services Operations Management

TOM and Six Sigma

w| W W w

Operations Strategy

Table 12: Petroleum and Energy Electives

Name of the Course Credits

Refining Technology Economics 3

Natural Gas Business

Managing Exploration and Production Business

ITRM in Oil and Gas

Renewable Energy

Pipelines

Contract Management and Negotiation in Oil and Gas

W W W W W w w

Health Safety and Environment in Qil & Gas

4.2.3. Choice of Electives

Each student should choose electives amounting to 12, 12, and 9 credits from various areas in the 4™,
5" and 6™ Term respectively. In order to finally offer and operationalize an elective course a minimum
number of pre-registered students are required. The institute reserves the right to decide on the suitable
minimum number required in due course of time. In case of in-sufficient pre-registration for an elective
leading to cancellation of the elective the concerned students pre-registered will be given opportunity
to opt for other alternatives offered. Such students will be informed to give their final choice within 7
days of communication from the programme office. The total cumulative credit from electives should
be 33 credits in the second year.
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4.2.4. Concentration/Specialization Package®

The institute may offer concentration/specialization package to second year students interested to
invest significant effort in a specific academic “area”. Students choosing minimum ‘FIVE’ electives
from a specific area will be considered for award of ‘Major Concentration/Specialization’ certificate. A
minimum of ‘THREE’ and maximum of ‘FOUR’ electives in a specific area to be chosen by a student
in the second year to be eligible for the consideration of ‘Minor Concentration/Specialization’
certificate. Dual Major & Minor concentration/specialization certificates are not permissible.

A students opting for “Concentration/Specialization Package” is required to meet all academic
standards applicable to a second year student subject to the following additional requirements:

a.
b.

He/she should not obtain an “F” grade in any of the courses in the Concentration Package.
His/her grade-point average in the courses constituting the Concentration Package should not be
lower than 6.0 which correspond to clear ‘B’ grade.

A student who fails to satisfy above mentioned additional conditions will be deemed not to have taken
Concentration/Specialization Package and will not be awarded concentration certificate. Those students
who successfully complete the Concentration Package will receive a concentration certificate stating

SO.

4.2.5. Audit Course

Students interested for auditing courses during any term of second year may be allowed subjected to
following conditions:

a.  Only one course per term may be allowed for auditing.

b. The concerned instructor’s consent is desirable and the instructor may put additional conditions
for auditing the course.

c. Auditing is not a part of degree awarding requirements so audited courses will not be awarded
letter grades and will not be considered for CPI calculation.

d.  However, auditing students should attend all classes and if desired by the instructor may write
examinations and carry out projects and assignments from learning point of view only.

e. Ifaninstructor gives adverse written comments on academic seriousness and sincerity of an
auditing student any time during the term the auditing student will have to be dropped from
auditing the course. The same student may not be given further auditing opportunity in the
subsequent terms.

5. EXAMINATION RELATED RULES

5.1. Make up Examination

In case a student misses examination with prior permission due to severe medical ground, then the concerned
student may apply the programme coordinator/HoD for make-up examination. Such an application should be
submitted with necessary medical certificates and advisory within a week from the date of seeking prior
permission. Thorough examination of the application will be done and if possible make-up examination can be
allowed. The decision regarding the same will be communicated to the concerned student at the earliest. In case
make-up examination (s) is allowed then the applicant will have to deposit make-up examination fee of
Rs.1000/(one thousand) per course. After due submission of necessary make-up examination fee, schedule for
make-up examination (s) will be notified.

5.2. Examination Rules

. A student of the Institute’s MBA programme eligible for appearing any examination is referred to as
“examinee”.

. Examinees should occupy their allotted seats 10 minutes before start of any examination.

. Late entrants will not be allowed to enter the examination hall. In such cases where the examinee is late by

maximum up to 5 minutes from the start of the examination, special permission from the Invigilator/Programme
Coordinator/HoD is required.

. All bags/belongings must be left at the front/back of the examination hall (closest to the door).

. All examinees are required to bring relevant writing implements like pen, pencil, highlighter and calculator
(whenever allowed) as they are not provided by the institute.

*This concept is partly adapted from IIMA.
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While writing answers sheets black/blue pen should be used. Examinees are strictly advised not to use pencil
for answering. In case any future miss—happening occurring the programme office/institute will not be
responsible.

Electronic gadgets like laptop, tablet, and mobile phones, etc. are not allowed in the examination hall. In case
an examinee brings his/her mobile phone the same should be kept in bag in switch-off or silent mode.

However, in case computing instruments like computer, tablet, and iPad are allowed for using during the
examination (as specified in the question paper) the students will be allowed to bring and use them.

In case of closed book examinations no books, printed notes, class notes, and any other support materials are
allowed in the examination hall.

In case of open book examinations (specifically announced before hand and will be mentioned in the question
paper) necessary materials will be allowed as per the instructions given in the question paper by the concerned
examiner.

The Institute follows zero tolerance policy towards unfair means adopted during the examination process or
submitting any assighments.

Examinees are not permitted to share items e.g. calculator, pen, pencil, or speak to any other examinees
during the examination. Examinees are strictly advised not to take help or help any other examinees/students in
the examination hall or outside the examination hall during the entire duration of the examination. Such actions
will be considered as adopting unfair means.

Adopting unfair means is regarded as an act of grave misconduct and is considered as gross violation of
discipline. Such acts are punishable and attract severe punishments which include possible expulsion from the
programme/institute.

No examinee will be allowed to leave the examination room without permission from the invigilator.

At a time no two examinees will be allowed to leave the examination hall during the conduct of the
examination.

During examination an examinee going out of the examination hall should return back to his/her allotted seat
within 1-7 minutes from leaving the room. In case an examinee doesn’t return within stipulated time, the
concerned examinee will not be allowed to continue further writing the examination.

All students/examinees are expected to behave responsibly and honestly with the faculty/invigilators or staff.
In case any objectionable behaviour of any student/examinee reported by the instructor/faculty/invigilator
necessary disciplinary action will be initiated.

If an examinee finishes his/her examination early he/she may submit the answer script to the invigilator.
Examinees shouldn’t leave the room without permission from the invigilator.

Examinees are advised to submit answer scripts on time. All examinees must stop writing at the conclusion of
the examination time, remain seated until all answer scripts have been collected and instructed to leave the
room.

It is the responsibility of examinees to ensure that the invigilator receives answer scripts before they leave the
room.

In case of computer based examinations all examinees are required to ensure that they have proper power
back-up in their personal computers to last the entire duration of the examination.

Before submitting the soft copy of the answer script all examinees need to ensure that the file carries their
Roll Number and Name.

ROLL NUMBER AND NAME

Once allotted time is over all examinees will be asked to leave the examination hall for five minutes only and wait
outside. Each of them will be called back to hand over the soft copy of the answer sheet to the invigilator.

SPECIAL LEAVE

In case of severe medical emergencies if a student is declared medically unfit by a government/CGHS
recognized hospital to undergo high quality academic rigour of the programme the concerned student may be
granted a special leave maximum upto a year. But such special cases need careful examination by the institute
doctor/panel of doctors/doctors from institute recommended hospitals. In case it is found that there is merit for a
special leave the programme coordinator/HoD/Dean/Director may grant a special leave up to a year from the
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date of application. The concerned student must have to seek permission from the above mentioned competent
authority to resume study within a year. In such cases the concerned student needs to produce medical fitness
certificate from a government/CGHS recognized hospital and he/she should make himself/herself available for
thorough medical examination by the institute doctor/panel of doctors. If the concerned student is found
medically fit to join the programme he/she may be allowed to register at the beginning of the term for which
leave was granted. In case a student granted special leave doesn’t return to complete academic requirements
within the stipulated time period as granted, then the registration of the concerned student will be automatically
cancelled without further communication.

7. AWARD OF MBA DEGREE

7.1. For award of the MBA degree a student must satisfy all the following conditions:

a) A minimum CPI of 4.5 in the Programme (all six terms + summer project)
b) Not more than5-Ds equivalent throughout the Programme.

c) Successful completion of summer project with B- grade.

d) No 'l' grade in any course/summer project.

e) No ‘F’ Grade.

7.2. However, a repeat of not more than one year in the Programme will be considered for awarding the MBA
degree.

7.3. Subject to the grading system defined in this Academic Rules total credit requirements for graduation and
award of MBA degree is 111 (one hundred eleven including three credits for Summer Internship).The maximum
allowable time limit to successfully complete the MBA programme is 3 years from the date of registration in the
first year. In case of special leave grant for medical reasons maximum time limit for completing the MBA
programme is 4 years.

7.4. A student, who has completed all the degree requirements, is recommended by the Senate to the Board of
Governors (BOG) of the Institute, for the award of the degree in the ensuing Convocation. The degree is
awarded only after the BOG accords its approval.

7.5. Withdrawal of the Degree

In extremely exceptional cases, when a gross violation of the graduation requirements is detected at a later stage
or the graduate’s Professional/Societal conduct leaves a lot to be desired and brings ill-repute to the Institute, the
Senate may recommend to the BOG for withdrawal of a degree already awarded.

8. REGISTRATION

Students should register on the scheduled registration date. If a student fails to register on the notified
registration date following fine® will be imposed:

a) Registration within 3 days will have to pay a late registration fee of Rs 2000
b) Registration within a week will have to pay a late registration fee of Rs 4000
C) If a student fails to register even after one week as above then he/she will be considered to have
dropped that particular term.
d) In case of Medical Emergency, the matter will be considered on a case to case basis & full or part of
the late fee may be refunded
9. TRAINING AND PLACEMENTS

8.1. Summer Internship Training

8.1.1. Timing and Duration: Summer internship (SI) is an integral part of awarding of MBA degree and scheduled
between 3" and 4™ Term of the programme. The duration of internship is 8-10 weeks. The Institute facilitates and
arranges internship for the eligible students.

8.1.2. Eligibility: The eligibility criteria for internship are as follows:

8.1.2.1. A student must have overall CPI of 4.0 (till the last term published result) or above and having
obtained a pass grade in all subjects or papers individually. Failing which the institute will not
arrange summer internship for the student.

8.1.2.2. Students with backlogs or “F” grade are not eligible. However, in case a company allows a student
having “F” grade to participate in the internship process then the placement chair and programme

*Office order Ref. No. RGIPT/RBL/DR/2011-12/02dt. 16/01/2012



176

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

8.1.2.3.

8.1.2.4.

coordinator may jointly decide to allow such a student to participate in the recruitment process of
concerned company. In addition to the above, to avail the internship facility a student needs to
exhibit good moral and social conduct, throughout the course of study, within the institute and
outside.

No disciplinary action taken or pending against the student. In case any disciplinary action
pending against a student his/her participation will be kept on hold till the final report and advisory
of the disciplinary committee.

A student should have 100% attendance record in the guest lectures organized by the institutes.
Shortfall in attendance record especially attending guest/industry lectures may attract penalty of
debarring from availing placement assistance of the Institute.

8.1.3. Process of Summer Internship: The process of Summer Internship is briefly presented below:

8.23.1

8.2.3.2

8.2.33

8.2.34

8.2.3.5

8.2.3.6

8.2.3.7

8.2.3.8

8.14

Eligible students are required to register with the Training and Placement Cell (T&PC) of the
institute by end of July and submit their Curriculum Vitae (CV) as per the date notified by the
T&PC.

After completion of 1% Term a revised CV of the registered students, need to be submitted to the
T&PC.

The T&PC student coordinator (1% Year) needs to submit batch profile and choice of companies
within one week of 1% term result publication.

The registered students must give first five preferred companies for internship. In absence of any
choice by a registered student the institute arrangements will be final.

The T&PC will explore opportunity of placing students in their preferred companies. Once a
company confirms internship of a student, the concerned student must have to accept the offer at
the earliest.

In case a student doesn’t get the opportunity in the preferred companies, then the students must be
ready to accept the arrangements made by the institute or arrange on his/her own with due
permission from the institute.

Rejection of internship offer arranged by the institute may lead to disqualification from the Final
Placement process.

On completion of Internship, the mentors are requested to send their evaluation report of students
carrying out projects under their supervision. The T&PC follows with rigour to get the mentor
evaluation at the earliest. If the mentor evaluation is not received on time (within two weeks from
sending the evaluation form) a reminder is being sent.

Summer Internship Report Submission and Evaluation

After successful completion of Summer Internship, the concerned students are required to submit both hard
copy and soft copy of the projects and give presentations of their work in front of a panel of members
comprising of experts from the institute and industry. This summer internship carries 3 credits. For evaluation
and grading of summer internship work 60% weightage assigned to mentor report and 40% assigned to
presentation and viva-voce. The mentors of the concerned students may be invited to attend the presentations.
Due to any unavoidable circumstances if the mentor evaluation of any student doesn’t reach the Institute,
Summer Internship grading for the concerned students will be based on 100 per cent evaluation by the panel
members. Minimum grade required for successful completion of Summer Internship is B- (5).In case a student
obtains a grade lower than B- then the student will have to undergo Summer Internship once again along with
the next batch to fulfil the requirement.

8.2.  Final Placement Opportunities
8.2.1.  Final Placement Assistance: The institute assists all eligible students to find suitable job opportunities;
however, placement is not guaranteed and should not be taken as a matter of ‘right’. In order to create
Final Placement opportunities and build a mutually beneficial relationship with the industry, the
following norms and rules will be applicable during the Final Placement process for MBA:

8.2.1.1.

8.2.1.2.

8.2.1.3.

8.2.2.
8.2.2.1.

Campus placement is to facilitate MBA students’ career progression by way of extending suitable
opportunities either on campus or off campus with leading organizations in various sectors or
industries.

An eligible student may avail the facility of campus placement by way of registering at the
training and campus placement cell of the institute.

The eligible students have to “sign up’ for an organization’s recruitment process and if allowed by
the concerned organization may be provided the opportunity to participate in the further
recruitment process.

Institute’s Eligibility Criteria

A student must have overall CPI of 4.5 or above and having obtained a pass grade in all subjects
or papers individually.
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Dos

8.2.2.2. Students with backlogs or “F” grade are not eligible. However, in case a company allowing a

student having “F” to participate in the recruitment process then the placement chair and
programme coordinator may jointly decide to allow such a student to participate in the recruitment
process of concerned company.

8.2.2.3. In addition to the above, to be eligible for appearing in campus interviews a student needs to

exhibit good moral and social conduct, throughout the course of study, within the institute and
outside.

8.2.2.4. No disciplinary action taken or pending against the student. In case any disciplinary action

pending against a student his/her participation will be kept on hold till the final report and advisory
of the disciplinary committee.

8.2.2.5. A student should have 100 per cent attendance record in the guest/industry lectures organized by

the institutes. Shortfall in attendance record of attending guest lectures may attract penalty of
debarring from availing placement assistance of the Institute.

8.2.2.6. In addition to the above criteria the visiting companies may have their own Eligibility Criteria for

8.2.3

shortlisting a student for campus recruitment/Interviews.
Final Campus Placement Process

8.2.3.1. Once a student’s eligibility is proven and accepted by companies, (s)he may take up opportunities

for campus interviews. An opportunity is defined as “being shortlisted by an organization from the
first to the next level”. For example, if a student’s resume is shortlisted for any further round like a
Written Test/Group Discussion/Interview it will be counted as an opportunity extended.

8.2.3.2. If a student signs up for a campus interview process but does not subsequently appear for one or

more or any of the processes, (s)he will stand to be disqualified and will not be allowed to avail the
training and placement services of the institute in future and further make him/her liable for
disciplinary action.

8.2.3.3. A student may exercise choice of not signing up (power of exclusion) for any one company during

the entire Final Placement process. Once a student exercises the “power of exclusion” then he/she
will have to appear for the recruitment process of any company interested in his/her profile.

8.2.3.4. If a student is found to be underperforming in an interview or any part of the selection process or

refusing an offer after having signed up for a particular organization’s process, (s)he will not be
allowed to avail the training and placement services of the institute in future and further make
him/her liable for disciplinary action.

8.2.3.5. Ifastudent secures an offer and rejects the same (s)he will not be provided any further opportunity

for campus placement process. S(he) may be allowed to reject the offer only in case, the company
(s) has a waitlist and waitlisted candidate (s) accept the offer. Before rejecting an offer, concerned
students strictly advised to consult the Placement Chair.

8.2.3.6. In case of multiple offers in a day a student has to make a final decision to accept any one offer,

by the end of the day or time-line set by the participating organizations.

8.2.3.7. It is a privilege to be a part of an “Institute of National Importance”. Hence use of any undue

8.2.4.

8.2.5.

influence or canvassing in any form by a student or his/her parents , relatives, friends and or well-
wishers, with a prospective employer (s), employee of the institute or any concerned authority,
shall be a ground for immediate disqualification from the entire process and further make him/her
liable for disciplinary action.

Organization’s Eligibility Criteria:

Every organization has its own criteria for recruitment/selection. We are obliged to appreciate an
organization's selection process and hence do not interfere in any of its processes. Students are expected
to comply with the respective organization's criteria.

Documentation and Preparation
. It is mandatory to carry your Institute’s Identity Card during the 'Campus interview Process'
. Each student is expected to carry at least two copies of his/her resume for each organization he/she
is appearing for, on a given day.
. Please keep at least ten passport size photographs (in formal wear) ready for the entire process
. Please carry all your certificates, marks sheet, grade cards, etc., starting from Class X to the

current programme of study, in ‘ORIGINAL’ and keep at least two sets of photocopies ready at any given
point of time.

. Students claiming ‘Reserved category’ status must be able to produce original certificates issued
by the concerned authorities on the day of verification of documents (it is mandatory in the case of PSUs)
failing which, students may not be permitted to participate in the recruitment process.
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. All the students must wear the formal uniform during the Campus Placement process. Students
may not be allowed to participate, if found wearing casuals.

. Each student is obliged to update the T&PC of the Institute with any change in his/her personal
details like postal address, address for communication, mobile, email, etc.

Don'ts

e  Questions if any regarding the organization’s recruitment policies may be asked after the pre-

placement talk or when asked to do so by the participating companies.

e Do not argue with any of the officials from prospective organization(s) either during or anytime

throughout the process

e Do not argue with any of the Faculty or Staff Members either during or anytime throughout the

process

e Do not engage any member(s) of the participating organization in a personal discussion or agenda
9. DRESS CODE

In order to maintain decorum of the academic premises and enhance brand image of RGIPT students are
required to come to the institute in formal attire (with shoes) only. Violation of dress code will be
considered as a gross violation of discipline and may attract severe penalties.

4. DEPARTMENT OF MANAGEMENT STUDIES

The primary objective of Department of Management Studies in RGIPT is to create a cadre of human resource with
necessary skills, domain expertise, and competencies to manage the key positions in various segments of corporate world
and energy sector.

The areas of focus of the department are:

. Energy Management

. Marketing Management

. Financial Management

. Human Resource Management
) Operations Management

Department of Management Studies, Rajiv Gandhi Institute of Petroleum Technology offers a 2-year full-time MBA
programme. The programme is designed to facilitate students in understanding, developing, integrating and applying
knowledge of both core and specialized areas of management and their concepts and practices in the field of management
and energy domain. Each year is divided into three trimesters/terms. The programme also includes eight to ten weeks of
compulsory summer training for the students.

The focus of the MBA programme is to impart extensive exposure in various areas of specialization (Energy,
Marketing, Finance, HR, and Operations) through electives, thereby providing a wide array of career and
entrepreneurship opportunities.

5. MBA ADMISSION PROCESS

2.4. Admission: The process starts with the announcement of admission into MBA programme on institute web-site.
The Admission Announcement for MBA programme is published in various newspapers all over India.

2.4.1. Eligibility
A candidate must hold a minimum 50% in aggregate (45% for SC/ST/PH) in Class 10.

A candidate must hold a minimum 50% in aggregate (45% for SC/ST/PH) in Class 12.

Candidates must hold a Bachelor’s degree recognized by the AICTE/UGC/Institute/University incorporated
by Act of Parliament/State legislature, university declared to be deemed as a University under section 3 of
UGC Act, 1956, with 50% marks (45% for SC/ST/PH).

Candidates meeting the above eligibility criteria and have a valid score of any of these examinations: CAT
(conducted by 1IMs)/XAT (conducted by XLRI)/CMAT (conducted by AICTE)/GMAT are eligible to
apply.

Candidate appearing for final year examination of programme are also eligible to apply based on the

following conditions;


http://www.successcds.net/mbaentranceexam/CAT/Common-Admission-Test-CAT-Notification.htm
http://www.successcds.net/mbaentranceexam/GMAT-Graduate-Management-Admission-Test.html
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¢. Such candidate must produce a certificate from the authority of the university/institution certifying that:

i.  The candidate has obtained 50% marks or equivalent based on latest available grades/marks (i.e. all
the years’ grade/marks except the final year grade/marks),and

ii.  The candidate has completed all the requirements and has appeared for the examinations/practical
etc. for the final year/final term and that the result is awaited for obtaining the bachelor's
degree/equivalent qualification. Such candidates, if selected, should submit the final year mark sheet
and certificate on the registration date notified by the Institute.

b. Non-fulfillment of the above conditions will result in the cancellation of the provisional admission.

2.4.2.  Selection Procedure
e Ashortlist is prepared based on the total scores obtained from various components presented in Table 1.

Table 13 : Components and Weights Assigned for Short listing

Component Weights Max. Score Scores Obtained
CAT/XAT/ICMATIGMAT Score* 50% 50
Academic Performance** 20% 20
Work Experience** 5% 5
Total (A) 75% 75

. Shortlisted candidates are called for a Written Ability Test (WAT) and Personal Interview (PI) at DoMS,
RGIPT/pre-decided centres. Weightage assigned to WAT & Pl is presented in Table 2.

Table 14 : Weightage Assigned to Pl & WAT

Component Weights Max. Score ?)Ck())t:ie q
Personal Interview (PI) 15% 15
Written Ability Test (WAT) 10% 10
Total (B) 25% 25

. A final merit list of the candidates is prepared based on total score obtained (A+B) from a maximum out of
one hundred.Separate merit lists are prepared for the candidates belonging

to the General Category, Scheduled Caste Category, Scheduled Tribe Category, OBC Category, and Physically
Handicapped Category.

. Reservations of seats for the students of various categories are as per the Government of India guideline.

o All SC/ST/OBC candidates are required to submit certificate in respect of their claims from the
authorized officers as notified by the Government for the purpose from time to time.

o The Physically Handicapped candidates are required to submit a certificate from authorized
Medical Doctors/Hospitals indicating the extent of physical disability. The percentage of disability
is duly verified by the Chief Medical Officer/Medical Board of the institute before the benefit is
extended to the candidate.
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2.5.

The information about the selected and waitlisted candidates will be available on the DoMS, RGIPT website
on the scheduled date.

Selected students offered admission are required accept the offer within the stipulated time period mentioned
in the offer letter. Candidates accepting offer letter are required to make payment of fees as notified by Institute
to secure the admission. Without prior permission from the MBA admission office, in case any candidate fails to
deposit required fee within the stipulated time the offer stands withdrawn.

The Institute will activate waitlist(s) on a notified date (given by the Institute) to fill the vacant seats, if any.
On receiving the intimation of the offer of admission by web notice/email, the waitlist candidate is required to
secure his/her admission as per instructions.

The candidates will have to be present on the date of registration at the institute with originals of all mark
sheets and certificates.

The candidates, who fail to appear for the registration process without prior approval, are considered to have
withdrawn from the programmed.

The final list of admitted candidates will be uploaded on the RGIPT website before the commencement of the
programmed.

Company Sponsored Candidates

2.5.1. Eligibility and other Requirements

Companies may also sponsor their employees for the above mentioned MBA programmed.

The basic eligibility criteria mentioned under Section2.1.1 are same for sponsored candidates but they are
exempt from CAT/XAT/GMAT/CMAT.

Sponsored candidates should have worked full-time continuously for at least two years in the sponsoring
organization at the time of applying for admission at Dooms, RGIPT.

The company/organization will offer continuity of job and salary to the sponsored candidate for entire
duration of the programme.

The candidates must have a minimum of two years of full-time work experience in responsible capacity in a
Registered Firm/Company/Industry/Educational and Research Institution/Govt./Quasi Govt./Autonomous
Organization in the relevant field in which admission is being sought.

The Firm/Company/Industry shall either be a public sector undertaking or a public limited company
registered in a stock exchange or a private concern whose annual turnover during the past two years exceeds
Rs. 5 crores.

Sponsored candidates should produce recommendation letter and no-objection certificate and leave approval
for the duration of the programme from the employer.

2.2.2. Selection of Sponsored Candidates

Sponsored candidates meeting all the eligibility criteria will be called to participate in the next round of selection process.

Total scores obtained from assigned components presented in Table 3 will be considered for preparing final merit list in
the respective categories. Candidates making to the merit list in their respective categories will be offered admission.

Table 15 : Weightage Assigned Components for Selection of Sponsored Candidates

. S
Components Weights Max. Score Oct?tI;ned
Academic performance 30% 30
Work Experience 15% 15
Written Ability Test (WAT) 40% 40
Personal Interview (PI) 15% 15

Total 100% 100
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2.2.3. Financial Assistance

o Sponsored candidates are not entitled for any financial assistance including any scholarship from RGIPT.

2.6. Application Fee

. A non-refundable application fee of Rs. 400/- (Rs. 200/- for SC/ST candidates) to be paid by the applicant.

6. Withdrawal from the Programme and Refund of Fees
. Refunds for withdrawal of admission will be as per Institute rules.

Teaching Assistantship (TA)
Students under this category are entitled to financial support as per MHRD norms.

i) For students with M.Tech./M.E. or equivalent as the qualifying degree, the assistantship is payable for a maximum
duration of 4 years or up to the thesis submission, whichever is earlier. The monthly rate of assistantship will be 25,000/-
Rs. for the first 2 years and enhanced rate of 28,000/- Rs. for the remaining period.

ii) For students with B.Tech./B.E. or equivalent and students with M.Sc./M.A./M.Com or equivalent as the qualifying
degree and having valid GATE score or qualified through a National Level Test UGC/CSIR/NBHM/DBT JRF ship or
having DST Inspire fellowship, the assistantship is payable for a maximum duration of 4 years or up to the thesis
submission, whichever is earlier. The monthly rate of assistantship will be 25,000/- Rs. for the first two years and
enhanced rate of 28,000/-Rs. for the remaining period.

iii) For students with M.B.A. as the qualifying degree and with Engineering/Technology background, the assistantship is
payable for a maximum duration of 4 years or up to thesis submission, whichever is earlier. The monthly rate of
assistantship will be 25,000/- Rs. for the first two years and enhanced rate of 28,000/-Rs. for the remaining period. For
students with Science/Commerce background, the assistantship is payable for a maximum duration of 5 years or up to
thesis submission, whichever is earlier. The monthly rate of assistantship will be 25,000/- Rs. for the first two years and
enhanced rate of 28,000/-Rs. for the remaining period.

iv) To get Teaching Assistantship, the students concerned must assist in Teaching or research, as assigned by the
respective Academic Unit to the extent of 8 hours of work per week.

v) The continuation of the assistantship will be subject to satisfactory performance of the duties assigned by the
Academic Units as well as satisfactory academic performance.

B) Teaching Assistantship through Project (TAP)
Students under this category are entitled to financial support from sponsored projects based on the following norms.
i. Students having M.Tech./M.E. or equivalent, as the qualifying degree will be eligible for assistantship for 4 years.

ii. Students having B.Tech./B.E. or equivalent and students with M.Sc./M.A./M.Com. Or equivalent and having a valid
GATE score or qualified through National Level test- UGC/CSIR/NBHM/DBT JRFship or having DST Inspire
fellowship, will be eligible for assistantship for 5 years.

iii. Management students with M.B.A. qualification and with Engineering/Technology background will be eligible for
assistantship for 4 years and those with Science/Commerce background will also be eligible for assistantship for 4 years.

iv. Only some disciplines/specializations have TAP seats.

v. The TAP holders are required to assist in teaching or research as assigned by the respective Academic unit. They will
do their Ph.D. work in area of the sponsored project and under the supervision of the concerned faculty group.

vi. Employees on the rolls (with or without pay) of any organization are not eligible for admission under this category.
C) Sponsored Candidate (SW)

These candidates are sponsored by recognized R&D organizations for doing research work in the Institute. Candidates
are expected to be released for full time research work at the Institute for a minimum period of three years. They will not
receive any financial support from the Institute. Sponsorship letter

Number of Seats: The number of admission that can be made to any programme shall be as decided by the Senate from
time to time.

Reservation of Seats: Reservation of seats for various reserved categories shall be as per the norms of Central
Government

Admission Procedure — General Aspects

Admissions to different Master level programmes may be recommended solely on the basis of the performance in the
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qualifying examination (referred above) and valid GATE score of the candidate(s) from among the eligible candidates
only having qualifying marks in GATE. Further, an additional requirement of written test and/or interview may be
administered by the selection committees on the advice of PGC. However, for admission to the categories other than the
regular category, requirement of GATE may be waived.

Admissions to Doctoral programmes may be recommended on the basis of the performance in the qualifying examination
(referred above) and performance in written test and interview for all categories.

To encourage reserved category candidates to pursue postgraduate degrees, the requirements for their admissions to the
postgraduate programme will be set separately as per the guidelines of Govt. of India.

The offer of admission may also stand withdrawn if the candidate who has accepted the offer by paying his/her fee but
fails to register in the programme by the last date of registration.

1. FINANCIAL ASSISTANCE

1. The Institute may provide to postgraduate students, financial assistance in the form of teaching or research
assistantships (referred to as Institute Assistantship). Assistantships are awarded on a semester to semester basis for a
period of up to four semesters for M.Tech. students and up to four years for Ph.D. students. The stipend for the
assistantship is paid at the approved rates. A student is expected to devote up to eight hours per week towards job(s)
assigned to him/her. The renewal of assistantship is contingent on the student's satisfactory performance in the
academic programme and in the discharge of assistantship duties.

2. A student on teaching/research assistantship is also reimbursed for some contingency expenses as per the approved
terms and procedures to be notified from time to time. The reimbursement for a M.Tech. Student is done twice on
annual basis, and for a Ph.D. student annually for the first four years of his/her programme, if he/she is on an
Institute Assistantship.

3. Some financial assistantships in the form of research assistantships may also be available from sponsored research
projects. Additional assistantships in the form of scholarships, fellowships, etc. may be available through other
organizations, such as, the Council of Scientific and Industrial Research (CSIR), Department of Atomic Energy
(DAE), etc.

5. SEMESTER REGISTRATION
5.1 REGISTRATION

Semester registration, as per Institute’s academic calendar, shall solely be the responsibility of the student. Allowing for
late registration is a prerogative of the Institute.

To ensure that the appropriate unit of courses/thesis are registered for in a given semester, all students, irrespective of the
category they belong to, except non-degree students, shall be required to register for all the semesters till the completion
of the programme excluding the semester in which they are on an authorized leave from the Institute.

In very exceptional cases based on valid reasons, the Chairperson Senate may permit a student to register beyond the date
of late registration. In such a case, the student shall be allowed to register only for credits against the thesis work.

A student who is likely to submit his/her thesis within two weeks of the last date of registration in a given semester need
not register himself/herself in that semester.

A new entrant in the postgraduate programme, who is awaiting the results of his/her qualifying examination, shall be
allowed to register provisionally on submission of a certificate from his/her institution certifying that he/she has appeared
in the final of the qualifying examination including all papers in theory, practical, project, oral, etc.

The registration requirements in a semester are considered to be complete only when the student has

a. Submitted the duly signed Academic Registration Form giving details of the course numbers, titles and
credits of each registered course including that of the thesis,

b. Submitted the documentary evidence that the semester fee and the mess fee has been paid for and
outstanding dues, if any, have been cleared,

c. Signed in person in the Semester Registration Roll of the Institute.
5.2. Late Registration

If for any compelling reason like illness, a student is unable to register on the day of registration, he/she will be allowed
to register on the day of late registration specified in the academic calendar (which is about one week from the date of
registration). Any student registering late will be required to pay the specified late registration fee.

In exceptional cases, the PGC on the recommendation of the Academic Coordinator may consider registration beyond
the date of late registration. In such a case, the student will be allowed to register for thesis units only.
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5.3. Semester Load Requirements

1. A semester load is defined as equivalent of 16 units. Most courses carry 4 units, while a few carry 3 or 5 units. Thus, a
student who has registered for a full semester load solely by course work is expected to attend 4 such courses. For a well-
merited case, the PGC may permit a student to register for a maximum of 20 units or a minimum of 11 units.

2. The normal semester load for a part-time student is equivalent of 8 credits. For a well-merited case, the SPGC may
permit a student to register for a maximum of 16 credits and a minimum of 7 credits during a regular semester.

3. A student in the external registration programme when registering for thesis research, to be carried out at his/her
organization, can register for a maximum of 12 units or a minimum of 4 units during the regular semester.

5.5. Adding/Dropping of Courses and Withdrawing from Courses

1. Adding and dropping of courses after registration is permitted only if the student's request is endorsed by the instructor
of the course that he/she is adding or dropping and is also endorsed by the Convener PGC. The last dates of applying for
adding and dropping of courses are specified in the academic calendar. No adding or dropping of courses is permitted in
the summer term.

2. A student may be required to drop a course at any stage if it is determined that he/she does not fulfill the prerequisites
for the course, or if a timetable clash exists which does not permit him/her to attend all the meetings of the course, or any
rule in this manual which forbids him/her to take the course(s) that he/she has registered for.

6 GRADUATION REQUIREMENTS
A student shall be deemed to have completed the graduation requirements. if the student has
i) passed all the prescribed courses,
ii) attained the minimum required CPI,
iii) satisfied the minimum academic and residence requirements,.
iv) satisfied all the requirements specified by the concerned department, if any,
v) satisfied all the requirements specified by the Senate and the Ordinances.
In addition, the student should have paid all the dues to the Institute and, should have no pending case of indiscipline.
6.1 MINIMUM ACADEMIC PERFORMANCE
The minimum CPI requirements for continuing in the programme are
i 6.5 for Master’s programme and
ii. 7.0 for Doctoral programme

However, on the recommendation from the PGCS, a deficient student may be allowed to continue in the programme, by
issuing a warning, if his/her SPI in the first semester he/she registers for > 6.0 but < 6.5 (for Master programme) and >
6.5 but < 7.0 (for Doctoral programme).

The programme of a Master student is likely to be terminated if
i His/her SP1 is below 6.0 OR
ii. His/her CPI is below 6.5 in two consecutive semester OR
iii. He/she obtains two Fs OR one F and one D in the same or different courses OR
iv. He/she accumulates 3 or more Xs towards thesis credits.
The programme of a Doctoral student is likely to be terminated if
i His/her SPI is below 6.5 OR
ii. His/her CPI is below 7.0 in two consecutive semester OR
iii. He/she obtains two Fs OR one F and one D in the same or different courses OR
iv. He/she accumulates 5 or more Xs towards thesis credits.

A student whose programme has been terminated on academic grounds may appeal to the Chairperson Senate requesting
the continuation of his/her programme. In exceptional cases, the Senate may allow continuation of such a student
provided that

i the reasons for adverse performance are genuine and are well supported by the documentary evidence
AND
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he/she has a fair chance to successfully meet the minimum graduation requirements of the Institute.

7. WAIVER OF REQUIREMENTS IN SPECIAL CASES

The procedures and requirements stated in this manual, other than those in Section Error! Reference source not found.

(Eligibili

ty for Admissions) and (Academic Performance Requirement) may be waived in special circumstances by the

duly appointed Senate Committee. All such exceptions, however, shall be required to be reported to the Senate.
8. DEGREE

A studen
i

41

4.2

t is deemed to have completed the requirements for award of degree if she/he has
met the residence and academic requirements,
satisfied additional requirements, if any,
iii. paid all dues to the Institute and the Halls of Residence, and
iv. no case of indiscipline is pending against her/him.

A student who completes all the graduation requirements specified in Section 8.1 is recommended by the Senate
to the Board of Governors (BOG) for the award of the appropriate degree in the ensuing convocation. The
degree can be awarded only after the BOG accords its approval.

Under extremely exceptional circumstances, where gross violation of the graduation requirements is detected at
a later stage, the Senate may recommend to the Board of Governors withdrawal of a degree already awarded.

9. AMENDMENTS

Notwithstanding anything contained in this manual, the Senate of Rajiv Gandhi Institute of Petroleum Technology

reserves

the right to modify/amend without notice, the curricula, procedures, requirements, and rules pertaining to its

postgraduate programmes.

Scholarships and Assistantships
Section-31(e) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

The Rajiv Gandhi Institute of Petroleum Technology awards scholarships to its undergraduate/postgraduate
students to promote and recognize academic excellence, and overall growth and development of meritorious
students who have passed their respective qualifying examinations.

Scholarships shall be awarded to undergraduate/postgraduate students based on the recommendations of the
scholarship committee of the institute. Rules laid down by the senate shall be used in deciding awardees.

Scholarships are liable to be withdrawn, partially or wholly, in case of misconduct, deliberate
concealment of material facts and/or supply of false information, continued absence for more than one month
exception on medical ground.

Students leaving the Institute on their own accord without completing the programme of study may be required
to refund the amount of scholarship received during that year.

During the tenure of the scholarship, the scholarship holder shall not ordinarily receive any other scholarship,
stipend, financial assistance or remuneration etc., for any work except with the prior permission of the
competent authority or as provided in the rules.

The students selected for scholarship shall not accept or hold any appointment, paid or otherwise, and will not
receive any emoluments, salary, etc. from any other source during the tenure of scholarship.

No student can receive two scholarships simultaneously.
The following Institute scholarships shall operate:

8.1 RGIPT Merit Scholarships (RMS): RMS shall be available for B. Tech. students of the institute. The
scholarship shall be meant for the top 10% meritorious students of all streams. It shall be awarded from the
First year onwards for 9 months.

A Eligibility Criteria:
(i) The student should have cleared all the courses of the concerned semesters in the first available chance.

(if) The student should have scored 8.0 or above CPI in final semester examination. First year students
shall be considered based on their performance in 1% Mid-Semester Examination.

(iii) The student should have not been awarded any major disciplinary action imposed by the institute
disciplinary committee (IDC).
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B. The period of the scholarship:

(i) The scholarship shall be given for a period of two semesters: August-April covering 9 (nine) months in
total.

C. Benefits:
(i) A fixed scholarship of Rs. 3000.00 per month for two semesters (August- April) totaling 9 months.

8.2 RGIPT Merit-cum-Means (RMcM) Scholarships: RGIPT merit-cum-means scholarship shall be
awarded to meritorious B. Tech. students of the institute strictly on merit-cum-means basis to upto 10% of
the non SC/ST students of all streams. It shall be awarded from the First year onwards for 9 months.

A. Eligibility Criteria:

(i)  The student should have cleared all the courses of the concerned semesters in the first available
chance.

(if)  The student should have scored 8.0 or above CPI in final semester examination. First year students
shall be considered based on their performance in 1* Mid-Semester Examination.

(iii) The student should have not been awarded any major disciplinary action imposed by the institute
disciplinary committee (IDC).

(iv) Parents’ income should not exceed the prescribed limit per annum (prescribed income limit iS subject
to Govt. notifications and is currently Rs. 4.50 lakhs per annum).

B. The period of the scholarship:

(i) The scholarship shall be given for a period of two semesters: August-April covering 9 (nine) months
in total.

C. Benefits:
(i) A fixed scholarship of Rs. 3000.00 per month for two semesters (August- April) totaling 9 months.
8.3 ONGC Scholarship

(i) ONGC Scholarship shall be available for B. Tech. students of the institute studying in 7™ semester. The
scholarship meant for the class topper (6" semester) of Petroleum Engineering stream and shall be awarded
from the 7" semester onwards for the period of 12 months.

A. Eligibility Criteria:
0] The student should have enrolled in B. Tech. Petroleum Engineering as regular student
(i) The student should have secured highest marks in 6™ semester examination.
B. The period of the scholarship:
(i) The scholarship shall be given for a period of 12 (twelve) months in total.
C. Benefits:
(i) A fixed scholarship of Rs. 5000.00 per month for totaling 12 months.
8.4  Chevron-Jeet Bindra Scholarship (CJBS)

(i) CJIBS shall be for B. Tech. students of the institute. It shall be awarded to 9 meritorious students (4 for
Merit and 5 for merit cum means basis) from 2™ year onwards for 9 months.

D. Eligibility Criteria:
Q) The student should have scored 8.0 or above CPI in first year semester examination.
(ii) Parents’ income should not exceed the prescribed limit per annum (prescribed income limit is

subject to Govt. notifications and is currently Rs. 4.50 lakhs per annum).
E. The period of the scholarship:

(i) The scholarship shall be given for a period of two semesters: August-April covering 9 (nine) months in
total.
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8.5

8.6

F. Benefits:

(i) A fixed scholarship of Rs. 2000.00 per month for two semesters (August- April) totalling
9 months.

Other Scholarships:

The institute shall allow students to avail scholarships awarded by external Government/non-Government
organizations (such as central sector scholarship schemes, scholarships from state Government,
scholarships from private trusts etc.), provided they do not come into conflict with any ordinance or rules of
the institute.

The institute shall accept donations from individuals and organizations to set up scholarships according to
prescribed procedures if it is felt that they will promote academic activities in the institute and will lead to
general growth of the institute. The norms and conditions for the institution of such scholarships shall
require approval of the Board of Governors.

Assistantships:

0] Assistantships shall be given to all regular students (as defined by the ordinances on these
programmes) in the M. Tech. and Ph.D. programmes as per norms laid down by the Ministry of
Human Resource Development (MHRD) and Department of Science & Technology, Government
of India.

(ii) Assistantships are provided to regular students (Indian nationals) in the Ph.D. programme, if they
have an M. Tech. Otherwise, assistantships are provided to regular students (Indian nationals) if
they have a qualifying GATE or NET or CEED score and are in the M. Tech. or Ph.D.
programmes.

(iii) GATE/CEED/NET score requirement for getting assistantships is exempted for students with B.
Tech. degrees from Rajiv Gandhi Institute of Petroleum Technology (RGIPT) with minimum CPI
of 8.0.

(iv) Students receiving assistantships from the Institute or from any other Government funding
agencies are required to perform academic duties as per prevailing rules.

(v) Assistantships for the M. Tech., Duel Degree Integrated MSc programmes are for a maximum
period of two years, while for the Ph. D programmes, the maximum period shall be 4 years based
on joining time qualifications. Any extension would require prior approval from the competent
authorities after monitoring of research process.

(vi) The amount of assistantship is as per notifications of MHRD, Govt. of India. Currently, the
assistantships are as follows:

(d) M. Tech : Rs. 12,400.00 p.m

Programme Year Assistantship rates
Ph.D.: 1 & 2" Year Rs. 25,000/- p.m.
Up to 4™ Year Rs. 28,000/- p.m.

(vii) A student who is a project staff or is getting assistantship or fellowship from a project or from
other sources (such as CSIR or DST) can apply for assistantship if the current source of funding
for the students salary/assistantship/fellowship is no longer available. The student has to meet the
qualifying requirements as given in clause 8.6(ii)) above and the student’s admission to the
programme was given as per merit using the same methods of evaluation as regular students and
there were no relaxations in eligibility criteria. The duration of the assistantship, if awarded, will
be for the remaining duration of the periods specified in clause 8.6(v) above.

(viii) A regular M. Tech./Ph. D. student is allowed to receive Institute assistantship (other than those
scholarships which do not allow funding from multiple sources, such as CSIR and DST) along
with any other external scholarship/assistantship/stipend provided that the total amount received
does not exceed 1.5 times of the amount of institute assistantship, subject to the condition below.
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(ix) If external funding amount is greater than or equal to 1.5 times of institute assistantship, the
student may avail external funding only and no institute assistantship.

(x) If external funding amount is less than 1.5 times of institute assistantship, the student may avail
the external funding plus an additional amount from the institute assistantship that does not make
the total money he receives more than 1.5 times of the institute assistantship.

31 (f) & (g) The conditions and manner of appointment and duties of examining bodies, examiner, moderators
and conduct of examination.

Conduct of Examination

Institute currently follows two mid semester and one end semester examination pattern for evaluation and grading
purposes of all the courses along with quizzes, home assignment and term papers etc. The weight-age of each of the
examination and tests vary from course to course and is at the discretion of the instructor. Typically the mid semester
examinations are conducted after four to five weeks of deliberating the lectures from the beginning of the semester. The
institute or the academic office generally doesn’t moderate the question paper set by the instructor for various
examinations. Though such a possibilities cannot be eradicated of necessities arises. The instructor of the course is the
examiner of various examinations and tests conducted throughout the semester. Occasionally he or she may short the
help of teaching assistances for conduction and evaluation of the examination papers. Typically a relative grading pattern
is followed for different courses though the grading pattern purely depends on the instructor. If necessary, the academic
office may do the grade moderation after receiving the grades form the instructor.

Duties of examiner

The examiner is responsible for setting of the question paper, invigilating during the examination, evaluating the answer
book, discussing the evaluated answer book with the students and awarding the grades to the students.

The maintenance of discipline among the students of the Institute
Section-31(h) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

1. Each student shall conduct himself, both within and outside the campus of the Institute, in a manner befitting
a student of an Institute of National importance. No student is expected to indulge in any activity which tends
to bring down the prestige of the Institute. Each student shall show due respect and courtesy to the teachers,
administrators, officers and employees of the Institute; and, good neighborly behavior to fellow students.
They should also pay due attention and courtesy to the visitors and residents of the campus.

2. Lack of courtesy and decorum; unbecoming conduct (both within and outside the Institute); willful damage or
removal of Institute property or belongings of a fellow student; disturbing fellow students in their studies;
adoption of unfair means during examinations; breach of rules and regulations of the Institute; noisy and
unseemly behaviour and similar other undesirable activities shall constitute violation of the Code of Conduct
of students.

3. Violation of the Code of Conduct of students by any student, shall invite disciplinary action and may merit
punishment, such as reprimand, disciplinary probation, fine, being debarred from examination, debarring the
use of placement services, withholding of grades, withholding of degree, cancellation of registration and even
dismissal from the Institute.

4. The Warden-in-Charge of the concerned Hall of Residence shall have power to reprimand or impose fine or
take any other such suitable measure against any resident of the Hall, who violates either the rules and
regulations or the Code of Conduct pertaining to the concerned Hall of Residence.

5. The Instructor-in-Charge of a course shall have the power to debar a student from the examination in which
the student is detected to be using unfair means. The Instructor/Tutor shall have the power to take appropriate
action against a student who attempts to misbehave in the class.
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Ragging, in any form, is strictly prohibited and any violation shall be considered as a serious offence, leading
even to dismissal from the Institute.

The Senate shall constitute a Standing Committee to investigate the alleged misdemeanour reported and
recommend a suitable course of action. The Senate shall also prescribe the procedure for dealing with the
recommendations of this Committee.

Violation of the Code of Conduct of students, by a student or a group of students can be referred to this
Committee by any student or a teacher and the Director or any other functionary of the Institute.

In very exceptional circumstances, the Chairman, Senate may appoint a Special

10. Disciplinary Committee to investigate and/or recommend the action to be taken in case of any act of gross

indiscipline involving a large number of students which may tarnish the image of the Institute.

11. The case of a defaulting student recommended for dismissal from the Institute shall ordinarily be referred to

the Senate for its final decision.

12. A defaulting student who feels aggrieved with the punishment awarded may prefer an appeal to the Chairman,

Senate stating clearly the reasons why the punishment should not be awarded. The Senate shall prescribe the
procedure to process such an appeal.

13. A student who is found guilty of some major offence may not be recommended by the Senate to the Board of

Governors for the award of a degree even if all the academic requirements have been satisfactorily completed
by the concerned student.

The fees to be charged for courses of study at the Institute and for admission to the examinations
Section-31(i) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

The students seeking admission in undergraduate, postgraduate and doctoral programmes shall deposit fees at
the time of new admission and at registration for further semesters.

The new students of B. Tech., M. Tech., MBA, and Ph. D. shall pay fees as specified hereunder:

Programmes B. Tech. (Per M. Tech. (Per MBA (Trimester) Ph. D. (Per Semester)

Semester) Semester)

Fees 95000.00 20000.00 80000.00 5000.00

The conditions of residence of students of the Institute
Section-31(j) of The Rajiv Gandhi Institute of Petroleum Technology Act, 2007

RGIPT Rae Bareli/Jais is a residential Institute and, therefore, every registered student shall reside in a room
assigned to him in one of the Halls of Residence. In exceptional cases, the Director may permit a student to
reside with his or her parent/local guardian. Such students shall, however, pay full seat rent and such other dues
as may be prescribed from time to time. Part time students are not eligible for accommodation in the Halls of
residences.

For each Hall of Residence there shall be a Warden-in-Charge and the Board of Governors may determine such
other number of Wardens and other staff as from time to time. The members of the academic staff of the
Institute shall hold the office of the Warden-in-Charge and other Wardens. The Director shall make these
appointments. The Warden-in-Charge of a Hall shall be responsible for managing the Hall efficiently.
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3. Every student residing in a Hall shall join the Hall Mess. However, the Warden-in-Charge may exempt an
individual student from the Hall Mess on medical grounds for a specified period.

4. Each Hall of Residence shall have a Hall Executive Committee (HEC). The constitution of the HEC and its
functions shall be as decided by the Senate.

5. Every resident shall be personally responsible for the safe up- keep of the furniture and other items supplied to
the resident and will be charged for any damage or loss caused by design or negligence during the occupancy of
the room.

6. Every resident must pay the mess bill by the due date, announced by the Warden.

7. Failure to deposit the dues in time may result in fine or such other penalty as the Warden may deem fit. Even the
registration of a student may be cancelled in case of failure to clear the mess dues within 30 days of the due
date.

8. Besides the payment of mess dues, every resident shall also pay establishment charges every month at the rate
prescribed from time to time by the Warden-in-Charge. This is in addition to the mess establishment charges
payable to the Institute.

9. Residents shall respect the right of each individual to express his/her ideas, pursue his/her interests and follow
the style of life most meaningful to him/her. However, party based political campaigning is prohibited.

10. Visitors of the opposite sex are strictly prohibited to enter the residential blocks of the Halls all the time.
11. Use of liquor, drugs, or any other intoxicants in the Hall premises is strictly prohibited.

12. Every resident shall comply with all the rules and regulations of the Halls of Residence as may be in force from
time to time. The Warden-in-Charge shall take necessary action against the defaulters.

RAGHUNATH BHATTACHARYA, Registrar
[ADVT -1/4/Exty./11/17]
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